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IN1'RODUCfION 

I. Chairman of the Estimaaca Committee. having been authoriled by the 
Committee to submit the Report on their behalf present this Third Report 
on the Ministry of Urban I\ffain and Employment (Department of Urban 
Development) - Delhi Oevelopmeni Authority. 

2. The subject was selected for detailed examination by the Estimates 
Committee (1993-94). The Estimates Committee (1994-95) and (1995-96) 
continued with tbe examination of DDA. The Committee coDSidered the 
replies furnished by the Ministry of Urban Affairs and Employment and 
DDA to the questionnaires iJaued on the subject from time to time, 
representationl from staff unions,· individuals and other material on the 
subject. The Estimates Committee took ~he evidence of tbe representatives 
of the Ministry of Urban Affairs and Employment. Delhi Development 
Authority (DOA), Government of National Capital Territory of Delhi. 
Delhi Electric Supply Undertaking (DESU). New Delhi Municipal Council 
(NOMC) and Municipal Corporation of Delhi (MCD) on 16th and 17th 
March. 30th June, lst July and 27th October. 1994. 14th June. 25th and 
26th July. 1995. The Committee wish to express their thanb to the officers 
for placing before them :their considered views and perceptions and for 
furnishing the written replies and information desired in connection with 
the examination of t~e subject. 

3. The Committee would also like to express their gratitude to the 
Estimates Committee (1993-94, 1994-95 & 1995-96) for the able guidance 
and right direction provided by them in obtaining information and taking 
evidence for indepth and comprehensive study of tbe subject. The 
composition of the Committees is given in the Appendices to the Report. 

4. The Report was considered and adopted by the Committee at their 
siuinp held on 3rd January. 28th January. 12th February and 26th 
February. 1997. 

S. TM Report is dividccl into eight chapters each devoted to specific 
upocll of the subjoct. The Commiuee have ;nter-lliia made the following 
important obIe"ltionslrecommendations: 

(1) There is DO denying the significant rolc of DDA in the planned 
development of Delhi. Rather the city of Delhi owes its survival 
to the aood work done by DDA. However. increasing number of 
..... aad lUBe acalc encroachments of public lands have earned 
1M ... Cjity of Delhi. the distinction of being the fourth Iaraest 
II •• fated city. Spate of illegal and unauthorised colonies have 
........... the .,..... ud planacd powtb of Delhi, that too 
...... ., dae eucbDeftt of • Itatute for tho specific PUrpolC of 
dIM ...... of DeIIU ~iol to ~ plan. The Committee 

(v) 



(vi) 

haft, therefore, desired that necessary corrective measures be 
taken immediately to prevent the unabated growth of slums, 
encroachment of pliblic land and other unauthorised activities. 

(ii) As decided by the Cabinet nine years ago, Government should 
examine the feasibility of letting up of a new Housing Board 
PendiRg construction of flats for allotment to wait-listed 
registrants by DDA and also transferring the DDA's liability of 
allotment of flats to wait-listed registrants to the new Housing 
Board. 

(iii) In the light of experience gained by DDA and the Government, 
work relating to preparation and formulation of the Master Plan 
as also of zonal plans for the period beyond 2001 may be taken 
up in right earnest so as to avoid inordinate delay which has 
happened in the past. Not only the Master Plan but also the 
Zonal Plans should be finalised much before 2001 AD so that 
they may be followed and implemented with effect from 2001 
AD. 

(iv) P..reservation and maintenance of basic character of Lutyen's 
Bungalow Zone i.e., tree studded bungalows below tree height 
may be ensured so that 'Lutyen's Delhi' continues to hold a place 
of pride in the capital cities of the World. The Committee have 
a.o desired that modification/amendment may be carried out in 
the Master 'Plan for Delhi, 2001 makin, specific provision 
banning any construction of multi-storeyed buildings in Lutyen's 
Bungalow Zone. 

(v) Government should review all cases of enhancement of 
compensa(ion filed by the farmers in the light of judgements 
made in the past by the higher courts and end injustice and 
harassment to the farmers. 

(vi) There are still more than 31,000 registrants awaiting allotment of 
DDA flats under the New Pattern Registration Scheme (NPRS), 
1979. There has already been steep escalation in .the prices of 
DPA flats since opening of NPRS in, 1979~ C~gCtet. and-
expeditious action should be taken for allotment of flats to these 
registrants on priority. 

(vii) No request from persons other than those specified- in the: 
guidelines may be entertained for allotment on out-of-turn basil. 

(viii) Concerted efforts may be made by DDA for realisation of huge 
outstanding arrears of RI. 649.10 crores. 

(ix) A number of DDA flats were occupied unauthoriledly, some of 
them still under unauthorised occupation by lOme miscreants. It 
was a matter of shame that as many as 44 flats (24 in Rajouri 
Garden and 20 in EPDP Colony, Kalkaji) were forcibly occupied 
by Police. In the instant case, the Committee have recommended 
that 24 flats in Rajouri Garden for which request for regular 



(vii) 

allotment has been made by the police, may not be acceded to 
and the flats should be got vacated. Criminal proceedings against 
the persons occupying these flats may be initiated and the 
damages for unauthorised occupation may also be claimed and 
realised. The fiats which were still under illegal occupation of 
individuals might also be got vacated at the earlioat an~ 
appropriate legal action initiated agaillSt them. 

(x) The Committee were not, happy k) find that OIIt of 10488 cales 
of unauthorised construction detected during the years 1990-91 to 
1993-94, demolition in jttSt 284 cases and sealing of premises in 
only 18 cases could be resorted to. The Committee have, 
therefore, recommended that besides taking action against the 
offenders, departmental proceedings against concerned officials, 
at least in cases of unauthorised construction of huge buildingsl 
mansions wh.ch cannot be built overnight and in cases of 
continuous misuse after making additionslalterations, may be 
initiated. 

(xi) The Committee have inter alia recommended: 
(A) That for recovery of amount paid to the contractor till 

rescission of work or for realisation of amount spent on 
rectification works, a clause may be incorporated in the 
contract requiring the contractor to deposit seventy-five per 
cent of the disputed amount with DDA when the case is filed 
in the court of law for settlement. 

(B) That a detailed investigation may be conducted preferably by 
CBI covering the following aspects: 
(a) How many engineers including those holding very senior 
position in DDA have floated contractor firms in the name of 
their close relations and to ascertain the magnitude of misuse 
of official position in giving benefit to such contractor firms on 
mutual basis? 
(b) Why in some cases, awards kave been given in favour of 
contractors due to non-submission of the documents by DDA 
authorities! 
(e) Role and likely connivance of DDA field and other 
supervisory staff for their partnership in the acandlous 
defective/sub-standard execution of works by the contractors. 

(_) DDA is a field organisation and moat of its departments have to 
look after, more or less, technical aspects in their respective 
fields. Therefore, all the departments should be headed by 
technically qualified personnel. 

(xiii) The unauthorised construction and encroachment on DDA land 
which has become a well known phenomenon is not possible 
withou{the active connivance of the senior functionaries in DDA 
entrQSted with the responsibility of management and protection of 



(viii) 

land. no they do not disclpliDe themselves, unauthorised 
construction and encroachment will continue unabated. 
Therefore, the Committee have inter GIitJ recommended that 
Itrinpat action mould be taken not only aaaiast eneroachen but 
aIIO against senior officials responsible for indifferent and 
apathetic attitude towards illegal constructions and land grabbing 
by the encroachen. 

(si.) There bad been a phenomenal growth of jbugi-jbompri 
population during the last two decades due to comiDg of migrants 
to Delhi in searcb of gainful employment opportunities. These in-
migrants eneroacb upon public land and form squatter settlements 
and abo exert tremendous pressure on dty raoUl'Cel cauaing 
shortage of sbel~r and civic amenities and aervicea. Government 
should take some concrete meuurea on a very large ICIIIe to 
tackle tbe mushroom growth of jbugi-jbolOpri clUiten before the 
problem could BSlume unmanageable ·proportions. 

(xv) Taking into consideration tbe buman milery and hardsbip' being 
faced by the poor JJ dwellel'l, the ~raDieDt 1bo"ld take the 
responsibility at the earlieJt for their raettIemeat. 

6. For facility of reference, tbe obaervationllrecommeDdou of 
Committee bave been side-lined in thick type of the body of the Report. 

NEW DELHI; 
Stb Mardi, 1997 

PIWgUlJa 14, 1918 (5) 

RUPCHAND PAL, 
Chairman, 

~ Comnailtee. 



llllrOductory 

CHAPTER I 

INTRODUcrORY 

1.1 The partition of India in 1947 brought in a sudden influx of lacs of 
people to Delhi which wu not ready in terms of physical and 
infrastructural facilities to bouse them in a proper environment. This not 
only led to a chaotic growth of slums all around, hapbazard construction, 
squatting in \1nplanned development but also posed a cballenge to the 
planners and administrators to control and regulate tbe unplanned chaotic: 
growtb of Delhi. Attempt to envisa,e the growth of Delhi in a regulated 
manner wu first made by tbe enactment of Delhi (Control of Building 
Operations) Ordinance, 1995 under whicb the Delbi Development 
(Provisional) Authority wu constituted. It wu replaced by the Delhi 
Development Act, 1957 011 30.12.1957 with the primary object of 
promoting and securing deve)OJSmenf of Delhi in accordance with the 
Muter Plan and Zonal Development Plans to be prepared by the Delhi 
Developmen~ Autbority and approval by the Central Govemmeat. 
Constitution of the Authorily 

1.2 Delhi Development Authority is a body corporate constituted under 
Section 3 of the Delhi Development Act, 1957. It bu a legalltatul witb 
common seal and IUcceaioD. The statUI of DDA is that it bappeDl to be 
an instrumentality of the State whicb caa sue and be sued in its own aame. 

1.3 As per Sectioa 3(3) of tbe Delhi Development Act, 1951, 1M 
Authority mall coaIiIa of the foUowin, member namely:-

(a) a CUImau wbo sbaU be the Administrator of the 
Unioa Tenitory of Delhi, ex officio; 

(b) a Vb-cIaairman to be appointed by the Central Government; 
(e) a fia_ ad ICCOUDtI member to be appointed by the Coatral 

ao.oram.at; 
(d) aD -Jiaeer member to be appointed by the Central OoYemment; 
(e) u IIICl wliea the MIIIIiclpaI Corporation of Delhi. is eatablilbed. 

two ropnIICIltatiwa of that Corporation to be elected by .... 
couacilIon aad eldenDeD of tho CorporatioD from ...... -; 

(f) • ad when the Metropolitan Council for the UnioD Tetrltory of 
Delhi II c:ooatituted, dne reprcaentativeJ of that Coucil to be 



2 

eIec~d by the memben of tha Council from among theJlllelves, 
and until that Council is constituted, three representatives of the 
interim Metropolitan Council to be elected by the memben of 
the Interim Metropolitan Council from amonl themselves; 

Ca) three other persons to be nominated by the Central Government 
of whom one shall be a person with experience of town plannin, 
or architecture; and 

(b) the Commissioner of the Municipal Corporation of Delhi, e. 
officio. 

1.4 Joint Secretary(UD), Ministry of Urban Affain cl Employment, 
Cbairman-cum-Managing Director, H.U.D.C.O. and Chief Planner, 
T.C.P.O. are the three members nominated by the Central Government 
under lub-section (g) of Section 3 (3) of the Delhi Development Act. 

1.S Asked whetber witb the coming up of the State Legislature in Delhi, 
any change in DDAa' cbarter is required, the Secretary, Ministry of Urban 
Affain and Employment, in hia submission, stated durinl evidence:-

"After the formation of the State Lepature, accordinl to me, 
there need not be any change made in the DDA's charter. 
Because, the main objective of the DD Act, u I said, is to have a 
planned development of the National Capital Territory of Delhi by 
preparing a Master Plan and by seeing that the various bodies viz., 
the MCD, NOMC etc. are included in that Muter Plan .. So, it is 
basically the planning authority which has been formed. Because of 
that, the land use Plan wu made by them. So, I do not think with 
the formation of the State Legislature, there wiD be any change. It 
II becausc, still, Delhi continues to be a Union Territory." 

1.6 When the Committee pointed out that elected representativCl from 
National Capital Territory of Delhi which had replaced Metropolitan 
CouDcil had Dot been Dominated to the Authority 10 far, the Secretary, 
Ministry of Urban Affain and Employment informed durina evidence:-

"There is a proposal that its operational flexibility should be 
increased and that it .should also be more responsive to public 
needs. That is still under the consideration of tH Department and 
it will have to 10 to the Cabine~." 

1.7 With regard to the overall vacancies alonpith fCUODi therefor In 
the coDJtitution of the Authority, the Ministry of Urban Main and 
Employment, in a written note, have stated u under:-

"At present there is no representation of two . represeotati.,es of 
the Municipal CorporatiOD of Delhi, ·U tbe M.C.D. bu been 
IUpeneded to 1990. Similarly, there h .. been no repraentation of 
the Memben of Delhi Legislative Aaembly in DDA OD 
Metropolitan Council becoming functul officio with the repeal of 
tho Delhi Administration Act, 1996 by tho GovemlDClit of 
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National Capital Territory of Delhi Act, 1991. Amendment of IUb-
scction (f) of Section 3(3) of the Act is required to provide for 
reprcscntation of the membell of Delhi Legislative Assembly. The 
propoaal to amend Section 3(3) (f) of the Act is UDder 
co.nsideration of the Government. 

The post of the Engineer Member is vacant since 5.12.1994 on 
the expiry of three yean term of the former Engineer Member. 
The scnior-most Chief Engineer of DDA looking after the current 
duties of the peat of Engineer Member (a proposal for his 
appointment u Engineer Member is under consideration of the 
Government) is attending the Authority meeting in that capacity." 

1.8 Explaining the prescnt Itatul of the amendment to DD Act. 1957, 
the Ministry of Urban Affain and Employment ,_ • note dated the 31st 
May, 1996 have Itated u foUows:-

"A note for the Cabinet wu IIIbmitted 00 15.3.1996 proposing 
amendment to Section 3(3) (f) of dle Delhi Development Act, 
1957 to provide reprcscntation of three Members of the Legislative 
Assembly of Delhi in the Authority. The Cabinet Sectt. have 
returned the Cabinet Note on 8.5.1996 with the IUlleltion that the 
matter may be brought back before the CabiDct, if required. with 
additional material, if any. The Note wiU be resubmitted to the 
Cabinet Seerctariu after takin, tbe approval fit the DeW Minister. 
Pendin, amendment of the Act, the L&. Oovenaar of Delhi, who Is 
also Chairmaa 01 DDA, lau issued orden _ 14.2.1996 that the 
following three ... ben of the Legialative AMelably of Delhi will 
be lpecial invitees ill all the meetinp of die Authority:-

1. Shri Bodh Raj, MLA 
2. Sbri O.P. Babbar. MLA 
3. Shri JII Parvcab Chandra, MLA" 

1.9 A Bm propoliDa lIDeudmeut to Section 3(3) (t) 01 the Delbi 
DOYCIopmeoa Act, 1951 to provide "presentatioQ to three Membcn of abo 
t.ePlativo Allcmbly of Natioaal C-P'$aI Tcn:itory of Delbi in the 
Authority wu iotroduced in Lot Sab~a oU 2l1C November, 1996. Tbe BiD ft. pllllCld by both the HOUICI of Parliament QII 12,12.1996 and UIO_tcd 
to by the PrelideDt OR 21st Decembet, 1996-

1.1' Ia ..... to replaCe the developaaeDl f1l DeIbI ... plen ... panMl', 
DelhI Development Authority bu been conatltuted ander &be DtlbI 
DeYllopment Act, 1951 conslstlq of 13 Members, .-elJ. CIudrmaD, Vice-
CbaInaaa, • FlDaDce aad Accounts Member. and Eqlneer Member. two 
....... _aadY. of the Municipal CorporadOD of DeIbI, ..... npftleDtatiV. 
el die Metropolitan Couodl. three other perIODS to be aomJuated by the 
CealnI Government and Commlaloav of Municipal CorporadOD of DeIhL 
Out " lb.. 13 Members, awe elected public RPftIIIllaUves IU'e not 
npnIIDteci OIl tbIa Autharlt1 .... 1990 u the Munldpal Corpondoa of 



D.oII .... IUpeneW ID 1990 and Ibe Metropolitan CODcD became functu.s 
olfldo wllb the repeal of Deihl AdmIDlstratloa, Act, 1'" by the 
GoftnImeDt of Natloaal Capital Territory of Delbl Act, 1"1. D.O. 
(AlaeDdmeDt) Act, 1996, enacted rec:eDtly, boweYer, provides for 
np .... tatloD of Ibree Memben of Natloaal Capital Territory of Delhi to 
tile Aulborlty. 

1.11 III the ..... t of Deihl DeYelopmea~ (AmeadmeDt) Ad, 1996 lb. 
COIIIIDIttee expect, that three eleded ~,,,OID the LePlatiY. 
Auembly of Ibe NatloDai Capital Territory of Deihl will now be ulOdated 
wlo. Ibe Authorlty .. early u poalble. 

The CollUDlUee liiio feel that there II Deed for represeDtatlon of Memben 
of PuUalBeat .. the Aulborlty. 

1.11 At pnMDt, the post of EqlDeer Member II yacant aee Deeember, 
1994 OD the aplry of Ibree yean tenD of Ibe former Eqlneer Member. A 
propoal for appollltmeDt of the IeDlormost Cblef Balllleer of DDA u u 
E .... Mef Member III the Autborlty II UDder con ...... tlOD of the 
GOYel'DJDellt. TIle Com .... t .. _Ire that GoY ......... t IhouId take actloa 
weD III "yua for ftIIlna Up Ibe post of uy member of Ibe Authorlty 
faUlq YllCallt III future. 
Objectives and FlUlctions 

1.13 In accordance with Sectioft 6 of tbe Dclbi Devclopment Act, 1957, 
tbe objccts of the Authority arc:-

'70 promote and securc the dcvelopment of Delhi accordina to 
plan and for that purpose tbe Authority aball have tbe power to 
acquirc, hold, manalc and dispose of land and other property to 
carry out building, cngineering, miniDl and other operations, to 
cxecute worD in coDDcctioll' with apply of water and clectricity, 
disposal of sewalc and othcr ICrYic:c:a and amenities and Icnerally 
to do anything necessary or expedient for pUrpolC1 of lueb 
deyelopment and for purposes iDCidental thereto." 

1.14 Statina the basic functions of DDA, the Vice-Chairman, DDA, 
informed tbe Committee durini cYidencc:-

"Wc havc three typel of functions. Onc is the planning and 
development function; second is tile construdion of housina etc.; 
aDd the third'il the protection of laIlds and manaaement." 

1.15 AIted to cxplain the mechanism u to bow pllUlDin, and 
........ t could be undertaken, tbe Secretary, ~ of Urban 
AffIin ud "pIoymcat stated dUrin, CYidence:-

........ purpoae of tettiq lip of DDA is to llave a plaaniaa authority 

..... entire Union Territory of Delhi. Onco the pluniaa II done, 

.. .".. are preKribed. There are local audloridea like tlae 
MCD, or Nl?NC wbidl _ IUppGIeCl to _....-. ad .... 
... ............ ea of the DOA. That is oae oI.tbe .. fa'-.-
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1.16 The reprei6ntative added:-

.. After the land is acquired it is developed and peripheral .mea 
like water supply, roads, drainage, sewerage, electricity etc. are 
provide. " . 

1.17 A. regards the construction of houses, the Secretary in the Ministry 
of Urban Affairs and Employment Itated during evidence:-

"'The second activity is wherever plans are made, tbe boUling 
activity gets priority. Adequate houses are to be provided. This is 
an important feature of the DDA. The strategy adopted is to 
acquire the land through the Delhi Administration and then build 
the houses and give the houses to varioUi people." 

1.18 During the course of evidence regarding bifurcation and separation 
of housing from land, the Secretary of the Ministry of Urban Affain and 
Employment stated before the Committee:-

"Land and hOUling come under the State Legislature. Bill here, 
unfortuuately, according to the distribution of powen, land 
continues to be with the Union Government .. AI lonl u land is 
there, housing has to follow. So it has to remain with the 
Government of India.... Land development and housing 
development go together, Land development COSti are extremely 
high. The lale of houses should subsidise the plan development 
cost." 

1.19 The representative added:-
"If the State has to acquire land and build the houses there will be 
problems. Today it is a small problem. But I think the problem 
will increase." 

1.20 Coming to the third major function i.t. protection of land and 
management, the Vice-Chairman, DDA informed during evidence:-

"We ar~ supposed to protect the lands. There are problems even 
in the colonies which have been built by us; they may be with UI 
or .they may have lOne to the MCD, but whatever it ii, there are 
problems. The real lituation is that in many of the colomes, we 
find thai our ener&iea have been wasted because they are not 
comlllClllUl'8te with our reaultJ." 

1.21 A. reaard J J. Cullen ad number of jbugicl. the fDIIowiaa 
informatioa baa beea furaiIhed by tile Miniltry of Urbu A6iIa aad 
Employmeat:-

"AI per latelt exercile c:oaducted by the field III ... I .. of 
Slum 4: l.l. Department with the help of ........ .... 
representativCl as on 31.3.1994 there are about I_U n ... .. 
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Delhi containing approximately 4.80 lakh jhuggies. The data is yet 
to be confirmed by UBS staff in Delhi Government. 

The estimated population residing in these jhuggies is more than 
20 lakhs." 

1.22 Pursuant to a note submitted by the Ministry of Urban Affairs and 
Employment, the Cabinet had taken a decision in August, 1987 which 
inltr-alia included the following steps:-

(a) To restrict the DDA's functioning to its original mandate in 
plannina: 

(b) To divest the DDA of its house building functions and to create a 
new Housing Board: 

(c) To create a new Slum Improvement Board; and 
(d) To transfer such non-relevant functions as Lottery, ISBT and the 

Dairy Colonies to the Delhi Administration and its relevant 
organisatioDi. 

1.23 Subsequent to this Cabinet decision, the following steps have been 
taken:-

"The functioDi of the Slum Wing were transferred to the 
Municipal Corporation of Delhi as on 1st September, 1992, as it 
waa felt that pending the lOtting up of Slum Board, the MCD was 
the best organisation to look after programmes for slum 
upp'adation and improvement. Thereafter a comprehensive statute 
for slum improvement haa been drafted which, inltr-aliD. proposes 
letting up Slum Improvement Boud. The lame is under 
consideration of Government. Comments of the Ministry of Law, 
Home and F'manco have been called which are yet to be received. 
ISBT and Lotteriel have been handed over to the Government of 
Natiqnu Capital Territory of Delhi. The dairy colonies, except for 
Muoodpur. have been handed over to the Municipal CorporatioD 
of Delhi. 
Since the DDA is leplly committed to liquidate thOle rcaistrants 
awailin, hoUICI. a decision for aettin, up • acw Housin, Board 
bu been idmlplstfltively deferred for the time beiDa." 

1.24 'I'be Colllllllttee DOte that II the ltatutory prO\1slon UDder the Delhi 
Development Ad. 1951, the pl'lmarJ object of DDA II to promote aDd 
IICUN planDed dlvelopJllellt of DelbL To this end the Authority hal been 
eatrulted with three bale tundloDi viz. plannlill aDd development; 
CODitruction of bOIlllll; an. protection of land and management. 

1.2$ There II no -111 .... the afanutcant role of DDA la the planaed 
developmtDt of DeIhL R8ther the dty of IMId . owe. Its mrvIvai to the aood 
work doDe by DDA. However, lacreulng aumlter of slUIDI and larae seale 
eacroachmenta 01 pablle Janda hal earned the captlal dty of Delhi, tbe 



• 

i 

dllt1nct1on or belnl the fourth larpst slum-Infested city. Spate of Wepl 
and unauthorised colonies have hampered the I)'stemat1c and planaed 
arowth of Deihl, that too Insplte of the enac~eu,t of a statute for the 
specific purpose of development of Deihl acc:orahtg to the plan. The 
Committee, therefore, desire that necessary corrective measures be taken 
Immediately to prevent the unabated Irowth of slums, encroachment or 
public land and other unauthorised activities. 

1.26 The Committee note that Cabinet had taken a decision In AUIUSt, 
1987 to restrict DDA's functions to It's orillnaJ mandate of plaDDlDI. 
Punuant to the above Cabinet declsl~1l ,"vesting DDA ()f house buUdlDI 
activity and setting up of a separate lIousing Board as recommended by 
the Cabinet has, however, been kept pending as acc:ordiDl to the 
Minlstry, DDA Is legally committed to llquldate those re&istranll awaltinl 
houses. 

1.27 CabiDet's decision to let up a new Houslnl Board after 
trifurcation of functions of DDA, was taken up as far back as In 1987. 
The Committee is, however, not happy at aU wltb the slow pace of 
construction of houseslOats for allotment to walt-llsted registrants. AU-out 
efl'orta should bave been made to construct and aUot the houses to the 
walt-Usted registrants by this time., 

1.28 There has already been Inordinate delay of nine yean In the 
Implementation of the Cabinet decision. Durlna this lDtervenIDa period of 
nlDe years, there have been DeW housiDl schemes noated by DDA In 
addition to already walt-listed re&istranu. The Committee desire that 
Government should examine the feaslbUlty of setUna up of a new HouslDl 
Board pendlDl construction of Data for aUotment to wait-listed registrants 
by DDA and also transferring the DDA's liabOlty of allotment of Oall to 
walt-llsted rqlstranta to the new HousiDa Board. The Committee also 
desire that In the meantime, ,formaUtles and modaUties for settlq up of 
Houslnl Board, should be taken up simultaneously. The Committee 
would also like to be apprised of the legal opinIon In this reaard. 
Formulation 0/ Master Plans 

1.29 In order to fulfil its objects is required under section 6 of the 
DD Act the Authority has been put under a duty to prepare a Master 
Plan for Delhi. '. ." 1.30 Section 7 of the DD Act, 1957, provides for preparation of 
Master Plan in the following manner: 

7(1) "The Authority shall, as soon as may be, cany out a civic 
survey of, and prepare a master plan for Delhi. 

(2) The. Master Plan shaU-
(a) define the various zones into which Delhi may be divided for 

the purposes of development and indicate the manner in 
which the land in each zone is proposed 'to be used (whether 
by the carrying out thereon of development or otherwise) and 

·6742/1.51 F-2-A 
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the stages by whiCh any such development Iball be carrie" outi 
and 

(b) serve as a basic pattern of frame-worl within which the zonld 
development plans of the various zones may be prepared. 

(3) The Master Plan may provide for any other matter which is 
necessary for the proper development of Delhi." 

1.31 Accordingly, Master Plan for Delhi called MPD-1962 was 
formulated and enforced with effect from 1.9.1962. The plan projected 
Delhi's population and land requirements for various uses/activities upto 
the year 1981. 

1.32 The Master Plan projected about 5.0 million population for the 
whole Union Territory of Delhi in the year 1981. 

1.33 The total area of the Union Territory of Delhi is 1,48,639 hec. Out 
of this 44,777 hee. had been earlier included in urbanisable limit in Master 
Plan for Delhi-I962 and this area was acquired and developed for various 
uses such as residential, commercial, institutional, circulation etc. as per 
recommendations of Master Plan. 

1.34 A detailed exercise to review and revise the Master Plan-1962 was 
taken up during 1960's and based on comprehensive studies, the extensive 
modifications were published for inviting public objections/suggestions in 
April, 1985. After considering all the objections/suggestions received and 
the exercise conducted by Delhi Urban Arts Commission, Government of 
India, Ministry of Urban Development approved the extensive 
modifications on 1.8.90, the date on which MPD-2001 came into force as a 
modified version of Master Plan for Delhi. 

1.35 The salient features of the Plan are as below:-
The Plan envisages a number of line. of action for the systematic 

development of the city, on the basis of the policy framework and overall 
land usc ·pattern and development controls provided for therein: 

(i) to develop 20,000 hect. of land in the urban extension areas to • 
accommodate 4 million additional population. " 

(ii) to restructure the actual development whiCh has taken place in 
the existing urban areas so as to accommodate an additional 
population envisaged for these developed areas in 1962 plan. 

(iii) to decentralise economic activity by developing 4 metropolitan 
passenger terminals, 4 freight complexes, 5 Inter State Bus 
Terminals, 2 sub-central business districts and 22 district centres. 

(iv) to incorporate the informal commercial and trading activities in 
all development/redevelopment projects. .-( 

(v) to provide for large scale housing through the Cooperative Sector 
and development of sites aad services for the urban poor. 

6742/LS/~' 
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(vi) to develop a multimodal masa transport .yatem comPriliDa of bua, 
ring railway and mw rapid transit ICrvicea. 

(vii) to cRate an environment for pedestrian movement and faciliti. 
for safe cycle movement. 

(viii>., to develop 11 identified powtb centre. in rural Delhi. 
(ix) to organise weekly marketa ip the parkin, areal of major 

commercial centres. 
(x) to prepare urban renewal plans for tbe contral city area collliatini 

of the Walled City and itl extension, lCaroi Bagb and the area in 
between declared u 'Special Area'. 

(xi) to prepare conservation plan for the urban heritage areu 
including Lutyen'. Delhi 10 u to maintain their buic character. 

(xii) projected need of 16.2 lakbs new housing unitl to be provided 
between 1981-2001 at an average rate of about 80,000 DU. per 
year. 

(xiii) projected requirement of water .upply, leweraae, power IOlid 
waste management by 2001 is u folloWl:-

Infrastructure 

Water ,upply (in MGD) 
Sewerage (in MGD) 
(if the water is supplied at 80 GPD) 
Power (in MW) 

A vai1/lbility Requirement 
....... ' ... 

1981 Mid 1993 2001 

253 525 1127 
118 280 902 

580 1616 4000 

1.36 Point-wise progreulaction taken on the objectives enumerated in 
tbe MPD-2001 u furnished by the Ministry of Urban Affain and 
Employment is u under:", " . 

(i) New sub-city projecta of Dwarka (5800 HAC), Narela 
(7000 HAC) and Rohini Extn. (4000 HAC) have been taken up 
u part of tbe phased development of the urban extension. 

(ii) The restructurina hu been worked out in MPD 2001 and further 
defined in the draft Zonal Development PIBDJ being formulated. 

(ill) The projectl are to be implemented by various organisations. 
Howev.er, it is mentioned that in the plaDlprepared by the DDA, 
the land reservation for all the projects is being done. In case of 
one metropolitan passenger terminal land bu already been 
banded over to the Railways. One of the freiaht complexes in 
Trans Yamuna Area bas been taken up for planning, two 
interstate bus terminuses (Sarai Kale Khan and Anand Vihar) 
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..... been commissioned up by the GNCTD and one sub CBD 
Trans YaIDaa Area has been taken by the DDA, 8 District 
Centres (Saket, Paicbim Vibar, Wazipur, Shalimar Bagh, Khyber 
Pili, Shastri Park, Mayur Vihar, Mangolpuri) in addition to 7 
(Nehru Place, Rajendera Place, Bhikaji Cam a Place, Janakpuri, 
Laxmi Naaar, Shivaji Place, Jhandewalan) have already been 
developed. 

(iv) Ie case of new commercial complexes and service centres, 
informal sector is also being incorporated while formulating the 
plans. 

(v) The land has been earmarked for cooperative Group Housing 
Societies in the lub-city project of Dwarka and Narela. 

(vi) The project of MRTS bas been taken up by the GNCTD with the 
help of RITES as Consultants. 

(vii) AI a part of the projects care is taken for providing better 
environment for' pedestrians and cyclists. 

(viii) MCD has taken the planning of growth centres in the rural area 
of Delhi. 

(ill) Presently, the weekly markets arc being arranged in various parts 
of Delhi in open spaces and road sides. These arc regulated by 
the NDMClMCD in the planned commercial development. 
Parking spaces are being provided in such a manner that such 
markets could function from those areas. 

(x) Within the framework of the Master PlanlZonal Plan, the urban 
renewal pleas are 10 be worked out by the concerned local body. 

(xi)FOJ' Lut,., .. Delhi, an exercise haa been done and public notice 
hu been iIIued with regard to the developmental controls and 
other replatiou to be applicable in Lutyen's Delhi. 

(xii) This is a projection given in MPD 2001 which is to be 
implemented by various implementing agencies including DDA. 

(xiii) Out of the need for services worked out by MPD 2001. the 
concerned aFacies laave to lUke the provisions. The availability 
·of _tial ..... ica as on Mid, 1993 was as under:-

S2S Mgd 
280 Mad 
1616 MW 
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1.37 Asked to explain the mechanism u to how development under the 
provisions of Master Plan would be made, the Secretary, Ministry of 
Urban Affairs and Employment stated during evidence:-

"After making the Master Plan, DDA is .,equired to make zonal 
plans for all these areas. All developments would be required to be 
done in the zonal areas. These zonal plans will decide what land 
should be used for industrial, residential, commercial purposes or 
for hospital etc. Till now Delhi Administration has taken up tbe 
work of eight urban areas. Within DDA three· of the zonal plans 
are already published. The objections and IUgaestiODS from the 
public are called for. In one case the list is ready and the lut date 
is 31st March this year (1994). Once the objections are received, . 
these zonal plans will be fmalised. In three more cases, objections 
are being called for." 

1.38 Under Section 10 of D.O. Act, 1957, draft zonal plans are 
published inviting objections/suggestions from the public, under section 
l1(A) of the Act proposed modifications in Master Plan of Delhi are 
published inviting public objectionslsuggestions. 

1.39 Under Section 10, the following notifications have been issued by 
the DDA inviting objectionslsilggestions on the following draft zonal 
plans:-

(a) zone A (Walled city) 
(b) zone A (Part other 

than Walled city) 
(c) zone B (City Extension) 
(d) zone C (Civil Lines) 
(e) zone D (New Delhi) 
(f) zone E (TVA) 
(g) zone F (Civil Lines 1) 

Published on 22.1.94 
Published on 1.4.95 

Published on 1.1.94 
Published on 14.1.95 
Published on 14.1.95 
Published on 1.0.9.94 
Published on 15.1.94 

1.40 The following procedure is adopted for consideration and disposal 
of the objections/suggestions received from the public, Under sectiod 10, 
the objections/suggestions are examined and considered by the Screening 
Board which is constituted by the DDA under Section 8 of the Act.' The 
Screening Board at present is having the following members: 

(1) Chief Planner, TCPO Chairman 
(2) Commissioner (Planning) 
(3) Chief Architect, NDMC 
(4) Town Planner (MCD) 
(5) Addl. Commr. (DC&B) DDA, Member Secretary 

1.41 The Screening Board has already examined and considered the 
objectiou/suuestions in respect of the draft zonal plans of Zone A (Part 
Walled City), Zone B . (City Extension), Zone C (Civil Lines), Zone E 
(TY A), Zone F (South Delhi 1). All the members making objectiODll 
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IUgCItioaa bave beea iavited to appear before the Screenina Board for 
public beariDl. Oa the basil of objectionsiauuestioDl and public beanns 
the Screening Board makes recommendatioDl which are considered for 
modification of the draft zonal plans and its approval by the Authority. 

1.42 The objec:tiooalsUllestions received under section llA of DO Act 
are coDlidcred by the Tech8ical Committee aod Authority. The 
rccommendationa of tbe Authority are then finalised and forwarded to the 
Central Government which cooaiders the same for issue of a final 
notification. 

1.43 The Ministry furnished I statement showing the present position of 
MPD-2001 amendments and change of land-use cases from 1.4.93 to 
3O.9.9S. Out of 34 amendments and change of land-use cases, 14 relate to 
change from 'rural use', 'Ireen', 'recreational' and others 'public utility' to 
'commercial'. 'residential' etc. In some of the other cases change of land 
uses in I particular areas witbout eiaboratinl the actual change sought has 
been mentioned. 

1.44 The Committee Dote that UDder Section 7 of DD Act, 1957, Ilrst 
Muter PlaD for DeIbJ caUed MPD-1961 wu formulated and enforced wltb 
elrect from 1.9.1961 proJectlna Deihl's population aDd land requirement for 
urWu UIeIIactlvlties upto tbe year 1981. Tbey reeret to Dote that tbouab . 
the exerdle to review the Master Plan wu takeD up durlna 1960'1, the 
modlncatioDl proposed' to be made tlpereln were pubUsbed only In April, 
1985 for InvitIDa pubUe obJectioDIIlulle.tloDl. Wbat II .tW more 
dlatreuina to Dote II that modlftedlrevlsed MPD-1OOI for the period 1981-
1001 came Into force 001)' on 1.8.1990 I.e. aner the lapse or about balf oUts 
period. Present Muter Plaa for DeIhl-1001 II bued OD exttDllve 
modUlc:atioDl of Deihl Muter Plan 1961 carried out durlna 1980's. 

1.45 The Committee do Dot approve or the apathy shown b)' DDAI 
Gov'l'IlIDeDt In the inordinate dela)' In formulation aDd ftDaIIaatloD of IUcb 
aD lmportaDt poUey document wbleh II deslped for &he ')'ltematlc 
development of the elt,. 

1.46 At tbII ltaae, the Committee recommeDd that In the I1aht of 
uperieDce Iabled b)' DDA BDd the GovernmeDt, work relatlna to 
preparation ud formuiatioD of the Muter Plaa a aIao or lOW plBDI for 
&be period be)'oDd 200l ·may be takeD up lD rip, tlll'DeIt 10 U to avoid 
IDonIIDate delay a happened lD tbe paL Not oal)' the Muter PIaD but also 
die ZOW PlaDllhould be ftDaIIIed much before 1001 AD 10 that the, mal 
be 'oUo_eeI ud Implemented wltb efrect from 2001 AD. 

1.47 The COJDJDlttet JlGte that MPD-2001 en_lea I Dumber of actioD 
plaDl wbleb iDter-alia Indudea developmtDt of 20,000 hee. of laDd, 
deceDtnIlaIDa ecoDOmIc KUvItIea, 4eveiopmeDt of multi-model mea 
....... port lyUem, arbaD ft._" plan for 'apedal area', couervatioD 01 
wbaa baitap bac1u...... ....'1.'. o,JbI'. pl'DD'DI proJecUoa 01 10,000 
d........ ...." pel' Jar, lIIIDIIoid lDcreue In the IDfrutructure, ete. 
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1.48 The Committee do DOt wish to 10 In detaU of IHb and every aped 
of the Master PlaD aud to ftDd out the deftcleDdes .ad sborteomlnp In the 
prOirea mad. 10 far but they rearet to obM"' that the aehievemeDts are 
way behlnd the autielpated proarea. 

1.49 Since the period len for the compledoo of MPD 1001 II verr mort, 
the Committee recommend that DDA aboald lear up Its maehlnery to 
achieve tbe desired taraelllobjectlves eDUlllll'tlted In the Muter Plan. On 
perusal of point-wise proarealadlon ~ OD lOIIle of the objedlnl 
enumerated lD the MPD-1OOI, the CoauaIttee feel that repUti of &be 
GovernmeDt on the achievements an DOt oal1 far from satisfactory but also 
evasive which caDDot bat be deprecated. 

1.50 Growth CeDtrelm rural areal of Delhi are ltill at the plaDDlDlltllIe 
In MCD. MPD-1OOI Inter all, mentiODl 'faeWUes for safe cycle movement. 
No action leeml to have beeD takeD by the M1niItry to rwftl the objectlve of 
provldJllI better environment for cycUsts. Further, MPD-1001 h81 projected 
aD additional requirement or 16.1 lath dweUlnl units between 1981-1001. 
However, the Ministry'l reply only mentioDl that the proJectioD II to be 
Implemented by various aaencles lncludlna DDA. There II· already aD aade 
houslnl shortage In the capital aDd It W81 aalnlna IerioUIDeIII with each year 
passing. Delay In buUdlnl up all the district commercial centrel may be due 
10 expectation or mODeY-lplaalal by DDA which may eacoaraae mesal 
commercialisation aDd eDcroachmeDt. Keeplna In view the projected 
requirement by 1001, the avaUabiUty of taentlal 1e"lea (water lupply, 
leweraae dlspo .. l, electricity etc.) Is also not at all atllfaclory. 

1.51 The Committee desire that achlevemeDtalprop"ell OD the o'Jectinl 
laid dowD In the MPD-l001 by various Implementiaa· a.endes auld be 
dOieIy monitored at the .. vel of a Malor oftlcer Dot below the rank .f Joint 
Seeretary of the MInIstry. 

1.51 The Committee .... laformed that after formulatioD of Mallr Plan, 
DDA prepares draft Zonal PlBDI and publish the same under SectiOD 10 of 
DD Act 1957 for lavltlnl public obJecUoDll'luaestioDL They are COD-

Ilralaed 10 ftDd that the DotUlcatiODI IDvltlnC puhUe obJectloDIIlugeltioDi 
In mpect of the lonal plana were pubUshed only In 1994 and 1995. What II 
IllU more IntrlaulllI II to flnd that tbe SueenIDa Board, coDitiluted to 
examine and consider the objectlolllllUuatiODl, does Dot IteJD to bllve 
made recommeadatiODI for modlfkatloD la ..., 01 the zonal piau' IIQ far, 

1.53 Dlnpprovtaa the laorcUaate delay lD the formulatioD of zonal plaDl, 
the Committee recommeDd that rtaa1IsatioD of theM plaDl may be aecorded ; 
priority and takeD up for implemeatatioa Ia .uch a .ay 10 that the propeu 
In the achlevements of the dlllred .bJectiYei II completed wlthla the period 
of MPD-lOOl. 
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1.54 The Committee also ftnd that a number or amendments and chanles 
.. land .... pattern under Section llA or the IBid Act have been 
recommended by the Authority and lent to the Government of india for 
ftnal Issue of Notlftcatlon. 

1.55 The Committee leave It at the ·prudence of the Government of India 
to approve such of the amendmenta/cbanpl in land uSe pattern proposed! 
recommended by the Autbority within the framework or the MasterlZonal 
plans. They bowever, bave rese"atioDi in the chanle of land use from (I) 
rural use (II) Ireen and (fil) recreational to other uses like commerelaV 
residential, etc. Delhi is already a bllbly poDuted elty in the country. M 
areen belli and recreational areal wblch function .. IUDP and belp 
maintain poDution free environment essential for healthy arowtb of dtiZeDI 
in the city, It 11 Imperative that there should be no tamperlnK with areas 
earmarked green and recreational in the Master Plan. Tbe Committee, 
therefore, recommend that no cbanle of land use from Ireen and 
recreational sbould be allowed. Tbe Committee also desire that instead of 
adoptlnl ad hoc approach on case-by-ease basis, definite pldeUnes may be 
Iald down for cbange of land use keeping In view the reallatk and practical 
needs of DeIhl city and III people. 
Lutyen's Delhi 

1.56 Lutyen designed New Delhi the Capital City .. I low density 
Garden City. It iabued on geometric road system with vistas and avenuea. 
Major Part of residential development was in the form of bungalows below 
the tree height. 

1.57 There was no mention of term Lutyen's Bllngalow Zone in the 
Master Plan for Delhi 1962. Delhi Master Plan 1962, recommended 
different land uses Ind judicious raising of the density in the area. 

1.58. In 1971, the Ministry of Urban Development constituted New 
Delhi Re-development Advisory Committee to formulate detailed schemes 
for this area specifying the details of development. The Committee 
formulated a number of schemes. Based on tliesc schemes and on the 
Master PlanlZonal Plan provwons, I number of buildiDp were 
constructed in this area. In 1985, Government of India issued instructiona 
not to allow construction of multi-storeyed buildings in New Delhi arca till 
the Master Plan for Delhi-20Ot was finalised. in February, 1988. 
Government of India, issued guidelines for COIlStruction of buildings, abo 
defined Lutyen's Bungalow Zone with the restriction that on bungalow 
plots reconstruction/addition/alteration should confine to the Parameten 
of existing bungalow with respect to coverqc. FAR, bci,ht. 

1.59 The MPD 2001 notified on 1.8.90 makelspccialproviaioDi for tile 
conservation of the tree-studded Bungalow provides aI under:-

"Lutyen's New Delhi comprises large aizc plots and hu I ycry 
pleasant environment. In fa~, the area is unique in its continuinl 
existence and low density in the heart of the dty. While 
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formulating the redevelopment plans of this area due care should 
be taken to ensure that its basic character is maintained." 

1.60 As a follow up action, DDA constituted a Special Projects Group is 
undertake a detailed study of the bungalow area. Notification in this 
respect has been published in the newspapen inviting objections and 
suggestions from the Public on 25.12.1993. 

1.-61 Asked about the area of 'Lutyen's Delhi', the Vice Chairman, 
DDA stated during evidence:-

"We have a map of 'Lutyen's Delhi' and in that map, Ashoka 
Road and Ferozshah Road were the boundaries which were 
separating Lutyen's Delhi from Connaugbt Place. Lutyen's Delhi is 
smaller than tbe New Delhi Municipal Committee Area. The main 
feature of this zone is the bungalow zone. It is fun of bungalow 
and greeneries." 

1.62 When enquired about tbe ratio of covered area to the total area, 
the represe.ntative from DDA stated in his oral submission:-

"The ratio is as per the existing master plan, supposing, earlier the 
covered area was 100 sq. metres. Even after, repair and 
reconstruction, it should remain at 100 sq.metres. That means, the 
density should remain the same." 

1.63 As per guidelines issued by the Ministry of Urban Affairs and 
Employment on 8.2.1988, the new construction of a dwelling .unit on a plot 
must have the same plinth area as the existin& bungalow and must have a 
height not exceeding the height of tbe bungalow in place. or if the plot is 
vacant, the height of the bungalow which is the lowest of those on the 
adjoining plots. In the commercial areas, such as Khan Market, Yashwant 
Place etc., and in institutional areas within the Lutyen's Bungalow ~ne, 
the norms will be the same as those for these respective areu outside the 
zone. There will not be a separate governmental categol')' for FAR 
specifications. The nonna for Government constructioa will be ,overned by 
the norms specified for the zone wbere the Government building is to be 
constructed. 

1.64 When pointed out by the Committee that there have been 
complaints regarding violation of norms, the Vice-Chairman, DDA 
submitted during evidence:-

"The Delhi Dcvelopment Authority prescribes developmcnt norma 
and land usc pattern. The responsibility to eDforce it reats with the 
local civic body. This is entirely the NDMC area. Overall, I can 
tdl you, some high rise buildings have eome up." 

1.65 A representative from DDA aupplemcDted:-
"Section 30 of the DDA DevelopmCllt Act, 1957 makes it 
absolutely clear that for tbose: area wbich were declared 
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development area, the enforcement authority will be the DDA. The new 
area in Dwaraka and Rohini are development area. But in Lutyens, there 
is no development area.'" 

1.66 Asked about the maximum height of a building and the number of 
buildings that are above that height, the Special Officer, NDMC informed 
the Committee during evidence:-

"The height of the building should be 80 feet only. But, there are 
13 such buildings which are above 80 feet. Out of them, five are 
residential buildings, six are hotel and two are Government 
offices." 

1.67 When enquired as to how these buildings were allowed to raise the 
height above 80 feet and when such restrictions were imposed, the Special 
Officer, NDMC infonned. during evidence:-

"The building plans were sanctioned before the guidelines were 
framed or the restrictions imposed." 

1.68 As regards imposition of restriction, the Special Officer stated:-
"It was imposed in February, 1988. The building Plans were 
sanctioned much before that. When it was framed, they were 
either under construction or some have been constructed. Once the 
building plan was sanctioned, we cannot change it." 

1.69 The representative added:-
"Before 1974, there was no height restriction in Lutyens Bungalow 
Zone. In 1970, New Delhi Redevelopment Advisory Committee 
was constituted by the Government which recommended in 1974 
that in Lutyens Bungalow Zone, the height restriction should be 80 
feet which was approved by the Government and communicated to 
the local body. So after 1974, no building above 80 feet height has 
been sanctioned. Then come the 1988 guidelines for the Lutyens 
Bungalow Zone, the details' of which are not finalised, but those 
guidelines are strictly followed by the New Delhi Municipal 
Committee. They were having the force of law because they are 
lUliformly applied in all the cases and those 13 buildings which 
were sanctioned, they were sanctioned before the framing of 
guidelines. " 

1.70 The details of buildings above 80 ft. in height, falling in Lutyen's 
Bungalow Zone are as under:-

Location Land use Date of Sanctioned 
sanction Height 

1 2 3 4 

1. 9. Hailey Road Group 9.05.69 120 ft. 
(Ashadeep) Housing 

2. 10, Hailey Road Group 7.03.69 120 ft. 
(Reviera Aptt.). Housing 
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1 1 3 4 

3. 30, Ferozshah Road Group 25.06.71 144 ft. 
(Diwan Shree Aptt.) Housing 

4. 6, Tilak Marg Group 31.05.71 175'-6" 
(Sagar Aptts.) Housing 

5. Sangli Mess Group 24.10.78 120 ft. 
(MES Aptts.) Housing 

6. La Meridian Hotel Hotel 15.10.81 212 ft. 
(Windsor Place) 

7. Taj Mansingh Hotel Hotel 22.02.77 192 ft. 
(Moti Lal Nebru Marg) 

8. Taj Palace International Hotel 27.02.81 120 ft. 
Hotel (S.P. Marg) 

9. Maurya Hotel (S.P.Marg) Hotel 24.07.16 118'-8" 
10. Oberoi Inter-Continental Hotel 26.04.57 94'-6" 

Hotel (Dr. Z. Hussain Marg) 
11. Hotel Kanishka & Hotel Hotel 29.01.79 208'-11" 

Ashok Yatriniwu (Asboka 
Road) 

12. Lok Nayak Bhawan Govt. 1916 a20 ft. 
OfflCCl 

13. Sanehar Bhawan-P&T Govt. 14.10.69 182'-3" 
(Ashoka Road) OfficCl 

117. Tbe Committee are Informed that lD MPD·IHl there was DO 
mention of Lutyen's Bunlalow Zone, a low density larden dty bunlal9ws 
below tree belgbt except recommendlnl for Judicious ralslnl of the deoslty 
In the area. Tbe MPD.lOO1, notified on 1·8-90 made spedal provlsloDi for 
the conservation of tree studded b1lDlalow cbaracter of Lutyen's Deihl. 

1.71 Ap-eelnl with the provlslODI made Ia MPD.1OO1, the Committee 
desire tbat tbe preservation and maintenance of bulc character of Lutyeo'. 
Bunplow Zone I.e. tree studded bungalow. below tree belght ma, be 
ensured so that Lutyen'. Deihl continue to bold a place of pride In the 
Capital dUel of tbe World. Tbe Committee also desire that modltlcatioDi 
amendmept may be carried out In tb. Master Plan for Deihl, 1001 maklnl 
specltlc provision bannlq any construction of multl·storyed buUdlnp In 
Lutyen's Buoaalow Zone. 

1.73 The Committee note that restriction emt conftnlnl recoDitructioul 
addltloDlalteratioo 00 bunlalow plots to the parameten of exlstloa bUD-
lalows with respect to coverale, FAR, and belabt .tc. the Committee duIrt 
that these restrlctiODi mould be ~puloudy Implemented. 

1.74 At preHnt NDMC, • local dvlc body Is respoDlibIe fOl' IaDctioo of 
buUdlna plans lor coDitructioo and enforcement 01 DOnna prescribed by 
DDA ill Lutyen'. Bunlalow Zooe. Tbe Committee desire that belore luulal 
IlUletion to bulldlnl plBDI lor bunplo" plotl or lor ~akln11lD1 recODltruc-
doDiaddltion/alteration on buncalow. In Lutyen'. Bunlalow Z&mt, NDMe 
mould also ..... prlor cODcurrence ot th. 'Authority'. 



1.75 The Committee farther recommead that NDMC should coDduct a 
lVYey of aU hlp rile bulldlDP aDd bUDlalowl ID the Lutyea'i Delhi Area 
ID order to IlDd out auy ylolatioD of tbe prac:rlbed Dorma and take 
appropriate actiOD aplDll lueh vlolatiODl. They would Uke to be apprised of 
the outeome of luch a lUrYey. 



CHAPTER D 

ACQUISmON OF LAND 

Noti{lCpliofU lor Acquisition 
2.1 'The Delhi Development Authority is a body corporate having 

perpetual successor and common seal with powers to acquire, hold and 
dispose of property, both movable and immovable and to contract. By 
virtue of aforesaid powers DDA holds movable and immovable properties 
and have also acquired lands some of which were given to it u a successor 
body of erstwhile Delhi Improvement Trust. The Central Government hu 
also placed lands at the dispolilf' of DDA, for management u weU u 
disposal. This is done by the Lt. Governor, Delhi under Section 22(1) of 
Delhi Development Act, 1957 to whom the powers have been dele,ated by 
the Central Government. These lands are in turn acquired by Government 
of National Capital Territory of Delhi (NCI'D) for planned development 
of Delhi under the provisions of Land Acquisition Act, 1894. The Delhi 
Development Act, 1957 io itself Us no provisions for acquisition and 
requisition of immovable properties. 

2.2 Explaining the DDA's role ia the acquisition of land, the Vice-
Chairman, DDA informed the Committee during evidence: 

"The important aspect is tlaat the DDA does not acquire land 
itself. We do not have abe competence. We work out our 
requirement. We send it Ie alae Delhi Administration which is kind 
enough to acquire land OD behalf of DDA. At the time of handio, 
over possession, there ill a common revolvina fund in which we 
deposit the money". 

2.3 The Principal Secretar.y, Government of NCI'D supplemented:-
"Under the provisioDi of the Land Acquisition Act in respect of 
Delhi. the appropriate Governmeot is the Ceotral Government. 
But the powers of acquisition have been delegated to the 
Lt. Governor of Delhi who issues the land acquisiton notificatioDi 
after foUowing the statutory provisions under the Land Acquisition 
Act. The Government of Delhi hands over the possession of the 
laDd once acquired to the DDA or whatever else may be the 
KQUirinI IFDCf· The main land acquirina aleoCf in Delhi over 
1M put three decades of course bu been the DDA." 

2.4 Uader Section 4 of the Land Acquisition Act the Govemmeat 
IUOUDCOI ita iDtention to acquire the land lAd under Section 6, it 
-.oUDCOl ita deCisioa to acquire the land. 

19 
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2.5 When enquired about the area of land notified and the land actuany 
acquired, it was informed that about 174292 acres of land under Section 4 
and about 1Q3958 acres of land under Section 6 of Land Acquisiton Act, 
1894 have been notified. However, upto December, 1995 only 59,542,78 
acres of land have been placed at the disposal of DDA under Section 22(1) 
of DD Act after acquisition. Asked as to how only 59542 acres of land has 
been acquired/placed at the disposal of DDA as against 103958 acres 

--notified under Section 6 which is issued only after the requirement and 
feasibility is ascertained and a decision is taken to acquire the land, the 
Secretary, Govemmeot of NerD Itated during evidence: 

"The first Point is that 59511 acres is a figure of land which was 
formally transferred to the DDA under Section 22 of the LA Act, 
it is therefore not necessarily a complete and correct. figure of aU 
the lan,d which was acquired and possession taken by theDDA. 
There may be a time gap in some cases where the land is acquired 
and possession taken by the DDA but has not yet been formally 
transferred under Section 22 of the DD Act. There may also be a 
certain amount of land where there is a time lag between the issue 
of notification under Section 22 and the land being acquired by the 
DDA." 

2.6 The representative added: 

"There will be different stages. There is lOme land which is 
acquired, taken over, but not formally notified and placed at the 
disposal of DDA under Section 22 of the LA Act. Secondly, there 
will be some land in respect of wbicb &be LA proceedings may still 
be pending, wbere Section 6 notification bas been iuued. but the 
award bas not been announced or possession bas not beeD taken or 
land acquisition proceedings have not been finalised. Or there may 
be cases where the Government withdrew from the cue or the LA 
case was not complete. Quite often it happens that they have ~e 
right to take possession but they find that a certain area is beavily 
built up and it is not possible to take it over. In some cases it is 
formally denotified also. In some other cases there may be a ltay 
order and in view of the stay order it is not possible to take 
possession of the land and "tbe matter remains at that stage. There 
may be different reasons for this position." 

2.7 Asked to indicate the amount that baa been paid by DDA for over 
and above 59511 . .acrea of land, the Ministry of Urban Affairs and 
Employment, in a written note, ... Sta&c: 

"Money is deposited into the RevolviDI Fund and therefore. it U 
not possible to indicate for how lUDy Kres money has heen 
remitted." 
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2.8 The complaints are recived about delay in acquisition of land and 
payment of compensation. It is alleged that acquisition proceedings are not 
completed within 10 years of finaUsation/enforcement of Master Plan/ 
Zonal Plan as required under the provisions of Delhi De'felopment Act. 
The Ministry in a reply have stated that now Land Acquisition Act 1894 
has been amended and it has been made mandatory that notification under 
Section 6 shall be issued within one year of issuance of notification under 
Section 4 and award should be finalised within 2 years from the issue of 
notification under Section 6. 10 other words the entire acquisition process 
is to be completed within three years. 

2.9 In reply to a question it has been stated that physical possession of 
land measuring 9187.11 Dighas has been handed over to DDA but the 
same has not been placed at the disposal of DDA. Further 12733.5 Dighas 
of land acquired for canalisation of river Yanuna is yet to be taken over as 
DDA has not finally decided to take over the same. The Government were 
asked to clarify the above position. In their written note submitted to the 
Committee,. the Government have stated as under: 

"DDA has clarified that the figures pertaining to the land for which 
physical possession is taken by DDA from time to time are not 
static and they keep changing due to fresh possession proceeding. 
At one stage of time, these figures were recorded as 9187 Bigha 11 
Biswa. As on 10.3.1995 the land measuring 13075 bigha 1 biswa for 
which physical possession was taken over by DDA on different 
dates has not been placed at the disposal of DDA under Section 
22(1) of D.D. Act, 1957 due to pending court cases for enhance-
ment of compensation." 

2.10 As regards reservations of DDA for not taking over the land 
measuring 12733.5 bighas in Yamuna bed, the reply reads as follows: 

"DDA has reported that land measuring 14519 Bigha 4 Biswa in 
respect of 15 villages falling in River bed Yamuna was acquired 
under various awards in the year 1992-93 out of which DDA has 
taken over physical possession of land measuring 3615 bigha 
15 biswa in respect of 4 villages. Land measuring 1430 Bigha 10 
Biswa was found sub-merged into water in four villages and was 
subsequently denotified. Physical possession of the remaining 
acquired land excluding land under water will be taken by DDA in 
phases depending upon the availability of funds. DDA has paid an 
amount of Rs. 5.39 crores in revolving funds in respect of the land 
acquired in villages NagU Razapur and payment for Kilokri amount-
ing Rs. 2.05 crores is under active process." 

2.11 The position of taking over physical possession of land in village 
Kakrola is Itated to be as under: 

"The land measuring 8720 Bigha was acquired in village Kakrola. 
Out of this, DDA has taken over the physical possession of land 
measuring 6817 Bigha 6 Biswa aod the compensation in respect of 
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the land taken over by DDA, has been paid by LAC to the farmers. 
The physical possession of remaining land could not be taken over 
due to unauthorized construction/unauthorised colonies." 

2.12 AI per DDA record land measuring 31530 Bigha 17 Biswa of 
different villages for which physical possession has not been given to DDA 
either the land was found built up on the ground or DDA has not 
arranged amount of compensation. AI per policy the payment is made only 
to the owners of the land after the physical possession of acquired land is 
taken over by L.A.C., L&B Department and DDA. The payment is made 
by LAC and not by DDA. 

2.13 As regards number of cases in which land acquisition has been 
challenged and pending in different courts as on 7.9.1994 was as under: 

Supreme Court 
High Court 
Civil suits in lower courts 

166 
2724 
246 

2.14 The Committee enquired about the reasons alongwith the period 
for pendency of such a large number of cases, the Secretary. Department 
of La~d and Building, Government of National Capital Territory of Delhi 
stated during evidence: 

"There are mostly writ petitions challenging the land acquisition. 
In this type of case it is not possible to take any special measure." 

2.15 The Committee note that lands In Delhi are a",ulred under the 
deleaated authority by the Government of NaUonal C..,Ual Territory of 
Deihl (NCTD) under the provisions of Land Acqulsilioa Act, 1894 and 
IUbiequentiy possesslon or IUCb lands II made over Ie l)DA ander Settloa 
22(1) of Delhi Development Ad, 1957 fOl' the planaecl llevelOPlDellt of DeIhL 
Under Section 4 of the Land AcqulslUon Ad, 1894, tb.e Govenuneat 
announces Ita intention to acquire the IaJuI ad ...... Sedloll 6, It 
announces Ita decldoD to acquire the land. At praeat, 1M eatlre acqulsltloll 
process Is to be completed within a period of three Jan. III this connection, 
the Committee ftnd that about 174192 acres of I .... uder Section 4 and 
about 103958 aues of land under Section , of tile Land Acquisition Act, 
1894 bas been notmed, but regrettably possessloll ol .... y 59,541.78 acres of 
land bas actuany been liven to DDA upto December, 1995. The rest of the 
lands Is stated to be elther at different stales of acqulsltloD'transfer of 
possession to DDA under Section 11 of DD Act or Is heavUy buUt up 
preventlnl take over consequently resultlnl In Ita formal denotlflcatlon In 
lOme casea also. Some of the IandJ under dispute are abo under Dtilatlon. 
The Committee are dlaatJsfted with the present pace of land acquisition by 
NCTD and Its subsequent tranJter to DDA, u only about 50% or land 
decided to be acquired by NCTD baa beeD tnDIferred to DDA 10 far. The 
Committee feel that.1Il view of the IDereaIIq _ana .. of dwennl unlta for 
the YIlt popuJatloa of Delhi urpat ltepllbould be take. by the Ministry of 

• 
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Urban Aft'aIn and Employment / DDA to penuade the Government of 
NCTD to take suitable measures for acquisition and transfer of land to DDA 
to fulfil the housing requirement In Delhi. 

1.16 The Committee. also desire tbat a realistic assessment of the 
requirement of land may be made by DDA and Intimated to the 
Government of NCTD for acquisition. 

Before 1010a In for acquisition of land, It should be ensured that the land 
.. actuaUy required for lOme public purpose. It should also be ensured that 
sumclent funds for payment of compensation to the farmen for acquisition 
of their land and for the development of lanMaklnl up tbe projects are 
avaUable with DDA. The utUlsation of land acquired so far may also be 
intimated to the Committee. 

1.17 It Is astoundlnl to Dnd that DDA has no Information about the land 
for which money has actually been remitted. The Committee can not but 
deprecate the Ignorance of DDA when. It said tbat "money Is depoalted Into 
the revolvlnl fund and therefore It Is not possible to indicate for how many 
acres money has been remitted. to 

1.18 In the absence of such a data, the Committee reel that any kind or 
misappropriation or irrelularltles In accounts can not be known. The 
Committee, therefore, recommend that DDA should maintain proper 
records· of remittance or money from the revolvlna fund 10 that It II known 
to it for which land how much money hu been paid and how much more 
money Is required to be placed In the revolvlQl fund. 

1.19 The Committee are Informed tbat physical possesSion of land 
measulrng 13075 bigbas was taken over by DDA but the same has not been 
placed at its disposal under Section 22(1) of the DD Act, 1957 due to 
pending court cases for enhancement of compenaalion. In some other cases, 
the physical possession of land measurlnl about 31530 bllhas could not be 
taken over by DDA due to area belnl built up at the site or for non-
payment oC compensation. The above position dearly Indicates that over 
44600 blpas of acquired land hal not been put ID use because either DDA 
.... not taken over the physical possession of the land or the land has not 
beeu placed at Its disposal. Further, 81 DUUl7 81 3136 C8IeI of land 
acquisition Involvlnl considerable area are reported· to be pendlnl In 
Mereat courts u on 7.9.1994. Lands In Deihl belna vulnerable to 
encroachments, aU such altuations provide thrlvlnl Found for larKe scale 
encroachments, unauthorized occupation and Weaal construction especlaUy, 
OD lands notified for acquisition encouraged by compUclty and collusion of 
offic:lais of the Department concerned. 

1.10 The Government or NCT or Deihl Is the nodal qency for acquisition 
e1laDd aD behalf of DDA. The Committee appredate the recent amendment 
made by the Government In Sectlons 4 and 6 of the Land Acquls1t1on Act, 
II,.., thereby reduclna the time of entire acqulsltlon procell to 3 yean. 
Tboup It hal now been made mandatory that notlflcatlon under Section 6 

67421 LSI F-3-A 
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...... be Issued within one year or Issuance of notification under Section 4 

... d the award sbaU be ftnallsed within 1 yean from the Issue of notification 
uder Sectioo 6, the Committee ftnd that upto December, 1995 possession of 
"'y 59,541 acres of land out of about 1,74,292 acres or land notlfted under 
Sedloo 4 and about 1,03,958 acres of land notiOed under Section 6, have 
actually been given to the DDA. Land In Delhi belna scarce and In areat 
demand, bas become very precious. In this connection, atven the fact that a 
Jarae number, of unauthorized constructions/colonies have spring up during 
the last two decades thus makina a substantial area in Delhi virtually a 
slum, the Committee have their own apprehension that even after issue of 
notifications under Section 4, the land owners in connivance with the 
authorities and unscrupulous elements deliberately raise unauthorized 
structures to frustrate acquisition of land under Section 6 of the said Act 
... d subsequently let It denotlt1ed clandestinely thereby badly defeating the 
objectives of planned development of Delhi. In the opinion of the Committee 
this Is not a healthy state of affairs. They, therefore, desire that the 
Government of NCTD, Ministry of Urban Affairs and Employment and 
DDA mould sit topther and devise some ways and means urgently to avoid 
such a situation by taking effective remedial measures to prevent 
unauthorized construction coming up on the lands notiOed by the 
Government or NCTD under Section 4 of the Land Acquisition Act, 1894 
... d r.cmtate III smooth transfer to DDA for construction of residential 
houses ... d other purposes to fulftl the objectives of planned development of 
Delhi under the Delhi Development Act. 

Urgency ClDwe 

2.21 In a note on representation received against invoking of urgency 
clause for acquisition of land, the Ministry have stated as follows: 

"The DDA often invokes the urgency clause under Section 17 of the 
Delhi Development Act, 1957 wherein, possession of the land is 
taken· over from the land owners and handed to the DDA even 
before the declaration of final award provided 80% adhoc 
compensation is paid to the land owners. It is alleged that the 
urgency clause is invoked by the DDA even when lands are not 
urgently required." 

2.22 Section 17(1) of Land Acquisition Act, 1894 reads as under: 
"In cases of urgency, wherever the appropriate Government so 
directa, the Collector, though no such award has been made, may, on 
the expiration of fifteen days from the publication of the notice ,( 
mentioned in Section 9, sub-section (1), "take possession of any land 
needed fora public purpose". Such land shall thereupon vest 
absolutely in the Government, free from all encumbrances." 

61421 U 1 .... 3-' 
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2.23 Asked in how many cases Urgency Clause under Section 17 of Land 
Acquisition Act, 1894 was invoked since DD Act, 19S7 came into force, 
the Ministry in a written reply, stated that in 77 cases, the above Section 
was got invoked for getting the land acquired. 

2.24 The Committee desired to know whether the land in allium cueI 
was acquired and taken over before the declaration of fmal award. III thiI 
regard the following information was furnished to the Committcc:-

"In 39 cases, possession of the land was taken before declaratioll 01 
the award and in 2 cases, after declaration of the award. It IDA" 
however, be informed that possession in 36 cases is yet to be takea 
from L&M.AC. This has not been possible because of stay IfIIlted 
by the various courts or the area being built up at aite." 

2.25 It is a general complaint of land owners that the Urgency ClaUie iI 
invoked even when lands were not required urgently and in many cuea 
DDA did not pay 80% Gdhoc compensation in time before takin& 
possession of land. When attention was drawn to the above, the Secretary, 
L&B Department, Government of NCTD, stated during evidence:-

"As regardl the qucstion about payment, that wiU 'be paid only upon 
taking physical possession. Therefore, normaUy there will not be • 
situation where the money has been paid and physical possession bas 
not been taken. Payment is not made even after "takifg paper 
possession" . 

2.26 Since Section 17 of LA Act is invoked when land was required 
urgently for public purpose, it was enquired whether the land 10 acquired 
after invoking Urgency CIaUie under Section 17, was developed and put to 
usc, the Ministry in their written reply, stated: 

"Land deve10pmeat II • lengthy process. After taking possession 
from Delhi Administration detailed survey is undertaken, sector plana 
are formulated and sanctioned and then development is undertaken. 
For example, Dwaraka Project, taken up in 1986 will go upto 1999." 

2.27 The Committee are Informed that whenever an)' land II n ..... 
urgently for pubUc plir,ose, DDA Invokes urgency dal'H under Section 17 
of Land Acquisition Act, 1894 and taka over the poIIIIIIoa of land after 
explr)' of 15 day. from the date of pubUcatlon of DOUce In this reaanl 
without declaratioD of ftnal award provided 80% ad lux: compeuation II 
pald. 

2.28 SectiOD 17 of the Land Acquisition Act, 1894 II .. ked when land II 
required DI'Ienti), for pubUc purpose. Land, ownen .. their complalner 
representatioDl have pointed out that uraeae)' claust ... vel')' otten lDvoked 
by DDA -even though the land wu not required uraently for pubUc Purpole. 
Rep-etabl)" the lBIDe Is coaftrmed from the fact that out of 77 cases when 
vCeoc)' dau.se was Invoked, posaessloa In 3la cu. wu yet to be taken oyer 
from the Land and BuDdlq DepartmenM.and Acqulaltioli CoUector. 
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2.2' The Committee are .. allllt the mlsue of the .tatutol")' provision of 
1II'Iency daue provided In the Land Acqulsltlon Act, 18'4 for acqulsltlon of 
land on which development process taka a number of yean. The 
Committee recommend that lDvokllll of ul'leoey daue mould be resorted 
to only wben the land Is actuaUy requlred urlently for public purpose and 
which can not walt for the normal procedure of acquisition. Tbe Committee 
also desire that DDA Ibould review all lueb cases under Uti.atlon with a 
view to avoldlna eontestlDl them In the courts. 

2.30 The Committee also expect the MlDlstry 01 Urban Main and 
Employment to l8fepard the interest of the farmers fot wbom no trauma Is 
Feater than deprlvln. them of their meaDi of UveUbood all of a .udden I.e., 
acquisition of their land under uraeney elaue without livID. them any 
opportunity of beln. beard. 
Compensation 

2.31 The scale of compensation to be paid for agricultural lands acquired 
by DDA for the planned development of Delhi, is laid down by the 
Lt. Governor, Delhi. In determining the rate of compensation, the Land 
Acquisition Collector (who acquires the land for Government of NCI'D on 
behalf of the DDA) is guided by the official compensation per acre as 
determined by the L.G., Delhi at the time of Section 4 notification, under 
the Land Acquisition Act as ";"ell as luch salea statistics as are available 
prior to date of notification under Section 4 and claims made by the 
interested owners of the land, as per stipulations in the Land Acquisition 
Act, 1894. 

2.32 Asked to state the basis on which the rate of compensation was 
decided, the Principal Secretary, Government of NCI'D stated:-

"The provision of the Land Acquisition Act do provide the basis on 
which compensation is to be paid. The basis under the Land 
Acquisition Act is the market value of the land on the date of SectiOll 
4 Notifl<:ation, which is very first notification indicating GoverwneDl'. 
intention to acquire the land plus 30% IOlatium for the compulsolJ 
character of acquisition, plus the interest in the case of dela)'~ 
payments in the manner prescribed in the Act. ,. 

2.33 When enquired bow to ensure that tbe compeDSatioD fixed it IIOt 
too low. the Principal Secretary. Govemmemt of NCI'D explained the 
position during evidencc:-

"In Delhi, for many yem, there was no flXed norm a.o look to the 
arguments in the particular case, the sale data from tbe area ill order 
to arrive at a rate. It was felt tbat this rate is 50metimca IOIIICWbat 
uneven. Therefore. by way of administrative guidelines, the 
Lt. Governor did a few y~ ago issue ,uidelinCi indicating a nmmal 

'-""" minimum compensation in respect of agricultural land. The total 
"CoinCI to about RI. 6lakh per acre. Then tbe Delhi Govel"llDWlt bu 
also . _~, examining the possibility ot revising this currently.;' 
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2.34 The representative added: r-
"The Land Acquisition Collectors make a 'statutory order in a quasi 
judicial capacity which is subject to appeal. The courts cannot be 
bound by lucb guidelinea. They are naturally bound by the proviaioDl 
of the Land Acquisition Act and their judgement regarding what 
would be the appropriate amount keeping in view the market value." 

2.35 The present minimum prices effective from 27.4.90 fIXed vide Land 
& Building Department, Government of NerD letter dated 3.5.94 for the 
acquisition of lands is u follows:-

(i) RI. 1.5 lakbJ per acre for lands situated in tbe river bed between 
the forward bends; 

(ii) RI. 4.65 lakbl per acre for all other agricultural land. 
2.36 In addition to these minimum prices the farmemand ownel'l would 

also be entitled to 30% solatium and other benefits provided for in the 
Land Acquisition Act. 

2.37 Since the above guidelines were for fixing the minimum 
compensation, the Committee desired to know u to how the cost of land 
is actually decided. The Vice-Chairman, DDA deposed before the 
Committee during evidence as follows:-

"The land price or land acquisition cost is decided by the Land 
Acquisition CoUector of Delhi Administration and it varies from year 
to year and for category of lal)d to category of land." 

2.38 Asked whether the laDd OWDCl'I accept the compensation in protest 
and prefer to move to the courts for enhucement of compeasation, the 
Ministry in a written reply, informed:-

"It is the rigbt of the individual land owner to file a reierenc:e under 
Section 18 for enhancement of compensation irrespective of the fact 
wbether the land owner bad accepted the compensatiou under protest 
or not. 
A number of land ownel'l move the coul1J for enhancement of 
compensation by filing reference. under Section 18 of the Land 
Acquisition Act." 

2.39 10 this connection, the representative frOID the Government of 
NCJ"D expressed during evidence:-

"But it must be remembered that this wu abc value of land u 
aaricultural land before it was intended to be urbaaiaed. At lOOn u 
DDA expreaaea ita iAtention under Section 4 &0 acquire • piece. of 
laud, i& becomes known that tbis land is goillJ ... developed by the 
DDA and auddcaly its value shoots up. n. factor lau to be 
ucludcd by the law. We are concerned with tbt YaIue of the land at 
abe iDitial Dotification ataae." 
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2.40 Out of a consolidated compensation of about RI. 565 crores 
36lakhs paid to land owners for the acquisition of their land from 1961-62 
to 1993-94, Rs. 204 crores 60 lakhs were paid as enhanced compensation. 
The compensation as per awards was of the order of about Rs. 360 crores 
76 laths. 

2.41 When enquired why no proper evaluation of land is done in the 
tint instance, the Vice-Chairman, DDA stated: 

'"There are two or three factors. This can be one of them. 
Sometimes, the farmers say that the land is very-very valuable. But 
actually, we know it for definite that it is only Grade-II land. 
During the pursuance of the case in the court, there might have 
been little omission. In that case, he gets compensation for that. 
So, there have been cases where they have got artificial rise." 

2.42 It hu further been informed that there bave been cases where full 
payment of compensation has not yet been made. One of the reasons for 
8Dt makin, the payment has been stated to that the money was not 
depoIited by DDA and the Government of NCfD was waiting for the 
nceipt of money from DDA. 

2.43 Alkcd why DDA had not deposited the money with LAC for 
dilbuncmcnt to land owners, the Vice-Chairman, DDA staled during 
evidence: 

'"This huge liability arising out of the enhanced compensation is a 
thing of very recent origin. We have analysed the data for the lut 
four years from 1991 to 1994. As you can yourself ICC, the amount 
bas been rather jumping quite a lot. The 'matter hu been discuued 
throup coordination angle as well as through legal angle. DDA is 
of the vicw that wherever we feel that the court had DOt 
appreciated all the facts and figures which had earlier aODe into the 
cue and on the buis of which the earlier compeuation was 
decided, the DDA and tbe Government should If) iD appeal. What 
we are going is that those cases w1Ucll are IppcalabJc, appeal can 
be'filed; those in which time bas lapKd and appeal can DOt be flied 
are also there. But we are Jiving priority to thOle CUCI ill which 
lOme IOrt of. finality has been reached. In 1993-94 itself we paiCl 
RI. 72 crore to the revolvina fuDd. This is compued to only RI. 4 
crore paid in the previous year." 

2.44 At the same time, the Vice-ChairmBD, DDA added: 
"Whatever is lepUy decided as the compeDM&ioIl baa to be paid 
and we do that as the farst thina." 

2.45 The Secretary, Ministry of Urban Affain and EmploymeDt wu of 
the opinion that "'the decisioD to eDhance compensatioa is li&erally • bia 
blow to DDA." 
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1.46 Under provisions of the Land Acquisition Act the basil on whlcb 
compensation Is to be paid Is the market value of the land on the date of 
issue of Section 4 Notification. This market value of the land Is decided by 
the Land Acquisition Collector of Deihl Administration. In this connection, 
the Lt. Governor of Deihl bas aiso Issued administrative pidellnes 
Indlcatinl I normal minimum compensation in respect of aaricultural IaDd 
at about Rs. 4.65 Iakbs per acre since AprU, 1990 plUl 30 per cent IOlatium 
as compulsory character of acquisition of land. Individual land owner, 
however, bas a rlaht to me a reference to the hI&lJer Court Blalnst the 
order of Land Acquisition Collector for enhancement or compensation. 

1.47 The Committee also take note of the view. expressed by the 
Government of National Capital Territory of Delhi that a. lOOn as It Is 
kno.wn that a particular land Is lolnl to be developed by DDA, It. value 
shoots up. It is observed that as alainst the amount of compensation or 
Rs. 360 crores 76 lakbs awarded by LAC from 1961-61 to 1993-94, the 
enhancement was of the order of Rs. 104 crores 60 Iakhs whlcb clearly 
Indicates that the valuation of land under acquisition was not belna done 
properly resultlna In a lot of litigation as also. ba ..... ment to ownerl of land 
due to Inadequacy of compensation for acqulsitioJl of land. 

1.48 The Committee desire that LAC of Delhi Administration should take 
note of the observations made by the blaher courts for' ~cement of 
compensation and make assessment and valuation of land In a mo" rational 
and practicable manner for determination of market value of the IIlRd 10 
that ownen of the land need not to knock at the doors of tbe hlaber court, 
for Just and fair compensation. '. 

1.49 Tbe Committee do not aeree with tbe views expressed by the 
Secretary, Ministry of Urban AtTalrs and Employment that 'the declslon to 
enhance compensation Is literaUy a bll blow to DDA'. The Committee feel 
that rather It Is a areat injustice and bia blow to the farmen wbo after 
belna deprived of their means of Uvellhood, are not paid Just and fair 
compensation and bave to incur a lot of expenditure and spend time and 
enerl)' on lltllation for a number of years to let their due compensation for 
acquisition of land by DDA. The Committee desire that Government shoold 
review aU cases of enhancement of compensation rued by the farmen In the 
Uaht or Judgements made In the past by the hlaher courts and end injustice 
and harassment to tbe farmers. 
Allotment of Alternative Plots 

2.50 As per the policy of the allotment of alternate plots to the person 
whose land is acquired under the scheme of Larle Scale Acquisition, 
Development and Disposal of Land in Delhi is made by DDA on the basis 
of recommendations of Land &: Buildinl Deputment of Delhi 
Administration. The Land &: Buildinl Department indicates the area of 
land to be allotted to the recommendec alonawith the size. These ueu are 
caUed zones. The recommendees whose land wu acquired prior to 3.4.86 
ue allotted a maximum of 400 sq.yds. of land; whereu after 3.4.86 the 
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biggest size of land which can be allotted is 250 sq.yds. The formula for 
determination of size of plot is as under: 

(a) Below 1 bigha 
(b) 1 bigha 
(c) Between 1 to 5 bighas 
(d) Between 5 to 10 bighas 
(e) Above 10 bighas 

No plot 
40 sq. yds 
80 sq. yds 

150 sq. yds 
250 sq. yds 

Note:- One bigha is equivalent to 1008 sq. yds. As per DDA Nazul 
Land Rule 1981, such allotment is made subject to payment of premium of 
the plot at the pre-determined rates decided from time to time, which 
consist of cost of acquisition, development charges and concessional 
charges for use and occupation. 

2.S1 In a judgement announced on 30.7.93 in CWP No. 623/93 titled 
Shri Rama Nand Vs. VOl & others, Delhi High Court has declared that 
the right of a recommendee to the allotment is not absolute and it is the 
discretion of DDA to decide as to what size and where the plot is to be 
allotted to such a recommendee. 

2.52 During the year 1990-91 to 1991-92 (upto 31.8.93) the number of 
alternative plots allotted through draw of lots is as under:-

199Q..91 159 
1991-92 
1992-93 

(upto 31-8-93) 

963 
1821 

2943 

2.53 As on 30.6.93 the pendency of the recommendees in DDA of 
various zones is as under: 

East Zone 370 
West Zone 346 
Dwarka 289 
North Zone 486 
South Zone 253 

1744 

2.54 In reply to a question regarding· fuuition of seniority and the total 
number of plots allotted, the Government have submJ'lted intO' alia as 
under:-

"Now the seniority of the recommendee is being maintained on the 
basis of date of taking over physical possession of the acquired 
ll'nd. "Prior to draw held in April, 1995. the allotment of 
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alternative plots was being made according to seniority maintained 
on the basis of date or receipt of recommendation in DDA from 
L&B Department. Upto the last draw held in 1993, the alternative 
allotment had been made to 9172 recommendees in all zones." 

2.55 Asked whether it was in the discretion of DDA to allot a plot of 
land in lieu of land lost by the owner either in the same area or in any 
other area, the Secretary, Ministry of Urban Affairs and Employment 
informed the Committee during evidence: 

"A case of this nature had gone to the Supreme Court and they 
held that a landholder has to be compensated by quantity of plot 
of land for residential purpose in that zone and the whole city has 
been divided." 

2.56 Justifying the criteria for the allotment of pl~t zone-wise, the 
Commissioner, (LD), DDA stated during evidence: 

"From 1961-62 onwards, under the large-scale acquistion 
programme, we have been acquiring land from the Kisans. We are 
giving them alternative plots as close to his land as possible. For 
example, if I have acquired the land in Hauz Khas area, I should 
give a plot in that area itself. Over the years, what happened was 
that 'as per the planning norms and other development which was 
taking place, the entire area was dispo!ed of in some other 
manner. Therefore, we shifted to the policy of having him as close 
~o his village as possible. If we could not do that, we would at least 
try to do it in the neighbouring village as close as possible. The 
point is that the city's development is taking place in a particular 
form. From 1992, we found that the position has changed 
drastically. Then a decision was taken at the highest level to 
formulate at least some zones and give the plots on the zone 
basis." 

2.57 The Vice-Chairman, DDA supplemented:-
"A situation has developed wherein we have got nearly 1100-1200 
cases which are still pending with us where we have to allot the 
plot. The Commissioner of Land and Development mentioned that 
only a few plots are available in those areas where the lands have 
been acquired. Many of thecascs are very old. We have to find a 
solution. The matter was considered by the Authority. A decision 
was taken to allot them plots in the three colonies Dwaraka, 
Rohini and Narela. Even the zone concept is not there now. In a 
recent meeting the Authority. has taken a conscious decision that 
all the people who are now waiting for alternative plots will be 
allotted in these three I;flonies-Dwaraka, Rohini and Narcla." 

2.58 During the course of evidence, it was brought to the notice of the 
Committee that the orders for allotment of alternative plot in 8 particular 
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case of Smt. Pratibha Singh, Ex. MP were issued after about 28 years. The 
Committee desired to know the position reg~rding allotment of plot as well 
as the reasons for pendency of the case for such a long time. The 
information as furnished by the Government is as follows:-

"Plot No. 51 Sec., 12-A Dwaraka has since been allotted to 
Smt. Pratibha Singh, Ex. MP in the draw held on 28.4.95. Demand 
letter for the said plot has also been issued on 31.8.95. Before the 
issue of demand letter, Smt. Singh's request for aUotment of plot 
in Mandakini/Vasant Lok was not agreed to. She was informed 
accordingly by DDA on 1.8.95. Smt. Singh has represented for 
allotment of alternative plot in Vas ant Vihar, Vas ant Lok or 
Mandakini, instead of Dwaraka and her representation is under 
examination in DDA. 

Regarding background of the case, it is stated that alternative 
allotment is made after receipt of the recommendatioJl from the 
L&B Department Government of Ncr. Prior to draw held on 
29.4.95, the allotment was being made on the basis of seniority 
being maintained on the basis of date of receipt of 
recommendation in DDA. The name of Smt. Pratibha Singh was 
not considered for allotment prior to 1995 as she was not eligible 
for allotment as per seniority. Now the seniority of the 
recommendee is being maintained on the basis of date of taking 
over physical possession of the acquired land. Since the date of 
execution of acquired land was 19.3.62, therefore, she has been 
considered for allotment." 

2.59 The Committee are happy to note that there is a policy of the 
Government for allotment of plot of land to the person whose land Is 
acquired under the scheme of Large Scale Acquisition, Development & 
Disposal of Land In Deihl. This allqtment of plot of land alongwlth the size 
and the area in which plot to be allotted is on the basis of recommendations 
of Land and Buildina Department or Delhi Administration. At present, 
allotment or the size or the plot varies trom 40 sq.yards to 250 sq.yards 
dependina upon the area or land acquired. No -plot ls allotted to the person 
whose acquired land is less than one biaha (1008 sq. yards). Prior to 1991 
plots or land were allotted to recommendees as close to their YllIale or In 
the nelahbourinl vlllaae as possible. From 1991 all plots were allotted zone-
wise and 8S per present policy plots are belna allotted in three colonies viz. 
Dwaraka, Rohlnl and Narela. 

1.60 The Committee feel that the present .,ollcy of DDA for allotment of 
alternative plots lacks fairness and raUonale. Owners or the land whose land 
II acquired mould be allotted plots as tar as possible, In the same area or In 
that lOne where their land II acquired by DDA. Persons, whose land 
acquired II lesl than one blaha ahould also be considered ror allotment or 
plot of 40 sq.yards. 
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2.61 The Committee are tonstralned to find that about 1200 
recommendees are still walllni for allotment of alternative plots. Some of 
the cases are very old. The Committee desire that allotment of plots should 
be expedited. The allotment should be made In a time bound manner. The 
Committee would like to know the pendency of the recommendees alongwUh 
the period of pendency in DDA tn different zones. 



CHAPTER In 

DEVELOPMENT OF LAND 

Provisioning of Infrastructure 
3.1 Land measuring 59,510 acres has been placed at the disposal of 

DDA after acquisition upto 31.12.93. The approximate quantum of land so 
far developed, after excluding the land relating to the major schemes which 
is still undeveloped or in the process of development and the chunks of 
land encroached upon, works out to 47,480 acres. 

3.2 DDA as per provision of Section 6 of Delhi Development Act, 1957 
is primarily responsible for the peripheral and internal development within 
the areas declared as the Development Areas in Delhi. The various 
services like Water Supply, Sewerage and Storm Water Drains to be 
provided in these Development Areas are designed by DDA engineers and 
submitted to the Delhi Water Supply and Sewerag~ Disposal Undertaking 
of MCD I I & F Department of Delhi Administration for their approval to 
ensure that the same fits in the overall system. The schemes are then 
executed by DDA as per these approved designs. 

3.3 The trunk services are provided by DWS & SDU (MCD) as far as 
Water Supply & Sewerage Works are concerned. The outfall drains for the 
Storm & Water Drainage system carrying a capacity of 1000 cusecs & 
above are provided by Irrigation & Flood Department of Delhi 
Administration. These trunk services are executed out of Plan Funds. As 
regards roads, all roads up to 30 mtrs. It I Ware constructed in the 
Development Areas by DDA, whereas all the Master Plan roads, i.e. 
30 mtrs. R I Wand above are the responsibility of PWD Delhi 
Administration out of allocation of Plan Funds. For the sake of 
convenience and to minimise coordination problems, initial 2 lanel are 
constructed by DDA on behalf of Delhi Administration as deposit work. 
This is essential from the points of view of making the areas accessible and 
also to be able to check the encroachments at the initial Itage. 

3.4 For all the external electrification work, DDA pays the 
proportionate cost of the electrification to DESU and all the works are 
planned and executed by DESU on behalf of DDA. 

3.S After development of all services by DDA, the same are transferred 
to respective Department for f\lrtber maintenance as per provisions of 
Section 36 of DD Act, 1957. 

34 
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3.6 Asked to enumerate the difficulties being faced by DDA. in overall 
development . of land and how it did overcome those difficulties, the 
Ministry in a written note, submitted:-

"Whenever DDA plans to undertake development of any schemel 
project the various local bodies are apprised of the requirements 

of trunk services right from the inception state. 

Subsequently, the yearly requirements arc also conveyed to them 
at different stages. However, despite this continuous liaison with 
local bodies, it has been experienced that most of the time these 
agencies don't keep pace with the development of areas by DDA 
on account of constraints of their own relating to the bulk 
availability of raw water &. electricity, infrastructure for electricity 
transmission, facility of treatment of water and sewage, availability 
of funds etc. This not only slows down the overall development 
being done by DDA but additional expenditure is also incurred for 
providing interim services. 

For undertaking internal and peripheral development works, the 
department sometimes faces difficulties on account of court stays 
and / or encroachments of certain stretches of land. The 
development activity also gets affected due to delays in approval of 
services plans by the local bodies, constraints of resources and 
contractual problems. 

However it is only in respect of the provision of trunk / bulk 
services that the DDA faces reltl difficulty in completing the 
development activity. DDA tries to overcome these difficulties by 
co-ordinating with all the concerne4 Jocal bodies at various levels 
through exchange of correspondence and holding meetings etc. 
The d~sputes and unresolved issues are taken up in the Standing 
Committee under the Chairmanship of Chief Secretary, 
Qovernment of National Capital Territory of Delhi. and, if 
necessary, at the level of Lt. Governor, Delhi. Sometimes, the 
issues have to be resolved at the level of Ministry of Urban 
Development also. 

DDA makes its own in~riltl arrangements for supply of water 
by boring the tubewells BIld for disposal/treatment of sewage by 
coostructing oxidation poads etc. So that the allotment / utilisation 
of tbe completed Projects • not delayed for want of bulk servicca 
f:om the other local bodiea. Howeyer, for supply of electricity, 
DDA is not in a position to make any interim arranacments and 
hal to totaOy depend upon DESU, it becomes diff"acu1t to 
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commission the tubewells bored for making interim arrangement of 
supply of water. 

3.7 The availability of physical infrastructure (mid 1993) wu as under: 

(i) Water supply 

(ii) Sewerage 

(iii) Power 

525 MGD. 
280MGD. 

1516 MW 

3.8 As per standard for water supply and sewerage prescribed in MPD 
2001, the requirements of water and sewerage works out ,as under (for 10 
million papulation) 

Water 

Sewerage 

800 MGD. 
640 MOD. 

3.9 MCD have in the 8th Five Year Plan worked out the following 
targets at the end of Plan : 

Water 
Sewerage 

785 MGD. 
499MGp. 

3.10 As per 14th Power Survey Committee, as in the 8th Five Y~ar Plan, 
the demand for power at the end of the 8th Five Year Plan hu been 
worked out to be 2532 MW which anticipated availability 2283 MW. 

3.11 The impact on cost analysis in makin, the interim arranlement, as 
admitted by DDA is as under:-

"As a result, DDA, not only has to incur additional expenditure 
for providing interim services but a lot of investment remains 
blocked due to non-electrification of schemes by D ESU. " 

3.12 As regards water supply, the Committee was informed that the 
position in this regard was not· encouraging. In order to meet the shortfall, 
two water treatment plants-one at Nangloi with the capacity of 40 lakh 
gallons and .the other at Bawana with the capacity of 20 latb ,allonl of 
water were ,under construction. Another treatment plant at Hyderpur has 
already been constructed. These plants could be operaUve lubject to the 
availability of raw water from Haryana. 

3.13 In the matter of supply of electricity,. the Secretary Ministry of 
Urban Affairs and Employment stated during evidence: 

"The Ministry of Urban Development or the DDA do not have 
the capacity or responsibility for generation Ind distribution of 
power." 
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3.14 Due to lack of power supply, the development and construction 
work lagged behind the schedule and the allotment had to be deferred. In 
this connection, the Committee desired to have the views of DESU. The 
General Manager, DESU explained the position as below: 

"As far as new areas developed by DDA are concerned, like 
Papankalan, Rohini, Narela etc., these three will be having a 
requirement of 2000 MW. This is a staggering requirement with 
which we arc concerned. We projected the problem to Ministry of 
Power. We are not sure from where this power requirement will be 
met with. As far as some houses which have been constructed to 
which connection could not be given. there are some technical 
problems. We distribute power to houses through 11 KV sub-
station. To get this power we have to have a higher voltage station 
of say 33 or 66 KV sub-station. It is a time consuming process. We 
have to lay transmission systems for it. It is assessed that it should 
take about 30-36 months to complete a sub-station. In these three 
areas there were some bottlenecks. There were certain problems 
which have been sorted out with the intervention of the Ministry, 
Lieutenant Governor and the Chief Secretary. In some other areas 
there were other problems. Unless the route is sanctioned we 
cannot award the work to the contractor. We took a decision last 
year in this regard. As far as Papankalan is concerned, as early as 
January, 1994 for 600 houses we laid the system. The grid system 
is ready in Bindapur area and from there we will be able to meet 
the requirement. We will be able to meet the power requirements 
in the remaining areas also." 

3.1S When attention of the representatives was drawn to the fact that 
when there was no power how they proposed to provide power to the 
three upcoming sub-cities of Papankalan,Narela and Rohini, the General 
Manager, DESU informed the Committee that the power shortage in the 
three new colonies will be distributed equally. Further, the residents of the 
capital will also have to bear the shortage equally. 
Coordination 

3.i6 The various agencies involved in the development of land in Union 
Territory of Delhi are Delhi Development Authority, Municipal 
Corporation of Delhi, New Delhi Municipal Committee, Delili Electric 
Supply Undertaking, PWD, Irrigation and Flood Department of 
Government of National Capital Territory of Delhi. 

3.17 Wben enquired at what stage, the other agencies are involved, the 
Vice-Chairman, DDA stated:-

"So far as the infrastructure ·facilities are concerned we do not 
decide in piecemeal. These are duly integrated with tht overall 
water supply, sewer drains, storm water drains etc. Por example, 
in the case of storm water drains. we coordinate witb MCD when 
the pipelines reach from the small DDA colonies to the main 
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MCD lines. Finally, we also coprdinate with the Flood and 
Irrigation Department when it reaches Yamuna. There is a well 
developed mechanism for .11 these works because it is linked with 
the overall network in the city. Similarly, so far as water supply is 
concerned right from the beginning we involve Delhi Water Supply 
with regard to total requirement of the colony. from where it is 
supposed to come, places where the underground tanks have to be 
located and so on." 

3.18 The DESU has a system of planning and executing all the works 
related to the electrification on it'. own as deposit works on behalf of the 
developing agency. It prepares the -necessary proposals, sends an estimate 
to the developing agency and undertakes the execution of the work after 
the necessary fund are deposited by the developing agency as per the 
estimate. 

3.19 The Committee desired to know whether they 'Were able to achieve 
the desired result. Explaining their experience, the Ministry, in a written 
note, stated as under:-

"The provision of Trunk Services, viz. Bulk Water Supply and 
Sewerage Treatment facility by DWS & SDU Undertaking, 
electrification of the schemes by DESU and construction of Trunk 
outfall Drains by I&F Department of Delhi Administration, do not 
keep pace with the development of areas undertaken by DDA." 

3.20 Elaborating the procedure further, the Vice-Chairman, DDA stated 
during evidence:-

"Once we acquire the land, then it is a very simple process. We-
work out the details. The Planning Section works out the lay-out 
plans which are then hand~d over to the Engineering Wing for 
development, laying the infrastructure. It is a very critical element 
which, I think, will be worth for the Committee to take note of. It 
is unfortunate that the DDA is not able to do things on its own. 
For water supply and electricity, we are depending on other 
agencies in Delhi. W~ do try our best to have an. effective 
coordination with these two orgaaisation. The pattern is something 
like this. There are services like roads, sewerage treatment, 
electricity, storm-water drainage etc. These are divided into three 
categories. First, you have the' trunk services or the bulk services. 
Second, there are the peripheral services and third, the internal 
services. The trunk services are the main water supply lines which, 
after getting proper water treatment, are coming up to the corner 
of my area. Those are the extemalfacilities. The peripheral 
services are the facilities which are provided by DDA within the 
macro-sectors and the internal services are the services done within 
a pocket of sector. We have good working equation with our sister 
organisations in Delhi. We are able to tie up with them and our 
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construction has come up, development has come up. At the same 
time, we have not been able to get the services from other 
agencies. I do not want to attribute any blame in this regard. 
Perhaps, we, in the DDA, are as much to be blamed as anybody 
else. But we do have a reasonably good interaction and we are 
hoping that the interaction will increase further. We are trying to 
evolve a system of having a Committee under the. Lt. Governor 
because he is the head of our organisation. Finally, in the case of 
any disputes, we can always go to the Secretary in the Ministry of 
Urban Affairs and Employment. So, once this lay-out is done, 
tlien, we pass the land on to the Engineering Wing for initiating 
construction. " 

3.21 The Vice-Chairman, however, admitted that he was not satisfied 
with the existing mechanism and said: 

"It is all right in theory. But sometimes at the operational level, 
we face problems." 

3.22 Reacting to the question of nodal authority for different agencies, 
the Secretary of the Ministry informed the Committee, during evidence:-

"I am the nodal authority for the DDA. NDMe and MCD does 
not fuction under me; they aI;e under the Ministry of Home 
Affairs. I agree with the hon. Member that there is lack of 
coordination ..... I am going with a note to the Cabinet saying that 
should function under the Ministry of Urban Development. On 
this point I· have been agitating for quite some time." 

3.23 During evidence on 30th June, 1994, the Secretary informed the 
Committee as under:=--

"My predecessor had taken it to the Cabinet and the Cabinet 
remitted it to the Committee of Secretaries to go into the question. 
He had prepared the papers with the assistance of Joint Secretary 
and quite rightly it will come up before the Committee." 

3.24 Asked about his views on such a proposal, the Secretary, Ministry 
of Urban Affairs and Employment stated:-

.. As regards the administrative control, even if it is not with us it 
does not matter; whether they are administratively under me or 
under the Ministry of Home Affairs or under the Municipal 
Corporation, that does not really matter much. As of today, DDA 
and MCD have some problems. They have to coordinate their 
activities. I think it is not really by having an institution under a 
panicular Ministry that coordination can be achieved. My feeling is 
there has to be a kind of mechanism which can be applied at the 
level of their functioning." 
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3.25 When enquired as to how they are going to mitigate the problem 
of coordination, the Secretary of the Ministry of Urban Affairs and 
Employment submitted:-

"There have been some problems of coordination during the 
construction phase. The flats are being constructed by the civil 
engineering wing, and electricity and water supply has to be 
managed by two other wings of the Delhi Government. There 
has been a certain amount of time lag between the two for 
varioUi reuonl and for that we have created Standing 
Committee under the Chairmanship of the Chief Secretary of 
Delhi and there is Lt. Governor also to coordinate these 
activities in a time-bound manner. Even then, due to some 
reason~ there are shortfalls. I would agree with you that we 
have not amplified these shortfalls before you but there are time 
lags. As a matter of fact, when we were trying to get all the 
data from the DDA for the Estimates Committee, we did have 
these discussions amongst ourselves also and we found that there 
are I number of flats which have Ilready been that constructed 
but not allotted and somehow we have not been able to supply 
electricity and water to those flats. But that is rather a burden 
on DDA because thereby they arc losing interest and so on. 

But now :Ne have thought that we shall be having a 
Committee consisting of three persons - person incharge of 
electricity supply, person incharge of water supply and the Vice-
Chairman. They will be sitting together on bi-monthly basis and 
sort out the problems. I know a particular case where there WIUi 
some dispute about what should be the price of the land which 
should be given to DESU for construction of their electric sub-
Itation. But that should not really injure so much the consumer 
because he hu DOt been allotted the flat. II may give I fIDancial 
let back to DDA. No doubt, this kind of Igency coordination 
and implementation of the projects in a time-bound manner has 
to be there so that all the facilities fructify at Me point of 
time." 

3.26 The various issues relating to trunklbulk services wkich Ire .till 
outstandin, delpite hlvin, been taken up in the Standing Committee 
under the Chairmanship of the Chief Secretary GNCTD IIldior It the 
level of Lt. Governor Delhi Ire detailed below along with the latest 
poIition in each cue: 

1. lUlU ",lUd;", ,.ply 0/ wilt., by DWS tmd SDU 10 DwGrta 
Proj,ct 

3.27 The structural plan of Dwarka Project wu IInctioned by DUAC 
in September, 1990 after due discussions and deUberations with tho 
varioulaaeacies lite DWS & SDU, DESU, PWD etc. After apploval of 
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the structural plan, detailed planning of the services like water supply, 
sewerage disposal, electricity was done in consultation with the concerned 
departmeDts. 

3.28 ID respect of water supply, the location of Water Treatment Plant 
aDd Command Tanks including the total requirement of water were 
decided. Subsequently Water supply distribution system, layout plans of 
commaDd tanks etc. were also got approved from DWS & SDU and the 
worD were taken OD ground. DWS & SDU was simultaneously requested 
to lift the water for Dwarka Project area in a phased manner. After 
CODItant pursuance, EDgineer-in-Chief (W) committed to give 10 MGD 
Water on commissioning of Hyderpur Treatment Plant, during a meeting 
takeD by Vice-chairman, DDA on 29.7.94. This was again confirmed by 
DWS & SDU duriDg a meeting taken by Hon'ble Lt. Governor on 16.1.95 
at Dwarka Project Office. The matter was again discuS$ed before Hon'ble 
Lt. GovcrDor during another mceting taken by him on 26.6.95, wherein it 
wu stated by Hon'blc Lt. Govcrnor thatDWS & SDU should fulfil their 
commitmcDt. Chief Enginecr (WZ) vide his letter No. CE(WZ)26(38)95/ 
Water Supplyl2208 dated 4th July, 1995 accordingly requested Engineer-
in-Chief DWS & SDU to indicate the tapping point tor the supply of 
water. However, till date no water supply has been given to DDA for 
Dwarka Projcct thoup about 8000 houses have already been completed in 
the arca. 

2. Issu, regarding waitT supply lrom MCD lor Rohini Ph. /II Allottees. 

3.29 Thc Secretary, Ministry of Urban Development had taken· a 
meetin& on 2.5.87 wherein it was mentioned by CE(W), MCD that out of 
100 mgd of water from Hyderpur treatment Plant, Rohini would be 
supplied SO mgd of water. However, MCD actually supplied only 15 mgd 
of watcr for Phase I " II. 

3.30 The Standina Committee in its 130th meeting held on 12.1.93 
decided that DDA should discuss with Additional Commissioner (W) and 
EDpDecr-iD-Chief, DWS & SDU and sort out the problems regarding 
makin& the water available in Rohini, Phase III out of existing availability 
of IS mad of water to the residents of Phase I & II. In a meeting taken by 
ve, DDA with the officers of MCD on 20.10.93 it was decided that to 
meet the immediate requirement of Phase III, 1-2 mgd of water be 
diverted to Phase III out of the 15 mgd of water already given to Phase I 
• II for which the MCD should indicate the location of the connection. 
After proloQICd pursuance, the CE(C)-I of MCD responded in June 1994 
by aayin, tbat the DDA may decide the point of tapping on its own, as the 
.... lCr IUpply system in Phase I & II was with DDA. Since MCD has 
tkimatelf to lay the trWlk services riabt upto the periphery of Phase III 
IDd ldditiooal4-S km. length of water line required to be laid by DDA for 
-.ppIyiD& water to Rahim Phase III out of tbe existing system of Phase I & 
R ....... queatlf becxae iafaac&aou. MollCOVer, the development and 
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construction of houses in Phase I &. II is already nearing completion and 
even in Phase III, 5135 houses have already been completed. as a result of 
which a demand of about 35 mgd of water have already been completed, 
as a result of which a demand of about 35 mgd of water has of water made 
available by the MCD so far. It is, therefore, necessary that the MCD 
makes immediate arrangement for supplying adequate water to theSIC *eas 
as per its commitment made in May 1987 during the meeting held itt the 
Ministry, which should not be difficult in view of an additional capacity of 
SO mgd having been added by the MCD in its treatment plant itt the recent 
past. 

3. IsslU relating to electrification 

3.31 The entire external electrification work including the bulk supply of 
electricity is done by DESU. 

3.32 As relards water supply sewage treatment, DDA is able to make its 
own interim arrangement even when the bulk services from the respective 
local bodies are not available, but for electricity, DDA has to totally 
depend upon DESU and is not in a position to make any interim 
arrangement. Unfortunately, the DESU has not at all been keeping pace 
with the development activity of DDA, specially in the new urban 
extensions like Rohini, Dwarka, Narela etc. Electrification in a large 
number of DDA, pockets has either not been taken up or not been 
completed by the DESU inspite of the DDA', share of cost having been 
paid to it and inspite of the DDA having raised this issue repeatedly at the 
levels of Standing Committee and L.G. The DESU has been repeatedly 
committing targets dates for taking up completing the works, but has not 
been honouring the same. 

3.33 The latest position in this regard is as given below: 

(i) Last such meeting at the level of L.G. was held on 9.3.95 when 
revised targets were given by the DESU only in respect of 9200 
houses out the 22600 houses lying unaUotted for want of 
electricity. The G.M. DESU had also assured in the meeMg that 
iii house discussions would be made and as far as possible': ~fforts 
would be made to complete the works in the shortest possible 
time. 

(ii) Subsequently, II the progress in the matter was still Dot 
satisfactory, the matter was pursued at the level of C.E. &. E.M., 
including a meeting of E.M. with A.G.M.(T) DESU on 22.9.95 
but nothing much could be achieved except revised targets been 
given by DESU, this time only for about 7400 houses.· 

(iii) Another meeting between G.M., DESU and Vice-Chairman, 
DDA was held on 12.10.95 when the target dates for completion 
of electrification works in the 22600 houses were again discussed. 
In this meeting, the DESU has once again given a phased 
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programme for completion of electrification of about 16600 
houses upto June 96. The programme for completion of external 
electrification work of the remaining 6000 houses is yet to be 
given by DESU. 

3.34 The Committee note that the various agencies Involved In the 
development of land In Union Territory of Deihl are Delhi 'Development 
Authority, Municipal Corporation of Deihl, New Deihl Municipal 
Committee, Deihl Electric Supply Undertaking, PWD, Irrigation and Flood 
Department of Government of National Capital Territory of Delhi. DDA Is 
primarily responsible for undertaking Internal and peripheral development 
of various schemes/projects. According to DDA, provision of trunk llervices 
viz. bulk supply of treated water and sewage treatment facilities by DWS Ie 
SDU of Municipal Corporation of Deihl, construction of trunk outfall "rains 
by' Irrigation & Flood Control Department of Deihl Administration and 
external electrlflcatlon work including bulk supply of electricity by DE~U do 
not keep pace with the development of area undertaken by DDA. 

3.35 To overcome the difficulty of trunklbulk services, DDA makes 
interim arrangements for supply of water and disposal/treatment of sewage 
by )ncurrlng extra expenditure. DDA, however, cannot make Interim 
arrangement for electrification and had to depend on DESU. As such 
interim arrangements could not be made functional for want of power. 

3.36 The Oats are constructed by the ClvU Enllneerlng Wlnl of DDA 
whereas electricity and water supply has to be managed by the other two 
wings of the Delhi Government. As such there has been a certain amount of 
time lag between the construction of Oats and provision and delivery of the 
services. 

3.37 The Committee are concerned to note that a number of Oats which 
had already been constructed could not be allotted as these agencies have 
not been able to supply electricity and water to these Oats. This not only 
gives a financial set back to DDA but also really injure the registrants who 
are not allotted the Oats. The Committee feel that there should be a close 
liaison amonl the agencies Involved In the WpJementation of the projects In 
a tlme-bound manner 10 that aU the services frudify at the same point of 
time. This coordination In Implementation of projects needs to be monitored 
at the level of Vice-Chairman, DDA. 

3.38 The Committee note that a Standing Committee under the 
Chairmanship of Chief Secretary of Delhi Administration has been formed 
to illave a good interaction with the local agencies and to resolve the 
disputes. Unresolved Issues are taken up to Lt. GovernorlMinistry of 
Urban Aff'ain and Employment. They are also Informed that another 
Committee consisting of 3 members- Incharae of electricity supply, water 
supply and the Vice-Chairman of DDA is being constituted. 

3.39 The Committee, however, recommend that the proposed Committee 
with representatives from concerned agencies having direct bearlnt on the 
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avaUabUlty of Infrastructure In the National Capital Territory of Delhi, may 
be constituted expeditiously with the sole objective of provlsloninl basle 
services In those areas undertaken by DDA for development wlthlD same 
point of time. They feel that better results can be ach1eved If the proposed 
Committee function under the overaU supervision and luidance of the Lt. 
Governor of Delhi. 

3.40 The Committee regret to note that inspite of the approval of water 
supply system and layout plans of command tank and thereafter repeated 
meetings taken by Hon'ble Lt. Governor of Deihl, the supply of water for 
8000 houses already completed in Dwarka Project has not yet been started. 

3.41 Likewise., for Robinl Project (Phase-I, 0 & 10), MCD has ap-eed 
In 1987 to supply 50 mgd of water out of 100 mgd water from Hyderpur 
treatment plant. However, after much persuasion, only 15 mid of water 
could be supplied for Phase I & II. To meet the Immediate requirement of 
water in Phase·III, out of 15 mgd of water, 1·2 mgd water is decided to be 
diverted to Phase·III where 5135 houses have already been completed 
against the demand of about 3S mgd already generated In the area. 

3.42 The position regarding electrification work by DESU particularly In 
new urban extension areas like Robinl, . Dwarka, Narela ete. Is very 
disheartening. Time schedule and targets are heinl revised again and apln 
without much progress. 

3.43 The Committee c:onsider tbis unsatisfactory anddeslre that lOme 
effective corrective steps may be taken to provide the requisite basic services 
in these upcoming colonies. 

3.44 The Committee are deeply concerned over the present power 
situation in Delhi. The Committee are informed that teD to twelve per cent 
energy requirements are growing up every year, thereby reaehlnl a peak of 
4090 MW by the year 2001. With limited generatioD capacity and alloeadoa 
of power from the central sector to Deihl, there Is DO Ukellhood of any 
increase in the availability of power In Delhi to meet the lrowlnl needs. In 
response to a query as to how they proposed to provide power to three 
upcoming sub-cities of Papankalan, Narela and Rohlnl with no avanabUijy 
of additional power in the capital, the General Manager, DESU In his 
evidence before the Committee has admitted that power shortage In these 
three colonies will be distributed equally and the residents of the capital wW 
have to bear the shortage equally. This is reaUy a sorry state of afl'aIr. 
Power cuts varying from 2 to 8 hours on an average and low voltage have 
become a common feature in aU parts of the city. DESU .. faDed to keep 
up with the peak demand. Delhi is virtually heading towards a dark dt)' 
during summer. It is high time that an overall view Is taken by the 
Government for taking corrective measures for adequafe avallabWty of 
power to meet the growing demand for power In. Delhi, especlaUy darlq 
summer seasons. 



CHAPTER IV 

HOUSING 

Targets and Achievements 
4.1 The policy framework of MPD-2001 provides for large scale housing 

through Cooperative sector and development of sites and services for the 
urban poOl. Accordingly, it projected the need of 16.2 lakhs new housing 
units to be provided between 1981-2001 at an average rate of about 
SO,OOO DUs per year. 

4.2 When enquired as to how the projected need of SO,OOO DUs per year 
as envisaged in MPD-2001 could be achieved, the Ministry in a written 
reply stated as under:-

"The Master Plan-2001 has projected the need of 16.2 lakh new 
housing units between 1981-2001, which comes to an average of 
SO,OOO dwelling units per year. First, this is the need as per 
planning norms and may not be quoted with the economic 
demand. The latter will also depend on the investment which the 
owners of new dwelling units wiD be required to make. Experience 
shows that economic demand is always much lower than planning 
projections. Secondly, even the planning projection of 80,000 
dwelling units per year is not with reference to only units to be 
constructed by DDA, but, refers to total projection of new housins 
construction in public, cooperative and private sectors and eveo 
Government staff institutional housing. 

As far as the flats constructed by DDA is concerned in the five 
years from 1988-89 to 1992-93, DDA completed more than 72,000 
flats and thus, the average come to about 14,500 flats, per year. If 
seen from a loog term and overall perspective DDA 1uJa, during 
the last 2S years of. ia involvement in providing shelters in.. the 
capital, generated as many as one million dwelling units on the 
land leased out/developed by DDA. This comprises- of approx. 
2.30 lac flats constructed by DDA. 1.95 lac DUs through land 
allotted to Cooperative Societies/Cooperative Group Housing 
Societies, 0.85 lac DUs through the plot&a1lotted under the Rohini 
Plotted development scheme, 2.5 lac DUs through LSB., OSB 
plots and 2.4 lac DUs under JJ Resettlement. On the buis of tbe 
above, tbe average dwelling units Jclterated by DDA per ycar 
works out to as much. as 40,000 which is unparalleled and the 
highest amongst all the Dev~lopmeDt Authoritiel and Houaina 
Boards in the country." 
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4.3 In this connection, Vice·Chairman, DDA, in his oral submission, 
also stated:-

"Every year population growth in Delhi was of the order of 4.5 
lakhs. Now, if you divide by five, technically speaking, the number 
of dwelling units will be of the order of 80,000. The other point 
which the Ministry was making and I would like to repeat is that in 
the last 25·26 years, DDA had developed ten lakhs dwelling units 
and the average comes to 40,000 dwelling units per year. Thirdly, 
75 per cent of the dwelling units in the last 25·26 years is not 
through the DDA construction but through cooperative 
construction, through the plots given to the resettlers. So, this 
account for 75 per cent. So, even in today's parlance, even under 
the existing policy of the so-called monopoly of the DDA, only 2s 
per cent of the housing activities is attributable to DDA and 75 per 
cent to the cooperative/private sector. 

As I said, 80,000 flats is the theoretical demand. Today if we 
make 80,000 flats available, these will lie undisposed for 4-5 years. 
So, one is the planning projection and the other is the marketable 
projection. " 

4.4 A statement showing the targets and achievements of construction of 
houses by DDA since 1985·86 is given below:-

S.No. Year Targets Achievements 

1. 1985·86 Not available 16,519 
2. 1986-87 Not available 8,828 
3. 1987·88 28,696 18,758 
4. 1988·89 20,000 23,931 

(As given in RIE for 88-89) 
5. 1989·90 26,489 21,012 
6. 1990·91 10,466 8,846 
7. 1991·92 11,587 10,715 
8. 1992·93 8,824 7,876 
9. 1993·94 10,341 8,661 

10. 1994·95 8,885 6,844 
11. 1995·96 3,696 2,298 

4.5 In reply to Unstarred Question No. 708 regarding total estimated 
shortage of housing units in Delhi at present, answered in Rajya Sabha on 
November 26, 1996, the Minister of State in the Ministry of Urban Affairs 
and Employment has stated as follows: 

"No scientific estimate has been made in regard to the existing 
housing shortage in Delhi. However, according to an estimate 
made by the National Institute of Urban Affairs for 1991, the 
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housing shortage in Delhi was estimated to be of the order of 2.39 
lakh dwelling units." 

4.6 The Committee are Informed that MPD 1001 projected tbe need of 
16.1 lakbs new bouslng units durinl the period 1981-1001 at an averaae 
rate of 80,000 dweUinl units per year to be constructed In pubOc, 
cooperative and private sectors. Durlnl the last 15 years or so DDA has 
lenerated 10 lakhs housina units out of which about 1.30 lakhs units 
comprlslnl about 25% were constructed by It. 

4.7 Tbe Committee relret to point out that Insplte of beavy Influx of 
people In Deihl which Is estimated at 4-5 lakhs every year resulting in 
increase in demand for houses, the construction of Oats by DDA Is 
decreasinl year after year as Is evident from the fact that alainst 23,931 
Oats constructed In 1988-89, the achievement in 1995-96 was as low as 1198 
Oats that too alalnst very low tarlet of 3696 Oats only. The Committee do 
alree with the plea of the DDA that if 80,000 Oats are made available every 
year as per projection they will remain undisposed for a considerable 
period, but at the same time they would like to remind the Government to 
the fact that It has a social responslblDty to provide shelter to as many 
people as possible. It will not only help In healthy and systematic growth or 
the dty but also In curbing the growth of unauthorised colonies and 
encroachments. 

4.8 As per MPD 1001 projections, there Is a need for 80,000 new houslnl 
units per annum durlngI981-1001 to be constructed In public, cooperative 
and private sectors. However, there Is leneration of 40,000 dwelllni units 
per year. The Committee need hardly appreciate the rationale of the plea 
advanced by DDA that 'experience shows that economic demand Is always 
much lower than planning projections' especially with reference to Deihl. 
Accordlnl to the assessment made by the National Institute of Urban AfI'aln 
for 1991, there was shortaae of 1.39 lakhs dweUlnl units In Deihl due to the 
continuous InOul of the migrants. Growth of population Is of the order of 
4-5 lakhs every year leneratinl the need of about 80,000 to 1,00,000 new 
dwelllni units per annum assumlnl size of family of Ove. The backlOi In 
DUs durlnl the last 15 years has already created acute bouslng sbortale In 
Delbl resultinl In musbroom lrowth of about 1200 unauthorised colonies 
and about 1300 clusters of jbuggles and jbomprles having squattlq 
popUlation of 10 lakh IIvinl in 'fiItby and unhygienic conditions In the capital 
city of Delbi. 

4.9 Under the Ninth Self-Flnandnl Scheme launched In Septe'llber, 1996 
around 67,000 penons bave registered wltb a deposit of Rs. 50,0001- eacb 
for 6,000 Oats to be offered in the scheme. Tbe price of Oats ranles from 
8 lakbs to Rs. 14 Iakhs. This Itself Indicates that even thou,b the price or 
flats II v«y blgb, stUl their demand Is Increasln,. 

4.10 The Committee feel that DDA needs to adopt a reaIiItlc approach 
based on selentlOc assessment Instead of tbe«etlcal preposltloo for plaoolo, 
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and construction or new dwelUnl units Ir Delhi II to be saved rrom further 
impendlnl disaster or degraded and degenerated environment. . 

4.11 The 'Commlttee, thererore, Impress upon the Govemment that tlU 
housing board or such other authority as recommended elsewhere In this 
report Is set up to look after the houslns needs of the people, lOme realistic 
targets, keeplns In view the demand scenario may be nxed and all out 
efforts may be made to achieve those tarlets. 

AI/otment 

4.12 In DDA, flats are allotted to the persons registered under various 
schemes. Before launching any registration scheme, wide publicity i~ given 
in leading newspapers for registration of scheme. The intending registrants 
are required to purchase priced brochures of a l'articular scheme 
containing terms and conditions of allotment and prescribed registration 
form. Thereafter, application forms duly filled in alongwith the registration 
money are deposited in DDA in a specified period. Then after scrutinising 
the application forms priority lists are drawn through computer in respect 
of Janta, LIG and MIG categories for allotment of flats in various Housing 
Schemes. In SFS category priority lists are not prep~red but applications 
are invited from the registrants as and when IIll0cationsiallotments are 
made in any scheme. The first such registration scheme., was opened in the 
year 1969. Upto 1995-96, 21 Housing Schemes have been opened. Unde, 
these schemes 3,73,520 persons aot themselves registered includiaa 
proposed registrants of 20,000 persons under Janta Housing Registration 
Schemes which has been closed on 29.2.96. 2,58,108 allotments have been 
made upto 31.3.96 to these registrants. All the Self Financing Schemes 
announced upto 1995·96 have been closed. Under these schemes 41,085 
allotments have been made upto 31.3.96. All the registrants of Janta 
category under two major schemes i.e., New Pattern Registration 
Schemr-1979 (NPRS-79) and Ambedkar Awas Yojana, 1989 (AAY-89) 
have beeD offered flats. To meet the needs of weaker section of society, a 
new Janta Housina Registration Scheme 1996 was opened on 27.1.96 and 
closed on 29.2.96 for registration of 20,000 persons for allotment of Jant. 
Flats. 

4.13 Reaarding backlog of registrants under different categorical 
schemes, the Ministry in their reply dated 13 November, 1996, clarified 
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that while there is no backlog of registrants for flats in lanta category, 
backlog of registrants for flats in MIG and LIG category was as under: 

Name of the Schemes 

New Pattern Registration Schemes 1979 
Ambedkar Awas Yojana-1989 

Total 

Backlog 

31,204 
13,811 

45,015 

4.14 In reply to Unstarred Quest jon No. 708 answered on 26 November, 
1996, the Rajya Sabha has been informed that 43,394 registrants are 
awaiting allotment under MIG and LIG categories. 

4.15 Asked about the number of flats to be allotted and the number of 
applications received under Ninth SFS and Expandable Housing Scheme, 
1996 opened recently (1996), the Ministry have furnished the following 
figures: 

Name of the Scheme 

9th SFS 
Expandable Housing 
Scheme, 1996 

No. of approx. flats 
to be approved 

6000 
3500 

No. of applications 
received 

66900 
59672 

4.16 Since there was abnormal delay in the allotment of flats to the 
NPRS, 1979 registrants, the Committee enquired about the reasons for 
delay and the period by which the wait listed registrants would be allotted 
flats. In reply, the Ministry of Urban Affairs and Employment informed 
the Committee as under:-

"While it is presently estimated that the registrants of this scheme 
will be all covered by the end of the 8th Five- Year Plan, major 
difficulty has been experienced to allot the flats because of lack of 
services mainly electricity." 

4.17 In their subsequent reply dated the 10 December, 1996, the 
Ministry have stated as under: 

"Considerin. the constraints in acquisition of land and provisioniD. 
of infrastructural services (malnly electricity) by other 
or.anisations, it iI anticipated that it will take minimum two years 
time to provide flats to all the waiting registrants." 
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4.18 When asked about the flats that could not be allotted for want of 
iafrastructure, the Ministry in a note submitted as under:-

"As on date there are 8407 flats, which stand completed but are 
lying un allotted at Dwarka Phase-I (3603), Narela (3604) and 
Rohini Phase-III (1200) for want of basic amenities" mainly 
electrification work. It may kindly be noted that all these flats are 
located in new urban extension areas of Dwarka, Narela and 
Rohini Phase-III. Since trurtk services viz. bulk water supply and 
sewage treatment facilities are usually not available in the newly 
developed areas, DDA makes interim arrangements for supply of 
water through deep tubewelJs and disposal of sewa-,e through 
oxidation ponds etc. In these three areas also, such interim 
facilities have been developed by DDA. However, the tubewells 
could not be energised for want of electricity. Here, it wOllld be 
important to point out that, though the DDA is able to make 
interim arrangements in respect of water supply and sewage 
treatment facilities, but it is totally handicapped in making any 
kind of interim arrangement regarding provision of electricity for 
which DDA has to entirely depend upon DESU. In these three 
particular schemes also, DESU was associated right from the 
beginning, but somehow, they have not been able to adhere to the 
pace of development undertaken by DDA and also to the targets 
fixed by DESU itself." 

4.19 In this connection, the reply of the Government to an unstarred 
question answered in Lok Sabha on 27th November, 1996 is as follows:-

"The DDA has reported that where services are available, ,the flats 
constructed by it are immediately offered to the registrants of the 
concerned Housing Scheme. Of late, the process of allotment of 
flats has been delayed in some schemes because of non-availability 
of basic services, particularly electricity. This has led to some flats 
remaining vacant at site after construction. The details of the 
completed flats, where electricity is still not available, are as 
under: 

SFS 

MIG 

LlG 

Janta 

1189 

5539 
6861 

0950 

14539" 
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4.20 The Committee pointed out that as a result of non-allotment, huge 
amount of money remained blocked with the result DDA has to suffer a 
heavy loss by way of interest etc. The reply of the Government inter alia 
reads as undcr:-

"The disposal price of DDA flats as demanded from the allottees 
is linked to the date on which demand-cum-allotment letters are 
issued. This principle has been upheld recently by the Hon'ble 
Supreme Court as well in bne of its recent judgements. With this 
formula, the negative effects of unlocked capital get significantly 
neutralised. Intricate calculations are necessary to work out if there 
have been eventually any interest loss." 

4.21 In the following shopping complexes an amount of approximately 
Rs. 8.00 crores has been lying blocked as the shops could not be allotted 
for want of electricity:-

(i) esc No.3, Sector-II, Rohini. 
(ii) esc No. 12, Block D, Sector 16, Rohini. 
(iii) CSC, Pkt. W(P), Pitampura. 
(iv) CSC No. S, Sector-ll, Rohini. 

(v) CSC No. I, Block-A, Sector-17, Rohini. 

(vi) CSC, Pkt. 4, at Bindapur. 

(vii) CSC in Sector A-9, Narela. 

(viii) esc in Sector A-IO, Site ,No. I, Narela. 

(ix) LSC No. 10, Sector-16, Rohini. 

(x) esc at Block-B, Pkt. C, Shalimar Bagh. 

(xi) CSC at Manglapuri, Village Sarai Sohal; and 

(xii) C.C. at Rajouri Garden Block "J" 0-8 area. 

4.22 'Ibe Committee desired to know whether there have been instances 
where the shops etc. were allotted without eleCtricity. In their writteD 
aemissioD, the Government have furnished the following:-

"The details of the shopping centres where shops were. allotted 
during last 3 years, although there was no electricity, are as under: 

(i) esc, at V(P) Pitampure. 
(ii) ,esC at Zafrabad, Pkt. "A". 
(iii) LSC at Site No. 42.(MOR land), Kalkaji. 
(iv) LSC at Site No. 37 & 38 (MOR land), Kalkaji. 
(v) esc No.9, Sector-13, Rohini. 
(vi) esc at Eminabad Rajasthani CGHS Pitampur. 
(vii) CSC at Hargobind Enclave (TVA). 
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4.23 Regarding allotment of in~mplete flats and forcing the allottees to 
take possession of flats without fittings/fIXture like window panes, taps, 
electrical fittings and such other items, the Government mformed as 
follows:-

"All the fittinpfixture are provided by the contractors during the 
execution of the work. However, certain fittingslfixturs, in full or 
part, which are prone to breakage or thetts, are got removed and 
kept in the safe custody. Such fittings/fIXtures arc provided only at 
the time of banding over of possession of flats to the allottees for 
which there is a set procedure. A list of inventory is made 
available to the allottees and tbe same is got signed from the 
allottee! in token of having ~aken over the possession of fittings! 
fIXtures." 

4.24 It was further informed by the representative of DDA that after 
handing over the possession, window panes and other fittings are provided 
within a week's time. 

4.25 When asked how many complaints have been received in regard to 
non-fIXture of window panes, taps and such other accessories and how 
many officials penalised, the Ministry in a written reply, submitted:-

"Four complaints bave cbme to the notice of the Vigilance 
Department. Two complaints hive been referred to the concerned 
Chief Engineers for taking necessary action in tbe matt.er. One 
complaint has been processed and the case has been closed. 

In the fourth case minor penalty chargesbeet was issu~d to an 
Executive Engineer on 9.7.90. Penalty of recovery of actual 
interest paid Rs. S03S!- plus lump-sum amount of Rs. 10001· from 
the pay of that Engineer was imposed vide order dated 11.6.93." 

4.26 The Committee nole that nats are adotted to the penoDl rellstend 
wltb DDA from time to time under yarlou. aemes tor different catelOria 
viz. Janta, LlG, MIG etc., Realltratlona tor wblch were nnt started In 
1969. Upto 1995-96, 21 Housinp Sebemes ·bav' been opened. Oat of 
3,73,520 persona rellstered un.,er these schemes 2,58,108 allotments wen 
made lUI 31.3.1996. 

4.27 The Committee are unhappy to note that In aU, about 4J,OOO 
r.lltrants Includlnl 31,204 persons rellstend as lonl back as 1979 under 
New Pattera Realstratlon Scheme (NPRS), 1m were stUI awalllni 
aUotment. All the "alt listed r .... trants under NPRS, 1979, and Ambedkar 
Aw .. YoJana-I98' as stated by tbe Government are apecte4 to be aDotted 
DatI In tile next two y_n tl .. a.bJeet to a"JUabWty or ................. 
aDd eta amenities. 

4.28 In reaard to allotment aader &be Expandable Ho_1q MIlD', 1"'. 
DDA b. reported that a p.blle Inte .... t lltlpUon ... med by ODe waltlal 
...,aat fJJl LIG catepry wbo aU,.. that *,daoat maldn. allotment to aU 
till wIllaa ...... lDts, DDA bu Iotroduced new ldalllles called Ixpaada"" 
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Housing Scheme, 1996 etc. Tbls was heard by the Hon'ble Hlgb Court and 
no order bas been passed as yet. A limited notice to the DDA bas been 
Issued asklnl It to darify by which date the petitioner and similar situated 
penons (waUlnl registrants or NPRS-1979 Scheme) shall be allotted Dats. 

4.19 The Committee cannot but express their displeasure to the ract that 
even aner a lapse or over 17 years, there are stili more tban 31,000 
reaistrants awaldnl allotment or DDA Oats tinder the NPRS, 1979 Scheme. 
There hu already been steep eltalatlon In the .prices of DDA natl slnte 
openlnl of· NPRS 1ft 1979. The abnormal delay on the part of DDA In 
oft'erlng flats at 10 htah prite would be beyond the reacb of these 
realstruta. The Co_itt .. , therefore, expeet concrete and expeditious 
action rrom the MlnUtrylDDA for allotment of nats to these relistrants on 
priority. 

4.30 The Committee are collltrained to Dnd that al on 17.11.96 al many 
u 14539 Dati In dlfTerent catelorles could not be allotted ror want of 
ln1'rastructure particularly electricity. Likewise Ihops In a number of 
sboppllll tomplexel, could not be allotted ror want of electricity thereby 
blocklnl an amount or approx. Rs.S crorel. There have also been Instances 
where shops were aUoted without electricity. They are Informed that 
neladve efTects of blocked capital due to Mn-allotments are neutralised as 
disposal price of Dats Is linked to the date on which demand-cum-aUotment 
letten are issued. 

4.31 Since the Interest and overhead charaes constitute a lizable amount 
resultlnl In Iteep escalation In the prices or nata/shops, the Committee are 
not at aU happy with the present state or afralrs for puttlnl unJustlfted 
financial burden on the allottees' tor the 4elay by the local alencies In 
provldlnl the Infrastructure. AI recommended earlier, the Committee again 
emphasise that a Committee consisting of Incharge of electricity lupply, 
water "Ipply and the Vice-Chairman or DDA al Memben or the Committee 
may be constituted which may function under the overall supervision and 
guldaDce or Lt. Governor !or derlvlnl better results In the availability of 
Infrastructure •. 

4.31 The Committe note that at the time or handing oYer the possession of 
nats to the allottees, a list or Inventory Is lEot Ilgned from them In tokeD or 
having taken over the poslesslon or nUlnplflxture like window panes, taPI, 
electrical fittings etc. However, these are to be provided, u per procedure, 
within one week after handfnl over the poaessiOD. 

4.J) Tbe Committee expect that complain.. or har8llJDent In makin • 
......a.bIe &bae It... bJ tbe COIleerued eaameerlDl Haft' should be tak ... 
.... fA lerioaIly by DDA for proper aad expedltlo.. redMISaL 

0.-0/"" AIIotrMnI (OTA) 
4.14 nc poIiq reprdlng out of tun allotment ba bien 1IIIClergOin, 

Ill •• fr.o. tilM to u.. ill pullUaMe of dilecti¥eS 01. the Mioimy. The 
Iirait 01. dottw.l-lA,., flaM QII OMt 01. ... tMIIis o. 01 .. &atal aumber 
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of houses allotted during a year was fixed by the Ministry of Works & 
Housing, Government of India in the year 1985 by its letter No. K-200111 
6I84-DDVA dated 4.6.1985. Prior to this, limit has been faxed at 1.5% by 
the Ministry by its letter of even number dated 28.12.1984. The limit was 
raised from 1.5% to 2.5% on the basis of suggestion received from LG, 
Delhi & ve, DDA, who felt that the limit of 1.5% was insufficient. The 
limit of 2-112% was applicable on overall basis. An .cases of out of turn 
allotments viz. made on compassionate ground, awardees or otherwise. 
were to the covered in this limit. The discretionary powers to sanction out 
of turn allotment of flats vested with the ve, DDA in cases of persons 
registered with DDA and chairman, DDA in respect of unregistered 
persons. 

4.35 The number of flats allotted by the DDA from 1990-91 to 1995-96 
(yearwise) and number of flats under the Out-of-Turn Allotment alongwith 
their percentage is given in the table below: 

Year 

.990-91 
!991-92 
1992-93 
1993-94 
1994-95 
1995-96 

Allotment of flats 
made under various 

schemes 

15092 
5882 

10218 
18702 
10365 
5933 

66192 

No. of flats 
allotted under 

OTA 

116 
55 

125 
53 
19 

368 

Percentage 

0.76% 
0.93% 
1.22% 
0.28% 
0.18% 

4.36 The grounds for OT A prescribed by the Government were as 
under:-

(1) Young and recent widow whose age is less than 3S years and has 
applied for OT A within a year from the date of death of her 
husband. 

(2) Physically handicapped persons with more than 50% disability. 
(3) compassionate grounds. 
4.37 In April 1989, Ministry further examiped the scope of granting out 

of tum allotment by empowering the LG take. up all sucli cases which in 
his opinion deserve special consideration. This was specifically meant to 
cover outstanding sportsmen, persons winning gallantry awards and others 
who have rendered distinguished service in favour of nation. 
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4.38 The specific guidelines relating to persons who can be allotted a flat 
on discretionary basis arc as below:-
Categories 01 persons entitled lor discretionary allotment 01 DDA flats as a 
measure 01 compassion: 

(i) blind or physically handicapped persons or those looking after 
them when such a blind/physically handicapped persons is a minor. 
The instructions of the Directorate of Estate for ad-hoc allotment 
of government quarters defining degree of physical handicap may 
be followed. 

(ii) War-widows who have fallen in indigent circumstances. 

(iii) Dependents of persons who lost their lives as a result of terrorists 
activities. 

Categories 01 persons entitled lor discretionary allotment as a measure 01 
reward: 

(i) Outstanding sportsmen who have won medals at the Asiad and 
Olympics. 

(ii) Outstanding sportsmen who have won ArjunalDronacharya 
Award. 

(iii) Artists, literatures and musicians who get Padma Award or Sahitya 
Academy Awards for eminence in their particular field of Art. 

(iv) Scientists who get Padma or International awards for excellence in 
their respective fields. 

\v) Army personnel who get bravery awards such as Vir Chakra, 
Paramavir Chakra and Mahavir Chakra. 

(vi) Scholars of Sanskrit, Persian and Arbic who are tecipients of the 
President's award. 
The Committee may also consider other deserving cases which it 
considers fit for adhoc allotment of DDA quarters. 

it has however been informed that: 

"While the eligibility conditions shall govern all cases of adhoc 
allotment of DDA houses, a clear differentiation is necessary 
between an out of turn allotment as a measure of compassion, and 
out allotment as a reward. For all compassionate allotments there 
should be a urgent degree of immediacy for the provision of 
shelter. The current DOA practice of allotting· SFS flats as a 
measure of compassionate allotment should, therefore, be discon-
tinued, out of the 2-112% quota overall for out of turn allotments, 
2% of such allotments should be on compassionate grounds and 
1 %'0 overall as a measure of reward." 
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4.39 In addition to the grounds specified in the guidelines for out-of-turn 
allotment the Committee have found that our-of-turn allotment were also 
made on' special considerations. When asked to explain those spe~ial 
considerations that have necessitated out-of-turn allotments, the followmg 
was submitted by the Ministry:-

.. As per the existing policy, out of tum allotment of flats is made 
with the approval of Empowered Committee comprising of Hon-
'ble Minister of Urban development (Chairman) & 
Lt. Governor, Delhi. Each and every case is scrutinised by the 
Committee and thereafter a decision is taken for out of tum 
allotment of a flat. The out of tum allotment is made in 
accordance with the policy guidelines which include out of tum 
allotment on compassionate grounds. The compassionate grounds 
in each and every case differ and no yardstick or definition for 
compassionate grounds has been prescribed. It is for the Empo-
wered Committee to see the merits of the case and to determine as 
to whether the allotment on compassionate grounds is warranted." 

4.40 By lettcr No. K-20014/1188-DDVA, dt. 1.5.92 Ministry has 
constituted a Committee comprising of Minister of Urban Development 
and LG, Delhi. Vide letter dt. 4.1.93 Ministry further laid down revised 
guidelines for making out of turn allotment of flats as under: 

(i) The applicants should have residcd in the Union Territory of Delhi 
continuously for a period of 15 years, and neither he/she or his 
spouse or children should have owned any residential house within 
the Municipal limits of DelhilNew Delhi. 

(ii) The applicant should ordinarily be more than 21 years of age. 
(iii) The applicant should not have been allotted a residential house on 

a discretionary basis in the past. 

4.41 On enquiring about the mechanism adopfed to ensure the fulfilment 
of 15 years continuous stay in Nation!ll Capital Territory of Delhi for out-
of-turn allotment, the Ministry in a written reply, stated as under: 

"The condition of 15 years stay in Delhi was prescribed in the 
guidelines issued by the Government on 4.1.93. Prior to that, there 
was no such condition. After the issue of revised guidelines for out-
of-turn allotments on 4.1.93,. the Empowered Committee, in its first 
meeting (held on two sittings i.e. 22.1.93 and 29.1.93) o.bserved that 
the condition of continuous stay of 15 years was unneceuary because 
a person is not expected to stay in any place for such a long duration. 
It was therefore, decided with the approval of the Urban 
Development Minister that the Committee may, for the purposes of 
finalising the cases before it, adopt the guidelines prevailing before 
4.1. 93 for making out of tum allotments. It was under these 

6742/LS/P-HI 
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circumstances that the condition of 15 years continuous residence in 
Delhi has not been insisted upon for out-of-turn allotments. 
2. The present guidclines governing out-of-turn allotment of DDA 
flats are, however, being reviewed for bringing in suitable 
modifications therein." 

4.42 Asked how the Government did ensure that the grounds given for 
out-of-turn basis were genuine, the Ministry, in a written note submitted as 
under: 

"It is for the DDA to process each application for out-of-turn 
allotment, examine the affidavit given by the applicant, and in cases, 
spot verify these. The Committee is recommending such cases, as are 
verified by the DDA and which are according to guidelines." 

4.43 The procedure adopted by DDA for receipt, processing, disposal 
etc. of applications for out-of-turn allotment is given below: 

"Requests for out-of-turn allotment are received by DDA from 
concerned applicant either directly or some time forwarded by MP's 
Ex-MP's, MLA's or other dignitaries. Requests are also received 
through the Ministry of Urban Affairs and Employment. On receipt 
of the request, a file is opened. In case the application Prima facie 
falls within the prescribed guidelines, the prescribed application from 
the OTA is sent to the applicant. On receipt of the prescribed OT A 
form duly completed alongwith the prescribed processing fee, the 
case is processed for placing before the competent authority. Thetists 
of persons to be considered for out-oC-turn allotments are prepared 
categorywise viz. blind, physically handicapped with percentage of 
disability, deaf & dumb, war widows and awardees etc. Details of the 
flats available under 2-112% quota are also furnished to the 
Committee. As and when meetings of Empowered Committee are 
fIXed, agenda is circulated to the members of the Empowered 
committee. The request for "Out-of-Turn Allotment' are then 
disposed off as per the decisions of Empowered Committee." 

4.44 As out-of-turn allotments on compassionate groundll require an 
urgent degree of immediacy for provisions of shelter i.e. for self 
occupation, the Committee enquired whether any survey has been 
conducted to find out whether the persons who were allotted out of turn 
flats were actually residing there or they have disposed of' the flats or 
given on rent. The reply of the Government is as under: 

"No survey has been conducted in the recent past to find out whdher 
allottees of flat on out-of-turn allotment basis are actually residing 
there or they have disposed of the flats or have given it on rent." 

4.45 The Committee note that quota Cor out-oC-tum allotment was 
lacnased from 1-112% to 2-112% In June, 1985 out of which 2% 15 for 
aUotment on compassionate arounds and 112% as a measure of reward. The 
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allotmcnt on compassionatc arounds should havc a dcarcc of immcdiacy 
for provision of shclter. Thcy furthcr notc that during thc pcriod from 
1990-91 to 1994-9S, 368 OTAs out of 66,192 allotmcnts, wcrc made on 
various arounds. 

4.46 As per guidclines young widowslwar widows, physically 
handicapped, blind perIODS and IOmc othcr compassionatc ,rounds arc thc 
criteria for out-of-tum allotment of DDA flala. Out-of-tum allotmenla can 
also be made to outstanding sports persons, persons winning gallantry 
awarda, perIODS rendered distinguished service in the fielda of art, culturc, 
science, education etc. u • mcuure of reward. 

4.47 They, however, expreu their unhappinell over the fact that 
allotmcnts on arounda othcr than specificd in thc guidclincs havc also becn 
madc. Thc rcasons givcn by thc Govemmcnt that no yardstick or 
definition for compallionate arounda bu been specificd, is far from 
satisfactory . 

".48 In thcir opinion whcn catcgorics of perlOns to be covered undcr 
compauionatc grounds havc clearly becn lpecificd thcn why othcr 
categories such as retircd, divorcee, apecial considcration, medical ctc. 
havc also been considcrcd for out-of-tuIll allotment. 

4.49 The Committee consider the term 'Spi. c:oasideration' and 'medical' 
vague and apprchcnd that these tcrms may kad to misuse of thc 
discretionery powers. They, therefore, recommeDd that no request from 
persons othcr than specified in the guidclines may be entertained for 
allotmcnt on out-of-tum basis. 

4.S0 One of the restrictions imposed in January, 1993 for makin& out of 
turn allotments was that the applicant should havc reaidcd in Dclhi 
continuously for a period of 15 years. It is however aurprisin,lo Dote that 
thc very condition of 1S years' continuous stay in Delhi for OTA was Dot 
considcred necessary by the Empowered Committee at their two sittings 
held immcdiately after the imposition of the said condition. 

4.S1 The Committee are of the view that OT Au. measure 01 
compassion should be only for thc residcnts of Dclhi. Therefore, they 
recommend that IOmc reasonable time limit of continuous stay in Dclhi 
(minim~ S years), as • pre-condition for OTA, may be prescribed. Tbia 
condl\ion for allotmcnt in cxceptional cases may howcver not be inailted 
upon. 

".S2 Thc Committee cxprcss their unhappincu whea they find that no 
aurvcy has been conducted to know whcther aUotteea were actualy residina 
in the premises allotted to them on compassionate pound in spite of the 
fact that luch allotments require an urgent dcJRC of immediacy for 
provilioa of shelter. 

4.53 TbeJ nc:ommend that It should be made clear to abe peI'IOaI dotted 
llail on out-at-turn b_ on compualoDate aroucb that &b, prem&. wDI 
be for Rlf oecupadon and If anJ one found liot raIdIDa &berelli, the 
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aUotment can be eaneelled. Sueb a elaue may be Ineorporateci In th. term 
and eonditioDi or aDotment. For the purpose periodical .u"ey may be 
eondueted In order to nnd out the oeeupancy status. 

Instalments 

Flats 

4.54 The allotment of flats are made on cuh down and Hire-purchases 
basis in the following percentage: 

Cub down Hire Purchase 

M.I.O. 
L.I.O. 
Janta 

so 
50 
25 

50 
SO 
75 

4.55 In respect of flats allotted on Hire Purchase bail the a1lottees are 
required to deposit the initial amount which consists of full land premium 
and 30% cost of construction. The balance 70% coat of construction is 
recovered over a period of 10,12 cl IS years from the allottees of MIG, 
LlG and Janta flats respectively. The equated monthly instalment is faxed 
after taking into account the following elements: 

(1) Interest @ 17% p.a. 
(2) Group Insurance @ 1 % 
(3) Instalments collection charges @ 0.50% 

4.56 In case of delayed payment of monthly instalments, the penalty at 
the following rates is levied: 

1st month of default 
lind month of default 
lIIrd month or more 

@1 % or Rs. 2Iwhichever is more. 
@20/0 or Rs. S'whichever is more. 
@4% each month or Rs. 101 whichever iI 
more. 

4.57 Throup PressIIV releae, the allottees are advised to make the 
payment of outstanding dues to avoid action under Punjab Lind Revenue 
Act for recovery of such dues as arrears of Land Revenue. The defaulter 
notices are issued prior to coercive action under Punjab Land Revenue 
Act. 

Ploa 

4.58 The allotment of plots iI not made on instalment buis. 

4.59 Enquired about (i) the number of flats allotted on hire-purchase 
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basis, (ii) aUottees in default in payment of instalment and (iii) the steps 
taken for effecting recovery, the Ministry in a note furnished the foUowing 
information:-

"DDA has been allotting flats on cash down and hire-purchase 
basis under General Housing Scheme and NPRS-1979. The 
General Scheme was started in 1966-67 and about 66000 allotments 
were made upto the year 1988-89. Under this scheme the total 
number of allotments made on hire-purchase instalments was about 
50,000 against which about 11,000 allottees have been served with 
notices for paying the arrears of instalments. The accounts of 
allottees under this scheme are being maintained manually in a 
separate ledger for each. These ledgers are being maintained 
category and scheme-wise. The ledger gives the information about 
month and year of allotment, cost of flat, number and amount of 
each instalment, number of instalments paid and instalments still 
due. Arrears of instalments upto Dec., 1993 are of the order of 
Rs. 11.94 crores. 

About 1.71 lakh persons got their names registered under NPRS-
79 (New Pattern Registration Schem~1979) for allotment of flats 
under various categories viz Janta, LIG and MIG. Since the 
inception of the scheme it was decided that the draw of allotment 
of flats will be held through computer and accordingly demand 
letters as well as maintenance of accounts of demand and 
collection register will be done by computer. Out of a total of 
about 1.25 lakh allotment under NPRS so far about 85,000 have 
been allotted Oll hire-purchase basis. 

The computer cell has generated a1lottees ledger accounts/checklist 
which did not depict the complete position of receipt of 
instalments. 

It was found that the ledger generated by the computer cell were 
incomplete as aIIottees data in number of cases could not be 
updated regularly for various reasons. In the absence of availability 
of the complete data with computer cell, in a number of cues 
amount of hire-purchase instalmclltl received by DDA was not 
being posted in the allottee's ledger accounts. However, the 
defaulter notices were isued for the fust time in 1988-89 and are 
being issued for subsequent years. About 75,000 defaulter arrears 
of instalments upto 31.3.92 and have been issued through Accounts 
Wing. Arrears of instalments outstanding as on 31.3.92 is 
Rs. 163.26 crores as per computer record." 
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4.60 To effect recovery of outstanding instalments the following action 
has been taken: 

(i) Issue of defaulter notices. 

(ii) Issue of periodical pressITV release. 

(iii) Issue of non-recovery certificate under Punjab Land Revenue 
Act, 1887 to recover the outstanding amount as arrears of Land 
revenue. 

(iv) The Housing Accounts Wing has been recently decenteralised 
zone-wise to monitor effectively recovery of hire-purchase 
instalments. 

4.61 The information furnished in November, 1995 in regard to action 
taken against defaulties for non-payment of instalments is as follows:-

"In about 28000 cases, Non-Recovery Certificates have been issued 
and in 1758 cases, Attachment Notices have also been issued. In 
the remaining cases, the process of issue of N.R.C.lAttachment 
Notices, is continuing which is expected to be completed within 
two years or so after checking the accounts and completing legal 
formalities. So far, 80 properties have been attached/sealed. 
Action to cancel the allotment of attached properties where 
payments have not been made, is being taken. 

Possession of two properties handed over to the receiver after issue 
of Press Notice. 

In 1994-95, seven Arrest Warrants were issued. In 1995-96, 
9 Arrest Warrants have been issued. In all 16 Arrest Warrants 
have so far been issued." 

4.62 The impact of issue of Non-Recovery Certificates and other 
Certificate measures taken by DDA is that the tempo of recovery through 
Estate Officers has increased as will be seen from the tabulation given 
below:-

Figure in lacs of rupees 
Year 

1992-93 1993-94 1994-95 1995-96 
(Upto 8195) 

201.43 585.37 1029.97 995.78 
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4.63 In addition to the above, it has been noticed that the allottees to 
whom Non-Recovery Certificates have not been issued, have also started 
making payment of instalments, as will.be seen from the tabulation given 
below:-

Year 

1992-93 1993-94 

3086.00 3297.00 

Figure in lacs of rupees 

1994-95 

3802.00 

1995-96 
(Upto 8195) 

2225.85 

4.64 The details of arrears of hire-purchase instalments/penalties as on 
31.3.1995 are as under:-

Figure in crores of rupees (Approx.) 

Name of the Category Instalments Penalty Total 
Scheme /Interest on 

non-payment 
of instal-

ments 

General EWSlJanta 11.00 4.00 15.00 
Housing LIG MIG 
NPRS Scheme EWSlJanta 312.62 321.57 634.19 

LIG MIG 

4.65 When asked whether any responsibility has been fixed on the 
delinquent officials for their failure to take timely action against the 
defaultees, the written reply submitted by the Government reads as 
under:-

"Though as per terms and conditions of allotment the allottees are 
themselves responsible for making the payments regularly without 
waiting for any notice or action from the department. Department 
is fully seized of the matter and making best efforts possible to 
enforce recovery. Efforts are showing good results. These efforts 
will continue unabated." 

4.66 The Committee note that DDA allots 50% 01 the LlGIMIG natl and 
75% of Janta nats of all Its schemes except under SFS, on hlre-purcha. 
ba .... The schedule of payment on .uch allotment. as drawn by l>DA .. : run 
land premium and 30% of COlt of conltructlon to be depOilted InitlaU)' and 
balance 70% of the COlt of conltructlon which Includa Interal and other 
overbead cbarles to be recovered over a period of 10 to 15 ),earl In equal 
monthly Instalment.. For dela)'ed payment, penalty at dlft'erent rata 
dependlnl upon the period of default .. charaed lalUna whlcb action under 
Punjab lAnd Revenue Act .. taken. 
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4.67 Tbey are further Informed tbat In Genenl Houslnl Scbemel out of 
66000 allotments made t1l11988-89 about SO,OOO were on blre-purcbae ball 
out of wblcb 11000 notices bave been Issued for default In payment of 
Instalments. The arrean upto December, 1993 wblcb wa bltberto 
maintained manuaDy ba been calculated at Rs. 11.94 crores. 

4.61. The Committee are also Informed tbat under NPRS, 79 out of 1.25 
lakb allotmentl, 85000 allotments were made on blre-purcbase bull. The 
defaulter notices lenerated by computers In this scbeme were as blah 75000 
as on 31.3.91. AI per computer records the arrears of outstandlnll u on 
31.3.91 was of tbe order of Rs. 163.16 crora. 

4.69 Tbe Committee are aatlsned to note tbat a I relult of 
computerlsation Ind otber corrective meaures sucb a Issue of defaulter 
notices, non-recovery certlftcates under the Punjab Land Revenue Act, de-
centralisation of Houllnl Accounts Wlnls, taken by DDA, tbere Is 
Improvement In the payment of Instalments and arrears by blre-purchase 
allottees. 

4.70 Tbe Committee are, bowever, concerned to note that an amount of 
Rs. 649.19 crorel (15 crores under Genenl HOUlinl Scheme Ind Rs. 634.19 
crores under NPRS, 79) Is stated to be ItUi outltandlnl as on 31.3.95. The 
Committee feel that reallaatlon of bUle outstandinl arrean requires 
concerted efforta on the part of DDA. 

4.71 The Committee In the nrst Instance desire the Government to let the 
accounta updated and nnal nlUreS IlvInl recovery effected and arrears 
pendlnl at the end of each financial year since 1991-91 may be furnished to 
tbem. 

4.71 Tbey also bope that non-Issue of defaulter notices prior to 1988-89 
would be enquired Into and omclall at the belm of affain would be 
penalised for dereliction of duty under Intimation to the Committee. 

4.73 Tbe Committee also recommend that DDA sbould continue with 
corrective meaurel IUch a Issue of non-recovery-certlncalel, attachment 
notices, canceUatlon of aUotments, arrest warrents, etc. wherever applicable 
after foUowln1 appropriate procedure. Periodical auessment of recovery 
position may be reviewed for laklnl further action. The Committee would 
allo Uke to be apprlJed of the resulll achieved In realll8tion of outstandlnll 
In this reaard. 
Unauthorised Occupation 

4.74 It hu been informed to the Committee that some of the flall were 
under unauthorised occupation, requisite details of which are given below. 
7 such cases have been under investigation and one concerned JE has been 
placed under suspension vide order dated 23.2.94 of the Engineer Member, 
DDA. 
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4.75 Since the flats in Rajouri Garden and EPDP Colony, Kalkaji were 
forcibly occupied by the Police, the Committee enquired whether the 
matter was taken up with the Ministry of Home Affairs. The Ministry of 
Urban Affairs and Employment in their written reply stated as under: 

"The Engineering Wing of DDA came to know in February, 1988 
about the unauthorised/forcible occupation of 18 flats in G-8 Area 
of Rajouri Garden by Delhi Police. Subsequently Police occupied 
some more flats and total number of such flats rose to 42. In 
between, they vacated 18 flats which were allotted to waiting 
registrants. 
Delhi Police was informed in February, 1983 itself that their act of 
forcibly occupying the flats may be stopped forthwith and those 
already in their occupation be vacated. A reminder was issued in 
March, 1988. However, instead of vacating the flats, as stated 
above, police continued to occupy some more flats forciblyl 
illegally. 
The matter was referred to Commissioner (H) in February, 1991 
with a request for taking up the matter with the police authorities! 
higher authorities. The matter was submitted to hon. Lt. Governor 
and on his instructions, Home Secretary, Delhi Admn. wrote a 
letter in August, 1991 to Commissioner (Police) to vacate the flats 
immediately. A demi-official reminder was sent by Principal 
Commissioner to Police Commissioner in September, 1993. This 
was followed by another demi-official letter of Commissioner 
(Housing) dated 30.12.1993. 
A request was received from Delhi Police for formally allotting 
those 24 MIG flats to the organisation for their use as Police 
Station etc. However, this was not agreed to as a view had been 
taken at the level of Hon. Lt. Governor that these flats may be got 
vacated. Since the flats could not be got vacated, the matter was 
processed for placing before the Standing Committee of Chief 
Secretary, Government of Delhi which is forum for resolution of 
issue pending between different organisations in Delhi." 

4.76 It was reponed in the press that the police has detected allotment 
and selling of about 300 flats with forged documents in connivance with 
some DDA officials. The Government were asked to give the factual 
position in this regard. The reply of the Government is as follows: 

"No enquiry has established that number of cases of taking 
possession of DDA flats on forged documents is as high as 300. 
IDvestigation in a police case registered with Subzi Mandi Police 
Station is in progress. The connivance of the officials of DDA in 
that case will be known only after the investigation is completed. 
Letters of allotment in 8 cases referred to DDA by the police have 
been found not genuine, it is suspected that possession of these 8 
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DDA flats have been taken over on the basis of forged documents. 
Details of aforesaid flats are: 
(i) 63A, Pkt. 8C, Shalimar Bagh Janta 
(ii) 60, Pkt. 5, Sector 15. Rohini MIG 
(iii) 58, Pkt. D-5, Sector IS, Rohini MIG 
(iv) 27, E-V6,Scctor 15, Rohini MIG 
(v) 47, Pkt. D-9, Sector 15, Rohini MIG 
(vi) 39-A, Pkt. F, Nand Nagri MIG 
(vii) 7S-C, Pkt. QU, Pitampura LlG 
(viii) 100-8, Pkt. AD, Pitampura MIG" 

4.77 Out o,f 8 cases referred above, files of 6 cases have been sent to 
Vigilance Deptt. for onward transmission to Police for further 
investigation, as required by them. 

4.78 SHO, Police Station, Subzi Mandi intimated tbat FIR No. 81 dated 
19.3.95 has been registered by them and requisitioned relevant records 
from the Housing Deptt. They had called s/shri Uttam Chand, UDC, 
Kamal Vashisht, UDC, M.C. Sharma, UDC, Dayanand, UDC(U/s) and 
A.K. Sharma, A.D. for investigation. Out of these eight cases have been 
reaistered with Crime and Railways, punitive action against the concerned 
officials shall be taken after completion of the investigation by the police! 
crime branch. 

4.79 As reported above, the alleged occupation of 300 DDA flats with 
forged documents has not been factually established. Action against the 
officials can be taken after their involvement has been established by the 
Crime Branch of Police who are investigating the case relating to above 
flats. One official was placed under suspension for not producing a few 
files required for investigation. 

4.80 In one case whicb was examined in detail DDA decided to aet the 
occupant summaril, evicted from the occupation. It was found that 
property bad already changed bands and also the present occupant 
obtained a restraint order of court directina DDA not to dispoues tbe 
prescnt occupant. However, we are seeking legal advice on the matter. 
Since tbe occupation of flat is on the basis of foraed documents question of 
cancelling the allotment does not arlsc rather efforts are being made to get 
tbe prcacnt occupant evicted. We arc also making efforts to lodge separate 
FIR in eacb sucb case. 

4.81 Efforts are bem. made to make allotments of the vacant flats as 
early as possible. A system is beina developed to reconcile tbe data 
relating to vacant flat. periodically to ensure that the flab do not remain 
vacant for lona time. 

4.82 In reaarel to lOme of tbe unallotted flats were reputed to be rented 
out by lOme ulllCl'UpuloUi officials of DDA. The Ministry of Urban Attain 
and Employment .tated the followina: 
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"It bad come to the notice of the department in January, 1994 that 
S house. bearing No. F. 315, F. Sl44, F. 4132. F. 7114 and F. SlSS 
in Sector-1S, Rihini had been unauthorisedly rented by Shri Dhag 
Cbander, JE of RPD/SIDDA. Shri Dhag Chander, JE was 
immediately placed under .uspension and the house. were got 
vacated and the aame are nOw under the control of the 
department. 'Jb.e role of the Assistant Engineer and Executive 
Engineer ia also being investigated. The cue has been referred to 
the Central Vigilance Commission for t!leir advice. 

4.83 The Committee are pained to Dote that a Dumber of DDA nata were 
occupied UDauthorlaedl)" lOme of them Itm under unauthorised occupatlon 
b)' lOme mllcreanta. It II a matter of abame that U DUlD)' U 44 nata (24 In 
Rajourl Guden and 10 In EPDP Colon)" KalkaJ1) were forclbl)' occupied b)' 
the PoUce. It II all the more Intrlplnl to note that even the FIR In the cue 
of unauthorlled occupatioD In RaJourl Garda, had Dot beeD 100ed b)' DDA 
OD the plea that the flata were occupied b)' the police ltaelf. 20 flata In 
K~I bay. IIDc:e been allotted to the police. Relular aOotmeDt of 24 flata 
In RaJourl Garden II abo UDder eODlldentioD of DDA on the requelt of 
Delhi Police. 

4.14 Th. Committee do not lee an)' Ioalc beblDd the allotment of nata to 
the police which were forcibly occupied by It. wtead they feel that 
deterreDt departmeDtai ac:tloD mould bave been taken qalDat the pel'lODDei 
occuP)'lnl the nata UDder the relevant provts10Dl 01 indian Penal Code. It II 
rather a complete IUrrender by DDA to the unlawful criminal act 01 the law 
eDforclna IIpDc)' for wbleb DDA mould bave takea reeoune to law. It 
would bave also beeD benttlq for DDA to bave initiated erlmlDaI 
proceedlDp lIalost the errInl police penoDDJI. 

4.15 In the Instant cue, the Committee reeommend that 14 flat. In 
RaJourl GudeD for wbleb requelt for repIar .notmeDt bu beea made b, 
the poUce, ma), Dot be aeceded to and the flata lot vacated. Criminal 
proceecllDp lIa1Dat the perlODl oceupylDa theu fta&I ma)' be initiated and 
the dama .. for 1IDautborIIed occupatloll roa)' abo be claimed and r ........ 

4.86 The flata wfalcb are ItIII UDder Olea" occupatioD of Indlvlduala ma)' 
aIIo be lOt "aeated at the earUest and appropriate IepI aCtloD initiated 
aplDSt them. 

4.87 The Committee DOte that pollee II Investlaatlol eues or allotment! 
..wna fII DDA Data OD fOl'led documenta. 8 aueb aMI referred to by the 
pollee to DDA have been found Dot pDulne. AI It hu Dot beeD lpedIIed 
bow IDaDJ aIIotmentllaeIUDJ of flata on fcqed .00000eDta are under 
Inftltl ....... the Commh .. apprebeDd that the Damber ma), be U blab .. 
- ........... lDtbep ..... 

4 •• ....., ... dpId Iba& DDA wID pi .u the CUll " aIIoboat .... 
... at nata oa ' .... ---&I, InYlltlpted apedItIouIJ and the 
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culprits booked. Connivance or departmental omclals may also be looked 
Into ror flxlnl responslbUlty and taklnl appropriate departmental and lelal 
action alalnst them. 

4.89 The -Committee are Informed that nve unaUotted fiats In- Rohlnl 
were rented out by one Jr. Enllneer or DDA who has since )jeen placed 
under suspension. The role or other senior Enllneers Is also under 
Investl&atlon to find out their Involvement In this regard. 

4.90 They reel that delay In the allotment or fiats Instilate the 
unscrupulous omcla1sllndlvlduals to Indul&e In Weaal transactions. The 
Committee, accordlnlly, desire that the fiats may not be allowed to remain 
unallolted tor lonl. These may be allotted as soon as the essential services 
are made functional. 

4.91 The Committee hope that adequate penalty would be Imposed on 
the omclals Involved In unscrupulous activities. 
M isuselUnauthorised construction 

4.92 Section 12 of D.O. Act, 1957 provides that after the 
commencement of this Act no development of land shall be undertaken 
or carried on, in a development area until permission for such 
development has been obtained in writing from the Authority in 
accordance with the provisions of the Act. Section 29(1) (b) provides thet 
any person who whether at his own instance or at the instance of any 
other person or body (including a Department of Govt. undertakes or 
carries out development of any land in contravention of master plan or 
zonal development plan or without the permission, approval or sanction 
referred to in Section 12 or in contravention of any condition subject to 
which such permission, approval or sanction has been granted, shall be 
punishable with simple imprisonment which may extend to six months, or 
with fine which may extend to Rs. 5,()()()I.. or with both. Accordingly, 
anybody who makes any addition&lalterations in any DDA flat situated in 
a development area is punishable under the provisions of D.O. Act, 1957 
as referred to above. 

4.93 Section 14 of D.O. Act, 1957 provides that after the coming into 
operation of any of the plans in a zone no person shall use or permit to 
be used any land or building in that Zone otherwise than in conformity 
with such plan. There is a proviso to this Section which states "provided 
that it shall be lawful to continue to uSe upon such terms and conditions 
as may be prescribed by regulations made in this behalf any land or 
bllilding for the purpOse and to the extent for and to which it is being 
used upon the date on which such plan comes into force. Section 29(2) 
states that any person who uses any land or building in contravention of 
the provisions of Section 14 or in contravention if any terms and 
conditions prescribed by regulations under the provisions to that section 
shall be punishable with fine which may extend to five thousand rupees 
and in case of • continuing offence, with further fine which may extend 
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to two hundred and fifty rupees for every day during which such office 
continues after conviction for the first commission of the offence. 

4.94 Thus any development including additions/alterations of the flats 
situated in a development area is punishable under Section 29(1) (b), and 
any user of such a flat for the purpose other than that provided in the plan 
is punishable under Section 14 read with Section 29(2) of DD Act, 1957. 
Herein, it may be stated that the provisions of Section 29(1) (b) are 
applicable only with respect to the development areas whereas the 
provisions of Section 14 read with Section 29(2) are applicable to all the 
areas whether they are development areas or not. 

4.95 It has further been informed to the Committee that no person has 
been convicted fined under Section 12114 of DD Act during the past 3 
years for making addition&lalterations in DDA flats. To remove the 
additions/alterations in the DDA flats situated in the development areas of 
DDA, action is being taken under Section 30(1) 31(1) & 31(a) of DD Act. 
It has been experienced that misuse in DDA flats is generally combined 
with unauthorised additions/alterations. Once the action to remove the 
unauthorised construction is taken the misuse also generally comes to an 
end. In additions, DDA takes action to cancel the flats under the terms 
and conditions of allotment wherever it is necessary. For flats situated in 
areas where the building activity is not with the DDA, cases noticed by the 
DDA staff are referred to the Municipal Corporation of Delhi. 

4.96 It has, however, been stated by Government that there are very 
large number of residential premises being used for commercial purposes. 
Prosecution of misusers has not been effective in stopping such misuse 
becauSe conviction is very rare and if convicted the maximum penalty that 
can be imposed is only Rs. S.()()(Y-. Since conversion of residential premises 
into commercial is an extremely profitable venture, misusers do not mind 
paying the line imposed by the court. Therefore, prosecution does not act 
as a deterrent against misuse. DDA has, therefore, proposed amendment 
to section 29 of the Delhi Development Act to enable DDA to take more 
effective action against misusers. 

4.97 Lamenting at the weakness in the law in taking stringent action 
against misuse, the Vice Chairman, DDA informed the Committee in his 
oral submission: 

.. According to the penal consequences of the DDA Act, the 
penalties are very very paltry. 
We cannot even seize the building and the maximum penalty is 
only Rs. S,()()()I.. I. Delhi parlance, many people wiD prefer to pay 
a fine of Rs. S()()()I· and still continue with misuse. It is for the 
Estimates Committee to consider very very rightly as to whether 
effective provisions are adequate in the present day situation when 
the land prices are so hip and the temptationJ to misuse the 
premises arc also very very high." 
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4.98 In view of the fact that conversion of DDA flats into commercial 
establishments, of late. is widespread, the Commltteeasked about the 
other penalties that can be imposed for such misuse, the Ministry in their 
written reply ,tated as under! 

"The misuse of a DDA flat is not permitted under DDA 
Management and Disposal of Housing Estates Regulations 1968. 
Far any such misuse action can also be taken under section 31(A) 
of the DO Act which provide for sealing of the premises. Besides 
sealing, the allotment of flat can be cancelled after issuing show 
cause notice. However, if on the issue of show cause notice, the 
allottee stop. misuse no further action is taken. It has been seen in 
many cases that misuse is stopped once the show cause notice for 
cancelling the allotment is issued. Sometimes, after proceedings are 
stopped, misuse is again done. 
The procedure for cancellation envisages cancellation of allotment. 
exercising the right of re-entry and entering the premises by 
evicting the person. to whom flat was allotted. For eviction, after 
cancelling the allotment, the malter iJ sent to Estate. Officer 
(Housing) for passing an order for eviction under Public Premises 
Act," 

4.99 Enquired about the mechaqism available with DDA to detect and 
keep a check on illegal development and misuse of premises, the Govt. 
informed as under:-

"In order to check unathorised construction and misuse in flats 
allotted by DDA, 17 JEs and 3 AEs have been deployed areawise. 
The area of these officials is spread over whole Delhi and they 
have to monitor over 2.30 lakh facts which have been allotted to 
registrants of DDA. The functioning of the field staff like JEs and 
AEs is monitored by an officer of the rank of Dy. Director," 

4.100 Day-to-day functions of Enforcement staff are:-
(1) (a> Detectinl unauthorised construction, misuse, addition! 

alterations, encroachments in various zones in DDA flats. 
(b) Taking action against defaulters under DO Act, 1957:-
(i) Issuing show cause noticelfinal notices under Section 30(1) 

&: 31(1) for removal of una"thomed constructions in areas 
falling within the jurisdiction of the DDA (notified areas). 

(ii) Tn areu which are not under the jurisdiction of the DDA 
(denotified areas) and transferred to MCD for 'building 
activity, to send reports pertaining. to UAC and misuse etc. 
to the concerned branches for cancellations of allotments! 
lease deed and for intimating concerned Zonal 
~mmissioner (MCD) for taking appropriate action. 
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(2) To collect various datalinformation from site and prepare sketch 
plans for execution of lease deed and to verify site plans. They 
also prepare reports regarding addition/alteration/misuse in 
concerned files. 

(3) To chalk-out demolition programmes to remove unathorised 
construction with the help of demolition staff and in coordination 
with police force. 

4.101 Asked whether any survey has been conducted to know the 
magnitude of misuse/unauthorised construction, the Government have 
intimated as foUows:-

"An extensive survey of all the DDA flats has not been 
undertaken. During 1992-93, survey of certain areas like Sarita 
Vihar, Vasant Kunj was undertaken. res and AEs who have a 
very vast area to look after arc responsible to detect sucb misuse 
and take appropriate action under DO Act and Management and 

- Disposal of Housing Estates Regulations 1968. During the period 
1.4.1992 to 31.12.1993, 2688 unauthorised cosntructionslmisuse 
were detected. 

4.102 The statement below shows tbe unauthorised construction and 
misuse detected and action taken thereon during the years from 1990 to 
1994 in DDA Flats. 

S.No. Action Taken 90-91 91-92 92.-93 93-94 

1. Unauthorised constn. detected 1157 1217 1806 6808 
2. Show cause notice issued 1157 1217 1806 6808 
3. Unauthorised demolished 24 260 
4. Premised sealed 18 

4.103. On the question of faxing accountablity for not detecting/checking 
unauthorised construction/misuse, the DDA stated as follows: 

"Whenever a person is found guilty of dereliction of duty 
department proceedings are started against him." 

4.104 The Enforcement Branch (Land) has launched 3S6S prosecution 
cases during the period 1983-84 to 1993-94. Rs. 41,19,3341- has been 
imposed as fine by the court against the accused. 

4.1OS Ue Committee are Informed that any deyelopment IndudlDl 
additfoDlaltention In nats without approyal, situated In a deyelopment 
.... , Is punishable with simple Imprisonment and/or flne upto RI. 5OOCV-
uader Seetlon 29(1) (b) and any user of a Oat for the purpose other than 
provided In tbe plan Is punishable under Seetlon 14 read wltb SeetloDS 29(2) 
of DD Act, 1957. The provision. of Section 14 read witb Section 29(2) are 

INa/U/Jt-+A 



72 

applicable to all the are.. wbetber tbey are development areal or Qot. ID 
case of coDtinulnl olTence, fine extendinl upto Rs. 2501. for every day 
durlnl wblcb sucb offence continues after conviction can also be Imposed. 
Further, Section 31(A) of the aid Act provides for _eallnl or preD1lses for 
any misuses. Besides seallnl, the allotment of Dati can be cancelled after 
luulnl Ibow cause notices. 

4.106 The Committee are Informed tbat prosecution of misuser bal not 
beeD very effective a. convictions were very few and If convlded, tbe 
maximum penaly Is RI. 50001. wblcb tbe misuser do Dot mlDd paylnl .. 
convertlnl tbe residential premlsa into commercial II extremely proDtable. 
Accordlnaly, DDA bas proposed llIIfendment to Section 29 of DD Act, 1957 
for tbe purpose of taklna deterrent action ailinst the otreDders. 

4.107 Tbe Committee are surprised to nnd that action under otber 
relevant sections of DD Act provldlna for seallna of premises/cancellation of 
allotment, Is not taken In aU the ~. where misuse/unauthorised 
construction Is reported. In their view sealln&lcanceUatIon of allotment Is 
more deterrent al compared to Impo.ltlon of fine throup courts whlcb Is 
time consumlnl. Therefore, tbey recommend that .. and wben any misuse 
Is detected/comes to notice, apart from taklna action for ImposltioD of 
penalty under provisions of tbe Act, .bow t.use notices may also be Issued 
Immediately. If misuse Is ,Dot stopped after Issue of sbow cause notices, 
action for sealln, of premises/cancellation of allotments may .be initiated 
under relevant aectlon(s) of DD Act, 1957. 

4.108 The Committee note tbat a. a result of prosecution launched In 
3565 cases durlna .983-84 to 1993·94, One amountln. to R •• 41,19,334 b .. 
been Imposed by the court aplnat tbe accused. It Is, however, not clear 
whether the .ame has also been recovered. The Commhtee recommend tbat 
the premises acalnst wblch penalties have been Imposed sbould be 
periodically rechecked and wherever It Is found tbat the misuse Is 
contlnulna, further One calculated at the rate of Rs. 2W- per day a. 
provided In the Act, may be Imposed and recovered. Tbey would also llke to 
be Informed about tbe latest recovery posltioD of the peDal ties Imposed 
earUer,. 

4.109 The Committee reco_ead that aD extensive survey of all the natal 
area' talllni under tbe Jurisdiction of DDA, may be undertaken 
immediately In a time bouad proarahlme In order to Ond out mlluel 
unauthorised construction .... appropriate action alalnst the oft'enden 
taken. 

4.110 The Committee are not bappy to nnd that out of 10488 CUll or 
unauthorised construction detected durlnl the yean 1990-91 to 1993-94, 
demolition In Just 284 easel uuI lealln, of premises In oDly 18 cues tould 
be reIGned to. 

4.111 In their view, unauthorised constructloa- and eoDYenloa of 
residential bulldlnll Into com.erdal eatabUabmentl caDnot be carrIId oat 
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without connivance of omclals. Even otherwise also, enforcement staff II 
responsible for detec:tinl unauthorised constructlonlmlsuse/addltlonl 
alteration. In case they fan In detectlnl or stopplnl the above offences, It 
can be contemplated as connivance or dereliction of duty for which they are 
liable to ·be punished. 

4.111 The Committee, therefore, recommend that besides taklnl action 
alalnst the offenders, departmental proc:eedlnp alalnst concerned omclals, 
at least In cases of unauthorised construction of hUle buildlnplmansloDS 
which cannot be built ovemllht and In cases of continuous misuse after 
maklnl addltlons/aiterations, may be lnltiated. 

4.113 They also urle the Goverament that cases of unauthorised 
constructionlmlsuse may not be allowed to remain pendlnl for lonl. 
Instead, these may be disposed of In a time bound manner after taklnl 
appropriate action like conviction, seallna of premises, cancellation of 
allotment etc. 
Conversion from Leasehold to Freehold 

4.114 Policy of conversion of leasehold rights to freehold was notified by 
the Ministry of Urban Affairs and Employment vide Notification No. J-
2011IVAV77-LII dated 14.2.92. Pursuant to the said notification, a 
brochure containing the detailed procedure and terms and conditions was 
prepared by DDA with the approval of the Ministry of Urban Afairs " 
Employmnet and as released by inviting applications through Banks on 
27.4.92. The policy covers cases of residential plots upto a maximum of 
500 sq. Mtrs. and also residential flats falling under all categories except 
Asian Games Villages Complex flats. Orie time conversion fee has been 
fixed and provision has been made to recover it in instalments also. 

4.115 In order to regularise the transaction made through power of 
attorney, the Government of India, Ministry of Urban Affairs " 
Employment has announced a scheme of Conversion of lease hold rights 
into freehold whereby the persons who have purchased through 
GENERAL POWER OF A TIORNEY are entitle to get the property 
transferred in their favour subject to payment of 33.3% conversion charges 
as IUrcharge. However, at the time of allotment of a flatlplot from the 
DDA the applicant is required to furnish an affjdavit that he or his wife 
includinl unmarried minor children, do not own any other residential unjt 
in the Union Territory of Delhi or is not a Member of any Cooperative 
Housinl Society or Group Housinl Society, Delhi for allotment of a flatl 
plot in the Union Territory of Delhi. 

4.116 Column 13 " 19 of the 'guidelines for filling up the application 
form for conversion from leasehold to freehold,' provide that "in cases of 
plotllllata allotted by co-operative Societies conversion . shall be allowed 
only after the Society has paid up-to-date Ground Rent aiongwith interest 
on arrears, if any. Proof of payment of Ground Rent by the Society to 
DDA as well as proof of payment made in respect of individual plotlflat is 
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required to be 5ubmitted alongwitb tbe application. In respect of Oats 
allotted by C.G.H. $ocieties, the above certificate from Secretary/ 
President of tbe society should also contain details of the plintb area of tbe 
flat. " 

4.117 It bas further been stated that "since the Societies were creating 
certain problems it has decided to ensure that the society haa paid the u~ 
to-date ground rent and the applicant seeking conversion has paid hislber 
share of ground rent with the Society or DDA. In case, the Society fails to 
gi\'e the 'No Dues Certificate', a letter is sent to the concerned society for 
issuing N.D.C. within a period of one montb and in tbe event of their 
failure to do so, the application for conversion is processed on the basis of 
documents/certificates submitted by the application." 

4.118 When asked whether any time limit has been fIXed for completing 
tbe process of conversion, the Government in their written reply stated:-

"Generany a time frame of 90 days has been fIXed for completing the 
process of conversion .... However, delay too takes place due to non-
completion of fonnalities by the applicant, non-availability of record 
and non-finalisation of certain policy metters having major financial 
implications. " 

4.119 Since the commencement of the Scheme, 31716 applications for 
conversion of leasehold rights into freehold were received upto 30.4.1995 
out of which in 19394 cases conveyance deed have been issued, in 5854 
cases deficiency bas been conveyed and the remaining 6468 cases are at 
various stages of process. 

4.120 Out of 12322 pending applications, 9587 have been pending for 
more than the prescribed period of 90 days. 

4.121 It was enquired whether any complaints for delay, harassment etc. 
have been received and if so how were tbese disposed off. In their written 
reply. the Government have stated the following:-

"Six complaints regarding delay in conversion of lease hold to free 
hold have been received during the period 1.4.94 to 31.5.1995. AU 
the complaints after preliminary investigation have been closed with 
the approval of the competent Authority." 

4.122 The Committee welcome tbe announcement made vide Notlftcatlon 
dt. 14.2.1992 Issued by tbe Ministry of Urban Affairs and Employment 
recarcllnc conversion of leasehold richts to freehold on payment of one time 
conversion free In respect of residential plots· upto SOO Iq. min. and Oats 
under aU categories except Asian Carnes VUlale Complex flats. 

4.123 The CommUtee note that al per exlstln& Instructions all the 
formalitJea for convenlon are lobe (:ompleted within 90 day. from the 
receipt of application. They, however, flnd that out of 31716 .ppllcatlons 
received upto 30.4.95. 12322 requests were pendlnllncludiq 5854 
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applications wbere denclencles were noticed. They are concerned to note 
Curtber that 9587 appUcatloDl were pendinl for more than the stipulated 
period of 90 days. 

4.114 The Committee desire that denclencles lD the appUcatloDJ 01' non-
completion of formalities by the appUcan15 should be Ulnely communlrattd 
to the applicants Cor requisite I'KtitlratJon. Tbey are, bowt\'er, deeply 
concerned to note that there bave been delaYI due to non ....... nabillt)' of 
records and non·nnaUsalloa or certalD policy mallen. 

4.125 Tbe committee feel that period of 90 days laid doWD for proctSSln. 
and examination or relevant donameots Cor coonmon is quite suftklent. 
Any delay beyond tbe period 01 90 days would be un,JustJntd IUd may breed 
corruption. As sucb DDA mould adhere to J,hls time kh~uJe for armt of 
conversloa Into freebold for nats/plots. 

1 ., .. 
75 8.90 
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Thc Govcrnmenl may .~ c:(llI1lillc:' Ihe fcoasibility 
llf ,-,,\lnstru\:,lin, muhi-slllR'y1:'d ~wlilinp flll' JJ 
dwellers in certain JJ areas umkr their em:ro~hmut 
by ~laxina buildinl byc-lav.'S as il V.'llulJ oQII oaIy 
accommooale more pc'Opie but abo '-'"ft'a.e un 
$('8cc whkh could be utilisN 10 acn(,l'att 1C'SOu.rteS 
for self.finam,in, of these muJ.j.Sl~yed buildinp. 



CHAPTER V 

AWARD AND EXECUTION OF CONTRACTS 

A ward 0/ Contracts 
5.1 DDA awards contracts to the registered contractor of the entitled 

class after call of open tenders through wide publicity including publicity 
through press. 

5.2 All those contractors who are registered with DDA, CPWD, Civil 
wing of P & T and MES are allowed to purchase and submit the tenders 
within their respective tendering limits for which they are entitled as per 
the class in which they are registered with the above mentioned' Bodies. 

5.3 In DDA~ the contractors are registered in different classes by 
Contractors Registration Board constituted by the Vice-Chairman under 
the Chairmanship of senior most chief Engineer of DDA and 5 other 
CEs as Member including CE(QC) and with CE(WZ) as Member 
Secretary. 

5.4 In certain emergent situations where it is not feasible to follow the 
regular procedure of call of tenders due to severe time constraints the 
rulell permit award of work without call of tenders also. 

5.5 Enquired about the types of contracts that were being floated and 
awarded, the Vice Chairman, DDA informed duruig evidence:-

"The general rule is open tenders for which at least three weeks 
time is given. Only in exceptional cases where the matter is of 
urgent nature, short notice tenders are also invited. In case of &rave 
emergencies like floods etc., tenders are invited on a day's notice. 
These are the three types. to 

5.6 As regards award of contracts on work-order basis, the 
representative from DDA stated:-

"Work order accounts for three percent to four percent of the total 
works awarded." 

5.7 Some of the observations made in the preliminary report submitted 
by CE (QC) who investigated certain works executed on work-order basis 
in East Zone of DDA, are as under:-

"(i) From the details received for the period Apna 1989 to 
November, 1991, it is seen 1hat 971 work-orders were issued for 
Rs. 4.25 crores in East Zone. Work on w.ark-orden can be 
awarded but above codal provisions have to be generally kept in 
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view but it is seen that work orden under Circles 3 & 10 were 
issued "ithbut any consideration to above rule •. 

(li) EE'. annual limit of work-ordera u per para S of tbe IBlDe 
Section of CPWD Manual via lb. 3 laklli. It iB seen that except 
ED-7 & 8 aU the Executive Engineers under East Zone awarded 
work-orders at their level for more than Rs. 3 lakbs in a year. 

(iii) Most of the quotations were obtained by hand by all the 
Divisions and work awarded............... obtaining quotations by 
hand means calling a person and asking him to give rate and do 
the work. ThiB indirectly amounts to favour the contractor of 
their choice. Quotations by hand can be taken in case of 
emergency like war, flood and other natural calamities where 
there is no time. 

(iv) It is also seen that certain work orders have been splitted 'in order 
to bring it within the power of EE & SE. This was very serious." 

S.8 Asked why tenders were floated and contracts awarded before 
getting land problems cleared and completion of developmental work the 
Ministry in a note stated as under:-

"By and large, all tenders for housing works arc floated and contracts 
awarded only if the land is free from aU encumbrances and peripheral 
services are available. However, sometimel contracts are awarded 
before the peripheral services are actually laid with a view to 
synchronize the const.ruction activity with the laying of the peripheral 
services so that both these could be completed more or less at the 
same time." 

S.9 From perusal of the statements regarding execution of various 
housing and commercial contracts, it was observed that there had not only 
been delay in completion of project/scheme but also steep rise in actual 
payment u against the contractual amoullt. The main reasonl for delay 
were stated to be (i) non-availability of stipulated meterial; (ii) delay in 
structural design; (iii) land problem; (iv) slow progress of civil works; and 
(v) Ihortage of funds. 

S.10 The reasons for cost escalation are given below:-
(1) Increase in rates of materials and wages both during the stipulated 

period of completion of projects al well a beyond the stipulated 
period of completion where the delays are not attributable to the 
contractors. 

(2) Variations in architecturaVstructural details during the execution 
of work. 

(3) Increase in the scope of work. 
5.11 Thae rcuona only contribute towards release of payments to the 

contractors under clause Uk:IlOcc. i.e. for increase in rate of materia" & 



78 

wages but the other aspects attributing to the increase in cost of projects 
remain unaHected. 

S.12 The foDowing penalty clauses, for defaults like delay in execution, 
use of su~standard material, making changes in specificatioDl etc. on the 
part of tbe contractors, are incorporated in aU the Agreements:-
CLAUSE-2 Penalty clause on account of any delay in execution 

of work. 
CLACSE-3 

CLAUSE-14 

CLAUSE-17 

CLAUSE-42 

Penally clause reprding ript of tbe Engineer-in-
cbarge to determine/rescind the contract and/or to 
get the work or part of work exeeuted at the risk 
and cost of the contractor in case of failure of the 
contractor to rectify or reconstruct the defective 
work, delay in execution of work or any breach of 
tbe terms and condition of the contract etc. 
Penalty clause on account of execution of any work 
witb unsound, imperfed or unskilled workmanship 
or with materials of any inferior description or 
provision of any unsound or inferior quality 
materials or anidel for the execution of the work or 
otherwise if the material or work is not in 
accordance with the contract etc. 
Oause reprding right of Engineer-in.c:harge to get 
the defects 'rectifled at the risk and COlt of the 
contractor even wben the same are observed within 
6 months of recording of completion certificate. 

Cause reprdin, recovery of the COlt of stipulated 
material iIIucd to tbe contractor at penal rata in 
cue of IoW'damaplwutap ete. of .udI materials. 

5.13 Durin, die last 10 years, one or more of the penalty mUle. were 
Uavoke4 ill 155 CIICI of major worb awarded at the levell of CE and 
above. Out of Ibae 155 CIICI aU tbe worb could not be completed up to 
die stipulated daae of eomplctioa II per die 'I'"meatl. Penalty for delay 
ill coaapletin, abe eoutrudioa WII imJ'OlCd in 101 CIICI. Out of abe 155 
worts, sulHtandvd items of woat of the value of RI. 122.62 1acI 
(~ol.) were SOl dit.antW in 21 cues. wherCIJ ill 122 CIJCS certain 
ifeIDt of ~ work were a«q*4 at reduced rateJ, witb the total 
reductioD ....,.,..... to RI. 190.72 IIa (Appro,,). 

'.1. At ..., II " major worb baYe bcca radadtd ... 1985 for 
Me raMI 01 die .... Tbe CODIOIidated amouna aetu8l1y peid to the 
..... ,.,.,...". til daN .. mpeea of dIeM 65 aMI worb out to 
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RI. 32.94 crores. The amount actually claimed against these contract works 
out to RI. 33.S crores. The extra amount paid for the completion of these 
projects works out to RI. 10.S6 crores, in respect of those projects which 
have .ince been completed upto May' 1995. 

S.lS These case. are pending in the CourtlHigh CourtlUnder 
arbitration ....... Recovery is nil (May, 1995). 

S.16 There are specific provisions under Clauses 3, 19, 2S & 29 of the 
Contracts regarding action to be taken for rectification of works, 
adjustment of expenditure incurred on rectification and settlement of 
related dispute •. The Department invokes anyone or more of these 
clauses in the manner as indicated below:-

"The department tries to get all the rectification works done from the 
re.pective contracts themselves, as per the provisions of the contract. 
However, in those cases where the original contractors either do not 
re.pond to the instructions of the department or whenever their 
contracts are rescinded, then the rectification work is got carried out 
at the risk and cost of the original agency by engaging other agency/ 
agencies. In any sucb eventuality the amount spent on rectification 
work is either adjusted from the payments due to the orilinal 
contractor/security amount available with the department or 
department invokes arbitration clause to realise the amount 10 spent 
by filing its claims before the arbitrator 10 appointed for the purpose. 
Settlement of .uch claims/disputes throuJh arbitration is an 
established procedure laid down in the contracts pertaining to all 
these works." 

5.17 DDA furnished a statement of 30 cases Indicatin, the present 
position of recovery of the amount incurred on rectification of works 
where major defects were noticed. In most of the cues amount had not 
beea recovered. These cues were either under arbitration or pendins in 
tbe courts. 

5.18 It was observed that most of the cues of arbitration were loin, in 
favour of the contractors. Asked how far the .y.tem of arbitration wu in 
favour of DDA, the Enalneer Member, DDA .tated durin, the 
.ubmilaion:-

"The arbitration clause it provided in almo.t all the PWD system. 
Slnee we blve faced .uch problems, in 1991 we hive tlken out thit 
daUIC from the contract itlelf. There it no clause of .rbitr.tlon now. 
U any contractor hu JOt any cl.ims, he will h.ve to file •• uit with • 
.... , fee or the court fee~" 

5.19 TIle Plaaace Member, DDA expl.ined the position u under:-
". would IUbaUt tbat beca.... of the .rbitratlon el..... wbich wu 
ther. Ia tho ........... nt, the CINI wire JOin, In f.vour of thl 
GOftlnc&on. W. baY. noticed that practically in 90 or 95 per Clnt of 
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the cue., the arbitration wa going in favour of them. There wu a 
Penal of arbitrators in which there were retired Chief Engineers of 
CPWD and lOme experts. Member (Engineering) was nominating the 
arbitrator exercising his Power under the provislons of the clause of 
the arbitration. Therefore, 95 per cent of the cases were aoing in 
favour of the contractors and hardly five per cent were won by' the 
DDA. What was happening was that in so many case. we had to file 
the appeal in the court and the cases were going on. So, looking into 
this, in 1991 we decided that the clause of arbitration would be 
deleted and now very recently we have decided that even in the old 
cases where the arbitration agreement was there, the arbitrator could 
~ appointed but the arbitrator will be from within those who are 
serving in the DDA because the experience otherwise has Qot been 
very happy......... the general tendency is that the arbitrators give 
awards against the department." 

S.20 It was also admitted during evidence that in some cases the awards 
have gone in favour of the contractors due to non-submission of documents 
by the department. 

5.21 Since all the expenditure incurred on a scheme/project is debited to 
the works, the Committee enquired from the Ministry how do they justify 
to pass on the extra expenditure incurred on a work, to 'the allottees for no 
fault of theirs. In reply, the Ministry have submitted as under:-

"DDA does not get any grant or subsidy from the Government for its 
housing projects. The flats are allotted on 'No profit No loss' basis by 
the DDA. The expenditure incurted in connection with construction 
of housing projects is the liability of the allottees and therefore, DDA 
recovers all the investments made on the scheme from the allottees 
itself. However the plinth area rate of construction is arrived at after 
pooling the expenditure of all the schemes of same category during 
that month in order to ensure equitable burden on all the concerned 
allottees of tliose schemes." 

5.22 In view of the above, ,the Committee desired to know as to how the 
interest of beneficiariea (allottees) could be laved. In their written reply, 
tbe Ministry of Urban Affain and Employment stated u under:-

''The actions .0 rescind the work, to get the balance work executed at 
the risk and cost of the original contractor through arbitration are all 
taken as legally tenable under the terms and conditions of the various 
contractJ. The arbitration awards are pven by the Arbitrators having 
semi-judicial powers. The Department hu only two options to either 
accept the award as it is or to approach the competent court for 
challenpng the awards. Thereafter the Department hu to honour the 
verdict of the competent court. 

AU efforts are made to protect the Jntercst of the department 
which would ultimately tantamount to protecting thQ. interest of the 
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'allottees by properly defending the case at different stages. Whenever 
any lapscllaxity is noticed on the part of any of the departmental 
officers jeopardising the interest of the department. disciplinary 
action is invariable initiated against such defaulting staff. 

However, it had been experienced that the system of arbitration 
had by the large. not been workina in favour of the department due 
to inflated claims being railed by the contractors and due to the 
inherent limitations of the law in this respect wherein the awards 
given by the arbitrators are not chaJlert,cable on merit and could only 
be challenged on the basis of mis-conduct by the arbitrator or lOme 
errors apparent in the award. It was. therefore. found to be resulting 
in a sort of immunity to the arbitrators enabling them to give awards 
which perhaps would not have been given by a proper court of law 
which could with-stand the scrutiny of logic and merit. It was because 
of this constraint that the deptt. finally decided in 1991 to delete the 
arbitration clause from the standard contract forms so that in case of 
any dispute the respective parties would have to file civil suits in the 
court of law of proper jurisdiction. This step is liable to result in the 
up-holding of only those claimslcounter claims which are sound on 
merit and logic and is also expected to serve as a deterrent against 
inflated claims raised by the contractors. who would now have to 
deposit a court fee proportionate to their claims. 

Another step that has been taken in 1994 by the deptt. in the 
direction is that it has been decided to appoint only the serving 
officers of DDA as arbitrators. Thus a number of retired 
Government officers and other persons who were earlier being 
entrusted with the arbitration cases. are not beina given such cases 
any more. 

It would tbus be seen that within the frame work of the terms and 
conditions of the contracts. the deptt. has been taking all possible 
actions under the law to protect the interest of the allottees." 

5.13 The Committee are Informed tbat DDA contncts are aeneraDy 
awarded to the ellalble contractors of tbe entitled clus relbtend with DDA, 
CPWD, P&T MES etc. after caD or open tenden throup wide pUbllc:lty. 
Before award of contracts, tenders are processed by the competent luthorlt, 
and the works are awarded mostly to tbe lowest tenderen on the bub of 
JusUfted rates. However, sbort notice tenden when the matter Is vlent and 
tenden on a day's noUce In emeflent situations Uk. noocts, Ire also invited. 

5.14 The Committee rearet to find t"at works .... llso. IWlr4_ .,.. work-
order buIs without any uflency or emeflel'CY. ID this "lard, the ftndlnp 
or Clt(QC) are "ery revealln" who has pointed out non-compllance of 
procedure Ind no .... set out In CPWD Man"", which II lenently toUowed 
by DDA. 
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5.15 The Committee feel that the works on work-order basis are awarded 
Just to avoid competition thereby Ilvlnl undue benent to certain 
contractors. In their opinion It lives rise to underhand deallnp, unfair 
pracUces and dlsrelard to fairplay. 

5.16 Tbe Committee recommend that award of contracts on work-order 
basil should be done away with except In emerlent situations like noods, 
earthquakes .nd other natural calamities, etc. 

5.17 Tbe Committee note that non-avallablUty or stipulated material, 
delay In structural deslln, land problem, slow prolress of dvU works, 
shortale of resources, etc. are the contributory facton for delay In the 
executlon!tompletlon of works. 

5.18 Tbe Committee bave no besltatlon In saylnl that aU these facton 
contribute to Increaslnl the cost of a proJec~heme as any delay attracts 
tbe provisions of penalty clause of 10-o1.0c<: In favour of contractor I.e., 
Increase In rate of materials and wales both durlnl and beyond the 
stipulated period of completion. 

5.19 The Committee expect that DDA will take remedial measure In 
monltorlnl the execution of works at appropriate level to ensure execution 
of workl aecordlnl to the schedule and their completion In time so as to 
obviate any Iteep rise In the contractual Imount. 

5.30 The Committee nnd thlt I number of penalty clausel for deflult In 
the execution of works, like delay, unsound, defective, substlndard work 
etc. have been Incorporated In DDA alreements. Accordlnlly, they nnd that 
al many al 65 major workl have been rescinded Invoklnl one or more 
penalty clausel of the alRements. The consolidated amount claimed by 
DDA alalnlt thele contracts works out to RI. 33.50 crorel. The Committee 
Ire dllmayed to nnd that In none of the claims DDA could recover tbe 
amount as the claims have either lone Iiainst DDA or were pendlnl lD 
varioul courts of law or under arbitration. 

5.31 They allo nod that In .. number of ~ases the rectlncalioD work hu 
been carried out at the risk .nd COlt or the orilinal contractors under 
spec Inc provlsloD In the contraell and the claims b.ve been nled before the 
.rbltrators Invoklnl the arbltratlon clau ... 

5.32 The Committee Ire 1IIIn dlsmaJeCI to nnd that even In mOlt or sucb 
CIIII the Irbltrators hive' awarded the claims In favour or the contractors. 
What Is IUD mon Intrllulnl II to note thlt In lOme c .... the .Wlrd. b.v. 
lone In favour of tbe contracton due to non .. ubm1aalon of the documents 
b, DDA. 

5.33. On the other h.nd, clalms or contrlcton for loues or d.m .... 
lufrtnd b, the ... on Iccount or dtll, In alvlna dtc:lllon, mattrlal, sltt ttc. 
lalve .110 IOnt In their favour lanvetlnl 10lIl1 of DDA. '.U Tbe Commln.. up.... their Ittp .nlulab ... r u.. .bo .. 
unaltlsraelor, stat. of arraln when not ona, the cl.lms or tbe contracton 
for an, kind or d.rault on the part or DDA but also the d,I •• 01 DDA tor 
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defaults on the part of the contracton. an have aone In favour of the 
contractors. 

5.35 The Committee. therefore. coneluder 
(I) That DDA has altoaether railed to safeguard Its Interests. Whether there 

are cases of recovery of dues where contracts In respect of works have 
been rescinded or whether there .re cases of recovery of ainount 
Incurred by DDA on rectlncallon of works. In none of these cases DDA 
ha!;. D~n able to make any siplncaut prOare5S In recovery or their dues 
runnlna Into crores of rupees. AU or the cases ot larae amounll are 
stated to be under. arbitration or pendlna In the IItah Court .. 

(D) That provisions of the contracts that have been ldcorporated in tbe 
asreements with the contracton for e.ecutlon or DDA works lack 
deterrence for any wrona dolns belna Indulaed In by tbe conttacton In 
contraventio~ of terms of the contracts In tbe execution or works. 

(Ill) That execution or works by the contractors In bl.tant and Oaarant 
violation of the provisions of tbe contract IJsreements on • larae lCale Is 
not possible without the acllve connivance of the DDA Enllneen and 
t~e staff deployed for supervision. 

(Iv) That DDA has not taken any deterrent Bellon Baalnst the neld Bnd other 
supervisory staff. 

5.36 The Committee recommend: 
(I) That In the Dght of experience gained by DDA In the executlon of works 

by. contractors, a review or the provisions Incorporated In the aereements 
with the contracton may be undertaken with a view to maklna the terms 
of alreementnontracts more strlnaent for executlon or DDA works. 

(U) Tbat a larae number of DDA enllneen Includin. tbose boldlna very 
senior positions In DDA have reportedly floated contractor firms In the 
names of tbelr close relatlons. ThIs Is one or the root causes for 
defectlv~ub ... tandard execution of works that bave reacb" plape 
proportions In DDA. The Committee desire tbat a comprthtn" •• review 
of tbe contractor firms realstered wltb DDA for executlon of their works 
should be undertaken with • view to weedlnl out tbote cOlltr~ton who 
have defaulted In execution or works In accordance "lth~erlQJ or the 
contract. 

(01) That for recovery of amount paid to the contractor tin rescesslon or 
work or for reansation of amount spent on rec:tlflcatlon works, a claUSf 
.. ay be Incorporated In the contract requlrlnl tbe contractor to deposit 
IneIIty·nve per cent of tbe disputed amount with DDA wben the case Is 
IDed Ia lbe court of law for settlement. 

(Iv)" That a delaDed Investlption may be conducted preferably by CDI 
coverlnl lbe fonowlnl upeets: 
(al How ...... ' tnpneen Includlnl those boldlDJ YIl1 Ralor posldon of 

DDA me noaW contractor nr .... In the name or their dose relations 
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and to ascertain the mapltude or misuse or omelal position In elvin, 
beneftt to IUm contnctor fttml on mutual basis? 

(b) Wb)' In some cases .warda bave been ,lven In favour or 
eontndon due to non-lubmlssloD or the documents b)' DDA 
authorities? 

(c) Role and Ukel)' connlvanee or DDA fteld and other IUpervllOry ItalY 
tor their partnenhlp In these lCandloUi defectlveiub.standard 
execution or \Voru b)' the cC)Dtradors. 

Procurement 0/ Malerild 

5.37 Procurement and .upply of Certain materials is centrally done by the 
Directorate of Materi. Management, through call of tenders and 
subsequent execution of agreements of standard .contract form 
No. PWD-9. These standard tontract forms are exactly the same al in 
vogue in CPWD and do contain clause 24 4, relating to the observance of 
time schedule for delivery of the materials intended to be procured by the 
Department. Tho provisions of Chnlse-4 stipulate for the extension of time 
to the contractor, where such delays are not attrit>utable to him and 
Clause 2 for levy of penalties in C8JC of defaultl on the part of the 
contractors. AU aspecll of malafldc or bonafide delays arc examined in 
detail strictly in accordance with the contractual provisions while 
processin, thc case of extension of time of each contract under Clause 4 of 
the aJrCcment. The responsibility is faxed on the basis of thii scrutiny and 
penalties are imposed, if warranted as per provisions of Clause-2 of the 
agreements. 

S.38 DDA purchasc..procures followina raw matcrials through a Central 
Stores Cell:-

(1) Cement 
(2) Steel 
(3) S.C.I. Soil It Wast~ pipe. 
(4) O.I. ,Pipe 
(5) C.I. Pipe (for (W,s) 
(6) Machine made factory manufactured shutters 
(7) Bitumen 

A. The' procedures adopoted for procurement of items (at SI. No.1 to 4) 
are asfollows:-

1. DDA purchases materlala from the attanufacturen who are lIaving 
valid lSI Licence and materials arc lSI marked. 

2. AU purchases are dorie generally througb call of tenders after wide 
publicity botb through prell u wen u by sending tcndcr enquirieS to 
various manufacturers who are on ISJ list. 

3. Overall performance of tbe manuflCtQrers is kept in view while 
awarding tho work. 
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B. 1. However, in cue of 01 pipe (at SI. No.4) DDA also procures at 
DOS & D contract rates, terms and conditions of the manufacturers 
who are having valid Rate CoQtract, provided DOS & D Rate 
Contract is available at that point of time. 

2. In case of C.I. Pipes (for water supply), the purchase is done at 
DOS & D contract ratel and terma and collditioDi from the 
manufacturers who are having valid Rate Contracts. 

3. In case of Machine-made factory manufactured shutters (at SI. 
No.6), there is no manufacturer who is having lSI licence for the 
time being hi totality. DDA therefore, has drawn a select list of 
manufacturers for this item (17 Nos.) after going through their 
capacity, available machinery and also performance. Tender enquiries 
are sent only to these manufacturers so that the quality of the 
product is maintained and purchase is done accordingly. 

4. In case of Bitumen (at SI. No.7), DDA purchases the material from 
Indian Oil Corporation as per quota given by Delhi Administration. 

5.39 On enquiring about penalty ChlUse for delay in proc1Uement or 
lupply of sub-standard items, the Ministry in • written note, stated as 
under:-

In the Contracts for procurement of materials, the penalty clauses are 
included as discussed below:-

(i) There is a provision of penal action for delay in supply of 
materials on DOS & D Rate Contracts against which ordel'l are 
placed on various firms. Since materials. duly inspected and 
approved by DOS & D inspectioD autborities are accepted and 
DOS &: D authoritiel do not approve any material of lub-Itandard 
quality, as luch the question of accepting any sub-standard 
materiaIJ by DDA does DOt arise. 

(ii) In case of contract aarecments drawn after open tendering, 
Agreements provide clauses 2 & 3 for penal action- for delay Ql 
supply of materials. No sub-standard material II accepted. In cue 
of failure of any samples in the tesll, the defective material is JOt 
replaced from the suppliel'l. 

S.40 The penalty clauses have been iQvoked in about 21 'CIICI IiDco 
1.4.90 Asked whether there baw bee .. CUCI in relltd to lupply ot 
material wbic:b could not be resolvecl, the Secretary t Ministry of Urban 
Affairs aDd Employmeat stated 'duda. evidence:-

"Since 1985 no such CUCI were there which eould Jot be resolyed. In 
teD C8ICI of arbhl'ltioa the narda have goae ~ ... DDA. o. 
account of one cue about lb. 2 lakh have beea awarded. The 
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remaining nine cases have been challenged in the court and are yet to 
be concluded. No amount has been paid so far to anybody in these 
nine cases." 

5.41 One of the reasons for the steep rise in the execution of works is 
stated to be delay in the supply of material required in the construction 
work. Accordingly, the Committee asked whether extra amount paid to be 
contractor for construction work due to deJay in the supply of material 
commensurate with the amount recovered from the contractor supplying 
the material. The written information was furnished by the Ministry stating 
as under:-

"No such direct comparison can possibly be made between the extra 
payment made to the contractor for the work due to deJays and the 
amount of penalty recovered from the suppliers of the materials due 
to delay in supply. It would be pertinent to point out that the delays 
in the supply of materials are generally caused due to any of the 
following reasons: 

(a) Non-availability of railway wagons 

(b) Power cuts 

(c) Non-availabiljty of raw materials 

(d) Decision in working out statutory risel like ex,-uc, modvat, sales tax, 
railway fare, etc. 

(e) Strikes 

(f) Natural calamities like floods, political disturbances and shortage of 
funds 

(g) Increase in scope of the supplies". 

5.42 In 10 far u rescission of contracts and 100000.uffered by DDA are 
concerned, it hu been stated that there have been five luch cases siDce 
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1985 where supplies have been procured at the risk and cost of original 
tenderers, whose contracts were rescinded. The details of these cases are 
given below:-

Sl. Name of Agency 
No. 

1 2 

1. ~. C.C.I. Ltd. 

2. ~. UPSCC Ltd. 

3.~. Andhra 
Cement Ltd. 

Extra Dt. of Position of recovery 
amount rescission 

spent for 
comple-
tion of 
supplies 
(Rs. in 

lacs) 

3 4 5 

60.40 27.11.90 Penalties were imposed 
under Clausc-2 and 
Clause-3 and claims were 
raised through arbitration 
and only claim under 
Clausc-2 was awarded by 
the arbitrator in favour 
of DDA i.e. Rs. 26.04 
lacs. But claims against 
Clause-3 was not allowed 
by the arbitrator. The 
award by the arbitrator 
has been challenged in 
court and amount yet to 
be recovered. 

199.24 18.12.90 Arbitration was not 

Nil 

allowed to be proceeded 
by Mt UPSCC Ltd. 
Court cascis in process 
for enlargement of time 
of arbitration. 

01.10.92 The tenders were 
recalled and rates were 
got on lower side in the 
tenders and material was 
not procured. Hence case 
was closed by the 
competent authority. 
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4. 

5. 

MS. 
Industrial 
(P) Ltd. 

2 

Bhushan 
Corpn. 

MS. Archana Steel 
(P) Ltd. 

88 

3 

1.87 

Nil 

4 5 

22.04.87 Amount could not be 
recovered. Agency went 
to arbitration. Counter 
claims were placed 
before the arbitrator, 
which were not accepted 
by arbitrator. Award was 
challenged. However, 
court upheld the award 
which was approved by 
Vice Chairman, DDA. 

16.12.85 Supply was not executed 
through other agency, no 
extra amount incurred 
due to fall of prices in 
the market. Agency 
invoked arbitration for 
damages. Arbitrator 18 
gave award in favour of 
agency. The award has 
been challenged by the 
department and the 
matter is in High Court! 
Supreme Court. 

5.43 Six cases of irregularities committed in the purchases of 
construction material have been reported. All the cases are under 
investigation to find out the lapses and to fiX the responsibility, if any, on 
the part of the officials involved. 

5.44 The Committee note that certain materials like cement, steel, GIICI 
pipes, shutters, bitumen, etc. are procured through Central Stores CeU for 
supply to contractors executing the construction/development work. 

5.45 The CommIttee are however pained to note that in a number or 
contracts awarded for the execution of works the actual amount paid to the 
contractors is far above the contractual amount and one of tbe reasons Is 
delay in the supply of stipulated material by DDA. Tbey are unable to 
undentand al to why the material II not suppUed weU in time keeplq in 
view the fact that the material Is Issued from Central Stores CeU wbere It Is 
imperative to have sumcient material In stock to meet the requirement of aU 
the works. 

5.46 Tbe Committee consider sucb delays either deliberate to live undue 
benefit to tbe contractors or due to sheer neaUlence on the part of autbority 
for not procuring the material weU In time. In botb the situations perIOns 
concerned with the procurementllssue of material cannot absolve themselves 
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of the responsibility of keepinl a balance In the procurement and Issue of 
material. In order to avoid luch sltuatlonl modern Inventory control 
methods should be adopted by them. 

5.47 The Committee note that penalty clauses for delay In the supply of 
material by the manufaeturen etc. Ire Incorporated In the agreements 
where the qreements are drawn after tenderlnl. 

5.48 The Committee, however, relfet to note that iD nODe of the cases, 
where luppUel were procured at the risk and cost of the orlaloal 
contractors, the extra amount spent on completion of suppUes, could be 
recovered. 

5.49 The Committee are at a loss to find that even in the procurement of 
material, DDA had to luffer losses as the recoveries could not be effected 
against the amount claimed for delay ID supply of material or for extra 
amount spent for completion of suppUes at the risk and cost of the first 
contractor, particularly where a larle amount 11 Involved. The Commltteee 
desire that terms of contract/qreement should be reviewed In the I1lht of 
earUer recommendations to protect the Interest of DDA. 

Quality Control 
5.50 Quality Control Cell has been provided in DDA to inspect major 

works costing more than Rs. 10 lacs. (On a decision taken by the Vice-
chairman, DDA in 1994 works costing Rs. 7 lacs and above are inspected 
by the Quality Control Cell of DDA). The building works are inspected at 
3 stages of progress of work, namely, 20 to 30% (First Stage), SO to 60% 
(Second Stage) and 85 to 95% (Third Stage). In case of road works, the 
works are first checked at the progress stage of 25 to 35% and second time 
at the progress stage of about 8S to 95%. 

5.51 Quality of materials and workmanship are also checked by the field 
staff engineers supervising the construction and they conduct the requisite 
mandatory tests. 

5.52 Quality Control Cell issues observation memos to the E.E. pointing 
out deficiencies in work on which action is required to be taken by the 
field staff. This is pursued by issuing reminders to EE with copics to S.E. 
and C.E. ' 

5.53 On the observation memos communicated by the Quality Control 
Cell to field staff, action is taken against the contractor who has to accept 
the work at reduced rates as proposed by the Department or do demolition 
and redo the work as per condition of contract. The disputes, if any, are 
resolved as per terms of the contract. 

S.S4 In case there are serious lapses, matter is referred to Vigilance 
Deptt. for investigation. 

5.55 JEs and AEs are the basic field officers, who inspect the work on 
day to day basis during its execution at all stages to ensure that the works 
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arc executed in accordance with the provisions of the contract. In addition, 
the works are frequently inspected by the Executive Engineers. The 
Superintending Engineers and the Chief Engineers also inspect the works 
periodically. Works costing more than Rs. 7 lacs are checked by the Q.C. 
CeU of DDA at two to three stages including surprise checks. Further. the 
works costing more than Rs. 50 lacs are generally inspected by the 
C.T.E.'s Organisation of Central Vigilance Commission also. 

5.56 The Completion certificate is recorded by the E.Es. However, in 
case of major works, as per details given below, the concerned S. E.I 
Director (Hort.) are also required to inspect such works and record the 
completion c;ertificate: 

(i) Building works costing Rs. 10 lacs and above. 

(ii) Electrical and sanitary works costing Rs. 3 lacs and above. 

(iii) Road and runway works costing Rs. 3 lacs and above. 

(iv) Horticulture works costing Rs. 50,0001- and above. 

5.57 In this connection, the following has also been deposed before the 
Committee by the Vice-Chairman, DDA during oral evidence: 

"At the construction stage when construction works are there. 
every work is supposed to be inspected as per the CPWD manual. 
The norms are prescribed. The Superintending Engineer and the 
Executive Engineer who execute the work are supposed to inspect 
the work. Further, there is supposed to be a 'check list in which 
checking is done by the Junior Engineer. The test check is done by 
the senior officer." 

5.58 The Chief Engineer (QC) elaborated: 

"Quality Control System is mandatory for all works costing above 
Rs. 7 lacs. The works are checked by us at three stages. We are 
also giving instructions to senior officers like the Executive 
Engineers, the Superintending Engineer to. be careful about 
checking similar defects in the construction work in future also. 

If the work is highly sub-standard one, we get it demolished. In 
case there are minor defects, we prepare the Reduction Item 
Statement. We also issue circulars regarding maintaining the 
quality at site from time to time which are implemented by the 
engineers... This is the major system we are following. The 
Superintending Engineer gives a certificate about work completion. 
He has to certify that the work has been completed according to 
his satisfaction." 
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5.59 Details of the flats, where some major defects were noticed in the 
last few years are given below. However, any such schemes, where the 
problem had cropped up due to settlement of the sub-soil strata and other 
such defects, have not been included in the list. 

1. Clo. 40&1440 LIC houses at Motia Khan, Group-I and III. 
2. Clo. 265 MIG Pkt. IV Trilokpuri (Mayur Vihar), Pbase-I. 
3. Clo. MIG, 96 LIG at Block-R, Group-4, Dilshad Garden. 
4. Clo. 192 SFS flats Group-I at Sector-4, Pkt. B&C Dilshad Garden. 
5. Clo. 656 (336+320) MIG flats in Jahangirpuri. 
6. Clo. 228 LIG houses at Motia Khan Group-I. 
7. Clo. 192 MIG (SFS) at Motia Khan Group-V (actual number 168) 
8. Clo. 120 (actual 112) MIG houses (SFS) at Motia Khan Group IV. 
9. Clo. 720 LIG houses Pkt. W(P) Pitampura. 

10. Clo. 44&1320 LIG houses Pkt. L(D) in Pitampura. 
11. Clo. 128 SFS houses at Pkt. L(O) Pitampura. 
12. Clo. 160 MIG houses in Pkt. Q(U) Pitampura. 
13. Clo. 480 LIG houses in Pkt. K(P) Pitampura. 
14. Clo. 208 MIG, 180 LlG houses in Pkt. A(P) Pitampura. 
15. Clo. 192 MIG (actual 112) houses in Pkt. B(P) Pitampura. 
16. Clo. 936 (888 Janata . houses) Pkt. V(P) Pitampura. 
17. Clo. 160 SFS at Block-S, Pkt. F, Shalimar Bagh. 
18. Clo. 960 Janta Houses at Lawrence Road. 
19. Clo. 408 MIG houses in Pkt. A(D) at Pitampura. 
20. Clo. 560 MIG DUs in Pkt. A(P). 

SH. Clo. 208 MIG houses in Pkt. A(P) Pitampura. 
21. Clo. 108 three bed, 72 two bed, 80 scooter garages and 34 car 

garages at Hall Raod under SFS. 
22. Clo. 300 DUs (60 MIG+240 LlG) at Trilokpuri. 
23. Clo. 228 MIG DUs (actual 264) in Pkt. KG-I, Vikas Puri. 
24. Clo. 224 SFS houses Pkt. B, Bodella Extension, Vikas Puri. 
25. Clo. 130 SFS houses at Gulabi Bagh. 
26. Clo. 1092 Janta Houses in Pkt. BC-6 at Paschim PurL 
27. Clo. 168 MIG/56 LIG houses at Trilok Puri Group-A, Pkt-I. 
28. Clo. 120 SFS houses in East of Kailash, Pkt. A. 
29. Clo. 194 SFS OUs Malviya Nagar Extension. 
30. Clo. 204 SFS OUs Malviya Nagar Extension. 
5.60 Asked whether issue of Memos to AE~JEs for sub-standard works 

considered to be adequate, the Ministry in a post evidence note stated as 
under: 

"In the case of sub-standard work, appropriate action is taken to 
either get the work rectified or dismantled or in case the work has ,ot the necessary structural soundness, the same is accepted at 
reduced rates, after inspection and approval by Supdg. Engineer. 
The final decision in respect of the reduced rate items rests with 
the S.E. Memos to AE~JEs are issued by EE or SE depend aut; OD 
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the nature of sub-standard work executed under their supervision. 
Generally, the issue of these memos warning to the official for 
their lapses or cautionary memo is considered adequate in most of 
the cases specially where DDA has not suffered any losses. 
Alternatively in case the lapses are serious, the matter is referred 
to Vigilance Deptt. for investigation." 

5.61 The number of memos issued to AEs, JEs during the last 5 years, 
i.e. 1990-91, 1991-92, 1992-93, 1993-94 and 1994-95 are 430 to AEs and 419 
to JEs. Further, the cases referred to Vigilance Deptt. for investigation are 
127. 

5.62 The Committee enquired about the penalties imposed on the 
engineering staff where defects had been noticed and rectification! 
demolition had to be resorted to. In their written reply furnished by the 
Ministry of Urban Affairs and Employment is as under: 

"The Field Engineer-in-charge of a work is accountable for any 
structural deficiency or other serious defects whereby major 
rectifications/demolitions are required to be resorted too. 

5.63 DDA furnished details of penalties such as withholding of 
increments stoppage of next increment, reduction to lower stage in the 
time scale, removal from service, reduction to lower rank censure and 
compulsory retirel1}ent, etc. imposed involving 36 JEs, EEs, in 14 major 
works where defects in the work executed were noticed. 

5.64 After the Anand Committee Report, an instructional circular (No. 
434 dated 28.9.1994) was issued with a view to avoiding recurrence of 
deficiencies of general nature regarding quality control. In this connection, 
the Committee desired the Government to state whether such instructions 
were already existed and were reiteration thereof or these were prescribed 
after the Report. In their written reply, the Ministry of Urban Affairs and 
Employment informed. 

"The Anand Committee had been specially constituted to examine 
certain complaints about the poor quality of works and other 
irregularities being committed in Rohini Zone. The Committee had 
obscrved that there had been some lackness in adherence to the 
ql1ality Cbntrol measures in certain works and also in the adoption 
of various procedural formalities. It was in this context that the 
necessity to issue a specific circular was felt to invite the attention 
of aU the officers of DDA to the observations of the Committee in 
respect of the quality control measures and adherence to the codal 
formalities. The circular was otherwise reiteration of the 
departmental instructions and/or the manuaVcodal- provision 
already in existence in the department. Needless to say that the 
DDA is a mammoth body and from time to time slackness does 
creep into at the functional levels in the matter of strick adherence 
of the quality control measures and the codal formalities. 
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Whenever, the department observes any such signs, the existing 
provISions of the specifications/codes/manuals are reiterated 
through issue of departmental instructions with a view to jolt the 
various functionaries of the department so that they shed their 
slackness in this respect and get activated to scrupulously follow 
the existing provisions. It is, thus, clarified that such departmental 
instructions are issued with the sole purpose of shaking up the 
officers from such minor slackness in their attitude towards 
adherence to the specifications/procedures. However, whenever 
any serious lapse on their part is notices, an appropriate 
administrative/disciplinary action is invariably initiated against the 
erring officerS/officials. 
So far as Vigilance Deptt. is concerned penalties prescribed under 
the Regulation 14 of the DDA (Salaries, Allowances and 
Conditions of Service) Regulations, 1961 can be imposed 
depending upon the quantum of violation." 

5.65 The Committee note that the field en&1neerinl staff oonnected with 
the execution of works, inspect aU the works on day to day basis. Executive 
Engineers, Supdt. Enllneers and Chief Engineers also inspeel tbe work,; 
periodically. Major works costina Rs. 7 lacs and more are also inspected by 
Quality Control Cell at different stages ol prolress ranging between 20% 
and 90% and Issues observation memos to the field staff for takln. 
approplratt" action. 

5.66 The Committee are informed that during their inspection, If mlnor 
defects or sub-standard works are noticed, the delects are either got 
rectified from the contractors or the works are accepted at reduced rates. 
Where major defects are noticed and the work is highly sub-standard, the 
same is dismantled. The Committee find that major defects in as many as 
30 works had been noticed in the last few years. They are, however, 
concerned to find out that in none of the cases tbe amount claimed, 
invoklna dltTerent clauses of agreement, could be recovered. 

5.67 The Committee are unable to understand as to how the defects or 
tbe sub-standard work could not be noticed and got recUfied in the first 
instance in spite of the fact that the works are inspected on day to day basil 
by Juolor level en&ineerlnl starr and periodically by senior englneers. In 
their opinion, the Eoglneering staiT were either not performinl their duty 
faithfully or connived with the oontractors. Whatever may be the reason, 
tbe defects or sub-standard works are the result of negltaence of engineering 
starr and as such, are Dable to be hauled up and punished. 

Tboqh fteld Enaineen-incharae of works are accountable for any 
atructuraI deficiency, they, however, find tbat in most of "the cases, only 
JDeIDOl are Issued to the concerned JEs, AEs for the lapses. 

5.68 In lOme cases, minor punishment Uke wltbboldlna of increments, 
reduction to one lower stage in the time scale/minimum of the scale, 
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censure etc. are imposed. It Is only in a very few cases, they are removed 
from service. 

5.69 The Committee consider these penalties very inadequate .. com-
pared to the deficiency/defects noticed In the works and the losses suffered 
by DDA. 

5.70 The Committee further note that after the Anand Committee 
Report, which was set up to enquire into the deficiencies In the development 
of Rohinf, an instructional circular (No. 434) was issued for strict 
compl,iance of the quality control measures and adherence to procedural 
formalities failing which appropriate administrative/disciplinary action 
would be taken under Regulation 14 of DDA (Salaries, Allowances and 
Conditions of Service) Regulations, 1961. They are, however, Informed that 
many a times inspection reports are not recorded and in the absence of sucb 
a report, accountablllty cannot be fixed. 

5.71 From the above the Committee conclude that neither the supervisory 
stafT nor the inspecting omcers (senior engineers) are serious about their 
duties with the result, all kinds of violations are being committed without 
any check. In their view, had the deterrent dlscipllnary action for 
dereliction of duty taken promptly, the affairs of DDA would have been 
altogether different. 

s.n It Is, tberefore, desirable that each and every functionary, particu-
larly the field staff should perform tbelr duties assiped to tbem with utmost 
dedication and' integrity as DDA being an institution of public service. 

5.73 The Committee also desire that DDA should take serious note of 
these lapses and deterrent punlsbment imposed on field and other supervis-
ory staff including Senior EllIineers. 
Demolition of Flats 

5.74 The following 579 flats constructed or under construction are 
reported to be demolished on account of being defective or of sub-standard 
construction: 

Sl. 
No. 

Location 

, 
1~ Trilok Puri Pkt. 5 

(Trans Yamuna Area) 
2. Trilok Puri Pkt. 5 

Gr. B (Trans Yamuna area) 
3. Prashant Vihar (Rohini) 
4. Jahangir Puri 

Total 

No. of Flats 

163 

220 

140 
56 

579 
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5.75 In this connection, Engineer Member, DDA stated during oral 
evidence: 

"During 1982, we had started certain construction and we had found 
during the progress of the work that the quality was not maintained 
by the contractors and we decided to dismantle all those 579 dwelling 
units. It involves an action against the contractors and engineers. We 
debarred all the contractors and action was taken against all the 
engineers." 

5.76 As per information furnished to the Committee, the contractors 
executing the works (i) Db 163 houses at Trilokpuri Pkt. 5; (ii) 0'0 220 
houses at Trilokpuri Pkt. -5, Group B, and (iii) 0'0 56 Houses at 
Ihangirpuri, have been black-Iistedldebarred from tendering in DDA. 
However, no action has been taken against the three agencies who 
executed the work 0'0 140 houses at Prashant Vihar as they were awarded 
the works on work order basis. 

5.77 In none of the above cases, criminal cases have been initiated 
against any of the contractors or the officials· connected with these works. 

5.78 The amount claimed and recoveries made in respect of the above 
cases, are as under: 

163 Houses at Trilok Puri Pkt. 5 

Amount claimed from the contractor 
Amount 

Rs. 350 lacs 
NIL 

The amount has to be recovered through arbitration. In this case, three 
arbitrators appointed earlier have since retired and now a fourth arbitrator 
bas been appointed for adjudicating upon tbe claims. 

220 Houses at Trilokpuri Pkt. -5 Group-8 

Amount claimed from the Contractor 
Amount recovered 

Rs. 800 lakbs 
NIL 

Recovery has to be effected through arbitration. The arbitrator has since 
been appointed. 

140 Houses at PrashlllJl ViIuu 

As the original work was executed throuJh work orders, DO amount 
could be cl,aimed or recovered from the agencies in the absence of specific 
agreement provisions. 
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56 Howes at Jahangir Puri 
Amount claimed from the Contractor 
Amount recovered 

Rs. 36 lacs 
NIL 

Recovery has to be made through arbitration which has been recently 
concluded. 

5.97 During the course of their on-the-spot visit on 23rd April, 1994, the 
Committee bappened to inspect tbe defective construction of 265 DUs at 
Trilokpuri, Pocket YeA). Due to slow progress of the work as well as poor 
workmanship, DDA rescinded the contract on 24.10.1984. The background 
of tbe case and its present position is as under: 

5.80 The above work was orginially awarded to Ws. Project Engineers 
and Consultants vide No. F. 50(8) 8111/DD/VIIA/2176 dated 
01.04.1982. The stipulated period for completion of the project was 
12 montbs. The estimated cost of the work was Rs. 63,02,2201- and the 
tendered cost of the work was Rs. 1,18,94,276/-. The work was to be 
completed on 10.04.83 as per stipulated period. Duripg the execution of 
work, it was inspected by tbe O.C. Cell of DDA and after intensive 
examination of the work, CE(OC) commented as under: 

"The general quality of the work is very poor and many portions of 
the structure are structurally unsafe. E.E. is directed defects are 
completely rectified." 

5.81 Due to demolition of the half built structure of these houses, the 
department would suffer a loss of Rs. 77.70 lacs (approximately) the 
amount already incurred on the construction and investigation etc. This 
amount of Rs. 77.70 lacs (approximately) is to be written off by the 
competent authority in this case "AUTHORITy ...... .It is also anticipated 
tbat tbe Department would be 'able to salvage an amount of Rs. 10 lacs 
approximately from the disposal of dismantled material, as such, the net 
loss likely to be suffered by the department shall be to the tune of 
Rs. 67.70 lacs (approximately). 

5.82 The amount spent on security and watch and ward since 1983 upto 
May, 1995 is Rs. 21.00 lacs. 

5.83 The arbitration proceedings were initiated in 1984. The progress 
made a£ter rescission of the contract as deposed before the committee by 
tbe representative from DDA WILl as follows: 

"When we rescinded the contract, he went to the court to get stay 
order and the court granted the stay order and appointed a local 
c:ommillioner. There was a dispute· and he said that whatever 
meuurements we bave finalised are not correct and that he has done 
more work, etc., and he raised certain issues. So, a local 
C'OI!Imissioner was appointed. He had come to the site and he had 

, taken stock of whatever was existing and that report was submitted to 
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the court. Then the court had upheld that whatever the Department had 
done is COrrect and it was in support of our earlier observation. The local 
commissioner submitted the report in January 1987 and thereafter DDA 
could proceed with further action. 

5.48 On enquiring about the efforts made to recover the amount paid to 
the contractor, the Ministry of Urban Affairs and Employment in a written 
note, stated: 

"As per the tenns and conditions of the contract, the only course 
available at this stage for the recovery of the amount plUd to the 
contractor is through arbitration proceedings. As already explained 
earlier, 3 arbitrators, appointed earlier in this case, had resigned and, 
subsequently, 4th arbitrator has now been appoir.ted to adjudicate 
upon the claims of the departure. 

5.85 As regards dismantling of these dwelling units and whereabouts of 
the contractor, the Ministry in a note stated as follows: 

"This matter of demolition of the defective structure was considered 
by the Delhi Development Authority in its meeting held on 
18.10.1995 for according approved to the demolition of the structure 
and for writing off the infructuous expenditure incurred on the same. 
The Authority has accorded its approved subject to the following 
guidelines. These guidelines of the Authority have already been 
conveyed to C.E. (EZ) vide letter dated 1.11.1995 for initiating 
immediate follow up action so that the actual demolition of the 
structure could be taken up at the earliest after complying with the 
above mentioned guidelines of the Authority. The Police had 
infonned the department that the contractor could not be 
apprehended as he was untraced. However, the CE(EZ) has now 
intimated that, of late, the contractor had presented himself in the 
arbitration proceedings. CE(EZ) had referred the matter to Chief 
Legal Advisor, DDA on 31.10.95 for seeking his advice on whether 
DDA could now start the criminal proceedings again against the 
contractor while the arbitration proceedings were on or it would be in 
the interest of the department to wait tiD the con~lusion of me 
arbitration proceedinp. This reference wu followed by· a personal 
discussion by CE with the CLA who has intimated him that tbey 
would be able to send the requisite advice only after lOin, throuah 
tbe details of the untraced report, of the police department. CE(EZ) 
is DOW pursuing the matter with the police Authoritia ~o obtain their 
detailed untraced report at the earliest 10 that tbe same could be 
examined by the Legal Ceu It further course of action decided in the 
matter." 



98 

5.86 Explaining the background about the decision taken to dismantle 
the whole structure, the Vice-Chairman, DDA stilted during evidence: 

"When the work was allotted to the second contractor, he started the 
work and later it was known that the quality was not good. It was 
found that a lot of expenditure would be involved. It was recom-
mended that it would not be advisable to go in for heavy repairs as 
even after such repairs the structural stability would not be good for 
the complete life of the building. So, we finally decided that it should 
be dismantled." 

5.87 The Committee are Informed that as many as 579 nats constructed 
under different schemes, some of thent constructed in 1982 were to be 
demolished on account or being defective and sub-standard. Though the 
contractors who were awarded the works after Inviting the tenders have 
been black-listed and debarred from tendering In DDA, It Is surprising to 
note that one or the works was awarded on work-order basis and as such no 
action could be taken agalast the aa:encies. It Is not understood as to how 
the contract or construction work has been awarded on work order basis. 
The Committee are concerned to note that In none of cases, the amount 
could be recovered. 

5.88 Expressing their deep concern over the situation, the Commltee 
recommend that as and when It is noticed that the construction work Is of 
sub-standard or structurally defective, neither rurther construction be 
allowed nor any payment be made till the rectification Is carried out or 
payment at reduced rates Is accepted and the disputes are resolved. 

5.89 All the pending cases of demolition should be pursued vigorously and 
recoveries effected at the earliest. 

5.90 They also recommend that the reasons ror awarding the work on 
work-order basis may be Inveslla:ated and the concerned omcials, If found 
favourlnl the contracton, may be penalised adequately. The Committee 
would also like to be apprised or the detailed action taken In the matter. 

5.91 Since substandard or defective construction or Oats endangers the 
lives or inmates, cofltrac;ton round Indulging In such nefarious activities 
should be proceeded against and criminal cases registered against them 
without faU. Such a clause should also be Incorporated In all the 
agreements, to caution unscrupulous contractors against Indulging In such 
activities. 

5.92 Demolition of structures wherever warranted sho"ld not be lingered 
on but resorted to a. early as possible In order to avoid t"eft and additional 
expenditure on security etc. 

5.93 The Committee happened to visit derective constr-.ctlon of C/o 265 
DUs at Trllokpurl Pocket V(A) during their on-the-spot visit. Since the 
coastruction work WII defective the agency was asked to carry out the 
recUneatlon. Instead or carrying out the r~tincation, the agency resorted to 
unauthorised removal or departmental material amounting to Rs. 12,33,971-
with clear indication to abandon the work. Thereafter the contractor 
absconded. The work was rescinded In 1984 and It has been 
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decided to demolish the structure. As a result of demolition the 
Department Is likely to suffer a loss of Rs. 77.70 lakh (approx.) 

5.94 The Committee deplore the lackadaisical approach of the DDA in 
its efforts to recover the amount and take appropriate action against the 
contractor as DDA earlier had said that action including criminal 
proceedings could not be initiated as the contractor was absconding and 
now when the contractor has presented himself before the arbitrator, the 
Department is seeking legal advice whether it could start criminal 
proceedings. Moreover, the final decision regarding demolition of the 
structure could be taken only in October, 1995 I.e. after 11 years of the 
recession of work in 1984 and till that time DDA had incurred an 
additional amount of about Rs. 11 lakhs on W &W and security and the 
loss of interest, on the amount Incurred by DDA thereon. ' 

5.95 It Is perturbing to note that on one himd the arbitration 
proceedings are going on as also the Authority is seek in, legal opinion 
for initiating criminal proceedings against the contractor and on the other 
hand it has decided to write off the entire amount. 

5.96 The Committee deplore the pathetic situation in which the DDA 
had put itself in undue delay first in taking action against the contractor 
and then writing orr the amount due from him ill the case of C/o 265 
DUs In Trilokpurl Pocket V and desire that the case may be pursued 
vigorously and recoveries effected expeditiously. 

5.97 Criminal proceedings should also be initiated against the 
contractor. Appropriate administration and legal action may also be 
initiated ,against the concerned field and supervisory staff. The progress 
of the case may be intimated to the Committee. 
Contracts for Development, of Rohini 

5.98 In August, 1993 several reports appeared in the daily Newspapers 
about the poor condition of roads in Rohini Phase I and Phase II after 
monsoon showers. It was alleged in these news reports that the 
constructionlmaintcnane of roads in the Rohini Project has not been up 
to the mark. Several VIPs also visited the Rohini Project and expressed 
concern about the deteriorated condition of roads. It was, therefore, 
decided by the Vice Chairman, DDA to get the matter enquired into 
through a Committee headed by Dr. H.S. Anand, Principal 
Commissioner, DDA vide his order No. PANCI93-93-382-N, dated 
August 2213, 1993. 

5.99 Some of the observations made by the Enquiry Committee were 
as under:-

(i) There appears to be general lack of quality consciousness and 
apathy on the part of engineering staff in supervision of works. 
Inspite of Quality Control Cell observations from time to time, 
required attention has not been paid by the engineering staff to 
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the deficiencies pointed out. This has led to repeated occurrence 
of such deficiencies. 

(ii) Very heavy deviations have been noticed in contracts for road 
works in Rohini Phase I and II which give the impression of scant 
respect for codal rules. This points to possibilities of financial 
irregularities and unjustified payments. 

S.l00 In view of the above observations, the Committee enquired about 
tbe action taken tbereon. In his oral submission, a representative from 
DDA informed the Committee:-

"The investigations arc at the preliminary stage. Dr. Anand 
Commhtee Report has pointed out that many works were not done 
as per the rules in the Rohini. We are disc~ssing the matter with 
senior engineers also. There is a procedure for the DDA to get the 
approvals and revised approvals both administrative and 
expenditure. Dr. Anand Committee report has pointed out that in 
some cases approval of the competent authority has not been 
taken. There are two investigating units under my charge. This 
Committee has pointed out three types of deviations. In the first 
category the money has been spent but the administrative approval 
has not been taken. The competent authoirty is considering 
whether the lX-post facto approval could be granted or not. The 
second category relates to the deficiency in the quality of the 
material which was used for the construction of the roads. This 
finding is based on the samples taken by the Committee itself. The 
third type of cases relate to technical audit, namely, tenders have 
not been invited and in some cases only two tenders have been 
received. The receipt of two tenders itself indicates that there may 
be some malpractice. So, again, we had to call for those records. 
We have started this process and we will be 'analysing as to what 
extent the, responsibility has to be fixed. It is a time consuming 
exerciSe; 'two months back we have initiated this process. So far as 
the time-frame is concerned as per the CPWD, one Executive 
Engineer can do about 2Q cases in a year. We have 9S cases for 
two wings and they will take two-and-a-half years to complete 
them. But we are following a different approach. We will scrutinise 
the cases, identify the cases t~at are most important and try to 
complete them in a year'. time. In lOme cBSeSrit can-be-compl~ed 
in six, montbJ .Cld in some other CB$CS it may taic one year. But in 
about a year'. time we will complete the process in respect of 
important cases." 

5.101 The representative also .tatecl:-
'7he Chief Engineer (Quality Control) has given a report 
reprding mauitenancc and other works. Different types of 
variation. have been pointed out in this report. We have gone into 
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the deviations in this report. We have gone into the deviations 
and different investigating groups have been set up. In most of 
the cases we will be able to complete the investigation before the 
end of the year." 

5.102 The Committee have beeD informed th_t In view of the adverse 
reporting iD the media about the de\'elopment and condition of roads In 
Rohlnl, DDA had let up an Inquiry Comrnlitee which, ID Its report, hal 
pointed out a Dumber of Irrqularltles In the award of contnu:lI and 
devlationsishortcomlnls In the execution of contracts IlvIDg rise to 
speCUlations of financial lrreplarltles and unjustified paymeQtl. 

5.103 They have _Iso been Informed that the observations of Enquiry 
Committee are further under Investl&atlon and the records are being called 
for. Even the report of CE(QC) who has also pointed out certalD 
deviations In the execution of maintenance and other works are under 
further Investllation by different Inveslllatlni groups set up. -by DDA. 

5.104 The Committee presume that arter the reports of Investigating 
groups are submitted, DDA would appoint enquiry omcen to further 
Investi&atelscrutlnlse the cases and propose penalties a&amst the erring 
officials which will ali"aln be considered by the disciplinary authority and 
so on. And by the time penalties to be Imposed are 'finalised the omc:lalJ 
might have either been retired or the evidence/records would not be 
avaUable. 

5.105 Disapproving the lonl procedure belna adopted by DDA to Ox the 
responslblllty, the Committee recommend that In luch cases where the 
Inquiry Is conducted departmentally or by any departmental Committees, 
their reports should be considered final and forwarded to disciplinary 
authority for taklna appropriate dlsciplln~ry action and fixlnl penalties 
etc. so that the cases could be disposed of promptly. 

5.106 In the Instant case the Committee view that final action Includlnl 
imposition of penalties mlaht have been ta~en by this time. If not already 
done, the Investigation may be completed within a time-frame .and the 
cases be nnalised Includlna action taken thereon within three months from 
the presentation of this report. 
Alleged Scandal of Rs. 45 crores 

5.107 A number of press reports were published in newspapen during 
1991 alleging bogus payments, frauds, award of contracts .~ higlier .,r6(es 
etc. by DDA in its works in East zone. COmplaiqts from lOme MPa were 
also received in this regard. The major a!lcgations were as foUows:-

(i) Bogus payment of about Rs. 20 crores towards maintenance of 
services in 45 pockets in East Delhi; 

(ii) Bogus payment of more than Rs. 10 crores on development works 
like construction of drains, earth filling, boundary walls, payments, 
roads etc.; 
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(iii) Issue of work orders worth more than Rs. 6 crores by splitting the 
works without any emergent situation; 

(iv) Irregular allotment of contracts of more than Rs. 9 crores 
'underground' . 

5.1OS The Vice-Chairman, DDA decided to get the preliminary enquiry 
done by the officers of sufficiently high status. The work of preliminary 
enquiry was entrusted to the Chief Technical Examiner of C.V.C., Chief 
Engineer (Qq, DDA for technical matters and CBI for non-technical 
matters. 

5.109 CTE investigated 14 works, selected at random from 4 Divisions 
(Nos. 7, 10" ll, 14). 

S.110 Summary of observations made by CTE in its Reports are as 
under:-

1. All works have been taken up without varifying availability of 
sanction and budget provisions. 

2. EM approved works worth more than Rs. 19 crores without any 
sanction and without any urgency or emergency. 

3. Some works seem to have been taken up just to keep the Divisions 
and staff engaged. 

4. No proper tcchnical sanction was given for almost all works. 
5. Short notice tenders or tenders without adequate publicity were 

invited without any urgency or justification resulting in inadequate 
competition and high rates. 

6. Works have been split up to avoid approval of higher authorities. 
7. In most earth filling contracts, quantItIes have increased 

considerably. The average increasc is 150%, the maximum noticed is 
4730%. 

8. In another case, the earth work item increase from Rs. 0.95 lacs to 
Rs. 11..40 lacs. 

9. Such deviations have been approved by the SE without any scrutiny 
or justification in a casual manner. 

10. Rates were inflated by at least about 30% to justify the tenders. 
Undue haste in awarding contracts was also noticed. 

ll. The huge excess in 'quantities appears to be intentional to give large 
benefit to contractors. 

12. The levels recorded are not reliable as they were not checked. 
Sample checking of quantities indicated payment of excess quantities 
and even cases of doubtful filling. 

13. Against the annual limit of Rs. 5 lacs for maintenance division and 
RI. 3 lacs for construction Division. ED-tO issued work orden for 
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Rs: 1 crore in 2 years. ED·ll issued work orders for Rs. 63 lacs and 
ED·14 for Rs. 69 lacs in 2 years. 

14. None of the works for which work orders were issued was urgent. 
15. Similar works were IOmetimes done on work order and sometimes 

on contract. 
16. Development works are executed in an unplanned and un-

coordinated manner even involving a lot of iofructuous expenditure. 
17. Overlapping jurisdiction of Division in the same are a cause 

confusion and unplanned execution of works. 
5.111 The general observations made by the Chief Engineer (OC) DDA, 

for the work investigated by him are also more or less the same as that of 
CTE. 

5.112 Most of the works, investigated by CE(OC), pertains to repair, 
maintenance and earth filling. He has pointed out. a number of times. that 
the general nature of works (given below) were such that it was not 
possible to verify them afterward and hence it was necessary to follow the 
codal provisions in the absence of which, one can doubt whether the works 
were actually done and payment made. 

Cleaning of drain 
Supply of earth . 
Distilling of drain 
Filling earth 
Levelling and dressing 
Repair of parks 
Disposal of earth 
Surface dressing 
Earth filling 
Removal of malba 
Dewatering 
Repair of roads 
Jungle clearance 
Pumping out of drain 
aeaning of septic tank 

S.113 A few observations of CE(QC) in one of the work orders (No. 24 
of 1991·92 of ED.4) are as follows:-

(i) In the note. the work was stated to be ullent and hence quotations 
were collected by hand on 7.8..91 but EE Shri N.R. Gupta sent it to 
SE on 21.8.91 and SE approved on 29.8~91. This clearly shows that 
there was not urgency except to give this work to the agency of 
their choice by calling them and obtaining quotations by hand. 

(ii) The garbage after removal was to be disposed at approved pumping 
ground. As stated by EE it was dumped at MCD dumping ground 
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at Ghazipur. EE stated that receipt was given by MCD and after 
satisfying, t1\e same was returned back to the contractor. But MCD has 
informed that no receipt was issued to DDA during 1991-92. This clearly 
shows that EE gave wrong statement and there is doubt about execution of 
this work. 

(iii) The item of pumping was on hour basis whereas standard item is on 
quantity pumped so that it could be properly measured and paid. 
On houfly basis, one is free to pump more or less. In the work 
order approved by the SE, the quantity of pumpinl was 128 hours 
but actual payment made for 360 hOUri and this gives doubt of the 
payment made beyond 128 hours as not covered by the approval. 

5.114 The Committee find that on the basis of press reportl and 
complaints made by some MPs regarding bogus payments, Issue of work 
orden by spUttina works without any emergent sUuaU(m, Irregu'ar allot-
ment of works etc. In East Zone of DDA involving about Rs. 45 crores, 
DDA got the Diatter Investigated by Chief Technical Examiner (CTE) of 
Central Viallance Commission (CVC) and Chief Engineer (QC) of DDA. 

5.115 CTE who Investigated Just 14 works selected at random, observed a 
number of Irregularities, some of them very serious Involving crores of 
rupees, not only In the award of contracts but also In their execution as well 
giving undue favour to the contractors. Financial Irregularities have also 
been noticed by fiouting the codal provisions of the contracts by the 
engineerlna ltall'. 

5.116 Chief Enalneer (QC) who Investigated the. works pertain Ina to 
repair, mainteaaace and earth filling. has observed that since the above 
worb aDnot be .vIIIed afterwards, It was Imperative to follow the codal 
prOYllIoD. HoweY., abe I8me was nol followed as suc~ It cr~tes doubt 
whether the worb were actually executed by the contractors. 

5.117 n.. C...aatee are astonished to observe the abnormal deviations 
.... ID COIIIn •• U. at .t Dorms and procedure In the award of contracts 
,.rtlClllarl, ID artll IUUDa and repair/maintenance works In East Zone of 
DDA whlell b ..... D rI. to dubious payments amounting to several crores 
or ruptn. 

5.111 The Commltt. are also disturbed to find that nobody bas even-
bothered to YerIfJ whether Administrative ApproyaVl'ecbnlcal Sanction 
(AAII'S) etc. the ftI'J p .... req .... lte coadltloD for the award of contracts was 
avaUable before awantl ... the contractl or IIlDCtlonlna the expebdlture and • that whether any functloaafJ h .... perceded bls authority and awarded the 
contracts beyond bll noaDd.. powen In • year. 

5.119 In tbe circumstances th. COllUDittee bave every reason to bell.,ve 
tbat the contractl bave been awarded noUllnl an norms and In ~ontnven· 
tlon of cMal \ provlsloDl. 
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5.120 Since Chief Technical Examiner or Centnl VIIDanee Commission 
and Chief Enllneer (QC) have examined only a few works and have pointed 
out a number of Ihortcomlnp, the Commlt.-, therefore, recommend that 
works In aD the division. awarded particularly on work-order buls slnee 
1985-86 may be examined In detail and wherever deviations comet to notice, 
aetlon .pinlt errlnl .taff as per eondild rules may be taken under 
Intimation to the Committee. 

5.lll As recommended elsewhere, award of contraell on work-order 
basis except In emeraent situations like flood, .rthquaka or other natural 
calamities, may be ltopped forthwith. 

5.121 Action on th, observatlo&1l1reeommendatloDl of CTE and CE(QC) 
may be expedited and deterrent punlshmen~ to the perlODI found Involved 
In lrrel1llar award or contracts andlor uslOI their discretionary noanclal 
powen beyond their limit, may be awarded and the Committee Informed 
accordingly. 



CHAPTER VI 

MANPOWER MANAGEMENT 

Working Strength 
6.1 The Delhi Development Authority is an autonomous organisation set 

up under the Delhi Development Act, 1957. The posts of Vice-Chairman, 
Finance Member, Engineering Member, Secretary and Chief Accounts 
Officer have to be statutorily filled by the Ministry of Urban Affairs and 
Employment (Department of Urban Development). 

6.2 Vice-Chairman, DDA is assisted by Finance Member, Engineer 
Member, Principal Commissioner, Commissioner (Pig.), Chief Architect, 
6 Commissioners handling various management functions, Secretary 
(DDA), Chief Vigilance Officer, Chief Legal Advisor and Chief Engineer 
(Quality Control). 

6.3 The Authority has functional Wings dealing with general 
administration, . computerisation, training, personnel, finance, land, 
planning, architecture, engineering, housing which are under the overall 
control of Vice-Chairman, DDA. The Lt. Governor of Delhi is ex-offICio 
Chairman of the Authority. • 

6.4 The -total number of officers It staff (on regular establishment) 
working in DDA as on June, 1993 was as under:--

SlIIlctloned Strenpb Actual Strenltb 

Group 'A' 464 433 
Group 'B' 1366 1244 
Group 'e' 7394 6649 
Group '0' 2636 3660 

Total 11710 11986 

6.5 In a~ition to above, there are 15445 employees working on work 
Charge establishment Against various projects of the Authority. 

Norms for Workload 

6.6 In regard to the arrangement made to assess periodically. the norms 
for workload etc., the Ministry of Urban Affairs and Employment, in a 
written note, submitted as under:-

"DDA adopted the workina model o( CPWD ,for execution of 
works. Thl'01lgh Rcsolution No. 211 dated 26.4.1965 passed by 
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Authority. DDA adopted provisions of CPWD code. Therefore. 
all the rules and regulations. codes as well as staffing pattern etc. 
which is being followed by CPWD. have been adopted by DDA. 
In view of this norms of workload of CPWD are being followed by 
DDA and no separate periodical assessment of workload norms is 
being undertaken by DDA on its own. As and when norms of 
workload are revised by CPWD. the same are adopted. No 
usessment was made before July. 1991. therefore the question of 
DDA taking any action prior to this does not arise." 

6.7 Audit observed that in July. 1991 the Finance and Expenditure 
Department of DDA while ~ing the work-load of different Civil 
Divisions had pointed out that as the activities of DDA were confined only 
to the Union Territory of Delhi. the norms in DDA should be higher by 
SO percent compared to the norms of CPWD. 

6.8 While examining the reports of Chief Technical Examiner (CTE) of 
Central Vigilance Commission on the allegedlbogus payments in some of 
the divisions of East Zone (EZ) of DDA. the Committee happened to go 
through a letter from the Chief Engineer (liZ) regarding generation of new 
works which inter alia reads as under:-

"There is paucity of work-load in various DivisionslZones and it 
is. therefore. imperative that all efforts arc made to generate and 
take-up new works." 

6.9 The Committee desired to know whether the working strength was 
ever assessed to work out the actual requirement. [n their reply the 
Ministry of Urban Affairs and Employment. in a note, furnished the 
following information:-

1. 
2. 
3. 
4. 

"DDA on its own requested the Government of India to ask staff 
Inspection Unit. (SIU) to make study of various departments of 
DDA to identify surpluses. if any. so as to have optimum manpower 
utilisation. The SIU conducted a review in respect of 18 Units of 
DDA during the period from 1986 to 1991. Based on the SIU .report. 
the CAG in his report for 1992-93 has summarised the staff position 
as under:-

Group of 1989-90 1990-91 1991-92 
Officials 

S.S. A.S. S.S. A.S. S.S. A.S. 

'A' 470 409 503 433 46! 427 
'B' 1352 234 1264 1278 1316 1268 
'C' 7475 7108 7390 7043 7392 6836 
'D' 2533 4629 2534 4489 2534 4458 

I 

TOTAL 11830 13380 11791 13243 11707 18989 

[n Group ',Dt the situation of excess staff emerged due to abolition of 2263 
posts in 1989-90. Tbis abolition was preceded by a study by the Vice-
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Chairman of the required strength in various departments and 
branches· of the DDA." 

6.10 On the question of implementation of inspection reports, the 
Ministry has stated as follows:-

"The SIU of Ministry of Finance conducted a study of manpower 
requirement of only 18 units of DDA at random as a sort of test 
check. It was not a comprehensive study of the entire organisation 
of DDA. Thus, the surpluseS/shortages shown by the SIU did not 
reflect the surpluses of the entire organisation. The SIU report in 
respect of 13 unit has been accepted and implemented. The surplus 
staff in Group A, Band C has been adjusted. The total surplus 
staff worked out by in the remaining 5 units comes to 2738, out of 
which 1943 W/C staff has been transferred to the MCD. 19 post of 
vigilance Department are not to be abolished as SIU report has 
not been accepted. Thus, the total surplus works out to 776." 

"For remaining units there is justifications with HODs and they 
have been directed to submit detailed reportsljustifications so that 
Ministry could be approached for reviewing reports of balance 
5 Units." 

6.11 The Committee note that Lt. Governor of Delhi is the ex-officio 
ChainnaD of DDA aDd its executive head I. the Vice-Chairman who Is 
..... ted by f'1a8Dce Member, EDJineer Member, Commissioners, Chief 
AceoUDtI Omcer, Chief Architect, Chief Vigilance Omcer, Chief Lqal 
Adviser, Chief EDpDeer {QC) etc. Except the posts of Vice Chairman, 
Flaaoce Member, Engineer Member, Secretary and Chief Accounts Omcer 
which are to be ftlled statutorily by the Government of India, all other posts 
have heen categorised UDder Group A to D. 

6.11 They also Dote that as against the sanctioned strength of 11710, the 
actual ItreDgtb of omcers and staff' la Group A to D is 11986 i.e. adual 
strengtla II more than tbe sanctioned strength. In addition there are 15445 
employees working on work-c:harged establishment against tbe various 
proJec;tI 01 the Authority. 

6.13 The Committee are surprised to note that no assessment of norms 
for "JkIoad was ever made tm July, 1991 on the plea that DDA adopted 
work Dorml 01 CPWD for executioD of works and as and wbeD norms of 
work-load are reviled hy CPWD, the same are adopted la DDA. 

6.14 The CQlDmlttee also Dote the observations of the Finance and 
EKpendlt ..... Department of DDA that as the activities of DDA are confined 
ollly to the Union Teriltory of Deihl, the norms In DDA should be blaber by 
50% as compared to the DonDI of CPWD. 

6.15 The Committee DOle that Staff inspection Valt (SIU) of the Mlal.try 
of Flunce conducted .a study of ...... power requ1remeail of 18 unlil of DDA 
at . random and based GO Itl recommendatioDl surplus stair In respect of 
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13 units has been adjusted. The reports of remaining 5 units have not yet 
been accepted. 

6.16 In view of the foregoin& the Committee recommend as foDews: 
(I) Work norms as recommended by the FInance and Expenditure 

Department of DDA for Civil Divisions may be adopted. 
(U) Workload of the entire organisation may be assessed afresh 

periodically after every Dve years. 
(lU) The actual strenlth of statT In DDA should not be aDowed to 

exceed the sanctioned strenath. Proper ad hoc sanction may be 
obtained for the additional staff wherever necessary In the 
exlaency of workload. 

(Iv) After deflnlng the work norms and assessing the work.load, 
reoraanisation of divisions/zones may be taken up. 

(v) Requirement of strength of each of the categories may be 
determined afresh on the basis of norms and workload. 

Recruitment Rules 
6.17 The Audit had pointed out that recruitment rules in respect of 

85 categories of posts out of 197 categories, were yet to be framed. 
6.18 In reply, the Government has stated that recruitment rules in 

respect of 7 categories of Group 'A' were not requried. In respect of 
another 18 categories, rules had ~een approlVed in June, 1993. As lucb the 
number of categories pending for framing recruitment rules was 60. 

6.19 One of the reasons for delay in framing the rules was stated to be 
the creation of several new categories of posts during ASIAD, 82. 
Recruitment Regulations for Commissioners 

6.20 About the recruitment regulations for the post of Commissioners, 
the Ministry of Urban Affairs and Employment have submitted the 
following:-

"Delhi Development Authority has one post of Commissioners. 
The Recruitment Regulations for this post were approved by the 
Delhi Development Authority and notified with the previous 
approval of the Central Government vide No. F.9(52)79-PB.I on 
23.9.1982. " 

6.21 Appointment to the post of Commissioner (Planning) is made 
strictly in accordance with these regulations. 

6.22 Reprdina appointment to the posts of Commissioner (Personnel), 
Commiuioner (Land Disposal), Commissioner (Land Management) etc., it 
is stated that the Central Government in the Ministry of Urban 
Development (now Ministry of Urban Affairs & Employment) vide their 
letter No. K-llOll I 121 91-DDIA(Pt.) dated 13.3.1992, hu issued 
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directions under Section 41(1) of the Delhi Development Authroity Act, 
1957 that' no appointment in the post of Principal 
Commissioner ,Commissioner (Housing), Commissioner (Land, now Land 
Disposal and Land Management) and Commissioner (Personnel) shall be 
carried out by Authority without concurrence of Central Government and 
Authority shall appoint against these categories of posts only those officers 
whose' names have been duly approved by the Ministry of Urban Affairs 
and Employment and by the Appointments committee of Cabinet. The 
Ministry will however place officers with Commensurate experience in 
matters of urban development to these posts with a view to ensuring 
effective contribution to the ,development in Delhi. 

6.23 A statement showing the qualification of various Commissioners 
working at present in DDA is given below:-

Sl.No. Post 

1. Pr. Commissioner 
2. Commissioner (P) 
3. Commissioner (H) 
4. Commissioner (LD) 
5. Commissioner (S & T) 

6. Commissioner (Planning) 
7. Commissioner-cum-Secretary 

Qualification 

lAS (HY: 73) 
lAS (KY: 79) 
lAS (AGMU: 83) 
lAS (HP: 78) 
MA, LLB diploma in 
Management 
B.Sc., Arch. M.Tech. (T & CP) 
B.Sc. (Elect. Enggr.) LLB, 
Diploma in Journalism, MBA. 

6.24 Asked specifically the distinctive responsibilities of Commissioner 
(LD), Commissioner (LM) and Commissioner (Projects), the Ministry in a 
written reply, furnished the following information:-

"The distinctive responsibilities of Commissioner (Land Disposal), 
'Commissioner (Land Management) and Commissioner (Projects) 
are as under:-

Commissioner (Land disposa/)-He is looking after allotment and 
\iisposal of land (including Commercial Estate) of all kinds like 
Residential, Institutional, Industrial, MOR Lands, Commercial 
Land. 

Commissioner (Land Management)-He is looking after land 
acquisition, survey, records, land protection (prevention of 
encroachment of DDA held land and enforcement) prevention of 
and action against un-authorised construction and prevention of 
and action against misuse of lands and buildings. 

Commissioner (Projects)-He is looking after the work of 
monitoring the progress of the following projects from the stage of 
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land assembly to the completion of the planning, design and 
development thereof; viz:-

(i) Dwarka I It II 
(ii) Rohini III It IV 

(iii) Narcla 
(iv) Dhirpur 
(v) 1asola 

(vi) Vasant Kunj-U". 
6.25 He also functions as the modal offlCCr for these projccts and 

interacts closely in this regard with all departments of DDA as well as 
concerned agencies such as Municipal Corporation of Delhi, Secretary 
(Land It Building) Delhi Administration (now Government of National 
Capital Territory of Delhi) and Delhi EleQric Supply Undertaking for their 
smooth implementation. The post of Commissioner (Project) has been 
merged with Commissioner (Land Management). 

6.26 On enquiring whether the present Commissioner (Project) is a 
technically qualified, it was stated that he was an lAS Officer with 
experience in projects like "Operation Flood" and literacy programme in 
Kerala. 

6.27 During the course of evidence it was informed that the post of 
Commissioner (Project) has been abolished and it has been merged with 
the Post of Commissioner (Land Management). 

6.28 When enquired the reasons behind the merger, it was informed by 
the Vice-Chairman, DDA during evidence:-

"The historical background is that previously the name of the post was 
Commissioner (Project). The decision that the Commissioner 
(Land Management) will also look after the work of Commissioner 
(Projects) was entirely an executive decision taken on the basis of 
experience. Government wanted that unwieldy land department 

. should be bifurcated into two major components, one which treala 
land as an input and other which treats land as output. No formal 
Committee has gone into it." 

. 6.29 On being enquired whether it was not necessary that a high 
powered Committee should go into any organisational reform, the 
Secretary, Ministry of Urban Affairs and Employment itated during 
evidencc:-

"U it was a question of total reorganisation of DDA, then we 
would have possibly appointed a Committee. Since at that time-
certain difficulties were coming up and the lack of coordination 
was ludacing, the matter was examined in the Ministry. U, for 
example, there is a biger question of reorganisational set up of 
DDA, then of course, we would have lone into every aspect of 
DDA." 
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6.30 At. regards benefits being derived from having two Commissioners 
i.e. Commissioner (LM) and Commissioner (LD), DDA representative in 
his evidence on 30th June, 1994 stated:-

"For example, land management, disposal bf land in the year 1992-
93 and 1993-94 are much better. Our total receipts, which are 
mostly from land, are better. For example, the total receipts of the 
DDA in 1992-93 were Rs. 396 crores. This year, the total receipts 
excluding additional money from the conversion itself is Rs. 440 
crorcs. ,It has increased by about 12 per cent." 

6.31 As matters concerning land and housing like, planning, develop-
ment, designing, projects, housing etc. required technical expertise, the 
Committee enquired whether it would Qot be in the fitness of things to 
have technically qualified personnel or an expert group for all these 
matters, the Secretary, Ministry or Urban Affairs and Employment 
explained the position during evidence as under:-

"AJ the Hon'ble Chairman has rightly pointed out, at one point of 
time it was decided that we should have an Expert Group to go 
into this question. At that time when these two jobs were merged 
tOJether.. it was being f~nd that there were a lot of difficulties 
coming in the coordination work. Any project really hlvolves land 
management. It is only after land has been acquired and occupied 
and a certain amount of .,planning has been done that any 
engineering work can be done. Mr. Vice Cllairman was explaining 
the point that any particular project would involve five or six 
activities like water' supply, sewerage, electrification etc. AJall 
these functions are with other organisations, we thought that this 
project management should also be looked after by the land 
management man and then he would be able to do much better 
w~rk. We are advised by the Vice-Chairman that it is working very 
wen." 

6.32 The Vice-Chairman added:-
"He is looking after the work of monitoring the progress of tbe 
projects and that starts from the land assembly to the completion 
of planning. design and development." 

'.33 The Committee are IUl'prbed to lIad that out of 197, recruitment 
rules In respect or 60 cateao..... of potu hIIYe Dot yet heeD framed. The 
Committee desire that nc:ndtmeDl rules for these ateaorles mly be framed 
without IDY further delay aDd the Committee Ipprbed. 
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6.34 AI repr'" appointment to the post of various Commluionen, the 
Committee flnd that except for Commissioner (PIaDDlng), no qualification 
has been prescribed for any other Commlssloner IndudlD. the Principal 
Commissioner. However, their appointments caD be made only after the 
approval of the Ministry of Urban Alraln and Employment and the 
AppointJdents Committee of Cabinet from amonpt those omcen who have 
adequate experience In the matter. of urban development. 

6.35 Acc:ordlnlly, they flnd that except Commissioner (Plannlna) none of 
the other Commissioner Is technically quaUfied. 

6.36 The Committee feel that DDA Is a field ol'lamsatlon and mOlt of its 
departments have to look after, more or leu, technical aspects In their 
respective fields. Thereore, the Committee recommend that all the depart-
ments should be headed by technlcaUy quaUfled persoDDel. To this end In 
view, the Committee desire that an Expert Group may be constituted who 
may 10 Into various technical aspects and requirements of each and every 
Job and suuest essentials and deslrablUtles for appointments to the post of 
Commissionen. 

6.37 They also recommend that aU vacancies of technical nature should be 
ruled up within a reasonable time-frame. Technical posts should not remain 
vacant for any Indefinite period. 

Deputation 

6.38 Government of India, Ministry of Personnel, Public Grievances and 
Pensions, after due scrutiny exempted certain categories/number of posts 
in DDA from being fined by departmental candidates. Last such order was 
issued on 23.8.1988 exempting 141 posts from the role of immediate 
absorption. There is no fixed number of deputationists. Terms and 
conditions of deputation arc based on standardised conditions with mutual 
concurrence of DDA in consultation with parent organisations. 

6.39 lnitially an officer is taken on deputation for a period of one year 
which can be extended with the approval of the competent authority for a 
further period of 3 or 4 years. 

6.40 Appointment on certain posts is required to be made by Central 
Government in terms of provision of Delhi Development Act. The posts of 
Vice-Chairman, Finance Member, Engineer Member, Chief Accounts 
Officer and Secretary (now Commissioner.cum-Secretary) are to be man-
ned by the officers of proven ability as found luitable by the· Ministry of 
Urban Affain &: Employment. Appointments on certain posts of Vigilance 
Department, Quality Control etc. are made by officers on deputation for 
tbe sake of maintenance of ICcrecy and impartiality. The Government of 
India, Ministry of Personnel, P.O. &: Pension, vide O.M. No. 4/24/ 
88-P&:PW(D) dated 23.8.1988, after scrutiny has exempted the foUowing 

categories / number of posts from being failed by departmental 
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candidates as a standing arrangement (permanent). The categories & total 
No. of posts which are not filled by departmental candidates are as 
under:-

SI. No. Category No. of Posts 

1. Vice·Chairman 
2. Enaineer Member 
3. Finance Member 
4. Secretary (now CommiJsioner·Cum· 

Secretary) 
S. Chief Accounts Officer 
VigillJ1act 
6. Chief Vigilance Officer 
7. Director (Vigilance) 
8. S.E. (Vigilance) 
9. Dy. Dir . (Vigilance) 
10. Commissioner (D.E.) 
11. A.O. (Vigilance) 

12. Commissioner (PIg.) 

QUGlity Control 
13. Chief Engineer 1 1 

Men·in· Remarks 
Position 

1 1 
1 1 
1 1 
1 1 

1 1 

1 1 
1 1 
2 2 
2 2 
1 
4 3 

(out of 3, 
2 posts are 

being 
utilised in 

FlDance). 

1 1 

14. Ex. Enaineer(C) 4 .. (3 beina utilised in Vigilance Deptt.) 
Ltgal DtpGTtment 

15. Chief Legal AdviJor 1 1 
16. Dy. C.L.A. 1 

PO'IOIIMI 
17. Director (I.R.) 1 1 

2S 
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However. at present out of 2S posts following 4 posts are bein, manned by 
the departmental candidatea:- . 

1. Engineer Member 
2. Secretary (now Commissioner-cum-Secretary) 
3. Commissioner (planning) 

• 

4. Director (I.R.) 
6.41 In addition to above. the foUowin~ categories of posts are being 

filled up on deputation for the reasons liven against each:-

Sl. Categorica of POits No. of Reasons for filing these 
No. Posts posts on deputation 

1 2 3 4 
1. Principal Commissioner 

2. Commissioners 
(a~ Commissioner (Housing) 
(b Commissioner (Persl.) 
(c Commissioner (Lands) 

now Commissioner (LD) 
and Commissioner (LMY 
Projects 

3. Directors including OSD to LG/ 
Chairman 

1 

1 
1 
2 

6 

The Government of 
India vide K·1t0l1l121 
9l1DDIAlPt. dated 
13.3.92 issued directions 
that the DDA shall ap-
point against thelC 
categorics of posts only 
those officcR whose 
names have been duly 
approved by the Ministry 
of Urban Affairs & Em-
ployment and by the Ap-
pointments Committee of 
the Cabinet. 

As per RRs the method 
of recruitment on theae 
posts is SO% by 
promotion from feeder 
cadre with atle .. , 8 years 
regular service in the 
ScQle of Rs. 1100-16001 
and ~ •. 1~16O(Y- (~re 
revised) and posseaslng 
degree from teco8insed 
University or equivalent 
and SO% by transfer on 
deputation. Since no per-
IOn of feeder cadre II 
eligible for promotion. 
these posts are being fai-
led on deputation from 
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1 2 3 4 
~.--------------------------------------------------

4. Dy. Director 

S. F.A. (Housing) 

6. Oir. (Land CoIting) 

State CivU Service 
Officers. 

4 In addittion to the two 
postS of Deputy 
Directors in Vigilance 
Deptt., presently t"ere 
are 4 posts of Deputy 
Directors manned on 
deputation from State 
Civil Services 10 as to 
utilise the services of 
young, energetic and 
officers of varied 
experience. 

1 This post de~ls with 
policy matters relating to 
flnanelal matters of the 
Houslna activities viz. 
costing, recovery 
generation of funds and 
therefore, this post needs 
to be held by an officer 
with the financial 
background and is 
normally held by an 
officer from IA&AS. 
Moreover. no t)fficers of 
the DDA in feeder 
cadre. fulfil requisite 
condition of eligibility e>f 
8 yean experience for 
promotion to the post as 
per R.R. 

1 Keeping In view tbe 
nature and importance of 
work involving the 
interpretation of rules 
and regulations for 
deciding the costing land 
etc., P9st ia required to 
be manned by atl officer 
baving backgre>und ...... 
coating etc. Since there is 
no departmental officer 
eligible for promotion as 
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1 2 

7. S.E. (Quality) 

8. E.E. (Vigilance) 

3 4 

per RRs, an officer has 
been taken aD deputation 
from Indian Economic 
Service, Ministry of 
Finance. 

1 To keep a watch on the 
quality of construction 
and to guard against 
vested intete.t of 
Engineering Wing whose 
work is to be inspected! 
supervised by the 
Quality Control Cell the 
officer manning the post 
of S.E. (Civil), in the 
Authority is required to 
be taken aD deputation 
from Dutside the 
Orgainsation. 

1 Keeping in view the 
sensitve nature of work 
and for the sake of 
maintenance of secrecy 
and impartiality, one 
E.E. (Civil) hal been 
taken on deputation from 
outside the Organisation 
to man the post of 
Execution. Engineer. in 
Vigilance Dept •• 

6.42 Enquired abput the background that necessitated the Ministry to 
issue the direction dt. 13.3.1992 to the effect that the Authority shaD 
appoint only those officers whose names have been duly approved by the 
Ministry of Urban Affairs & Employment and by the Appointments 
Committee of Cabinet against the posts of Principal Commissioner, 
Commissioner (Housing), Commissioner (Land) and Commissioner 
(Personnel) etc., the Ministry in a note submitted u under:-

"Prior to the issue .of directions dated 13.3.1992 to DDA, the posts 
of Principal Commissioner, Commlssioncr (Housing). 
Coinmissioner (Land) and Commissioner (personnel) used- to be 
fjUed up by the Lt. Governor of Delhi by transfer 0' lAS officcR 
of AGMU cadre. Due to frequent transfer of officeR from DDA, 
the work in DDA wu bamperinl seriously. In order to have a 
reuonably long tenue of 3 to 4 Years in DDA and to have a wider 
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selection of officers with experience in Urban Development, it 
was decided by the Ministry that the posts of Principal 
Commissioner, Commissioner (Land), Commissioner (Housing) 
and Commissioner (Personnel) will, in future, be filled up by 
lAS officers of other cadres also under the Central Staffing 
Scheme with ACC's approval. The post of Principal 
Commissioner is of the rank of Joint secretary and the posts 
of Commissioner (Land), Commissioner (Housing) and 
Commissioner (Personnel) arc of the rank of Dy. Secretary/ 
Director in the Govt. of India. Prior to issue of Ministry's 
directions dated 13.3.1992, these posts ",ere filled up by 
taking Members of 'ndian AdministraUve Service on 
deputation basis, Depart~ental ofOcers were also appointed as 
Commissioner (Adm ... Y(Pers.) and Commissioner (aousing) 
durin .. eighties." 

6.43 The Committee enquired whether there have been instances 
where persons appointed initially on deputation basis, were at a later 
stage, absorbed in DDA. 

6.44 Affirming the above, the Ministry of Urban Affairs and 
Employment fumised the inform.tion in regard to the persons who 
were absorbed in DDA after being appointed on deputatiop. 

6.45 The Committee are inrol1Ped that certain posts nu.berlna 25 
have been exempted from belnl ftlled by departmePtal candidates vide 
Government orders dated 23.8.1988. However, 4 sucb posts (Enalneer 
Member, Commlssloner-cum-Secretary, CommlS$loner (plannina) and· 
Director (lR) .-hleb also faU under tbe above cateaory are, at 
present, belDl manned by tbe departmental candidates. The 
Committee note that on the other band as many as 19 posts In 
varlou. catelorles wblcb .houJd bave otherwise been ODed by 
departmental candidates (some or them .fter approval by the Ministry 
of Urban Attain and Employment and tJie Appointments Committee 
or Cabinet) have been ftUed by appolntme"t on deputation basls • 

• 6.46 The Committee, however, recomm" .. d ahat except fot the posts 
which have been exempled from belna nUed by departmental 
candidates vide orders dated 23.8.1988, .0 other post may be fiOed 
on deputation basis as far as possible •. tr necessary, tbese posts may 
be filled .up from departmental olTlcen by relulna eligibility criteria. 

6.47 The Commlt'-lInd ah .. , a number or persons aner belnl 
appointed on deputation were lubsequeQUy absorbed In DDA. Tbey 
consider k a deviation from tbe .plrlt or deputation anel- a very 
unfair, unjust aid Inequltous practice. The Committee recommend 
tiull penons appointed on deputallon ba. mould not be absOrbed. 
All recruitments In DDA .hould be done 1UIder the recndtment rules 
laid down for eac" catecory or posts aud that t" after proper 
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publication/advertisement for that po.' 10 .. to enable all the eli&lble 
candidates to compete Cor that Job even It' Its number Is only one. 
~ork-charged staJ.T 

6.48 The total strength of the W/C .taff of various categories 
presently working in DDA is 15445 nos. The total monthly expenditure 
incurred on the payment of the salaries and allowances of the work-
charged staff is Rs. 326.72 lacs. The salaries of wor~aed and 
muster-roll staff are charged to the on-going projects for which a 
provision is made in the estimates of these projects as per the standard 
norms of CPWD. 

6.49 Since the number of work-charged employees was on a higher 
side, the Committee wanted to know as to why such a large number of 
W/C staff was enrolled. C1arifyiltg the position, it has been sta.ted that 
the work-charged employees were earlier engaged on muster-rolls right 
from 1970 on various housing projects and the large number of persons 
were engaged during ASIAD, 1982. 

6.50 After they become work-charged (R) employees they become 
eligible for leave encashment, GPF. Pension. Gratuity etc. as admissible 
to regular employees. 

6.51 In reply to the observation of Audit on the establishment 
expenditure on work-charged staff, the Ministry has stated as follows:-

"Surplus W/C staff has been deployed on office and the 
establishment expenditure thereof, is being charged to the cost 
of works on the basis of their original appointments, the work 
against which their appointments stands." 

6.52 Audit has pointed out that in spite of a large number of work-
charged staff working on DDA rolls, neither rules and regulations have 
been framed for their recrwtment nor deployment policy for the staff 
rendered surplus has been laid down. In their reply. the Ministry have 
furnished the following information:-

"DDA have not framed rules and regulations for recruitment of 
work-charged staff. During ASIAD number of emergent projects 

,were taken up by DDA and persons were kept on Daily Wages! 
Muster Roll basis on various sites to meet the requirement of 
works. These appointments were on the basis of requirement! 
work assessed by EE. Engineer-in-charge of sites. After wor~s, 
Vice-Chairman, constituted a Committee consisting of Chief 
Engineers, CAO, Dir. (Hort) and Dir. (P). After considering 
recommendations of Committee, Vice-Chairman decided that 
these muster roll employees be brought on work-charge estt." 

6.S3 As regards their deployment policy, it has been admitted that, 
"DDA has not laid down the norms and yard sticks for deployment of 
the W/C employees as already stated above. 
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6.54 As and when colonies are transferred to MCD, those employees 
who are working in these colonies are also transferred to MCD. 

6.55 On being enquired about the impact on work force after the 
transfer of colonies to MCD, the Vice-Chairman, DDA stated during 
evidence: 

"The first part is that we did transfer the colonies fll'st in 1989 and 
thereafter in February 1993. During my time, I have transferred 
around 311 colonies alongwith 3480 staff members to the MCD. 
The work force has gone dowh from 20,000 to about 15000." 

6.56 The representative added:-
"Apart ,from transferring the personnel of the work-charge to 
MCD we have done another thing. We are having new schemes 
like sports complexes where new people are required. We do not 
appoint anybody from the market; all those surplus staff are 
trained and sent to these sports complexes. We are trying to 
manage the surplus staff either by transferring them to MCD or by 
giving them useful work after training." 

6.57 Asked about the present position of surplus staff of work-charged 
employees, the representative stated:-

"We have about 15445 work charged staff right now the surplus 
will be' around six to seven thousand people." 

6.58 In so far as deployment of staff rendered surplus as a result of 
transfer of resettlement and II Colonies to MCD is concerned, it is 
stated:-

"After transfer of 44 resettlement and ]J Colonies 754 W/C 
employees in various categories like Asstt. Supervisors, Asstt. 
Wireman, Bhisty, Wireman, Technical supervisor and Bullock-cart 
driver were found surplus. All above W /C employees are presently 
working in the divisions on other sites." 

6.69 With a view to obtain optimum utilisation of the W/C staff, as well 
as to economise on the expenditure incurred on execution of certain 
works .. Engineer Member vide his circular dated 29.9.93, directed that the 
mafntenance works of the following nature shall be get executed only 
departmentally through the W/C Staff: 

(i) White washing of kerb stones, parapet walls of culvertf< etc. 
(ii) Surface dressing of the road berms and tot~lots etc. 
(iii) Cleaning/desilting of Shallow Storm Water Drains upto 1 mtr. 

depth which do not carry sullage. 
(iv) Minor repairs of boundary/compound waUs. parapet wall of 

culverts etc. 



121 

6.60 On the basis of observation of Audit regarding fraudulant 
appointments on forged transfer orders etc. of work charged staff in 
December, 1989, it has been stated that the cases were under investigation 
by CBIand upto 20.9.1993, FIRs in 85 cases had been lodged with areas 
SHOs. In some of the other cases information was stated to be under 
compilation. 

6.61 The Conunlttee find that as on March, 1994 there were 15445 work-
charged employees on the roUs of DDA who were appointed right from 1970 
and most of them were enroUed during ASIAD 1981. At present there were 
around 6000 to 7000 surpluses. 

6.61 The Committee are constrained to note that InspUe of such a large 
number of work-charaed staff, no policy for their deployment has been laid 
down. The Committee are Informed that surplus staff has been deployed on 
omce work and their expenditure Is charged to the projects on which their 
original appointments stand. 

6.63 The Committee note that with the transfer of colonies to MCD their 
staff also stand transferred. However, the work-charged staff as the 
Committee are given to understand, Is not transferred with the transfer of 
Ressettlement and JJ Colonies to MCD. 

6.64 From the above the Committee conclude that there Is no uniform 
policy in so far as (I) charging the expenditure incurred on work charaed 
establishment; (ii) their deployment; and (iii) transfer of staff with the 
transfer of colonies to MCD, are concerned. 

6.65 Since the work-charged staffeR) is entitled to all benefits as are 
admissible to any regular employee, feasibility of charging their salary etc. 
under the establishment expenditure may be considered. In case It is not 
found workable/feasible their expendiutre may be charged accordina to 
their deployment I.e. if they are engaged on a project, the expenditure may 
be debited to the project and If they are performing omce dulles, 
expenditure by way of their salary etc. may then be charged on 
establishment expenditure. 

6.66 The deployment policy may be formulated without any delay and 
deployment of work-charged staff may be categorised according to their 
qualifications and aptitude/option exercised by them, departmental training 
etc. 

6.67 The Committee are unable to understand as to how appointment of 
forged traDsfer orders could have been made. At this staae the Committee 
hope that IDvestllation and nnaUsalion on 85 cases where FIR's have 
already beeD Iodled would be expedited and completed· In a time bound 
manner aDd persons found Involved would be punished adequately. They 
also "'re that outcome of the Investigations, follow up action taken by 
DDA ad the prosecution launched alainst the guUty may be Intimated to 
the Committee. 



CHAPTER VII 

MANAGEMENT, PROTECI'ION AND ENCROACHMENT OF LAND 

Management and Protection. of Land 
7.1 DDA manages the following three types of land:-
(a) Nazul I land-land entrusted by Government to the erstwhile Delhi 

Improvement Trust for management under the old Nazul Agreement, 1937 
and taken over by DDA in 1957 as successor body. 

(b) Nazul II land-under the scheme of "Large Scale Acquisition, 
Development and Disposal of land in Delhi 1961", land is acquired by 
Delhi Administration and placed at disposal of DDA under section 22(1) 
of DD Act, 1957 for the implementation of the Master Plan for Delhi most 
of the land with the DDA came this way. 

(c) Ministry of Rehabilitation (MOR), Land and Development Office 
(L&DO), Government of India lands land purchased by DDA from 
Ministry of Rehabilitation in September, 1982 for management and land 
placed at the disposal of DDA by L&DO in 1974-75 for care and 
maintenancc . 

7.2 The following table indicates the position ot' land placcd at the 
disposal of DDA, transferred to its different user departments and the 
b,alance land lying unutilised up to March, 1992: 

Category of Land Total Land 
with DDA 

Nazu}"1 6650 
Nazul-I1 57095 

MOR 691 
L&DO 4022 

Land Land lying 
transferred vacant 

to user (in acres) 
deptts. 

-1414 5236 
53009 4086 

Not yet 
Assessed 

475 216 
N/A N/A 

Note: -Includes land leased out/converted into green. 

Land under 
unauthorised 

occupation 

5236 

216 
N/A 

7.3 According to DDA out of 5236 acres of Nazual I land 4826 acres wu 
not utilised by any ulCr. department because river chunelisation scheme 
has not yet been finalised. Almost the entire area forms part of river bed 
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area and unless the river channelisation scheme is approved/finalised 
land wiD remaip unutilised. DDA has further stated that even land 
willhin the river bed area has been utilised from time to time as and 
when it was required for any project. A few such project for which the 
land was utilised are construction of ITO bridge, ISBT Bridge and 
Samriti Van and green projects of the DDA including a large chunk of 
land allotted to police department for grass farms. Some more land is 
being proposed to be utilised for two pontoon bridges to be constructed 
shortly by Delhi Administration. Thus, it is incorrect to say that land 
remained unutilised. As and when required for any project, land is 
made available. 

7.4 Details regarding Nazul-I land as on 31.12.93 are as follows: 
'"ei) About 5117 acres of land was leased out under the "Grow 

More Food" campaign. 
(ii) Leases have since been canceUedllapsedlexpired. 
(iii) About 4100 acres of land is still in occupation of 

unauthorised cultivators. 
(iv) Efforts are being made to reclaim the land by taking various 

steps including eviction proceedings under P.P. Act." 
7.5 In another reply, the Ministry intimated the position as follows: 

.. As and when larld was required, it was also taken over by 
initiating special drives to clear the required areas. One such 
example was the reclaiming of 25 acres of land for Samriti Van 
and green strip along the Ring Road. 
Eviction notices have been issued in almost all the cases to the 
cultivators to take back the land. The judicial action is in 
progress. We have issued eviction notices in 930 cases. 

As regards levying damages, notices have been issued and the 
Coordinating Officer (Damages) who is exercising quasijudicial 
powers has to process the cases as per rules. Efforts are being 

....made to co~pUterise all tbe dunage cases so that damage claims 
are made upto date and are collected." 

7.6 The management of land in DDA is primarily looked after by the 
Commissioner (Lands Management) who works under the overall control 
and lupe"ision of the Vice-Chairman. The Commissioner is assisted in 
his day to day work by three Directors. One of the Directors is 
respoasible for the protection of land through a Land Protection Branch 
(LPB) which is organised in nine zones. 

7.7 The main functions of the LPB are to (i) evolve policies for 
effective protection of land (ii) protect the land placed at the disposal of 
DDA which has not been handed over to any user department like the 
Engineering Wing, the Horticulture Directorate or the Slum Department 
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and (iii) coordinate bctween different user departments to whom land has 
bcen transferred so as to help ensure its protection. 

7.8 Once land has been handed over to the user Departments of the 
DDA, protection of land from encroachment becomes the responsibility of 
the concerned Executive Engineer or Deputy Director (Horticulture). 

7.9 Section 28 to 31 of the DD Act, 1957 empower the DDA to take 
action against unauthorised construction and encroachment on public land. 
Section 28 is on DDA powers to enter, Section 30 is regarding orders for 
demolition and Section 31 and 31(a) give DDA powers to stop 
development and section 29 deals with various penalties to be levied for 
such acts. 

7.10 In regard to the mechanism in DDA to deal with protection of land 
and problem of encroachment, the Ministry in a written note to the 
Committee have stated as under:-

"DDA has six field zones each headed by Jt. DirectorlDy. 
Director to deal with Lands Management issues includng 
protection of land. These Zones have field functionaries who visit 
their beat areas and send immediate report about encroachments 
to the office as well as file complaints with the police. Jt. 
DirectorslDy. Directors also visit their areas regularly and plan 
clearance operations. They tie up with agencies like police, MCD, 
L&B Department, Delhi Administration and Land Acquisition 
Collector. 
Responsibility is fixed on various land user departments like 
engineering, horticulture, housing, building and lands department 
to ensure protection of land under their' control. Regular 
demolition operations are carried out to remove upcoming and old 
encroachments as soon as they are noticed, but in some cases 
because of stay orders from the courts and non-availability of 
police force, demolition operations are delayed and upcoming 
encroachments assume the form of regular structures. 
Special Vigilance teams have been constituted for each police 
district, headed by ADM, with representatives of all local bodies 
and police which' reviews action to be taken on encroachments 
periodically. " 

7.11 Apart from removal of encroachments, DDA has also taken steps 
for fencing of land vulnerable to encroachment, to contest court cases for 
getting stay vacated and to intensify watch and ward to prevent 
encroachments. 

7.12 There is already a regular machinery to deal with the problem of 
encroachment at the very inception and the emphasis is on preventing 
encroachments in the initial stage itself. 
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7.13 In regard t9 encroachment by Jbuggi dwellers and religious 
institutions, the Ministry have explained their difficulties as follows:-

"As regards encroachment by jhuggi dwellers there were 2,60,000 
jhuggies in Delhi in lanuary, 1990 as per survey conducted by the 
Civil Supplies Department, Delhi Administration out of which 
1,59,000 jhuggies were reported to be on DDA land covering on 
areas of about 459 acres. As per pollcy of Delhi Administration no 
established jhuggi which had come up prior to 31st lanuary, 1990 
can be removed without providing alternative sites. 
A number of encroachments cannot be removed promptly as they 
are religious institutions. In such cases, there is a Committee 
headed by the Home Secretary, Government of National Capital 
Territory of Delhi, to whom such cases are referred for final 
orders." 

7.14 Elaborating the procedure for dealing with complaints of 
encroachment/unauthorised constr\lction, the Ministry in a note have 
stated as follows:-

"As and when a complaint is received with regard to the 
unauthorised construction or encroachment on Government land, 
appropriate action under the provisions of DO Act is initiated. In 
case of unauthorised construction, action is taken by the Building 
Department of the DDA under the said provisions if the premises 
in question falls within the development area. If the premises in 
question is outside the development area, the action is taken by 
the local authority. Similarly for removal of encroachment from 
the public land, action is taken by the Lands Management Wing of 
DDA to whom the matter is referred to by the Lands Disposal 
Department. Beside the above, .action under the terms and 
conditions of lease deed is also taken by the L.D. Department 
which may result into termination of lease. No separate record is 
maintained with regard to the number of cases of this nature in a 
particular year. The immediate action is taken as and when such 
complaint is received or mattcr comclI to the knowledge of DDA." 

7.1S As regards measures being taken to protect the land from 
encroachment, the Ministry have stated the following in a written reply:-

"There is already a system in thc DDA to protect all such vacJnt 
lands, which are vulnerable to encroachment, by providing fencing. 
Whenever any encroachmehts are noticed, efforts are made by the 
field staff to stop/remove the same, and in case these efforts 
fail, the matter is reported to the Lands Management Branch for 
taking suitable action. Police help Is also sought for prevention! 
removal of such encroachments wherever possible. There is also a 
system of a weekly report to be sent by the field staff on a 
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prescribed proforma. Pockets of land with the ERgineering Wing, 
which were considered to be vulnerable to encroachment, have 
already been fenced except 13.65 heet. of land in North Zone 
where the fencing is in progress. This will be completed in three 
months. Out of a total of 4628.31 hect. of horticulture land 
requiring fencing, 3418.88 hect. has already been fenced. Out of 
the remaining 744.86 hect. will be fenced in 1995-96, 381.13 hect. 
in 1996-97 and 23.44 hect. in 1997-98. During the intervening 
period, proper watch and ward is being kept to protect the 
unfenced land." 

7 .16 Elaborating the position further, the Ministry have furnished the 
following information in a written note:- . 

"DDA has reported that the Security Guards have been posted in 
each of the area to detect the encroachment of DDA's acquired 
land. The security guards initially detect the encroachment and 
furnish the requisite report to the concerned Patwari as well as file 
a complaint with the concerned PQlice station against 
encroacher(s). Thereafter, Patwari fill up the encroachment 
proforma giving all the details in respect oj land under reference 
i.e. Khasara No. Village, Award no. and notification issued 
UIS 22(i). After that, the demolition orders are passed by the 
Dy. Director and the case is entrusted to Asstt. Director for fixing 
up tbe demolition programme. 
IEs have been posted ta detect unauthorised constructions in 
development areas. Actions UIS 30 & 31 of D.D. Act are initiated 
against builder/owner on the basis of unauthorised construction 
detected by the concerned JE of the area. 
In all areas, Security Guards have been posted to avoid 
encroachment and to protect the DDA's land. D.D.A.'s engineers 
have also been requested to provide BlWall/fencing on the vacant 
land and also display DDA's boards with the necessary warning 
against trespassinglillegal sale." 

7.17 The Secretary, Ministry of Urban Affairs and Employment during 
evidence stitted:-

"There is a system. We do have a Land Protection Branch. The 
officers of this branch are supposed to go round, see and watch 
and take action against the encroachment which has taken place." 

7.18 The representative added: 
"We are supposed to take care of our DDA land. But sometimes, 
there is a delay and by that time unauthorised structure comes up 
and then it becomes very difficult. We are baving the officials 
dealing with the encroachment. The encorachments are supposed 
to be taken care of not only in the DDA land but also in the 
developed areas. In regard to the encroachment of land in the 
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developed areas, we are issuing them the prior notice to remove 
the encroachments". 

7.19 The Committee desired to known the difficulties being faced in 
keeping a check on encroachment and how they did plan to overcome 
those difficulties. In his sUbmissiop, the Vice Chairman, DDA informed 
the Committee during evidence:-

·We have got our own Enforcement Wing to check up where any 
unauthorised construction has taken place, where encroachments 
have been done or where slums are crellted. But we do face 
diffICulties in terms of man-power and also in terms of information 
input. lust a few days ago we have taken a conscious decision that 
weare going to plant out our entire area acquired by the DDA, 
right from the day one, to work out the details 81 to how much 
land is available and how much lan<l is absolutely free. Then we 
will work out our strategy. The stragety is going to be as simple as 
even a child can work out that strategy. The area which is not 
encroached, should be immediately fenced, a regular watch and 
ward system should be maintained and the concerned officials 
should report to the head office everyday ensuring that there was 
no encroachment at aU." 

7.20 The Enforcement staff are required to perform the following 
functions:-

1.(a) Detecting unauthorised construction, misuse, addition/alternations, 
encroachments in various zones in DDA flats. 

(b) Taking action against defaulters under DD Act, 1957:-

(i) Issuing show cause noticclfinal notices under Section 30 (1) eft 
31 (1) for removal of unlHlthorised constructions in areas falling 
within the jurisdiction of the DDA (notified areas). 

(ii) In' areas whic" arc not dDder the jurisdiClioll of the DDA 
(denoti(1C<l areas) and tranlferred to MCD for building activity, the 
send reports pertaining to UAC and misuse etc. to the concerned 
branches for cancellation of allotmentsllease deed and for 
intimating concerned Zonal Commissjoner (MCD) fot takin~ 
appropriate action. 

2. To collect varioUs data informulon froth site and prepare sketch plans 
for execution of lease de,d and to varify site plana. ney also prepare 
rcporu regarding adlfitiORlllteratlonlmisuse in concernedfi1e •. 

3. To Chalk-out demolition programmes to remove uoauthoriled 
construction with the help of demolition .taff and in coordination with 
police force. 
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Land Under Encroachment 

7.21 No comprehensive survey has been conducted in respect of 
encroachment of land under the management of Delhi Development 
Authority. 

7.22 The Government land placed at the disposal of DDA has not only 
been encroached upon by jhuggi dwellers but by other squatters also who 
were utilising the land unauthorisedly for residential, commercial or 
religious purpose. About 1329 Acres (March, 1992) of ~azul-I1 Land has 
been reported to be under encroachment based on broad calcdlations as 
detailed under: 

Jhuggiea 459 Acres 
84.51 Acres 
67.00 Acres 
278.79 Acres 
439.79 Acres 
1329.QO Acres 

Religious institutions 
Commercial 
Under litigation stay orders 
Others 

Total: 

7.23 In a subsequent note the Ministry have stated -the pastion as 
follows: 

"DDA has reported that as on 31.12.1995, the level of 
encorachment in Nazul-I land is 1789.88 hectares and in Nazul-II 
land is 566.93 hectares. The zone-wise breakul> of N#Zul-I and 
Nazul-II lands is as follows: 

Category of : Name of Zone Land 
encroachment 
(in Hectares) 

under 
land 

Nazul-I 
Nazul-I1 
-do-

Land Section 
North(LM) 
East(LM) 
West(LM) 

1789.88 
51.21 

220.34 
30.31 

224.69 
17.58 
22.80 

-do-
-do-
-do-
-do-

South East(LM) 
South West(LM) 
Rohini(LM) 

Total 566.93 

The extent of encroachment on Nazul-I and Nazul-1J 'and wu 
1770.4 hectares and 566.8 resp"*ively ill 1992·93 which co.n.ve)'l 
that on an average the extent of ehCiOlCbmen, remained almost at 
the same level durina the inte,...,nina period of three yean. 

The extent of encroachment ifldlcated above inchtdet old, fresh 
and upcomina. The encroachment of land and ita removal 
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is a continuous process and there has been simultaneous addition 
and reduction in the net quantum of encroachment during the 
above period. If 

7.24 It was, however, admitted during evidence that no detailed survey 
has been conducted in regard to the encroachment and the figures of 
encroachment cannot be final. But, as stated by the representative from 
DDA, "it reflects the size of the problem," . 

7.25 The Committee enquired about the value of land under 
encroachment. In their written reply, the Ministry have stated:-

"LPB does not have any figure about cost of land under 
encroachment. However, regular ptogrammes are carried out for 
the removal of encroachment/unauthorised construction and lands 
got freed from the encroachment ar~ immediately handed. over to 
the user departments." 

7 .26 Since reclai~ing the land encroached by religious institutions was a 
sensitive issue, the Committee asked whot efforts had been made to get 
the land encroached by religious institutions vacated. In a written reply, 
the Government have stated:-

"About 84.51 !tcres of land is encroached by religious institutions. 
In some cases, encroachment existed even when MOR land was 
transferred to the DDA. Encroachments of religious nature are by 
mandirs, mosques, gurudwara, etc. Agenda notes have been sent 
to the Comfllittee to deal with the removal of sensitive religious 
structures headed by the Secretary (Home) Delhi Administration. 
No clearance from the commiUee for removal of religious 
institutions has come so far." 

7.27 During the period from 1985-66 to 1994-95 unauthorised 
construction removed and land reclaimed was as under: 

Year No. of unauthorised Land reclaimed 
construction removed 

1985-86 6062 33.00 acres 
1986-87 13069 48.75 acres 
1987-88 6473 72.00 acres 
1988-89 6731 47.75 aCl'~ 
1989-90 10177 219.93 acres 
1990-91 6304 286.42 acres 
1991·92 4763 261.50 acres 
1992·93 4058 284.00 acres 
1993·94 4513 859.00 acres 
1994·95 SISS 352.00 acres 
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Stay Orders 

7.28 The number of court cases pendina in different courts where the 
stay orders are in force are 2000 cases approll. No separate record is being 
maintained giving the breakup of number of court cases for encroachment 
and unauthorised construction. 

7.29 The number of court cases in which stay orders were in force for 
more than 2 years were approximately 1795. 

7.30 Stay orden were in forec for more than 2 years was beC&use the 
stay orders were extended by the Courts time and again for procedural 
reasons. Most of the cases by the High Court and Supreme Court were 
pending for regular hearing after admission. 

7.31 The Committee desired to know as to how the stay ordes could be 
obtained by the land grabbers. 

7.32 In a written reply, the Ministry of Urban Affairs and Employment 
stated as under: 

"The courts generally grant injunctiobl on seeing, firstly whether the 
petitioner has prima facie c~~ in hi. favour, secondly, whether the 
petitioner has balance of convenience in his favour; and lastly, 
whether the petitioner shall suffer irreparable loss and injury, in 
case the injunction is not gr.nted. In case, the court is satisfied with 
all the above three ingredients, the court grants .stay orders during 
the pendency of the suit. In C8.5C, the court finds that .aoy of the 
ingredients is lacking then the stay i. not granted by the court and 
in case the same has been granted ex-parte then the same is also 
vacated after hearing the parties. 

In certain cases, there is also a dispute of khasara number with 
respect to the land claimed by the parties and in such cases stay 
order is gene{aUy granted by the court till the final decision of the 
suit. Similarly, in many cases notice is also required to be given 
before taking any particular action and in case such notice is not 
given then the court also issues lnjunctlon in favour of the 
petitioners. Similarly, in a nUlllber of cases, the petitioners claim 
long and continuous possession over the property in dispute even 
when the same does not belong' to them. In such cases also 
injunctions are given by the court till the final decision of the suit." 

7.33 In this regard, the Vice Chairm.n, DDA, also submitted the 
following during evidence: 

"If you analyse the cases for which .,.y orden are gaoted, you will 
find the grounds are many for whic:1l they are panted. They may 
say that they have been there for a Jons time, they migflt have some 
titles, they might say that we have acquired the lands, ctc." 
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7.34 The Committee then enquired whether any documentary evidence 
are shown by them provina their claim or title. In reply to the above, the 
representative from the Ministry of Urban Affair and Employment stated 
during his oral evidence:-

"What is normally done is when the land is acquired by the DDA is 
that the khata is not transferred to the Authority; it continues to 
remain with the original land owners. I have seen it in Bangalore 
and I suppose that it happens in other Development Authorities 
also. People produce old revenue records under which they were the 
owners of the land; and the courts without looking ilto any other 
thing, grant ex-parte stay orders. It has happened there and I am 
sure it is there in DDA also." 

7 .35 In this connection, the following has also been stated in a written 
reply: 

"The petitioner do produce the documentary proof of their long! 
continuous possession in the court while claiming injunction. In 
certain cases, when the petitioners do not have documentary proof, 
an affidavit to that effect is also filed by them." 

7 .36 As regards efforts made to get the stay orders vacated, it has been 
stated in a written reply that: 

"As and when the administrative department intimates the Law 
Department that some project/scheme of the department is held up 
due to an ex-parte/ad-interim stay, the conducting panel lawyer is 
immediately asked to move to the court with appropriate application 
for getting the stay vacated." 

Ministry of Rehabilitation Land 
7.37 Out of 690.881 acres land which forms part of the package deal of 

1983, only 474.85 acres was vacant and free of encroachments to be 
utilised when the land was handed over to DDA. Remaining 216,031 acres 
was encroached at that point of time when Land was transferred to DDA. 
474.850 acres which was vacant h~ been transferred to the user 
departments and the same has been utilised for various projects/schemes. 
Sin~ it was a package deal, the encroached land was also transferred to 
the DDA by Ministry of Rehabilitation. As there were pucca structures 
which were very old and as there were also court cases, this land could not 
be utilised by the DDA. The land has not thus been encroached upon after 
it was transferred to DDA; it came to DDA in the present status even in 
1983 when it was transferred by the Ministry of Rehabilitation. 

7.38 In regard to transfer to land to DDA by the erstwhile Ministry of 
Rehabilitation the Commissioner (LD) of DDA stated during evidence as 
under: 

"When we talk of these lands, these are mainly lands transferred 
to the DDA by the Ministry of Rehabilitation. Under the package 
programme, the Ministry of Rehabilitation had tranaferrcd these 
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lands to DDA for maintenance and sale. Now, these are going to 
be given for various purposes. This land in Lajpat Nagar is 
essentially for residential purposes, but we find that a large part of 
Ministry of Rehabilitation lands which was given to us is under 
encroachment. 
There is a balance of payments problem with the Ministry of 
Rehabilitation. We have paid for the land which we have got free 
from encroachment. Very detailed programme has been drawn out 
in respect of all the colonies to find out which of the lands can be 
used for residential purposes and can be disposed of. At this 
moment, we have got about 250 such plots. In a phased manner, 
from flI'St April, 1993, I have been disposing of these plots. 
FortUllately, in areas like Malaviya Nagar which are free from 
encroachment, we have been able to dispose of the plots under 
very good prices. At the same time, in the Trans-Jamuna area we 
could Dot sell as the plots did not fetch good prices. We have got a 
large number of plots along Shankar Road. Widening of Shankar 
Road has been given up. As a policy, we are selling the plots. 
During the last two years, there was a slump in the market. DDA 
property was not selling. In 1992-93, the total revenue earned was 
to the tune of RI. 45 crore. The next year, it was to the tune of 
Rs. 50-55 crore. LaSt year, it crossed the figure of Rs. 100 crore. 
As a prudent marketing man, I should not flood the market with 
my property. lluough my auction, I propose to earn Rs. 150 crore 
from my residential plots this year. One third of the amount of 
RI. 150 crore will be generated from the MOR properties. By the 
end of 1977 , all tbe properties available will be disposed of 
hopefully. " 

7.39 The Committee enquired details of residential plots of land in 
Rehabilitation Colonies transferred to DDA by the erstwhile Ministry of 
Rehabilitation for maintenance and sale alongwith their status-free from 
encroachment/under encroachment at the time of transfer. In a written 
reply (Feb., 1996) tbe Ministry stated as follows:-

"DDA bas reponed that there existed plots numbering about 250 
on tbe MOR Land transferred to DDA under the package deal. 
At the time of tranafer 110 plots were free from encroachment and 
the remaining were encroached. These plots were transferred to 
DDA in 1982-83. The auction of plots was scbeduled from time to 
time and approximately 110 plots readily available, free from 
encroachment were auctioned in 1984. The remaining 140 plots 
were auctionod in between the period 1985-93 after Ictting the 
e~croac:bment removed and getting the Zonal p18D11lay out plans 
approved." 
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7.40 Asked to explain why DDA could not remove encroachment on 
these prime residential plots and recover the land from unauthorised 
occupants, the Ministry have informed: 

"DDA has reported that the encroachment over the plotSl1and 
could not be cleared as some of the encroachment related t9 fifties 
and seventies. Even the Ministry of Rehabilitation could not get 
success in removing the old unauthorised occupation/encroachment 
when the lands were in their possession. Occupants/encroachers 
due to the prolonged occupancy secured court injunctions from the 
various courts when the clearance is contemplated." 

7 .41 The Committee note that out of 6650 acres of Noul-I land, 4826 
aCrei from part of river bed. About 4100 acres of land leased out under the 
"Grow More Food" campalp where leases have expired, Is stm In 
occupation or unauthorised cultivators. Eviction notices have been Issued to 
these cultivators to reclaim the land. 

7.42 It Is very disappolntlnl to learn that the lands have been under 
unauthorised occupation for the periods ranginl more than 15 years, even 
the claim or damalel have not yet heen calculated. 

7.43 The Committee desire that eviction ProceedlnlS alainst unauthorised 
occupants and recovery of damales under P.P. Act may be expedited. 

7.44 The Committee note that the manalement of land In DDA Is looked 
after hy the Commissioner (Landi Management). The Commissioner is 
assisted by three Directors. One or them II responsible for the protection 0( 
the land throup the Land Protection Brancb. The Land Protection Branch 
evolve poUcles for etTectlve protection of land, protect the land placed at the 
disposal of DDA which has not been handed over to any user department 
and coordinate between the user departments to whom land has been 
transferred so u to help them ensure Its protection. 

7.45 Field statT make etTorts to stop/remove the encroachments notic;ed 
and If their etTorts faU, they report the matter to Land Protection Branch 
and the· PoUce for removinl the same. Weekly reports on the prescribed 
proforma are also sent by the field .taff. 

7.46 Undel' the laid down syltem omcers of the Land Protection Branch 
apart from pttina lnformatioD from the lleld .taft' who were supposed to 
tend immediate reporta about eucroachment, abo visit their areu to lee and 
watch replarly whether any encrCNlchment has taken place and plaD action 
accerdlnaly for Clearance operation. DDA hu also taka Itep. for fendol 
0( land vulnerable to encroachment. AI such there Is • recular machinery to 
deal with removal as also prevention or encroachment at the very laceptlon. 

7.47 SectIons 21 to 31 of DD Act, 1957 deal with unauthorised 
coDltnlctioa and encroachment and empower DDA to take appropriate 
acdoa Indudlnl levylna penaltlel for these offeDeeI. 
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7.48 From the Information furnlsbed by the Ministry, the Committee note 
that about 1329 acres or Nazul-U land at the end or March 1992 was 
reported to be under encroachment. Durinl 1991-93 the encroachment went 
up to about 1400 acres. Thereafter on an average the extent of 
encroachment which Included old, fresh and u)K!omlng, remained almost at 
the same level during 1993-94 and 1994-95. The Ministry has also submitted 
that the encroachment or land and Its removal was a continuous process. 
Durlna 1992-93, 1993-94 and 1994-95 284, 859 and 352 acres or encroached 
land was lot freed wblch Included old, fresh and ulJtomlol encroachments. 

7.49 The Committee reel that DDA have taken consolation rrom the fact 
that there has been no net Increase In tbe ntent of encroachment durlna the 
last three yean. Arter taking Into consideration the fipres of 
encroached land reclaimed and encroached again I.e. about 284 acres In 
1991-93, 859 acres In 1993-94 and 351 acres In 1994-95, the Committee feel 
that elaborate system or immediate reportlnl about encroachment by the 
field staff to the hlaher DDA authorities, constitution of special vigilance 
teams ror constant vigil, presence or enforcement staff, settlog up or Land 
Protection Branch In DDA has not made much dlfl'erente In checklnl 
unauthorised construction and encroachment on DDA land. Encroachment 
continues unabated. 

7.50 Who is responsible ror the spate or unauthorised construction and 
encroachment on DDA land? Encroachers or the DDA authorities 
themselves. Unauthorised construction and encroachment Is not a sudden 
phenomenon. Encroachment continue to grow unabated over a number or 
years under the watchful eyes or the custodians and special vlaDance teams. 
When such unauthorised constructions and encroachments assume serious 
proportions with the passale of time, DDA in some cases expresses 
helplessness In removing such encroachments and in some of other cues 
they undertake demolition operations speillng flnanclal ruins ror ramllles 
who invested their hard 'earned savina ror shelter. As such, without the 
active connivance of DDA's Inept and corrupt omclals Includinl those 
constitutinl special viaDance teams, the menace would no' have been or the 
proportions that It Is now. DDA has proved to be arossly inetrlclent and 
ineffective In checklna the continned encroachment. Rather It Is alded and 
abetted by DDA oftIclals as they do not Initiate timely action to curb 
encroachments at the initial staae Itselr. 

7.51 The unautlforlsed construction and encroachment on DDA land 
which has become a weD known phenomenon Is not poulble without the 
active coDDIvanee or the IeIllor functionaries In DDA entrusted with the 
pspoDJlbWty or ma .... ement and protection or land. no they do not 
dlsdpllne themselves, unauthorised construction and enCl'Oathment will 
continue unabated. 
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7.51 The Committee recommend as foUows: 
(I) A comprehensive survey should be conducted In respect of 

encroachment of land under the manaaement of DDA to asleliS the 
exact extent of the problem. 

(D) Watch and ward ltatf and enforcement machinery may be 
Itrenathened. Make their field stair responsible for keeplnl the land 
free of encroachments. Prosecutions for violations are effectively 
punued. 

(UI) Strlnaent action should be taken not only aaainst encroachen 
but allo alalnst senior omc"" responsible for indifferent and 
apathetic attitude towards Dleaal constructions and land lrabblnl by 
the ·encroachen. 

(Iv) Prevalllni provisions of DD Ad on encroachment, unautborlsed 
constructions and unplanned development may be reviewed and, If 
need be, amended. 

(v) Performance of the Dlredor (Land Manaaement) and Chiefs of 
the user departments entrusted wItb tbe responsibUity of protection of 
DDA land from encroachment should be made one of essential 
parameters for their promotion in bigber posts in DDA. 

(vI) Performance of the Director (Land Manapment) and Cbler. of 
user departments on prevention of encroachment on DDA land and 
recoverlnl of DDA land throup demolition operations should also be 
the Items for quarterly review by tbe Autborlty. Fresh and upcomlna 
encroachments and demoUtion operations should be dosely monitored 
in the meetina of the Authority. 

(vO) Authenticlty of the weekly reports of the field start should be 
verified throup random surprise inspedion at reaular Intervals. Any 
one found lubmittinl Odious report should be hauled up and 
penalised sternly so that punltlve action could set an example alainst 
thoH colludina with encroachen and to send riaht slanals to othen. 

(vW) The Committee note that encroachment of about 84.51 acres of 
land by reU&lous institutions cannot be removed unless tbe Committee 
headed by the Secretary (Home) Delbl Administration, &lYe their 
clearance. • 

(Ix) As removal of encroacbment from relilious Institution Is a 
IeIIIItive Issue, the problem has to be seen from a different an&le. The 
Committee, however, sUllest tbe reaslblllty of reallslnl the value of 
Iud at Government notified rate from the orpnlsatlon&ltrusts/ 
IDdIviduals, manaalna these reU&lous institutions. 

7.5J The Committee are dismayed to note that stay orden for 
eaa-oachments and unauthorised construction In 2000 cases were In force 
aDd out of wblch In 1795 cases stay was more than 1 yean old. 
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7.54 The Committee desire that DDA should present to the Hon'ble 
Courts all documents available with It anil with the LACIL&B Department 
of the Government of NCTD including the 'Khata' numbers establishing Its 
.... wnershiplclaim over the land under dispute to obviate chances of stay 
orders being granted by the Courts. 

7.S5 At present the courts are moved for vacation or the stays only when 
lands were required for completion of some projects/schemes. As It Is the 
foremost and basic duty of every organisation to keep Its properties free 
from all encumbrances, the Committee feel that DDA should not wait for 
the Administrative department asking the Law Department to move to the 
Court for getting the stay orders vacated as and when land was required for 
the project/scheme. Instead when the land/property on which stay bas been 
granted rightfully, belongs to DDA and DDA has sumcient evidence/proof 
for Its ownership, it Is imperative that DDA should get stay orders vacated 
in time. DDA as such should present and pursue Its claim for Its each and 
every property in the court of law In right earnest for speedy vacation of 
stay. 

7.56 It is hiahly disappointing to find that In a large number of cases stay 
orders have been granted by the courts of law. The Committee desire that 
the same should be reviewed to find out causes why in a large number of 
cases stay orders have been granted and whether there has been 
lackadaisical approach or negligent attitude or complicity of omclals 
belonging both to administrative and law departments of DDA while 
presenting cases In the courts of law at the time of granting stay orders. The 
Committee desire that such a review should be undertaken by a retired 
Judae of the High Court or by a senior Judicial Omcer with a view to 
suggesting remedial measures to combat increasing caSes of stay orders and 
fixing responslblllty on the defauUlna omciais. 

7.57 The Committee would like to be apprised of the actIon taken In this 
regard within a period of six months from presentation of this Report. 

7.58 The Committee note that out of 690.88 acres or Ministry of 
Rehabilitation land transferred to DDA under a package deal In 1983, about 
1I6 acres of land was under encroachment at the time of transfer. 
According to Government the same could not be reclalmed as the land was 
encroached during fifties and seventies and there were court cases. 

7.59 The Committee also nole the position stated by the Ministry of 
Urban Affairs and Employment in their written reply as well as by the 
Commissioner (Land Development) of DDA In .bls evidence before the 
Committee In July, 1995. From the position stated In wrlttep reply the 
Committee are given to understand that residential plots num ......... about 
150 belonging to the Ministry of Rehabllltation were transferred to DDA In 
1981-83. 110 plots, free from encroachment, were auctioned In 1984. The 
remaining 140 plots were auctioned during the period 1985-93 after eeUine 
tbe encroachments removed and getting the zonal plansllay out 
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plans approved. However, in his evidence before the Committee the 
Commissioner (Land Development) of DDA have Informed that 'in areas 
like Malaviya Nagar which are free from encroachment we have been able 
to dispose of the ploll under very lood prices ...... Durinl the last two yean 
there was a slump In the market. DDA property was not selllnl ..... AI • 
prudent market man I should not Dood the market with my property .... By 
the end of 1997, aD properties avaDable will be disposed of hopefuUy'. 

7.60 The Committee feel that there is contradiction between the position 
stated by the Ministry In their written reply and submission made by the 
Commissioner durinl evidence. There are a number of plots In areas like 
Malavlya Nalar where plots are free from encroachment and remain to be 
auctioned. The Committee desire that DDA should draw up a detaDed 
programme for auction of all residential plots still lying in rehabUitatloD 
colonles"and after letting the encroachments, If any, removed. As these are 
residential plots with high revenue potential In prime locaUtles, DDA should 
make all-out efforts to let the encroachment removed before the auctloDinl 
of these plots. 

7.61 The Committee would also like to be furnished foUowlDI plot-wise 
details such as Dumber, locality, areas etc., which remain to be auctioned: 

(I) Plots which are free from encroachment; 
(D) Ploll which are under eDcroachment; and 
(UI) Plots which are under encroachment and occupantslencroachen 

have secured injunction from the Courts, date when the 
injunction was Iranted and present position of the case. 

The above information may please be furnished within a period of six 
months from the date of the pt'esentation of this Report to the House. 



CHAPTER Vln 

JHUGGI JHOMPRY CLUSTERS 

Magnitude 0/ Problem 

8.1 Delhi continues to face in-migration since the partition of the 
co.ntry due to prevailing socio-economic conditions. It is estimated that 
about 2 lakh migrants come to Delhi from different parts of country every 
year in search of gainful employment opportunities. This has resulted in 
unabated growth of population which stood at 93.70 lakhs as per census 
1991. During the last decade, the population growth rate was 50.64%. The 
phenomenal growth in population due to in-migration and natural growth 
is exerting tremendous pressure on city resources in physical and financial 
terms. The city continues to face shortage of shelters, civil services, health, 
education, public. transport and traffic congestion. 

8.2 Normally the squatter settlements comprise in-migrants encroaching 
on public land. From time to time Government has been takinl corrective 
measures depending upon the magnitude of the problems of the squatters 
for their welfare, either in terms of provision of minimum basic civic 
amenities, or for their resettlement. 

8.3 A survey was conducted by the Civil Supply Department in Janllary, 
1990 which revealed the existence of 2,60,000 jhuggies in about 929 jhuggi 
clusters. Out of this 1,32,297 were on DDA land covering an area of 459 
acres. As per latest exercise conducted by the field functionaries of Slum " 
JJ department with the help of elected area public representatives as on 
31.3.1994 there are about lOBO JJ clusters in Delhi containing 
approximately 4.80 lakh jhuggies. The data is yet to be confirmed by UBS 
Staff in Delhi Government. The estimated population residing in these 
jhuggies is more than 20 lakhs. No exercise of this kind for uccrtainin, the 
extent of Government land under encroachment, Govemment la'll! owning 
agency-wise, has been undertaken by the Slum " JJ Department. 
However, as per purely roup estimates about 2,400.00 acres of 
Government land is under encroachment. An arca of 459 acres of DDA 
land is under encroachment by 11 clusters. 

138 
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8.4 Table below gives the number of Jhuggi Jhompri Clusters in Delhi 
from 1977 onwards:-

S. Year 
No. 

1. 1977 
2. 1981 
3. 1983 
4. 1985 
S. 1987 
6. 1988 
7. 1990 

8. 1994 

No. of Jhuggies 

20,000 
98,709 

1,29,OOO(In 414 11 Cluten) 
1,so,000 

1,71,000 (In 446 JJ Clusters) 
2,10,000 (In 652 JJ Clusten) 
2,59,344 (In 929 11 Clusten) 

(13 lakh penons) 
4,80,829 (In 1080 11 Clusters) 

Slum Wing 

8.S Initially Slum wing was never established with statutory provision! 
Government resolution. But as a part of MCD in 1962 it was entrusted 
with operating the provisions of Slum Areas ( Improvement &: Clearance) 
Act, 1956. During the intervening period, the control of slum Wing was 
transferred between MCD & DDA a number of times. Finally the slum 
wing was transferred from DDA to MCD vide Government of India 
Ministry of Urban Development's Order No. IC-2001414.f111-DDVII11B 
dated 26th August, 1992. The Slum & JJ Department of WCD fUDctioDl 
under the control of GNCTD. 

8.6 Asked as to how there is mushroom growth of Ihuai-lhomprics and 
why they are not removed immediately after they arc eltablished, the 
Seaetary in the Ministry explained the position during evidence:-

"I was told by the General Manager of DESU that when the 
housing colonies are built, the workers, settled down there itself. 
Each one of us have to take up that responsibility of not allowing 
them to occupy the lands belonging to the administration. But we 
are not able to do it for various reason. 
But, without the collusion of lower officials it will become very 
difficult for the people to come in a board and then occupy. Two 
or tbrce people come fint and then another three penoDi come 
there and settle and even then no action is taken. That is why, 
they are occupying the land of the administration. The various 
lower level functionaries are band in glove initially with tbe slum 
dwellen." 
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8.7 The representative bowever added:-
"I totally agree that wherever a town- CQmCl up thero are 11uml 
allover the world. Even in London, for example, there are 10 
many houseless people ud they are pavement dwellers or in 
Washington also, what to lay of Pelhi." 

8.8 It has been intimated that eviction of jhuggiea at initial Itages bad 
to be deferred on lOme occasions due to administrative reasonl. Asked to 
explain those administrative reasons, the Miniatry in a written note 
lubmitted:-

"The main administrative reasons Were non-availability of poli~ 
force and Itay orders issued by judicial courtl. -
During 1989-90, 1990-91 & 1991-92 only 41% demolition 
programmes could be carried out due to non-availability of police 
force. Details are given below: 

Year No. of Demolition No. of Demolition 
Programme planned Programmes carried out 

1989-90 657 275 
1990-91 S76[A] 208 
1991-92 521 228 

Total 1753 711 

In case where police force it not made available by the SUO" 
Sr. DDA officials invariably get in toucb witb ACPIDCP. 

8.9 In reply to a question fCgardins internal and external pressure 
exerted against removal of jhuggles, it has been stated in a written 
oote:- . 

"Consideration of bum an misery and bardships which would be 
faced by the poor JJ dwellers is often put forward." 

8.10 A comprehensive policy for removal of unautboised jbuggie. 
clusters on public land bas accordingly been framed by Delbi 
Administration. The salient features of the policy are as follows: 

(i) No establisbed jbuggies whicb are already inhabitated will be 
removed until a plan for tbeir rebabilitation is fma1ised. Putting up 
of fresb jhuggics will, bowever, be prevented. 

(ii) The emphasis will be on prevention. All land owning agencies 
bave been advised to strengthen watch and ward arransementl in 
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respect of their lands and to specify responsibility of that 
functionary in relation to a particular land. 

(iii) Removal action in respect of encroachments, unauthorised 
constructions and unauthorised colonies wlll be taken right at the 
initial stages. 

(iv) A major thrust will be against all upcoming unauthorised 
constructions of commercial nature. 

Resenlemenl 0/ Squatters 
8.11 In 1958, the Government appointed a Committee to investigate the 

problema of growth and existence of Ihuggies in urban Delhi which 
estllllBted that over 40,000 familiel lived ill 51 settlements at that tirae. On 
the recommendation of the Committee a scheme for resettlement of the 
squatters was drawn up. Several policy measures and action plans were 
adopted by the Government of NCT of DclhilSlum Departmept to tackle 
the problem of squatter settlement during this period. These include:-

(i) Ihuggi-lhompri Remov!ll Scheme ·of 1960. 
(ii) Action programme recommended as part of Urban Removal 

and Redevelopment In Master Plan of Delhi-1961-81, and 
(iii) Environmental Improvement Programme. 

8.12 Before 1975, 18 resettlement colonies were developed. 
8.13 In 1975-77, major operation was taken by DDA for shifting of the 

squatters to the resettlement colonies at the periphery of the city. Over 
1,50,000 families were resettled in 27 resettlement colonies. 

8.14 More tban two lakh and forty tho~sand families bad been resettled 
in JJ resettlement colonies since the inception of the scheme in early 1960s. 
In spite of these efforts, the menace of sql1!ltter settlement has continued 
to thrive. 

8.15 Government of National Capital Territory of Delhi has adopted the 
following three pronged strategy to deal with JJ clusters in National 
Capital Territory of Delhi:-

(i) If the JJ dwellers arc residing before 31.1.1990 on land urgently 
required by the land-owning aaeney for ahe execution of a public 
purpose project, then these 11 dwellers are relocated elsewhere. 

(li) In-situ upgradation of the JJ colony is resorted to where the land 
owning agency does not need the land in the near future and gives 
NOC to the effect that such clusters may be upgraded. 

(Hi) Civic amenities like water supply, street lighting, road, storm water 
drains, etc. are provided in JJ clusters which do not fall in 
ategoriCl' (i) and (ii) above. 

8.16 Juggi-Jhompries in Delhi are relocated only from *hose jhuggi 
clusters which are located on the land pockets needed for implementation 
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of projects of public importance by the land owning agencies who agree 
to bear due share towards the cost of resettlement. Under the scheme 
only those 11 families on identified sites are covered who possess Indian 
nationality and have ration cards issued by the Civil Supplies Department 
upto a cut off date of 31.1.1990. 

8.17 Government of National Capital Territory of Delhi have issued 
strict instructions to DDA, MCD, NDMC, Delhi Police and other local 
agencies to take prompt action for removal of encroachment on public 
land under the eXisting laws and also take diciplinary action against 
officials found colluding with the encroachers. Special Vigilance Teams 
has been set up by Government of Ncr of Delhi to detect arid remove 
encroachments. 

8.18 In regard to performance and achievements of the slum and JJ 
Department, the Government have slated as under:-

"For the most vulnerable segment of the society i.e. pavement 
dwellers, slum & JJ Department, is at present ~nning and 
managing night shelters at 19 locations for the benefit of about 
3500 shelterless persons. 
In case of the encroached land pockets needed for 
implementation of Projectl of public importance by the land 
owning agencies and who agree to bear the due share towards the 
cost of, resettlement, are covered as a part of the first strategy 
relating to resettlement of squatter families .. This strategy 
contemplates development of site. and services plots of 2S sq. 
metres. containing 18 sq. mtrs for construction of shelters under 
self help approach and 7 Sq. mll. undivided share in the open 
courtyard on Cluster-Court-Town-House Planning Concept for 
resettlement of squatter families. Under this Scheme, at the time 
of its inception in 1990-91 initially work for development of 
13,333 plots was initiated and have been developed elcept for the 
provision of infrastructural facilities by DDA & MCD. Till 
September, 1995, 4532 squatter families have been relocated in 
Rohini, Dwarka & Narela. Apart from this Slum & JJ Deptt. has 
also relocated on behalf of DC Office, 670 riot affected families 
of November, 1984 which were earlier squatting, in Tilak Vihar in 
Rohini Sector 16, Pocket-J. 
The second strategy envisaginl relaying of Jhuggi-Jhompries in 
modified layouts by redistributing encroached land pockets 
amongst the squatter famlliea for construction of pucca informal 
structures with provision of minimum basic civic amenities like 
drinking water supply, paved pathwayaldrains, dhalaoaldustbins, 
street light etc. 672 families h.ve been coveted under this strategy 
in the demonstrative projects known as Ekta Vihar in South 
Delhi, R.K. Puram and Paryog Vihar in West Delhi, Hari Nagar. 
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In third project It Madrasi Basti Moti Bagh, 112 families have 
been covered under this strategy. 
In the third strategy which is under implementation since 1985-86 
relates to improvement of 11 Clusters by providing minimum basic 
civic amenities irrespective of the status of the 11 Clusters. The 
main facility of drinking water supply has been made available in 
more than 80% of the jhuggi clusters either through municipal 
water hydrants or India Mark-II deep handpumps." 

Relocation Scheme 
8.19 For ameliorating the miseries of jhuggie dwellers, the Strategy-I of 

the three pronged strategy, contemplates resettlement of eligible squatter 
families located on land pockets needed for implementation of prime 
projects of public importance by the land owning agencies who agree to 
bear the due share towards the cost of resettlement. 

8.20 Strategy-( is being implemented through the approved plan scheme 
of GNCI'D. "Development of aites and services plots for squatters backed 
by cash construction loan" Relocation of JJ Clusters. 

8.21 At the time of formulatlon of Annual Plan, 1990-91 it was 
estimated that there were about 80000 families which were encroaching on 
land pockets needed by the land owning Asencic. in different parts of the 
city for implementation of projects of public· importante. 

8.22 The present policy of Government In resard to the JJ dwellers is 
that on the one hand, no fresh encroachment shall be permitted on public 
land, and on the other hand, past encroachment. which had been in 
existence prior to 31.1.1990, would not be removed without providing 
alternative in respect of eligible jhuggies dwellers. 
Conceptual Framework 

8.23 Normally relocation plots are developed in a pocket of S hectares. 
Density of 200 dwelling unitslhectare is achieved as approved for 
relocation of plots. 

8.24 It contemplates development of sites and services plots of 2S Sq. 
mtr. containing 18 sq. mtr. for construction of shelters under self help 
Ipproach a 7 sq. mtr. undivided share in open courtyard as per duster-
court-town-house planning concept for resettlement of squatter families. 
Full coverage of 18 sq. mtr. plots is permitted presently to the -squatter 
families on the ground floor and subsequently when the affordability of the 
allottees is improved fmt floor cali be added by the beneficiaries, 
approached by a ladderlstalr-casc provided on tho ground floor; 
Independent we seats and bathropms, on the ground floor wtth c::ookiq 
.helves are UI integral part of the dwellinl units 10 U to make tbc dwelliDl 
units self contained. Arrangements for individual water IUpp" either 
through Tubewella or Municipal system and clectridty coJlllediQa aM 
made under the scheme. -
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8.25 The following illustrative statement has been furnished by the 
Government indicating various facilities provided for improving the quality 
of life of Jhuggi dwe))ers through different programmes:-
Improvement Of Living Conditions or SlumslJhuggl Dwellers Through 
Various Proll"ammes 
The most Vulnerable Segment of Society: 
Night shelters for the absolutely shelterless pavement 
dwellers 

For the Dwellers of Notified Slum Areas: 

19 Night Shelters 
catering to the 
requirement of 
about 3500 
pavement dwellers 
night stay on 
nominal charges 

Slum Rehousing Flats constructed for Slum dwellers 21,839 
under Slum Clearance Scheme for families of Walled 
City & its extension staying in notified Slums 
Old dilapidated Slum KatraslProperties located in 1,215 
Walled City & its extensions repaired under the 
programme of structural improvement in Slum 
Katras. 
Multipurpose community facilities complexes 107 
containing baratghars, libraries-cum-reading rooms & 
other IOciaJ facilities' 
Open Air Theatres for cultural upgradation of Slum 3 
Dwellers 
For improving the quaDt)' of ore of JhualdweUen 
Jbugi population covered by provision of the 
following minimum basic ·civic amenties 
Water hydrants 
India Muk-ll deep bandpumps 
TuhewelJs installed 
Street light. points 
Dust bins 
Dholaoa 
Brick-paving Drainage 
For curbina the habit of mass defecation in open, 
Januuvidba (includia, prefab) complexes constructed 

About 16.00 lakh 

3,547 
911 in 744 JJCs 
29 
6,896 in 335 JJC 
259 in 223 JJCs 
43 
in 947 JJCs 
193 JSCs 
completed 
containing 7658 
W.C. seats. 
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Mobile Toilet Vans deployed 

Shihu Vatikas for slum children 

128 containilll 
1792 we seats 
46 

Basti Vikas Kendras for extension of facilities of 91 (includin, 
health care. non-formal education and skill 1 pre-fab) 
upgradation by utilising the services of NGO~ 
voluntary organisation~charitable Trusts 

Squaners ResenlemenlS: 

No. of squatter families resettled under 11 2.40 lakha 
Resettlement Scheme during 1960-84 
No. of squatter families relocated by providing sites 
& servicers plots in 19~5. 

Plota under Development 
Insilu Upgradation 

784 families covered under the landmark projects of 
Prayag Vihar and Ekta Vihar and recently Madrasi 
Basti. 
Income GeneraJed Activities lor Slum Dwelle,,: 

An old clothes seDers market at Raghubir Nagar for 
benefit of about 3000 informal tradetllbawkers 
3157 unita of work centres provided in pockewareaa 
inhabited by Weaker section. 
Shoe Renovators Training-cum-Production Centre in 
collaboration with ILO at Raghubir Nagar for 100 
beneficiaries 
413 commercial StallslTharu for informal Traderal 
hawkers for providing stable source of income Dhobi 
Ghats for washing. drying and ironing of clothe. by 
Dhobies. 
Criterion lor EUgibUity 0/ FamUlu 

5202 (including 
670 riot affected 
families pf 
Novem~r 1984 
relocated on 
behalf of DC 
office). 
8800 

8.26 Only those squatter families pollCllin, lDc:Uaa .. ationdty ad 
residing on project sites u on 31.1.90. and eviden= by tbe radOlJ carda 
and Photo Identity carda iuued by Delhi Government 10 them are 
covered. 
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8.27 For defraying the cost of relocation and resettlement under the 
scheme during 1990-93, S&JJ Deptt. was provided with a total sum of 
Rs.23,0001- per family as follows:-

(i) 
(ii) 

(iii) 

Share of land owning agencies 
Plan usistance from Delhi Govt. 
Contribution from beneficiaries 

Rs.10,0001-
Rs.10,0001-
Rs.3,0001-

8.28 The said funding pattern was revised w.e.f. 1.4.1993 for meeting 
estimates cost of Rs.44,0001- per plot which was to be shared as foUows:-

(i) 
(ii) 

(iii) 

Share of the land owning agencies 
Plan assistance from Delhi Govt. 
Contribution from beneficilU"ieI 

Rs.29,0001-
Rs.7,SOO/-
Rs.7,SOO/-

8.29 There wII resistance from the benef.dariea and accordingly tbe 
funding pattern for meeting the cost of relOttlement wu revised by the 
Governdment of Ncr Delhi w.c.f. 1.4.1994 II foUowa: 

(i) 
(ii) 

(iii) 

Share of the land owning agencies 
Plan assistance from Delhi Govt. 
Contribution from beneficiaries 

Ra.29,(OV-
Ra.io,OOOI-
Ra.5,0001-

8.30 The Secretary, Ministry of UrbaD AffairIIQd E~t WI of 
the view that Ila.S,OOOI- wu • vel') low uaouat aad it IboUl be 
increased. 

8.31 For the Eiptb Five YOII' Plan 199)-91, an outlay 01 •• 2,5001-
lub is approved for reloc:atioal-fClCttlcmont of JS aquter falDiliea, 

8.32 However, ill pbysical terms DO tuFt for dovelopmeDt of plots ClIO 
be let u it iI linked with the IVIU.bility of developed Iud fro .. DDA. 
However, with the DOI'IDI of pia IUppori of Ra.l0,0001· por plot it II 
eatimated thlt land for 4,0001- ho .... holda nccdcd in 1995-96 would be 20 
beetarel bopial ia .. tbe dcuity of 200 DUI per boctant. 
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8.33 The following is the statement indicating physical achl.Yemcnts 
registered under the 'Relocation Scheme' upto September, 199.5: 

(RI. in IICI) 

SI. 
No. 

Year Approved 
Outlays 

Tal1ets 
bued on 
approved 

outlets 
(no. of plots) 

Funds 
released 

Achieve-
ments 

(No. of 
families 

Relocated) 

1. 

2. 

3. 

4. 

S. 

6. 

1990-91 SOO.OO SOOO .500.00 

1991-9.2 1700.00 17000 74S.00 2316-

1992-93 SOO.OO 4000 299.00 472 

1993-94 1000.00 66000 202 

1994-9S 800.00 No targets 34.00 908 
has been 

fIXed 

1995-96 400.00 -do- 1304 tiD 
Sept., 9.5 

·Ioc:ludina 670 riot affected families of TdU Vi ..... relocated It Rohinl lUket 5, 
Sector-XVI OD behalf of D.C. Omce, Delhi. 

Subsidy for Houses • 
8.34 "We have to give some subsidies for building the HoulCS since this 

problem haa turned into a situation which iI beyond our control. 
This problem has two categories, viz., some are genuine 
settlements and some are being brought about by certain slum 
landlords with which we have to deal ruthlculy. A,aln, lOme 
enquiries will have to be made and also when we are providing 
usiatance we have to' take into account the COlt of the land whicb 
is very high in Delhi. Since Delhi iI a place where we cannot have 
~area and heetarel of land for this purpose, the land ba to be 
found out somewhere in its periphery. That again brillJl back the 
aped of the development of Delhi II a whole a other facilities 
like transport win also have to be provided. It 



148 

8.35 In 10 far as Government assistance is concerned. the following 
views were expressed by the representative from DDA during evidence:-

"Relocation of Ihuggi Ihompri should be considered as an urban 
poverty aDeviation programme witb a sizeable input froiD the plan 
assistance. Poverty alleviation. in aU situations. has been mostly a 
Government programme. It has to be subsidised. It is not within 
the realm of DDA to tackle it at their own level. Hon. Members 
have rightly said that the problem is of such magnitude. Indirectly. 
Planning Commission will have to come to the assistance of the 
Urban Poor." 

8.36 Since the cost escalation. right from the land resource to the 
development of land and provisioning of infrastructure, is enormously 
high. the Committee desired to know as to how the objective of 
resettlement of JJ dwellers could be achieved with the meagre re.sources. 
In this connection. the representative from slum and 11 Deptt. stated 
during evidence:-

"There has to be some kind of crousubsjdisation system where by 
you usc land as a resource and then this land will generate 
hundreds of crores of rupees. Thjs money can be used to cross 
subsidise the urban poor resettlement prc)gramme. Someone bas 
mentioned about the encroachments in commercial places such as 
Nehru Place. Pahar Ganj etc. If these lands arc taken over. you 
can take care of entire reaettlcment of thcso jhuggi clusters and 
you can also generate more money whieb can be used for the rest 
of the infrutructure development works. 
So. my submission is that lOme .crious financial mechanism of 
cross aubsidisation should be worked out". 

Permukd SqUlllting Zona lor I~U,ibk SqlUllttl'l 

8.37 The MinistrY in a note to the Committee have atated that the 
scheme of relocation. has been discussed at various forums in Delhi 
Government and Ministry of Urban Development. The experiences have 
sbown that it is difficult to obtain vacant latJd pockets after resettlement of 
eligible families and it is estimated tbat on ali average about 30 to 40% of 
the familics in a JJ cluster are iheli,ible. Moreover. city is facins serious 
problems of jhuggics Iof:atcd 10 parka. road aidealbcl11l. footpaths. 
adjacent to drains etc. .for wblcb the land owninl A8tnc:iea are not in a 
poiition. to requcst for TCtetdemcnt due to ht,b _ of replu rllettlcDlcnt 
in "sitcs and serviced plots. A question hu arisea • to what .tepa should 
be takea by the concerned land ownina .scQclea to act tbeaI removed frOID 
the conc:enaed JJ clus&en. It may abo t»e ... ontioaocl daat ia cedaia Jbugie 
dusten·1DOftI thaD 60% 11"0 ineU~IO.ud ~ .... JM*d-a.soUi qucsdoa 
to the Authorldea. Eft.. when laeillible ~ reaaoved by utiUsinS the 
enfon:omeDl machlMI'J .~h familica .,W_.pre.d out a IOIDO alternatiw 
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sites. Already Administration is facing a lot of resistance from the 
ineligible families of Diplomatic Enclave. Push ... COO Complex. Pandav 
Nagar. Bhumiheen Camp, Slip Road for ITO. 

8.38 Keeping in view the position explained above, it is desirable to 
operate two-tier system for dealing with the jhuggi-households located on 
the project sites in parks, tot lots, road berns, footpaths. sides and drains 
etc. The eligible squatter families of project sites under clearance are to be 
provided with regular sites and serviced plQts 81 per approved policy and 
ineligible squatter families and other jhuggie families located on non-
project sites but otherwise their existence i. creating obstruCtiODl in city 
life and environment to be taken in the proposed complexes of permitted 
squatting zones for permitting them to re-erect their jhuggiesl'wormal 
shelters at an alternative sites wherein the minimum basic civic amenities 
approved as per norms of the scheme of Envoronmental Improvement in 
Urban Slum and its component scheme of construction of Pay & Use Jan 
Suvidha Complexes are to be provided. Subsequent maintenance of 
services wil~ be done by the local bodies. 

8.39 The concept of establishment of complexes of permitted squatting 
zones envisages carving out sites of 12.S sq. mtra. jhugics at an alternative 
land pocket for the families who are otherwise ineligible for relular 
resettlements as per policy provision of regular .itea and serviced plots 
under the schemes of resettlement of squatter families. 

8.40 The proposal for carving out of sites of 12.5 sq. mtrs. are provided 
to jhuggie households for relocation of jhupieslinformal shelters. there is 
also some scope for incremeptal housing by a squatter families 
subsequently as these settlement are ultimately bound to remain for an 
indefinite period. 

8.41 By planning layout for the permitted squattlna zones under the 
cluster court concept. it is expected that one can achieve Dluimum density 
between 350 to 375 dwelling units per hectares. 

8.42 Such permitted squatting zones will bave to be carved out in the 
different comers of the city where it is poaslble to provide the minimum 
basic infrastructure under the scheme of Bnvironmental Improvement ill 
Urban slums. The minilllum basic cMc amenities to be provided, will be at 
community level. 

8.43 Justifyina the need for squatting zones. the Director (SAl) of 
Municipal Corporation of Delhi, explained the position durina ovideace u 
follows: 

"The proposal regarding squattin, zonca Is to make altematlve 
arrangement for ineligible sq.-atten. We are carryina out clearance 0' a number of slums in Delhi. Wherever I SO for clearance of 
slums, I have lot to do the entire clearance in one go. If yo .. leave 
the ineligible category of people, then there is on _ of that Janel. 
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So, you bave to clear aU of them. You have to re-erect their 
jhuggies in some other place. After a lot of deliberations with 
various agencies we have prepared the policy. The Planning 
Commission has cleared this." 

8.44 In this connection, Secretary (Land and Building) of the 
Government of Ncr of Delhi informed the Committee as follows: 

"The Ncr Government haa suggested to the Union Government 
that the scbeme be further modified to provide for bolding zones, 
on which, on a more temporary basis, such persons, when shifted 
from one area, could be able to settle in another some 
arrangement is also required for squatter settlements. There sbould 
be'some planning for people who come to Delhi and who have no 
place to stay. A proposal in this regard wu made to the Ministry. 
The Ministry will answer regarding their own policy, but they have 
expressed some reluctance in the past because of its possible 
implications. The Ministry would have to allot land for a purpose 
like this." 

8.45 Enquired whether the cut off date of 31.1.1990 was likely to be 
extended, the Secretary, Ministry of Urban Affairs and Employment in his 
deposition before the Committee on 1.7.1994 informed: 

"At present, we have not taken any decision to extend tbe date 
beyond 31.1.1990. Earlior, it used to be 1985. After that, there was 
a lot of pressure exerted from various quarters to extend it upto 
1990. Some requests and demands have been made stating tbat the 
cut off date should be brought up to 31st March, 1994. But we are 
not agreeing at all. We have yet to look after those thousands of 
colonies which are already existing. We _~e not able to do that. If 
we take up another burden, it shall be infructuous. It wiU not be 
possible for the Government to do that. We are not in favour of 
extending the date. I do not know anything further in this regard. 
For tbe present, this is tbe policy." 

8.46 Reacting to the above proposal. the Secretary, Ministry of Urban 
Affairs and Employment deposed before the Committee durina the 
evidence: 

"Essentially, there is a practical solution to a practical problem. 
But we bave two categories of people, tbe eligible people and the 
ineligible people with a cut off date as 1990. We are not in a 
position to provide full relocation facilities to aU the eligible 
people. This is because that itself will be a major problem. In a 
nutsheU, tbcy have sent the proposal to make the ineligible people 
also quasi-elipble or in I ICRIC they also become eligible. They 
wiD be better off than the eligible category because tbey win be in 
Delhi itlelf. In • way, tbese Ire the few reservations whicb we 
have. It is only a pilot project ...... But lOple poino have been 
railed from the Ministry side saying u to who will bear the· cost of 
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land to be given to them. According to a rougb estimate, five 
hectares of land will accommodate about 2,000 squatter 
settlements. You will neeQ huge pockets of land and in Delhi land 
is very valuable. Once we give a commitment then it becomes a 
matter of right. That ia the root problem. Unless the migration is 
prevented, we cannot solve the problem." 

8.47 The Secretary added: 
"But now if we ta~e on the responsibility of not removing any 
squatter settlement without provldin, an alternative squatter 
facility, then it will become a very big problem in Delhi. Tbey 
must be relocated. There must 'be the financial capability and the 
infrastructural competence to accomplish this task. Otherwise, we 
may land up in major problem of undertaking this commitment." 

Fltltl lor JJ Dwellers 
8.48 It was apprehended that the 11 dwellers who were shifted from 

their clusters to distant places dispose of plots allotted to them and come 
back to the area where they were earlier squatting and rendering 
household services and/or doing other petty jobs In nearby local trading 
establishments. The Committee enquired whether it would be feasible to 
build multistoreyed flats for JJ Clusters on the same site or near their areas 
instead of giving them tenements or nats or plots at distant places. 

8.49 In reply, the Director (stums and JJ) of MCD in his evidence 
before the Committee submitted as follows:-

"In Delhi 98 per cent of the landa which are encroached by the 
Jhuggi-Jhompries are Government lands ....... Sometime back I 
made a submission that out of about 929 slum bastis, 180 slum 
bast is are mixed ones. I h~d identified in Delhi. I had requested 
tbe DDA that if they allow me in situ operation of it, they can be 
upgraded. They need not be shifted. But it could not be done 
because the DDA did not allow me. Because these are project 
lands, nobody in Delhi is either allowing upgradation or any sucb 
thing. If there is a project, the Government agency would not 
allow any kind of upgradatlon tn perpetuity. If any upgr.dation or 
lOme sucb tbing was allowed, again they would go to the court and 
get a Stay Order. These are the realities of the day." 

8.SO Expressing his views on the above suggestion, the Vice-Chairman, 
DDA Itated during evidence: 

"If there is a plot probably, the town-planners would not have 
agreed for the existence of a plot for the sake of a multistoreyed 
building for jhuai-jhompri clusters. The town-planning, the land 
pattern and the land on which Jhuggl-Jhompri clusters exist, should 
also be taken into consideration before we agree for such a thing." 

8.51 At the time of preparation of muter Plan, whether the Committee 
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enquired. the number of people to be relocated from JJ elusten was taken 
into account and some compromise had to be tnade for higher FAR. The, 
Secretary. Ministry of Urban Affairs and Employment submitted:-

"In Delhi. we have not really given that kind of consideration in 
OUf Master Plan as of today. But we are having a Mid-Term 
Review of the Master Plan as this particular problem Is assuming 
s\~ch serious proportions." 

8.52 The Committee desired to know whether construction of multi-
storeyed buildings for slum dwellers would be viable. The Secretary (Land 
and Building). Government of Ncr of Delhi submitt~ ... follows: 

"There would not be much increase in per acre density ..... we will 
have to invest money in construction on a much larger acale. It iI 
not commercially viable." 
•• •• •• •• 
"It would be a very good idea if it is made a self-financing scheme 
in the sense that it creates extra space. We can not only 
accommodate these people but also create residential space in the 
same plot which is sold to meet the cost of the project in such 
case. And it is something better that is being given. There is a 
possibility redevelopment in site by relaxing byelaws on building 
bigher constructions and fiqancing the development by selling parts 
of it and accommodating the people in the site." 

8.53 The Vice-Chairman. DDA in this collnection stated as follows: 

"Some ideas in this reprd havo been considered and thought 
about. What you are suggesting is that theae Jhuggi people can be 
rehabilitated by constructing four-storeyed 'building so that the area 
required for that would be much Ie... In the presept scheme. you 
will have to incur a limited expenditure. For constructing four-
storeyed building. in beginning you should have resourceS. And 
then. as Mr. Sagar has pointed. if it has to be made as self-
financing. they would like to have it on lome rental basis. ~ 

8.54 The representative added:-

"I think. it will not be workable. At the montent the economics iI 
totally against it. But the point is that it can, be thought of in 
certain places if lOme relOUrcea are available. 

And to make it a viable scheme. lOme agencies such u BUnCO 
have to come forward to give loan. I think, • GfOUI' caa ~ 
formed to find out whether this it viable. It is a desirable thiD8~" 
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8.55 The Secretary Ministry of Urban Affairs and Employment 
supplemented: 

"Thil is basically a town plannln, exercise. Allover the world, 
international agencies have considered it and by and large the 
experience of the internatloQal bodiel and even the State 
Governments in India is that it doel not always succeed for two or 
three reasons. One is that tho people would immediately sublet it 
and go back to the new jhJ.lggil ....... Tho other thing is their own 
occupational compulsions. Tbey aro not prepared to Itay in the 
tenement because they have lot COWl and buffaloes. They want a 
little space around them." 

8.56 The Secretary, Ministry of Urban Affairs and Employment 
summing up the views of the Goverment point-wise stated as follows: 

Ineligible people getting the benefitl 
Under the relocation scheme, the State Government is relocating 
the people who have set up their colonies before 1990. That is the 
social welfare programme. The Jhugai people are given alternative 
sites of 2S aq. meters in a newly relocated area so that they can put 
up a shelter for them, for which loan is given by HUDCO. It is 
purely a scheme introduced by the Delhi Administration. 
Constructing multi"toreyed tenementl 
AU the Slum Boards, whether it is in Maharashtra or Tamil Nadu, 
have been established for the construction of tenements. They took 
valuable land. In fact, in varioUi cities, prime locations have bccn 
taken for locating them. Consldcrin. the property and the rental 
values which are so high, the people would aet the money through 
renting and go back to the jhuUII. 
Slum improvement 
Wherever it is objectionable, we would remove and relocate them. 
Wherever it is unobjectionable, they can be allowed to continue, 
regularise it, give it a title and we give them basic serviCes like 
water and sanitation. But Delhi where the property value is so 
high, requires a project to relocate them. This can be examined in 
a selective manner but then it will be a town planning exercise. 
The property which is developed will fetch a high rent in Delhi. 
Even a basti will get a very high rent in Delhi. The rental value is 
10 high they would rent it out and use the money. 

8.57 The Committee are Informe" that at present about 9.50 Iakh 
popalatloa II resldlnl In area. desllnated a. slums notlned under the Slum 
Areal (Improvement Ind Cleannce) A~t. 1956. MOlt of the noHned .huld 
are concentrated In the waDed city and Its exten.lons. Slum and JJ 
Department or the MCD bas been operaUnl a scheme known a. Slum 
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Clearance Prolramme under which dilapidated ItructureslbuUdlnls are 
cleared and the afl'ected ramllles are rehouled ld tenements eonstructed at I 

the sites thus cleared or In other partl or the dty. 

8.58 Slum and JJ Department .. also at ~rftent 11I1Ul1n1 abd managlnl 
nllht shelter. at 19 locations for the btnent of about 3500 pavement 
dwellen out or 30,000 absolutely Ih~lterleal population bl tbe eaj»ltal elty of 
Deihl. 

8.59 The Committee further note that apart from sluma and pavement 
dwe11en more than 10 lakh persons are squlttlnl In about 1100 JJ dusten 
contalnlnl approximately 4.80 lakh jhuulea. 

8.60 As per rouKh estimates, about 2400 acres of Government land II 
under encroachment and out or this 459 Icres belona to DOA. 

8.61 The Committee are concerned tQ note that there hu been a 
phenomenal arowth or Jhual-jhomprl population durlnl the last two 
decades due to comln, of migrants to Delhi In learch of galnt'uI fmployment 
opportunities. These Immlarnnts encroacb upon public land and rrom 
squatter settlements as also exert tremendoul pressure on city resources 
causlna shortale or shelter and clvlc amenltlli aald lervlces. 

8.61 The Committee rearet to nnd that the Jhullies have been 
prollreratlnlin Deihl with passaae of eal=h year. As aaalnst 10,_ jhua1es 
In 1977, the number or Jhuales have Increased to 98,000 In 1981, 2,60,000 
In 1990. The maanltude or the problem bal aillumed alarmlna proportions, 
with more than twenty Iakh population IIvln, In about 1100 JbUIII-Jhomprl 
clusters in 4,80,000 jhuilies alalnst a total population of about JlO lakhs. 
The jhuUI population has Increased rrom 1.~ million In 1990 to about 
twenty lakhs In 1994. The Capital of the country touy Is dotted with jhua1 
clusters and every .btb person I. a jhuul dwell.r. ThUithe national 
Capital Is l'ast becominl a bll slum. 

8.63 The Committee thererore reet ttlat Governmettt need to take lOme 
concrete measures on • very Iarle Kale to tackle the mushroom arowtb of 
jhuul-jhomprl c1usten before the problem could assume unmanaseable 
proportions. 

8.64 The unauthorised construction and encroachment C)n Government 
land aU over the Deihl city hal become a well known phenomenon. Not only 
are MCD, NDMC, DDA land ownlnl alenclel and the police In the know of 
these agencies aided and abetted by undesirable elements are In connivance 
with each other In allowlna encroachment and unauthorised eGnstructions .to 
Irow. 

8.65 Due to enoromoul Influx of people troJD both urbaD and rural areal, 
the Deihl clty has already outgrown Its apadt)' and Is unable to expand 
more with the available resources. The COMmlt*ee red that It .. the time 
when Government Ihould shUD Its attitude btremalnlnl allent spectator to 
encroachments, make strlnlenl laWI to prevent Jhual-jhomprl dPlten from 
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&rowin, 10 Delhi and take deterrent action ... IOIt those settlna up Dew 
jhu&pes. 

8.66 Tbe current policy In relard &0- &be JJ dwellers II that on oDe band 
no fresh encroacbment shaU be permitted 01 publle-I ... d aDd 011 tbe other 
band r-ast encroacbments wblcb bad Men to ulstence prior ~ 31.1.1990, 
would not be removed wltbout provldlna- .Iternatlve squatter faciUty. For 
jhulll-jbompri clusten comlnl up after 31.1.1990, Government h .. no 
scheme lor rebabUltaUon. Wben luch "nds are required for uflent public 
purposes, the encroachments are to ~ removed. However, It hal been 
admitted by the representatives of the Government durlna evld~nce that 
such encroachen move to other lita and seJ up their Jhulala there. So the 
squatUnl and encroachment on Government land continue. 

a.67 The Committee note tbat one of reasons for the mushroom 1I'0wtb of 
jbuul-jbomprla, .. advanced b)' the Government, II the toUuslon or 
omclall wltb the JJ dwellers. The Commlttte are also Intorm~ that the 
prolramme relardina: removal of Jhu"I,. at Intlal stalel bad to be 
deferred/could not be carried out due to: (l) non-avaUablllty of poll~ force; 
(U) ltay orden Illued by the courts. and (III) hUman misery and hardsblp 
wlllcb would be faced by poor JJ dwellen. 

8.68 The Committee are not satlsned with the position stated by tbe 
Government on mushroon 1I'0wtb of JJ clusters. The Commlttt!e feel that 
the emel'lenee, Irowth and proliferation of JhUIII-Jhompriel wblch baa 
assumed alarmlnl proportioOl, with mort that 1 million people Uvlnl In 
4,80,000 Jbllllia aplnst a total population of about 11 anUllon Is a 
tatimon), to the c:ulpable nelUlence of t~ Government not only to contain 
wldespred lUep. oa:upatlon of vacant Government land ..... over the city but 
also to addrea Itself to the 1I'0wlni "etoand for bouslnl the poor In Delhi. 

'.69 The CommlUee are Informed that tor bIIprovemetlt of quality or life 
10 JJ dUiten the Government of National Capital Territory of Delbl bave 
• .rOpted a three pronpd ItrateaY-(l) reloatlonlresettlement of JJ dwellen 
raldlna before 31.1.1990 on laDd utamil), ,"ulred by land onIDa aaenda 
for executloD of • project of pnbllc pUrpoiI and wbet auee to bear their 
_Ibare towudl the COlt of resettlelDeIlt; (0) In-sUu upgtadatloa of JJ colonia 
wb ... die land owalna .pndet do Dot Dee4 the lanel In near tutnre; and 
(01) proYlllon of dvle amenltia In JJ elUiten wblch de) not faU In cateaorla 
(I) .nd (D) .bove. 

1.70 'I'beJ an further Informed tbat tbe ItfllteaY under the relocation 
scheIBe, cootemplatel development ot "'ea _nd serviced plots lDeasurlnl 
II Iq. IOta. with 7 sq. IOta. lb.... III thl "ndlvlded open courtyard on 
CJ1aIaer..Court-Town-House Pllllllll"J Contept fot resettlement of squatter 
fwpIIIes Accord.... to the MInistry t under tha. Kbeme, at the tInle or III 
......... 1990-91 InItIaIl, work tor development or 13,333 plotl was 
IDIdated and have been developed except 'or the provision of Infrastructural 
tadlltlea b1 DOA and MCD. However .. man)' .. 5101 squ.tter famWes 
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Including 670 riot atTected famlllet of November, 1984 have been relocated 
In Rohinl, Dwarka and Narela tiQ September, 1995. 

S.71 As regards upgradation of JJ colonie., the Committee Dote that al 
many u 784 familla have been covered '" .atIouI eglonle. and provided 
with basic civic amenltla after relaylnl 01 JhbgVJhomprles In modined 
layouts. 

S.71 In 10 far al third ItrattIY i.e. Improvement of JJ dusten by 
providing minimum basic amenltlel II concerned, the, find that the main 
facUlty of drinking water lupply hal been made available In mor. than SO% 
Jhuggl clulten. 

S.73 The C9mmlttee note that II per exlstlna three pronled stratelY 
which Is beIDa Implemented by the Government of National Capital 
Territory of Deihl, JhuUI Jhomprles that have come up after the cut ott 
date of 31.1.1990 have to be removed wUhout provldinl any alternative 
accommodation II and when they are detected. For the purpose, Special 
Vigilance Team. headed by ADM alongwltta representatives from Police, 
DDA, MCD, NDMC have been co~stltuted. 

8.74 Since the Dablllt, of relocation of tho ...... d of JJ dweUen WII stin 
exlsltng, the Government hu not taken any decision In favour of extending 
the present cut ott da~ i.e. 31.1.1990. 

8.75 The Committee are Informed that u~der the relocation eeheme It II 
very dlmcult to obtain vacant land pock,,, after reseUlement of eligible 
families. It Is estimated that on an avertle 30 to 40% of the famUlel_1n such 
JJ clusters are ineligible. To meet the Iltuatlon the Government of National 
Capital Territory of Delhi have forwarded I propo .. l for establishment of 
permitted squattlna zones for the dwellen which are Dot covered under the 
three pronled strategy of the Government of Nlltional Capital Territory of 
Delhi. The proposal of squattlna IOnet Which seeks to make alternative 
arranaements 'wID enable the ineligible squalUng lamUies allotment of plots 
meuurlng 11.5 sq. mtr •• with provision of water, electricity, toUets etc. In 
view of scarcity of land In Delhi for meeting the housing requirement the 
malter Is stated to be under consideration or the Ministry of Urban Attain 
and Employment. 

S.76 The CommlUee note that thoulb the Planninl Commission II stated 
to have cleared lbe proposal for the es~blllbment of holdlnl 10net, the 
Central Government do not seem to be In I •• our of luch a proposal on the 
aroundl that they were not In • poIltion to provide full reloeatlon fadlltla 
eYen to the ellalble Iquatten, 81ree!n1 to Jhe eslabUshment 01 lquatt1na/ 
boldlnl zona would mean more 01' leu, maklDa the Inen,lble squatten also 
eHalble for relocation. "Dlnelal capabllUy lnd antrutructural competence 
for undertaklnl the COfDmllment Ire the other reservatlOlll of the 
Government. 
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8.77 Directive prlnclples of State PoUcy inter alia enjoins UPOD the State 
to promote with special care the educational and ecoQomlc Interests of the 
weaker IectioD of the people and to relard tbe rall"'l of the standard of 
IIvIDl of Its people as amonl Its primary dulties. 

8.78 ProvisloD of housml Is the main Input for standard of Dvlnl of the 
people. HouslDl Include Dot only the s~elter structure but also the 
resldeDtiaI plot of land with its on-site serv'ces Ilke water, power, sanitation, 
etc. aDd the access to off-slte services like e4uc:atlon, me4lcare, employment 
opportunities aDd other urbaD amtDlties. 

8.79 Under the present relocation scheme for Iquatter famWes, the pocket 
of 5 hectares would provide for 1000 residential plotl of 18 square meten 
with 7 square meters for common courtyard few • humber of families. 

8.80 Accordlnl to the Government, ,Iz. of the rnldentlal plot wiD make 
dwelUDI unit lelf contained with 1n4epen.sent we, batbroom alld cook shelf 
OD the around floor. Such colonies are proWse4 to be developed with 
density or 100 dwellln& units per hectare aqd at tM .. ane time there will be 
provlsloD for basic services and urban amenities. 

8.81 UDder the permitted squatnnl zones hot only tbe inellalble squatter 
famlUes of the project site under clearance but also other JJ famUles located 
oD-non-proJect sites whose exlstence It creatln. obitruc:tloDi ... dty ure and 
environment, wiD be liveD sites or u.s squat. meten at tbe alter..-dve land 
pocket wltb permission to re-erect their Jbualelllnformal .bi!1ter. Such 
permitted squattlnllODes wDI achieve deDilly betwee .. 350 to 375 dwelUn, 
units per hectare. 

8.81 The Committee feel that tetlinl up or pertillUed squattlnl lones, 
Ipart from belnlllalDit the established policy fot JJ dwellen, wW result In 
bll Increase In the density exertlnl belV)' premare Od the services and 
Infrastructure like road, water, electricity, ItwI,e etc •. This will lead to a 
further deterioration of Uvi... c:opdltiolll In the city .... d without any 
perceptible ImprovemeDt In the s .. 04I ... d of Uvlna of the dlsadvantaled JJ 
dwellen. The Committee do _ approY_ the settlns up of permitted 
squattlna IODeI. 

8.83 Tbe Committee feel that takln. Into ~nllderltlon the human misery 
and hardship. belnl faced by the I"»Or JJ dwellers, the Goverpment sbould 
take the reapoDllbiUty at the earUest for ~e'r resettlement. Otberwlse, this 
problem as per put experieDce wUI agravate day-by-day. These people Dve 
In very bad coDditloD. It bu already become a bll problem and It could Dot 
be brushed HIde 0" the plea of pauclly ur resources. This problem has 
maDY facets aDd Deed bumane Ipproac,b. The task or resettletneDt or JJ 
dwellen beiDl oDefO" aDd chaDen&lna is daunllnl In Itselr for which 
cooc:erted efforts wW be needed to be made with areater pace. 

1.14 The Committee furtber note that cost of hUmaD resettlement In 
plaeel Db Delhi II very blah and land resources are scarce. Th, Committee, 
however, recommeDd that three-pronled s'ratel)' for resettlement of JJ 
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dwellen may be relaxed to the extent that an squatter families of the project 
sites under clearance Irrespective of their eUglblUty should be resettled 
under the relocation scheme and given residential plotl of the size of 18 Iq. 
meten on wblch sell contained dwelling units can be constructed. 

8.85 From the information furnished to them, the Committee rearet to 
find that as against the targets of relocation or 92,000 ram Illes durlnl the 
yearl 1990-91 to 1993-94, the phYllcal achievementl were JUlt 2990. They 
further find that no physical targets were ftxed ror the yean 1994-95 and 
1995·96 as resettlement of JJ families was linked to avaUablHty or serviced 
sites. So far (Sep. 1995) 5201 families have been relocated under the 
scheme. They were also Informed that work relaUnl to development of 8800 
plotl for squatten' re-Httlement was In proll"ess. 

8.86 ID view or the above, the Committee feel that If the pace with whleh 
the resettlement of squatten under the relocatioD scheme Is lolng OD, the 
completion of the scheme would be a distant reality. 

8.87 The Committee therefore, recommend that the Government should 
take up the matter with all agencies coDcerDed with the development and 
Iervldlll of plotl 10 that the resettlement 01 squatter famlUes under the 
relocation scheme may be dODe at a greater pace. 

8.88 Housing for (EWS) cateeory has received very low priority on DDA'I 
residential schemes forFlnl the economically weaker sections of the society 
to encroach UPOD aDy avaDable land. The Committee feel that provision of 
affordable houllng to weaker sections would 10 a 10DI way In preventing the 
growth of slums and JJ c1usten. The Committee, therefore, strea the 
paramount urgency of meeting the requirements of dwelling units for this 
cateaory of people. 

8.89 The Committee also Dote that the Government have undertaken mid· 
term review of the Master P1aD for DeIhI·lOO1. In that review, the 
Government should make specific provision ror houslnl the poor. 1be 
Committee recommeDd that lOme of the IanMreas In all Upcomlnl DDA 
coloalel mould be reserved and developed tor resettlemenM-elocatlon of 
these squtten. 

8.90 The Government may also examine the feasibility of constructlq 
multl-storeyed bulldlnp tor JJ dweOers In certaiD JJ areas under their 
eDcroachment by relaxlnl bulldlq bye-laws as It would not only 
accommodate more people but also create extra .pace whlcb eoald be 
utilised to generate resources tor .It·flnanclnl ot these multl-storeyed 
buDdinp. 

NEW DELHI; 
MtII'ch 5, 1997 

PludglUUl14, 1918(S) 

RUPCHAND PAL, 
CluUmuJlI, 

Estimlltu Comminee .. 





APPENDIX 1 

MINUTES OF SI'ITING OF THE ESTIMATES COMMITTEE 
(1993·94) 

Slxteeath Slttlaa 

The Committee At OD Wednesday. the 16th March. 1994 from 1500 to 
1630 houri. 

PRESENT 

Dr. Krupasindhu Bhoi- ChGirman 

MEMfJERI 

2. Shri Pawan Kumar Bansal 
3. Shri Chhitubhai Gamit 
4. Shri S.K. Gangwar 
S. Shri B.S. Hooda 
6. Shri Barelal latav 
7. Shri Dau Dayal Joshi 
8. Shri Hannan Mollah 
9. Shri Kabindra Purkayutha 

10. Shri Satya Deo Singh 
11. Shri Vishwanatb Shastri 
12. Shri Syed 'Shahabuddin 
13. Shri ~anku Ram Sodi 
14. Shri K.D. Sultanpuri 
15. Shri Braja Kishore Tripatby 
16. Shri Arvind Trivedi 
17. Shri Lacta Umbrey 
18. Shri Devcndra Prasad Yadav 

SECRETARIAT 

1. Shri Murari Lal - Ioint Sec ... lQry 
2. Smt. P.K. Sandhu - Deputy ~tIIry 
3. Shri R.C. Gupta - Under SkretIUy 
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WITNESSES 

Ministry 0/ Urban Affairs and Employmlnt 

1. Shri K. Padmanabhaiab-Secreqry 
2. Shri A.P. Sinha -Joint Secretary 

Delhi Dnelopnaml Authorily 

3. Shri S.P. Jakhanwal, Vice ChairmaD 
4. Shri H.D. Sharma, Engineer Metnber 
S. Shri K.N. Kbandelwal, Finlin~ Member 

Government 0/ Natiort4l Capital Territory 0/ Deihl 

6. Sbri Jagdisb Sagar, Scactary (Land. BidS.) 

Municipal Corporation 0/ Deihl 

7. Shri Subhuh Shann_, Commiaaloner 
8. Shri S.M. Haanaln, Chief Englneer(l) 
9. Shri Manji! Sinall, Director, Slum Win. 

DWS ci SDU 

10. Shri S. Prakash, Enpneer-in-Chief (Water) 

Deihl Ekctric Supply Undert4/cin, 

11. Shri S.P. Agarwal, Geaer .. Manaacr 

New Delhi Municipal COlUl&iI 

12. Shri Baleshwar Rai, Spedal Officer. 

2. At the' outset the Chairman wekonted ~ repretelltadv. of the 
MiDiItry of Urban Affairs and Employment, Deihl Development 
AllthOrity, Government of National Capital Terrltdty of Delhi, New Delhi 
Municipal CouncU, Munic:ipal Corporation of Delhi aad Pet1Ii Electric: 
Supply Undertaking to the .tttina of tbe Committee. 

3. The Committee toot onl evideoco of tile repreaent.Uvea of the 
Ministry of U .... Affai. _d Employaaent ... othen preaent OIl the 
lubject of Delhi DevelopDCnt A"thority. 
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4. The evidence was not concluded. 
S. A verbatim record of procccdinaa wal kept. 
The Committee then adjourned to meet IIgaln on 17lh March, 1994. 



APPENDIX tt 

MINUTES OF SIlTING OF nm ESTIMATES COMMITTEE 
(1993.94) 

SeveQteentb Sltuq 
The Committee sat on Thursday, the 17th March, 1994 from 1500 to 

1820 bourl. 

PRESENT 

Dr. Krupasindhu Bhoi- Ch4irrta4" 
MEM8S .. 

2. Shri Pawan Kumar Bansal 
3. Shri Chhitubhai Gamit 
4. Shri S.K. Gangwar 
S. Shri B.S. Hooda 
6. Shri Barelal Jatav 
7. Shri nau Dayal JOlhi 
8. Smt. Sumitra Mahajan 
9. Shri Hannan MoUah 

10. Shri Kabindra Purkayastha 
11. Shri Mohan Rawale 
12. Shri Satya Deo Singh 
13. Shri Syed ShahabuddiD 
14. Shri Manku Ram Sodi 
IS. Shri K.D. Sultanpuri 
16. Shri P.C. Thom .. 
17. Shri A'rvind Trivedi 
18. Shri Laeta Umbrey 

SECl'ETAIUAT 

1. Shri G.L. Batra - Addillon4/ Secrtltlry 
2. Shri Murari Lal - 1f'I,;t S«11tllr'Y 
3. Smt. P.K. Sandhu - l)epUIY $«rttary 
4. Shri R.C. Gupta - Undfr SecretlltY 

WITNESSES 

Ministry 0/ UrN" Alfllirs ",.d E"."/pYnI,nt 
1. Sbri K. Padmanabbaiab -8ccretaty 
Z~ Sbri A.P. SiQb. -Joint Secretary 

1M 
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Delhi Development A.uthority 
3. Shri S.P. lakhanwal, Vice-Cbairmaft 
4. Shri H.D. Sharma, Engineer Member 
S. Shri K.N. Khandelwal, Finance Member 

Government of N'ltional Capital Territory of Delhi 
6. Shri lagdish Sagar, Secretary (Land 8r. Bldg.) 

Municipal Corporation of Delhi 
7. Shri Subhash Sharma, Commissioner 
8. Shri S.M. Hasnain, Chief Engineer(I) 
9. Sbri Manjit Singh, Director, Slum WUll 

DWS & SDU 
10. Shri S. Prakash, Engineer-in-Chief (Water) 

Delhi Electric Supply Undertakln, 
11. Shri S.P. Agarwal, General Martaacr 

New Delhi Municipal Council 
12. Shri Baleahwar Rai, Special Officet. 
2. The Committee resumed ovidence of the representativCl of the 

Ministry of Urban Affllirs and Employment. belbl Developme~lt Authority 
and others on the subject and discussed tnatiers concenilng planned 
development of National Capital Teqitory of Deihl, housin •• Lutyen's 
Delhi, Nazul-I 8r. II Land, etc. in connection with ~amlnatiOD of DDA. 

4. The evidence was not concluded. 
S. A verbatim record of proceeding. was kept. 

The Committee then adjourned. 



APPENDIX III 

MINUTES OF SI'ITING OF "mE ESTIMATES COMMITI'Ee 
(1994-9S) 

Second SIUin. 

The Committee At on Thursday, the 30th June, 1994 from 1100 to 1300 
and lS00 to 1800 hOUri. 

PRESENT 

Dr. Krupasindhu Bhoi-Chairnuln 

MEMBERS 

2. Shri B. Akber Pasha 
3. Shri A. Asokaraj 
4. Shri Pawan Kumar Bansal 
S. Shri ABadi Charan Du 
6. Smt. Saroj Dubey 
7. Shri Chhitubhai Gamit 
8. Dr. Parshuram Gangwar 
9. Shri B.S. Hooda 

10. Shri Dau Dayal Joshi 
11. Shri K.M. Mathew 
12. Shri Kabindra Purkayutba 
13. Shri Mohan Rawale 
14. Shri S. Raychaudhuri 
lS. Shri Rajnath Sonkar Shastri 
16. Shri ~pal Sinp 
17. Slui Satya Dco Sinah 
18. Shri K.D. Sultanpuri 
19. Shri Arvind Trivedi 
20. Shri Leeta Umbrey 
21. Shri Sobhanadreeswara Reo V.deIe 

1. Shri Murui La1 
2. Shri K.L. Narana 
3. Shri R.C. Gupta 

- JolnJ SecrellUy 
Under ~elary 

- Under S«:relary 
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WITNESSES 

Ministry 0/ UrbD" Allain and EmploymelU 

1. Dr. J.P. Singh - SecNtllry 
2. Shri A.P. Sinha - JollU Seml(lry 

Delhi'l)evllapmmt Authority 

3. Shri S.P. Jakhanwal, Vice-Chairmu 
4. Shri H.D. Sharma, Engineer Member 
5. Shri IC.N. Kbandelwal, Financo Member 
6. Shri J.C. Oambhir, Commiaalonet 

Gove,."",.,,' 0/ Nlltio",.J Cllpual Ttrrllory 0/ Delhi 

7. Shri Jagdish Sagar, Secretary (Land cl Blda.) 

MunlclpGl Corporll/lon 0/ Deihl 

8. Shri Subhuh Shanpa, CommiaaiQD~r 
9. Shri S.M. Hunain, Chief &&lneer(l) 

10. Shri Manjit Singh, Director, Slum Wing 

DWS ct SDU 

11. Shri S. Prakuh, Engineer-in-Chief (Water) 

Delhi Electric Supply Under/akin, 

12. Shri S.P. Aggarwal, ':'(Jeneral Manlier 

New Deihl Munlc/plll Council 

13. Sbri Baleabwv Rai, Spccial"'Officer. 

2. The Committee took furthet evidence of the representatives of the 
'MiniJtry of Urball Affain and Employment, PDA and oth~n' on the 
.ubject of Delhi Development Authority. The main iupCl of diacullion 
were Manpower Management, land acq"lIltion and lntt.itruct1lral 
facilitiCl. 

3. The evidence WII not concluded. 

4. A ~atim record of proceed" .. WII kept. 

TIN Commltt« the" IIdjourned 10· m", II,. Oft 1" July, 1994. 



APP8NDIX IV 

MINUTES OF SI1TING OF TIlE ESTIMA. TES COMMl'ITEE 
(11)94.95) 

1bInl Slttlna 

The Committee ~t 00 Friday, tho lit July, 1994 from 1100 to 14SO houri. 

PRESENt 

Dr. Krupuindhu Bhoi-Clurlrmp,. 

M8M8EU 

2. Shri B. Akber Pulaa 
3. Shri A. AIokaraj 
4. Shri Pawan Kumar Banaal 
!. Smt. Saroj Dubey 
6. Shri Chhitubhai, Gamit 
7. Dr. Panhuram aaDpar 
8. Shri Dau Dayal JoAf 
9. Smt. Sumitra Mahajan 

10. Shri K.M. Mathew 
11. Shri KabiDdra Purkayutha 
12. Shri Mohaa Rawalc 
13. Shri Rajnath Sonkar Shutri 
14. Shri Rampal Sinp 
1S. Shri S4tya Dca Singh 
16. Shri K.D. Sultanpuri 
17. Shri P.C. Thoma 
18. Shri SobhaoadreClwara Rao Vadele 

1. Shri G.L. Batra 
2. Shri Munri Lal 
3. Shri K.L. Naraa, 
4. Shri R.C. Gupta 

SBCUTAlUAT 

- Additlo_ Stcre("" 
- 101m Slcret",., 

UlUln S«Jw." - U"',~ 
WmtJIIEI 

Ministry 0/ UrIM" AD." IfIUl E".,wymMl 

1. Dr. J.P. Sin,h 
2. Shri ~.P. Sinha, 
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Deihl Develop""'" Authority 
3. Shri S.P. Jathanwal, Vice-Chairman 
4. Shri H.D. Sharma, Enpneer Member 
S. Shri IC.N. IChaodelwal, Finance Member 

GOV,r7I1Mnt 0/ NGtioMl Ctlpilfll TtrrlJory 0/ Deihl 
6. Shri Jagdish Sagu, Secretary (Land cl Bldg.) 

Municipfll Corporlltioa 0/ DalU 
7. Shri S.M. Hanlin, Chief Engineer(1} 
8. Shri Manjit Singh, Director. SlUm Wing 

DWS & SDU 
9. Shri S. Prakuh. Engineer-in-Chief (Water) 

Delhi Electric Supply UlUlertIlJ:lq 
10. Shri S.P. Aggarwal. Geaeral Manaaer 

N,,, DMJd ltIakipfll CollllCil 
11: Shri Balcshwar RBi, Special Offlcer. 

2. The ~mmittee continued further oYidcDc::e of ... ....,....d ... of 
the Ministry of Urban Affain and Empl~yment. Deihl. De¥Olopanent 
Authority and othen on the .ubject of Delhi DneloplDORt A"tbority. 
Encorachment of land. Jhuui-Jhompry CIUtten and reaetdeaaent of J.J. 
dwellen were the main upecta that were discuue4. 
3. The evidencc wa not concluded. 
4. A verbatim record of proceedinp wa kept. 

TIw COI1UI&ittu tlwn GdjolU7Wl. 



APPENDIX V 

MINUTES OF SIttING OF THE ESTIMATES COMMlTrEE 
(1994-95) 

Se\'entb SlUm. 

The Committee sat on Thursday, the 27th October, 1994 from 1100 to 
1345 and 1500 to 1700 hours. 

PRESENT 

Dr. Krupasindbu Bhoi-ChIIlrnuln 

MBMDBJU 

2. Shri B. A"tbcr Pasha 
3. Shri A. Aaokaraj 
4. Shri Anadi Charan Do 
S. Smt. Saroj Dubey 
6. Shri Chllitubhai Oamit 
7. Dr. Parshuram Oanpar 
8. Shri Imcbalemba' 
9. Shri Barelal Jatav 

10. Sbri Dau Dayal Joshi 
11. Sbri Suraj Mandal 
12. Shri B.P. Mehta 
13. Shri Mohan Rawale 
14. Shri S. Raychaudhuri 
15. Sbri Rampal Singh 
16. Shri Satya Deo Sinah 
17. Shri K.D. Sultanpuri 
18. Shri P .C. Thoma 

1. Shri Murad Lal 
Si!CQTAaJAT 

- Jolitl s-,,,,,, 
2. Smt. P.K. Sudbu - DircftN 
3. Shri K.L. Naraoa - U,... Sect., 

WITH ... 
Mlni#ry 0/ UrlHut AJI-" _ BMpID",.. 

1. Dr. J.P. Sinp - SimIM1 
2. Shrl A.P. Sint.. - Iobf# s.c." 

.70 
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Delhi Development AU/hority 
3. Shri S.P. lakhanwal, Vice-Chairman 
4. Shri H.D. Sharma, Engineer Member 
S. Shri IC.N. IChandelwal, Finance Member 

Government 0/ Nt1.1io1llll Ct1.pitt1.l Territory 0/ Deihl 
6. Shri Jagdish Sagar, Secretary (Land & Bldg.) 

Munkipt1.l Corport1.lion 0/ DeW 
7. Shri Subhuh Sharma, Commissioner 
8. Shri S.M. Huoain, Engineer-in-Chief (I) 
9. Shri Manjit Singh, Director, Slum Wing 

DWS &f: SDU 
10. Sbri S. Pruuh, Engineer-in-Chief (Water) 

Delhi Electric Supply Undertt1.kin, 
11. Shri Subhash Sharma. General Manager 

New Delhi Municipt1.1 Council 
12. Sbri Baleshwar Rai, Special Officer. 

2. The Committee took further evidence of the representatives of tbe 
Ministry of Urban Affain and Employment, Delhi Development Authority 
and others concerned witb tbe subject of Delhi Development Autborit)' 
and discussed various matters sucb u land Use Polic)" Lutycn's Delhi. 
bousing, accountability etc. 
3. The evidence wu not concluded. 
4. A verbatim record of proceedinp wu kept. 

The Committee then t1.djoumed. 



APPENDIX VI 

MINUTES OF SITIING OF THE ESTIMATES COMMITTEE 
(1995-96) 

Tb1rd Slttlna 
The Committoc sat on Wcdnclday, tbc 14th June, 1995 from 1100 to 

1330 bours. 
PRESENT 

Sbri S.B. Sidoal - Clulirman 
MEMBERS 

1. Sbri N.S. Chaudbari 
S. ibri R..T. Cbaudbary 
4. Sbri Anadi Charan Das 
S. Ibri S.C. Dikshit 
6. Ibri R.. Jeevarathinam 
7. Sbri Balin Kuli 
8. Sbri Suraj Mandai 
9. Shri B.P. Mebta 

10. Sbri C.P. Mudalagiriyappa 
11. Shri Ramesbwar Patidar 
12. Shri Hari Kewal Prasad 
13. Shri B.L. Sharma Prem 
14. Ibri A. Venkata R.eddy 
IS. Shri D.M. Sadul 
16. Ibri CbattrapaJ Singh 
17. baD. irida Topno 
18. Sbri B.Ie. Tripatby 
19'. Maj. Gen. R..G. Williams 
20. Sbri D.P. Yadav 

SECRETARIAT 

1. Sbri S.N. Misbra - AddiliolUll Secrtl1l1j 
2. Sbri Raj Sbekhar Sharma - Uruler Secretary 
3. Sbri S.B. Arora - Assislant Director 

WI'INESSES 
Ministry of Urban AI/airs and Employment 
1. Dr. J.P. Singh, Secretary 
l. Sbri N.P. Singh, Additional Secretary 
S. Sbri M.S. Srinivasan, Joint Sceretuy 
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4. Shri Alhok Pahwa, Vice-Chairman 
S. Shri K.N. Khandelwal, Finance Member 
6. Shri R.L. Hans, Engineer Member 
7. Sbri K.J. Alphons, Commissioner 

GoverrllMlII 0/ NGtiontd CGpitlll Territory 0/ De/Jei 

8. Shri Jagdish Sagar, Principal Secretary 
9. Smt. Suman Swarup, Secretary (L&B) 

Municiplll Corportltioll 0/ Delhi 
10. Shri Subhasb Sharma, Commissioner 

11. Sbri S.M. Hunain, Engiaeer-iD.Odef (I) 
12. Sbri Manjit Singh. Director, .~Jum Wing 

DWS&:SDU .. 
13. Shri S. Prakash, Engineer-in-Chief (Water) 

Delhi Electric Supply UlIdertGlcillg 

14. Shri Satish Chandra, General Manager 

IS. Shri Balesbwar Rai, Special OffICer 

2. The Chairman welcomed the representative of the Ministry of Urban 
Affairs and Employment, Delhi Development Authority, Government of 
National Capital Territory of Delhi, New Delhi Municipal Council, 
Municipal Corporation of Delhi and Delhi Elcctric Supply Undertaking to 
the litting of the Committee. 

S. The Committce thcn took fnrtbcr oral evidence and dilcusaed VarioUi 
_peets of Delhi Development Authority. 

4. The evidence wu not concluded. 

S. A verbatim record of proceedings wu kept. 

TIN Committ. tMII Gdjaumed. 



APPENDIX VII 

MINUTES OF SITTING OF THE ESTIMATES COMMITTEE 
(199S-96) 

Fourth Slttlnl 
The Committee sat on Tuesday. the 25th July. 1995 from 1500 to 17S0 

hours. 
PRESENT 

Shri S.B. Sidnal - Chair",.,. 

2. Shri 'N.S. Chaudhari 
3. Shri Anadi Charan Das 
4. Shri S.C. Dikshit 
S. Shri Balin Kuli 
6. Shri Anand Ratna Maurya 
7. Shri C.P. Mudalagiriyappa 
8. Shri Ajoy Mukhopadhyay 
9. Shri Rameshwar Patidar 

10. Shri Hari Kewal Prasad 
11. Shri B.L. Sharma Prem 
12. Shri S. Raychaudhuri 
13. Shri Chinmayanand Swami 
14. Shri B.K. Tripathy 
1S. Shri S. Vapela 
16. Shri B.L. Verma 
17. Maj. Gen. R.G. Williams 
18. Shri D.P. Yadav 

MEMBERS 

SECRETARIAT 

1. Shri S.N. Mishra - Addition,,1 Secreto.ry 
2. Smt. Roli Srivastava - Joint Secreto.ry 
3. Shri K.L. Naranl - Deputy Secreuuy 
4. Shri Raj Shekhar Sharma - Under ~lCNto.ry 
S. Shri S.B. Arora - Assist"nt Director 

WI1NEISES 

Ministry of Urb"n. AI/ain l1li4 Employment 
1. Shri C. Ramachandran - Secretary 
2. Shri N.P. SiDJh - Additional Secretary 
3. Shri M.S. Srinivasan - Joint Secretary 

174 



175 

DeNai Development AU/hority 
4. Shri Anil Kumar - Vice-Chairman 
5. Sltri K.N. Kbandelwal- Finance Member 
6. Sbri K.L. Hans - Engineer Member 
7. Sbri 1.K. Puri - Cbief Accounts Officer 

GOllUlIIMnI 0/ National ClI.pilGl TmiWry 0/ Delhi 
8. Sbri Jagdisb Sagar, Principal Secretary 
9. Smt. Suman Swarup, Secretary (lAB) 

MunicipGl Corporation 0/ Delhi 
10. Sbri Subbash Sbarma, Commissioner 
11. Sbri Manjit Sinp, Director, Slum Wing 
DWSclSDU 
12. Sbri S., Prakash, Engineer-in-Cbief (Water) 
Delhi Electric Supply Undertaking 
13. \bri Satish Cbandra, General Manager 
N,ew Delhi ,Municipal Council 
14. Sbri Baleshwar Rai, Special Officer 

2. The Chairman welcomed the representative of the Ministry of 
Urban Affain and Employment, Delhi Development Authority, 
Government of National Capital Territory of Delhi, New Delhi Municipal 
Council, Municipal Corporation of Delhi and Delhi Electric Supply 
Undertaking to the sitting of tbe Committee. The Committee tben took 
further evidence on the subject of DDA and discussed various aspects 
concerning DDA. 

3. The evidence was not concluded. 
4. A verbatim record of proceedings was kept. 
The Comminee then adjourned to nuet GgGin on 26th July, 1995. 



APPENDIX vm 
MINUTES OF SITIINO OF TIlE ESTIMATES COMMITrEE 

(199S-96) 
FIfth Slttlnl 

The Committee aat on Wednesday, the 26tb July, 1995 from 1100 to 
1430 bours. 

PRESENT 
Shri S.B. Sidnal - CMimum 

MEWBERS 

2. Sbri N.S. Cbaudbari 
S. Sbri S.C. Diklbit 
4. Sbri Balin Kuli 
•. 8bri Suraj Mandai 
6. Sbri Anand Ratna Maurya 
,. Sbri Ramelbwar Patidar 
8. Ibri Marl Kewal Praaad 
p. Sbft Cbimnayanand Swami 

to. lCum. Frida Topno 
11. Ibri B.K. Tripatby 
12. Shri B.L. Venna 
0. 1Mj. Oen. R.O. Williams 

SECIlETAlUAT 

t. Slot. Roli Srivutava - Joint Secretary 
I. Shri K.L: Naran, - Deputy Secretllry 
3. Sbri Raj Sbekhar Sharma - Under Secretllry 
4. Shri S.B. Arora - A&rLstllllt Director 

WrnfElSES 

MinLstry 0/ UrlNua ADIIi" lind EmployrMlIl 
1. Sbri C. Ramachandran - Secretary 
.. Ibri N.P. SiDJh - Additional Secretary 
,. Sbri M.S. Srinivuan - Joint Secretary 

DeW Dnelopmelll AutlJorlty 
4. Shri Allil Kumar - Va-Chairman 
S •. lhri K.N. Khandelwal - Finance Member 
6. Shri R.L. H .... - EaJinoer Member 
1. Sbri K.K. Sharma - Commillioner 
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8. Shri S. Roy - Commissioner 
9. Shri P.K. Mehta - Chief Vi,ilance Officer 

Government 01 National CapiJal Territory 01 /HUt; 
10. Shri Jagdish Sagar, Principal Secretary 
11. Smt. Suman Swarup, Secretary (L&B) 
Minicipal Corporation 01 Delhi 
11. Shri Subhash Sharma, Commissioner 
13. Shri Manjit Sin,b, Director. Slum Wing 
DWScflSDU 
14. Shri S. Prakash, Engineer-in-Chief (Water) 
Delhi Electric Supply Undertaking 
15. Shri Satish Chandra, General Manager 
New Del~i._ Municipal Council 
-'t6~~·SJui B8Ieshwar Rai, Special OffICer 

2. The Committee continued oral evidence of tbe representatives of tbe 
liIliniltry of Urban Affairs and Employment, Delhi Development Authority 
and other C!JDCerned DepartmentrOrganlsatioaa in connection with the 
examination of Delhi Development Authority. 

3. 1be evidence was concluded. 
4. A verbatim record of proceedings was kept. 

TM Co""";"" tbUl IUljoMTMd. 



APP~DIX IX 

COMPOSITION OF THE ESTIMATES CQMMITTEE 
(1993-94) 

Dr. ICrupasindhu Bboi-CIuUrmtlIl 

2. Shri Pawan Kumar Banaal 
3. Sbri Cbbitubhai Oamit 
4. Sbri Parshuram Ganpar 
S. Shri S.K. Oangwar 
6. Shri B.S. Hooda 
7. Shri Imchalemba 
8. Shri Barelal Jatav 
9. Shri R. Jeevarathinam 

10. Shri Dau Dayal Joshi 
11. Smt. Sumitra Mabajan 
12. Sbri Hannan MoUah 
13. Sbri Rupchand Pal 
14. Shri B. Akbar Puha 
15. Shri Kabindra Purkayutba 
16. Sbri Mohan Rawale 
17. Sbri Satya Deo Sinah 
18. Shri Rajnatb Sonkar Shatri 
19. Shri Viahwanatb Sbutri 
20. 'Shri Syed 'Shahabuddin 
21. Shri Manku Ram ~ 
22. Sbri K.D. Sultanpuri 
23. Shri C. Sreeliivauan 
24. Shri K. SUreab 
.25. Sbri P. C .. Thoma 
26. Shri Braja- KiShore Tripathy 
27. Shri Arvind Trivedi 
28. Shri Leeta Umbrey 
·29. Sbri Devendra Prasad Yadav 
30. Shri K.P. Reddaiah Yadav 
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1. Shri G.L. Batra 
2. Sbri Mui'ari La) 
3. Smt. P.K. Sandhu 
4. Shri R.C. Gupta 
5. Shri S.B. Arora 
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SECRETARIAT 

-I- AtidmoM' ~cre'ary 
Jol", Seefe/dry 

... Deputy Secreta,." 
U"der SecrelllTy 

- Committee Offiur 



APPENDIX X 

COMPOSmON OF THE ESTIMATES COMMI1TEE 
(1994-95) 

CHAIRMAN 

Dr. Krupasindhu Bboi 

MEMBERS 

2. Shri B. Akber Pasha 
3. Shri A. 'AlOkaraj 
4. Shri Pawan Kumar Bansal 
5. Shri Anadi Charan Das 
6. Shrimati Saroj Dubey 
7. Shri Chhitubhai Oamit 
8. Dr. Parshuram Gangwar 
9. Shri Bhupindcr Singh Hooda 

10. Shri Imchalemba 
11. Shri Barclal Jatav 
12. Shri Dau Da)'a1 Joshi 
13. Shrimati Sumitra MabaJan 
14. Shri Suraj Mandal 
IS. Shri K.M. Mathew 
16. Shri Bhubaneshwlt Prasad Mehta 
17. Shri Ajoy MUkliopadhyay 
18. Shri Kabindra Purkayastba 
19. Shri Mohan Rawale • 
20. Shri Sudanall Raychaudhuri 
21. Shri K.P. Rcddaiab Yadav 
22. Shri Rajnath Sonku Shastri 
23. Shri Rampal Singh 
24. Shri Satya Dco Sinlb 
25. Sbri K.D. Sultanpurl 
26. Sbri .P.C. 'Thoma 
27. Shri Arvind Trivedi 
28. Shri Laeta Umbrey 
29. Shri Sobbanadroelwua R80 Vadele 
30.' Shri Devendra Prasad Yadav 
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SECRETAJUAT 

1. Shri G.L. Batra - Additional S.cnllJry 
2. Shri Murari Lal ~ 101111 Secrttary 
3. Smt. PoKo Sandhu Dlnctor 
4. Shri K.Lo Nuang De~UIy StCf't/ary 
S. Shri RoC. Gupta Undtr Sten,ary 
6. Shri Raj Shekhar Sharma Under Stertlary 



APPENDIX XI 

COMPOSITION OF mE ESTIMATES COMMITTEE 
(1995-96) 

CHAIRMAN 

Shri S.B. Sidnal 

MEMBERS 

2. Shrt N.S. Chaudhari 
3. Shri R.T. Chaudhary 
4. SOO Anadi Charan Das 
5. Shri S.C. Dikshit 
6. Shri R. Jeevarathinam 
7. Shri Balin Kull 
8. Shri Suraj Mandai 
9. Shri K.M. Mathew 

10. Shri Anand Ratna Maurya 
11. Shri B.P. Mehta 
12. Shri C.P. Mudalagiriyappa 
13. Shri Ajoy Mukhopadhyay 
14. Shri P.O. Narayanan 
IS. Shri Rameshwar Patidu 

·16. Shri Hari Kewal Prasad 
17. Shri B.L. Sharma Prem 
18. Shri S. Raychaudhuri 
19. Shri A. Venkata Reddy 
20. Shri D.M. Sadul 
21. Shri Chattrapal Sinlh 
22. Shri Chinmayanand Swami 
23. Kum. Frida Topno 
24. Shri B.K. Tripathy 
25. Shri S. Vaghela 
26. Shri B:L. Verma 
27. Maj. Gen. R.O. William. 
28. Shri D.P. Yadav 
29. Shri Ram Sharan Yaciay 
-30. Vacant 

, Dr. XnIpIIIiDdbu Bboi c:eIIIId &0 be Member of the ~ Q)qIaduee w ••• f. 9.5.1995 
OOIIIeCIlIIIlt OIl Ilia raipatioa from Sadma.. Con!mIttee. 
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SECRETARIAT 

1. Shri S.N. Misbra 
2. Shrimati Roli Srivastava 
3. Shri K.L. Narana, 
4. Shri Raj Shekhar Sharma 

Additional Secretary 
Joint Secretary 
Deputy Secretary 
Under Secrelilry 

5. Shri S.B. Arora - Assistant Director 

6'MZ/U/I'-lJ.A 
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APPENDIX XII 

STATEMENT OF OBSERVATIONSIRECOMMENDATIONS 

Para 
No. 

2 

1.10-
1.11 

1.12 

---_ .. _--------------
ObservationslRccommendations 

3 

In order to regulate the development of Delhi in a 
planned manner, Delhi Development Authority has 
been constituted under the Delhi Development Act, 
1957 consisting of 13 Members, namely, Chairman, 
Vice-Chairman. a Finance and Accounts Member, an 
Engineer member, two representatives of the 
Municipal Corporation of Delhi, three representatives 
of the Metropolitan Council. three other persons to 
be nominated by thc Central Government and 
Commissioner of Municipal Corporation of Delhi. 
Out of these 13 members. five elected public 
representatives are not represented on this Authority 
since 1990 nil the Municipal Corporation of Delhi was 
superseded In 1990 and ,he Metropolitan· Council 
became functus ufficio with the repeal of Delhi 
Administratioll Act. 1%6 by the Government of 
National Capitul Territory of Delhi Act, 1991. 
D.D.(Amendmcllt) Act. 1996. enacted recently, 
however, provides for representation of three 
Members of National Cupitlll Territory of Delhi to 
the Authority. 

In the light of Delhi Development (Amendment) 
Act, 1996 the Committee expect that three elected 
representatives from the Legislative Assembly of tbe 
National Capital Territory of Delbi will now be 
associated with the Authority as early as possible. 

The Committee also feel that there is need for 
representation of Members of Parliament on tbe 
Authority. 

At present. the post of Engineer Member is vacant 
since December. 1994 on the expiry of three yean 
term of the former Engineer Member. A proposal for 
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1.24-
1.25 

1.26-
1.28 

185 

3 

appointment of the senior most Chief Engineer of 
DDA as an Engineer Member in the Authority is 
under considcration of the Government. The 
Committee desire thot Government should· take 
action well in advlln(:e for filling up. the post of any 
member of the Authority falling vacant in future. 

The Committee note that as the statutory 
provisions under the Delhi Development Act, 1957, 
the primary object of DDA is to promote and secure 
planned development of Delhi. To this end the 
Authority has been entrusted with three basic 
functions viz. planning and development; 
construction of houses; and protection of land and 
management. 

There is no denying the singifieant role of DDA in 
the planned development of Delhi. Rather the city of 
Delhi owes its survival to the good work done by 
DDA. However, increasing number of slums and 
large scale encroachments of public lands has earned 
the capital city of Delhi, the distinction of being the 
fourth largest slum-infcsted city. Spatc of iIIcgal and 
unauthoriscd colonies havc hampercd thc systematic 
and planned growth of Delhi, that too in spite of the 
enactment of 0 statute for the specific purpose of 
development of Delhi according to thc plan. The 
Committee, therefore, desire that necessary 
corrective '1'l"lL'lUrCS he token immediately to prevent 
the unabaled growth of slums, encroachment of 
public land and other unauthorised activities. 

The Committee note that Cabinet had taken a 
decision in August, 1987 to restrict DDA's functions 
to it's original mandate of planning. Pursuant to the 
above Cabinet decision divesting DDA of house 
building activity and setting up of a separate Houling 
Board as recommended by the Cabinet bas, however, 
been kept pending as according to the Ministry, 
DDA is legally committed to liquidate those 
registrants awaiting houses. 

Cabinet's decision to set up a new Housing Board 
after trifurcation of the functions of DDA, was taken 
up as far back as in 1987. The Committee is, 
however, not happy at all with the slow pace of 
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construction of houl'IclV'fhlts for allotment to wait-
listed registrants. AII-uut efforts should have been 
made to construct and allot the houses to the wait-
listed registrants by this time. 

There hali already I~cn inordinate delay of nine 
years in the implementation of tbe Cabinet decision. 
During this intervening period of nine years, there 
have been new housing schemes floated by DDA in 
addition to already wait-listed registrants. The 
Committee desire that Government should examine 
the feasibility of setting up of a new Housing Board 
pending construction of flats for allotment to wait-
listed registrants by DDA and also transferring the 
DOA's liability of allotment of flats to wait-listed 
registrants to the new Housing Board. The 
Committee also desire that in the meantime, 
formalities and modalities for setting up of Housing 
Board, • should be taken up simultaneously. The 
Committee would also like to be apprised of the legal 
opinion in this regard. 

5 1.44-1.46 The Committee notc that under Section 7 of DD 

• 

Act, 1957, first Mostcr Plan for Delhi called MPD-
1962 was formulated Hlld enforced with effect from 
1.9.1962 projecting Delhi's population and land 
requirement for various u5es/nctivities upto the year 
1981. They regret to nole thnt though the exercise to 
review the MUlilter Plun WIlS tnken up during 1960's 
the modifications proposed to be made therein were 
published only in April. 1985 for inviting public 
obJections/suggestions. What is still more distressing 
to note is that modified/revised MPD-2001 for the 
period 19&1-2001 came into force only on 1.8.1990 
i.e. after the lapse of about half of its period. Present 
Master Plan for Dclhi-2001 is based on extensive 
modifiC6tioPs of Delhi Maste .. Plan 1962. carried out 
during 1980's. 

The Committee do not approve of the apathy 
shown by DDAlOovcrnment in the inordinate delay 
in formulation 8,1(;1 fina~~afion of luch an important 
JSolie)' document which is designed for the systematic 
development of the cjtr: 
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-----------_._--_._ .. _------------

At this !ltllgc. thc Committee recommend that in 
the light of experience gained by DDA and the 
Government. work relating to preparation and 
formulation of the Muster Plan as also of zonal plans 
for the period beyond 20U 1 may be taken up in right 
earnest so as to ovoid inurdinate delay as happened 
in the past. Not only the Master Plan but also the 

. 'Zonal Plans should be finalished much before 2001 
AD so that they may be followed and implemented 
with effect from 200t AD. 

6 1.47-1.51 The Committee note that MPD-2001 envisages a 
number of action pions which inter·alia includes 
development of 20,000 hec. of land, decentralising 
economic activities, development of multi-model mass 
transport system, urban rcnewal plan for 'special 
area', conservation of urban heritage including 
'Lutyen's Delhi'. planning projection of 80,000 
dwelling units per ycar, manifold increue in the 
infrastructure, etc. 

The Committee do not wish to go in detail of each 
and every aspect of the Master Plan and to find out 
the deficiencies and shortcomings in the 'progress 
made so far but they regret to observe that the 
achievementll arc wuy behind the anticipated 
progress. 

Since the period left for the completion of MPD 
2001 is very short, the Committee recommend that 
DDA should gcar up its machinery to achieve the 
dcaired targets/objectives enumerated in the Master 
Plan. On perusal of point-wise progresalaction taken 
on some of the objcctives enumerated in the MPD· 
2001, the Committee feel that replies of tbe 
Government on the achievements are not only far 
from satisfactory but also evasive which cannot but 
be deprecated. 

Growth Centres in rural areas of Delhi are still at 
the plannina stage in MCD. MPD-2001 wer alia 
mentioDi 'facilities for safe cycle movement'. No 
action seems to have been taken by the Ministry to 
fulfil the objective of providing better environment 
for cyclists. Further, MPD-2001 hu projected an 
additional requirement of 16.2 lakh dwelling units 

." 
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7 1.52·1.53 

8 1.54·1.55 
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between 19M1·20()1. However. the Ministry's reply 
only mentions that the projection is to be 
implemented by various agencics including DDA. 
There is already an acute housing shortage in the 
capital and it WK.'! guining liCriousness with each year 
pusing. Dclny in building up all the district 
commercial centres may be due to expectation of 
money·spinning by DDA which may encourage illegal 
commercialisation and encroachment. Keeping in 
view the projected requirement by 2001, the 
availability of essential services (water supply, 
sewerage disposal, electricity etc.) is also not at all 
satisfactory . 

The Committee desire that achievements/progress 
on the objectives laid down in the MPD·2001 by 
various implementing agcncies should be closely 
monitored at the level of a senior officer not below 
the rank of Joint Secretary of the Ministry. 

The Committee arc informed that after formulation 
of Master Plan, DDA prepares draft Zonal Plans and 
publish the same under Section 10 of DD Act 1957 
for' inviting public objections/suggestions. They are 
constrained to find thut the notifications inviting 
public objections/suggestions jn respect of the zonal 
plans were published only in 1994 and 1995. What is 
still more intriguing is to find that the Screening 
Board, constituted 10 examine and consider the 
objections/suggestions, docs not seem to have made 
recommendations for modification in any of the zonal 
plans so far. 

Disapproving the inordinate delay in the 
formulation of zonal plans, the Committee 
recommend that finalisation of these plans may be 
aceorded priority and taken up for implementation in 
such a way so that thc progress in the achievements 
of the desired objectives is completed within the 
period of MPD·2001. . 

The Committee also find tbat a number of 
amendments Bnd changes in land use pattern under 
Section llA of the said Act have been 
recommended by the Authority and sent to the 
Government of India for final issue of Notification. 



189 

1 2 3 
-----------_._--_._._----------

The Committee Icove it at the prudence of the 
Government of·· Indin to approve such of the 
amendmentslclumgcs in IlInd use pattern proposed! 
recommended by the Authority within the framework 
of the Mu"tcrlZonlll plnns. They however, have 
reservations in the change of land we from (i~' aI 
use' (Ii) 'green' and (iii) 'recreational' to oth 
like commercial/residential, etc. Delhi is air y a 
highly polluted city in the country. AI green bolts 
and recreational areas which function u lungs and 
help maintain pollution free environment essenl,ial for 
healthy growth of citizens in the city, it is im,*rative 
that there should be no tampering with arell 
earmarked 'green' ond 'recreational' in the Muter 
Plan. The Committee, therefore, recommend "that no 
change of land use from 'green' and 'rc::.s:onal' 
should be allowed. The Committee also that 
instead of adopting ad hoc approach on case-by-case 
basis, definite· guidelines may be laid down for 
change of land usc keeping in view the realialic and 
practical needs of Delhi city and its people. 

9 1.71-1.72 The Committee arc informed that in MPD-I962 
there was no mention of Lutyen's Bungalow.Zone, a 
low density garden city bungalows below tree height 
except recommending for judicious raising of the 
density in the uren. The MPD-2001, notified on 
1.8.90 made special provisions for the conservation of 
tree studded bungalow character of Lutyen's Delhi. 

Agreeing with the provisions made in MPD-2001, 
the Committee desire that the preservation and 
maintenance of basic character of Lutyen'. Bungalow 
Zone i.e. tree studded bungalows below tree height 
may be ensured so that 'Lutyen's Delhi' continue to 
bold a place of pride in the Capital cities of tbe 
World. The Committee also desire that modificationl 
amendment may be carried out in the Master Plan 
for Delhi, 2001 making specific provision b",ing any 
construction of multi-storeyed buildings .i~utyen's 
Bungalow Zone. 

10 1. 73-1. 7S The Committee note that restrielons exist 
confming reconstructionsladditionlalte,ation on 
bungalow plots to the parameters III existing 
bungalows with respect to coverage, FA. and height 
etc. The Committee desire that these restrictions 
should be scrupuloullly implemented. .' 
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At prescnt ~DMC, a local civic body is responsible 
for sanction of building plans for construction and 
enforccmentof norms prescribed by DDA in 
Lutyen's Bunaalow Zone. The Committee desire that 
before iuuin, sanction to bulldln, plana for bungalow 
plota or for makina any reconstruction!addition! 
alteration on bungalows In Lutyen's Bungalow Zone, 
NDMC should also seek prior concurrence of the 
, Authority' . 

The Cominittee further recommend that NOMC 
should conduct a survey of all high risc buildings and 
bungalows in the Lulyen's Delhi Area in order to 
find out any violation of the prescribed norms and 
take appropriate action against such violations. They 
would like to be apprised of the outcome of such a 
survey. 

The Committee note that lands in Delhi are 
acquired under the deleaated authority by the 
Government of National Capital Territory of Delhi 
(NCTD) under the provisions of Land Acquisition 
Act, 1894 and subsequently possession of such lands 
is made over to DDA under Section 22 (1) of Delhi 
Development Act, 19S7 for the planned development 
of Delhi. Under Section 4 of the Land Acquisition 
Act, 1894, the Government announces its intention to 
acquire the land and under Scc'tion6, it announces its 
decision to Rcquire the land. At present, the entire 
acquisition process is to be completed within a period 
of three years. In this (.'Onnection, the Committee 
find that about 174292 acres of land under Section 4 
and about 1039S8 acres of land under Section 6 of the 
Land Acquisition Act, 1894 has been notified, but 
rearettably possession of only 59,542.78 acres of land 
has actually been given to DDA upto December, 
1995. The rest of the lunds is stated to be either at 
different stages of acquisition/transfer of possession 
to DDA under Section 22 of DD Act or is heavily 
built up preventing take over consequently resulting 
in its formal denotification in some cases also. Some 
of the lands under dispute are also under litigation. 
The Committee are dissatisfied with th~present pace 
of land acquisition by NCTD and its subsequent 
transfer to DDA, as only about 50% of land decided 
to be acquired by NCTD has been tra1lJferrcd to 
DDA ., far. The Committee feel that in view of the 
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increasing shortage of dwelling units for the vast 
population of Delhi urgent steps should be taken by 
the Ministry of Urban Affairs and Employment! 
DDA to penuade the Government of NerD to take 
suitable measures for acquisition and transfer of land 
to DDA to fulfil the hOllAing requirement in D~lhi. 

The Committee also desire tbat a realistic 
assessment of the requirement of land may be made 
by DDA and intimated to tbe Government of Nero 
for acquisition. 

Before going in for acquisition of land, it should be 
ensured that the land is actually required for some 
public purpose. It should also be ensured that 
sufficient funds for payment of compensation to the 
farmers for acquisition of their land and for the 
development of land/taking up the projects are 
available with DDA. The utilisation of land acquired 
so far may also be inlimated to the Committee. 

It is astounding to find that DDA has no 
information about the land for which money has 
actually becn remitted. The Committee can not but 
deprecate the ignorance of DDA when it said that 
"money is deposited into the revolving fund and 
therefore it is not posllibJc to Indicate for how many 
acres money has been remitted." 

In the absencc of such II data. the Committee feel 
that any kind of misappropriation or irregularities in 
accounts clIn nol he known. The Committee, 
therefore. recommend llaat DDA should maintain 
proper records of remittance of money from the 
revolving fund so that it is known to it for which land 
how much money has been paid and bow much more 
money is required to be placed in the revolving fund. 

The Committee are informed that physical 
possession of land measuring 13075 bigh .. wu taken 
over by DDA but the same has not been placed at ita 
disposal under Section 22(1) of the DDA Act, 19S7 
due to pending court cases for enhancement of 
compens.,iQn. In lOme other casca, the physical 
poaeuion of land meuurin& about 31530 highu 
could not be taken over by DDA due to area beiDI 
built up at the lite or for nonpayment of 
compenaation. The above poaition clearly indicata 
that over 44600 bigh .. of acquired land bu not been 
put to use because either DDA haa not taken over 
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the physical posscssion of the land or the land has 
not been placed Ilt its disposal. Further, as many as 
3136 cases of land acquisition involving cdnsiderable 
area arc reported to he pending in different courts as 
on 7.9.1994. Land'i in Delhi being vulnerable to 
encroachments. all such situations provide thriving 
ground for large scalc encroachments, unauthorized 
occupation and illegal construction especially, on 
lands notified for acquisition encouraged by 
complicity and collusion of officials of the 
Department concerned. 

The Government of Ncr of Delhi is the nodal 
agency for acquisition of land on behalf of DDA. 
The Committee appreciate the recent amendment 
made by the Government in Sections 4 and 6 of the 
Land Acquisition Act, 1894, thereby reducing the 
time of entire acquisition process to 3 years. Though 
it has now been made mandatory that notification 
under section 6 shall be Issued within one year of 
issuance of notification under Section 4 and the 
award shall be finalised within 2 years from the issue 
of notification under Section 6, the Committee find 
that upto December, 1995 possession of only S9,542 
acrea of land out of "bout 1,74,292 acres of land 
notified under Section 4 and about 1,03,958 acres of 
land notified under Section 6, have actually been 
given to the DDA. Lund in Delhi being scarce and in 
great demand, has become very precious. In this 
connection, given the I'Ill:t that a large number, of 
unauthorized constructions/colonies have sprung up 

. during the last two decades thus making a substantial 
area in Delhi virtually a 'slum', the Committee have 
their own apprehension that even after issue of 
notifications under Section 4. the land owners in 
connivance with the' authorities and unscrupulous 
elements deliberately raise unauthorized structures to 
frustrate acquisition of land under Section 6 of 'the 

. iaid Act and subsequently get it denotified 
clandestinely thereby badly defeating tbe objectives 
of planned development of Delhi. In the opinion of 
the COmmittee this is not a healthy state of affairs. 
They, therefore, desire that the Government of 
NerD, Ministry of Urban Affairs and Employment 
and DDA should lit tOlcthcr and devise lOme ways 
and means urgently to avoid lueh a lituation by 
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taking effective remedial measures to prevent 
unauthorized constructions coming up on the lands 
notified by the Govemment of NCTD under Section 
4 of the Land Acquisition Act, 1894 and facilitate its 
smooth transfer to DDA for construction of 
residential house!! and other purposes to fulfil the 
objectives of planned development of Delhi under the 
Delhi Development Act. 

15 2.27-2.30 The Committee are informed that whenever any 
.land is needed urgently for public purpose, DDA 
invokes urgency clause under Section 17 of Land 
Acquisition Act, 1894 and takes over the possession 
of land after expiry of 15 days from the date of 
publication of notice in this regard without 
declaration of final award provided 80% ad hoc 
compensation is paid. 

Section 17 of the Land Acquisition Act, 1894 is 
invoked when land is required urgently for public 
purpose. Land owners in their complaintl" 
representations have pointed out that urgency clause 
was very often invoked by DDA even though the 
land was not required urgently for public purpose. 
Regretably, the same i.1I confirmed from the fact that 
out of n ellie' where urgency clause was invoked, 
possession In 36 cases wall yet to be taken over from 
the Land and Building Dcpartmenrt.and Acquisition 
Collector. 

The Committee are Baainst the misuse of the 
statutory provision of ursency clause provided in the 
Land Acquisition Act, 1894 for acquisition of land on 
which development process takes a number of years. 
The Committee recommend that invoking of urgency 
clause should be resorted to only when the land is 
actually required urgently for public purpose and 
which can not wait for the normal procedure of 
acquisition. The Committee also desire that DDA 
should review all such cases under litiaation with a 
view to avoiding contesting tbem in tbe courts. 

The Committee also expect the Ministry of Urban 
Affairs and Employment to safeluard the interest of 
the farmers for whom no trauma is areater than 
depriving them of their means of livelihood aU of a 
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sudden i.e.. acquisition of their land under urgency 
clause without giving them any opportunity of being 
beard. 

16 2.46-2.48 Under provision of Lund Acquisition Act the basis 
on which compensation is to be paid is the market 
value of the lapd on the date of issue of Section 4 
Notification. This market value of the land is decided 
by the Land Acquisition Collector of Delhi 
Administration. In this connection, the Lt. Governor 
of Delhi has also issued administrative guidelines 
indicating a normal minimum compensation in 
respect of agricultural land at about RI. 4.65 lakhs 
per acre since April. 1990 plus 30 per cent solatium 
as compulsory character of acquisition of land. 
Individual land owner, however, has a right to file a 
reference to the higher Court against the order of 
Land Acquisition Collector for enhancement of 
compensation . 

. The Committee also take note of the views 
expressed by the Government of National Capital 
Territory of Delhi thut as soon as it is known that a 
particular land is going to be developed by DDA, its 
value shootti up. It is observed that as against the 
amount of compensation of Rs. 360 crores 76 lakbs 
awarded by LAC from 1961-62 to 1993-94, the 
enhancement was of the order of Rs. 204 crores 
60 lakhs whicb clearly indicates that the valuation of 
Iud under acquiaitioa was not being done properly 
resulting in a lot of litigation as also harassment to 
owners of land due to inadequacy of compensation 
for acquisition of land. 

The Committee desire that LAC of Delhi 
i\drninistration should take note of the observations 
made by the hieber courts for enhancement of 
compenaation and mike allellment and valuation of 
land in a more rational an~ practicable manner for 
determination of. market value of the land so that 
owners of the land need not to knock at the doors of 
the higher court for just and fair compensation. 
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The Committee do not agree with the views 
expressed by the Secretary. Ministry of Urban Affairs 
and Employmont that 'the decision to enhance 
compensation is literally 0 big blow to OOA'. The 
Committee feci thut rather it is a great injustiee and 
big blow to the farmers who after being deprived of 
their means of livelihood, are not paid just and fair 
compensation and have to incur a lot of expenditure 
and spend time and energy on litigation tor a number 
of years to get their due compensation for acquisition 
of land by DDA. The Committee desire that 
Government should review all cases of enhancement 
of compensation filed by the farmers in the light of 
judgements made in the past by the higher courts and 
end injustice and har.ssment to the farmers. 

The Committee are happy to note that there is a 
policy of the Government for allotment of plot of 
land to the person whose land is acquired under the 
scheme of Large Scale Acquisition, Development & 
Disposal of Land in Delhi. This allotment of plot of. 
land alongwith the size and the area in whicb plot to 
be allotted is on the ba.'Iis of recommendations 
of Land and Building Dcpanment of Delhi 
Administration. At prc.~cnt. allotment of the size of 
the plot varies fnlm 40 1Kf. yards to 250 sq. yards 
depending upon the nrea of land acquired. No plot is 
anotted to the person whose acquired land is less 
than one bigha (1008 sq. yards). Prior to 1992 plots 
of land were allotted to rccommendees as close to 
their village or in the neighbouring village as 
possible. From 1992 all plots were allotted zone-wise 
and as per present policy plots are being allotted in 
three colonies viz. pwaroka. Rohini and Narela. 

The Committee feel that the present policy of 
DDA for allotment of alternative plots lacks fairness 
and rationale. Owners of the land whose land is 
acquired should be allotted plota as far as polSible, in 
the same area or in that zone where their land is 
acquired by DDA. Persons, wflose land acquired is 
lea than one bigha Ihould also be considered for 
lllotment of plot of 40 sq. fards. 

i P W we t 
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The Committee arc constrained to find that about 
1200 recQmmcndces IlTC still waiting for allotment of 
alternative plots. Some of thc cases arc very old. The 
Committee desire thut allotment of plots should be 
expedited. The allotment should be made in a time 
bound manner. The Cummittee would like to know 
the pendency of the recommendees alongwith the 
period of pendency in DDA in different zones. 

The Committee note that the various agencies 
involved in the development of land in Union 
Territory of Delhi arc Delhi Development Authority, 
Municipal Corporation of Delhi, New Delhi 
Municipal Commiqee, Delhi Electric Supply 
Undertaking, PWD, Irrigation and Flood Department 
of Government of National Capital Territory of 
Delhi. DDA Is primarily responsible for undertaking 
internal and peripheral development of various 
schemeslprojects. According to DDA, provision of 
trunk services viz. bulk supply of treated water and 
sewage treatment facilities by DWS '" SDU of 
Municipal Corporation of Delhi, construction of 
trunk outfall urains by Irrigation & Flood· Control 
Department of Delhi Administration and external 
electrification work including bulk supply of 
electricity by DESU do not keep pace with the 
developmept of CIrca undcrlilken by DDA. 

To overcome the difficulty of trun"ulk services, 
DDA makch interim arrangements for supply of 
water and disposaMreatment of sewage by incurring 
extra expenditure. DDA, however, cannot make 
interim arrangement for electrification and had to 
depend on DESU. As sueh interim arrangements 
could not be made functional for want of power. The 
flats are constructed by the Civil Engineering Wing of 
DDA whereas electricity and water supply has to be 
managed by tbe other two wings of the Delhi 
Government. As such there has been a certain 
amount of time lag between the construction of flats 
and provision and delivery of the servicca. 

The Committee are concerned to note that a 
number of fiNS which had already been constructed 
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could not be allotted as these agencies have not been 
able to supply eleetncity and water to these flats. 
This not only givcli ft financiftl set back to DDA .but 
also reatly Injure the registrants who are not allotted 
the flats. The Committee feci that there should be a 
close liaison among the IIgencies involved in the 
implementation of the projects in a time bound 
manner so that all the services fructify at the same 
point of time. This coordination in impiementation of 
projects needs to be monitored at the level of Vice-
Chairman, DDA. 

The Committee note that a Standing Committee 
under the Chairmanship of Chief Secretary of Delhi 
Administration has been formed to have a good 
interaction with the local agencies and to resolve the 
disputes. Unresolved issues are taken up to 
Lt. Governoli'Ministry of· Urban Affairs and 
Employment. They are Qiso informed that another 
Committee consisting of 3 memben-Incharge of 
electricity supply, water supply and the Vice-
Chairman of DDA is being constituted. 

The Committce. however, recommend that the 
proposed Committee with representatives from 
concerned agencies IHlving direct bearing on the 
availability uf infrafltl'lll:ture in the National Capital 
Territory of Delhi. may he constituted expeditiously 
with the sole ob.iectivl~ of provisioning basic services 
in those arcus undertaken by DDA for development 
within same point of time. They feel that better 
results can be achieved if the proposed Committee 
function under the overall supervision and guidance 
of the Lt. Governor of Delhi. 

22 3.40-3.43 The Committee regret to note that inspite of the 
approval of water supply system and layout plans of 
command tank and tbereafter repeated meetings 
taken by Hon'ble Lt. Governor of Delhi, the supply 
of water for 8000 houses already completed in 
Dwarka Projeet has not yet been~ started. 

Likewise, for Robini Project (fhuc-I, II & III). 
MCD has aareed in 1987 to supply SO mad of water 
out of 100 mgd water from ~yderpur treatment 
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plant. Howevcr. IIftcr much persuasion, only 15 mid 
of water could be supplied for Phase I &. II. To meet 
the immediate requirement of water in Phue-I1I, out 
of 15 mgd of wllter, 1·2 mgd water is decided to be 
diverted to Phu~-J11 where S13S house. have already 
been complc'tc:d agnirllit the dcmand of about 3S mid 
already generated in the IIrea. 

The position regarding electrification work by 
DESU particularly in new urb .. n extension areas like 
Rohini, Dwarka. Nurela elc_ is very disheartening. 
Time schedule and Ilirgeis arc beinl revised again 
and again wilhout much progress. 

The Commillce cunsider this unsatisfactory and 
desire that some effective corrective steps may be 
taken to provide the requisite basic services in these 
upcoming l~ulunies. 

Thc Commillec arc deeply concerned over the 
present powcr siluation in Ddhi. The Committee arc 
informed thlll ten tn t wclve per cent energy 
requirements arc growing up every y~ar, thereby 
reaching a pc.uk of 40tK) MW by th,,· year 2001. With 
limited generation cllpncity nnd a"o"~,,tion of power 
from the rClltr,,' S\:dor lu Delhi, there is no 
likelihood (If uny im:n:ils,' ill the availl1bility of power 
in Delhi to meet tl".~ ~l'Uwing IIceds. In response to a 
query as 10 how thl~y proposcd to provide power to 
threo upcoming sub-dtic!I of Pllrankalan. Norcia and 
Rohini with 110 CI\'~lilubility of udditional power in the 
capitaf, the GenemJ Manager, DESU in bis evidence 
before the Committe,~ hll5 admitted that power 
shortage in these lhrec colonies will be distributed 
equally and the residents of the capital wiD have to 
bear the shortllgc C(IUully. This is really a sorry state 
of affair. Power cuts varying from 2 to 8 hours on an 
average and Jow voltage have become a common 
feature in ull paris of the city. DESU has failed to 
keep up with th~ peak demand. Delhi is virtually 
heading towards II dl1rk city during summer. It is high 
time that an' overnll view is taken by the Government 
for taking corrective measures for adequate 
availability of power 10 meet the growing demand for 
power in Dclhi. especially during lummer ICUOOI. 

" . . 
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24 4.6-4.11 The Committee are informed that MPD 2001 

67G/U/~ 

projected the· need of 16.2 IUbs new housing units 
during the period 1981-2001 at an average rate of 
80,000 dwelling units per year to be constructed in 
public, cooperativo and private sectors. During the 
last 2S years or so DDA has generated 10 lakhl 
housing units out of which about 2.30 lakhs units 
comprising about 25% were constructed by it. 

The Committee regret to point out that inspite of 
heavy influx of people in Delhi which is estimated at 
4-5 lakhs every year resulting in increase in demand 
for houses, the construction of flats by DDA is 
decreasing year after year as is evident from the fact 
that against 23,931 flats constructed in 1988-89, the 
achievement in 1995-96 was as low as 2298 flats that 
too against very low target of 3696 flats only. The 
Committee do agree with the plea of the DDA that if 
80,000 flats are made available every year as per 
projection they will remain undisposed for a 
considerable period, but at the same time they would 
like to remind the Government to the fact that it has 
a social responsibility to provide shelter to as many 
people as possible. It will not only help in healthy 
and systematic growth of the city but also in curbing 
the growth of unauthorised colonies and 
encroachments. 

As per MPD 2001 projections, there is a need for 
80,000 new housing units per annum during 
1981-2001 to be constructed in public, 
cooperative and private sectors. However, 
there is generation of 40,000 dwelling units 
per year. The Committee need hardly appreciate the 
rationale of the plea advanced by DDA that 
'experience shows that economic demand is always 
much lower than planning projections' especially with 
reference to Delhi. According to the assessment 
made by the National Institute of Urban Affairs for 
1991, there was shortage of 2.39 lakhs dwelling 
units in Delhi due to the continuous. influx of 
the migrants. Growth of population is of the order 
of 4-S lakhs every year generating the need of about 
80,000 to 1,00,000 new dwelling units per annum 
assuming size of family of five. The backlog in DUs 
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during the last IS yenrs has already created acute 
housing shortage in Delhi resulting in mushroom 
growth of about 1200 unauthorised colonies and 
about 1300 clusters of jhuggics and jhompries having 
squatting population of 20 lakhs living in filthy and 
unhygienic condition" in the capital city of Delhi. 

Under the Ninth Sclf-Financing Scheme launched 
in September 1996 around 67,000 persons have 
registered with a deposit of ~s. 50,000/- each for 
6,000 flats to bc offc(cd in the scheme. The price of 
flats ranges from 8 lakhs to Rs. 14 lakhs. This itself 
indicates that evcn though thc price of flats is very 
high, still their demand is increasing. 

The Committee feel that DDA needs to adopt a 
realistic approach based on scientific assessment 
instead of theoretical preposition for planning and 
construction of new dwelling units if Delhi is to be 
saved from further impending disaster of degraded 
and degenerated environment. 

The Committee, therefore, impress upon the 
Government that till housing· board or such other 
authority as recommended elsewhere in this Report is 
set up to look ufter the housing needs of the people, 
some realistic targets. keeping in view the demand 
scenario may be fixed and all out efforts may be 
made to achieve those torgets. 

25 4.26-4.29 The Committee notc thnt fluts are allotted to the 
persons registered with DDA from time to time 
under various schemes for different categories viz. 
Janta, LlG, MIG etc., Registrations for which were 
first started in 1969. Upto 1995-96, 21 Housing 
Schemes have been opened. Out of 3,73,520 persons 
registered under these schemes. 2,S8,108 allotments 
were made till 31.3.1996. 

The Committee are unhappy to note that in all, 
about 45,000 registrants including 31,204 persons 
registered as long back as 1979 under Jiew Pattern 
Registration Scheme (NPRS), 1979 were still awaiting 
allotment. All the walt listed registrants under NPRS, 
1979, and Ambedkar Aw.as Yojana-1989 as stated by 
the Government are expected to be allotted flats in 
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the next two years time subject to availability of land 
infrastructure and civic amenities. 

In regard to allotrnent under the Expandable 
Housing Schcme, 1~»96. DDA has reported that a 
public interest lillgutlon was filed by one waiting 
registrant of UG cutegory who alleged that without 
making allolment to (III the waiting registrants, DDA 
has introduced new schemes called Expandable 
Housing Scheme. 1996 ctc. This was heard by the 
Hon'ble Hi~h Court lind no order has been passed as 
yet. A limited notice to the PDA has been issued 
asking it to clarify by which date the petitioner and 
similar situated persons (waiting registrants of NPRS-
1979 Scheme) shall be allotted flats. 

The Committee Clinnot but express their 
displeasure to the fact thut even after a lapse of over 
17 years, there are still more than 31,000 registrants 
awaiting allotment of DDA flal~ under the NPRS, 
1979 Scheme. There has already been steep 
escalation in the prices of PDA Oats since opening of 
NPRS in 1979. The abnoflmai delay on the part of 
DDA in offering f1uts at so high price would be 
beyond the reach of these registrants. The 
Committee. thereforc. expect concrete and 
expeditious action frolll the MinistrylDDA for 
allotment of nutli to these registrants on priority. 

26 4.30-4.31 The Committee Im~ cOllstruined to find that as on 
27.11.96 as many as 14539 fluts in different categories 
could not he allotted fur wllnt of infrastructure 
particularly electricity. likewise shops in a number of 
shopping complexes. could not be allotted for want of 
electricity thereby' blocking an amount of approx. 
RI. 8 crores. There have also been instances where 
shops were allotted without electricity. They are 
informed that negative effects of blocked capital due 
to non-allotments arc ncutralised as disposal price of 
Oats· is linked to the date on which demand-cum-
allotment letters nrc issued. 

Since the interest and overhead charges constitute 
a sizable amount resulting in steep escalation in the 
pricea of Oat&lshops. tltc Committee are not at all 
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happy with the prescnt state of affairs for putting 
unjustified financial burden on the allottees for the 
delay by the local agencies in providing the 
infrastructure. As recommended earlier, the 
Committee agnin emphusise that a Committee 
consisting of Incharge of electricity supply, water 
supply and the Vlc<.'-Chnirman of DDA as Members 
of the Committee may he constituted which may 
function undc.'r th<.' overall 5upervision and guidance 
of Lt. Governor for deriving better results in the 
availability of infrastructure. 

27 4.32-4.33 The Committee note thllt at the time of handing 
over the possession of flats to the allottees, a list of 
inventory is got signed from them in token of having 
taken over the possession of fittingS/flXture like 
window panes. taps, electrical fittings etc. However, 
these are to be provided. ILl; per procedure, within 
one week after handing over the possession. 

The Committee expect that complaints of 
harassment In making available these items by the 
concerned engineering staff should be taken note of 
seriously by DDA for proper and expeditious 
redrcssal. 

28 4.45-4.49 The Committee j note that quota for out-of-turn 
allotment WIlS increased from 1-112% to 2-112% in 
June, 1985 Oul of which 2% is for allotment on 
compassionllic grounds and 112% as a measure of 
reward. The allotment nn compassionnte grounds 
should have II degree of Immediacy for provision of 
shelter. They further nole that during the period 
from 1990-91 to )Q<)4·()5. 368 OTAs out of 66,192 
allotments. were made on various grounds. 

As per guidelines young widows/war widows, • 
physically handicapped, blind persons and some other 
compassionate grounds are the criteria for out of tum 
allotment of DDA' flats. Out of turn allotments can 
also be made to outstanding sports persons, persons 
winning gallantry awurds, persona rendered 
distinoguished service In the fields of:'art, culture, 
science, education etc. a.~ a measure of reward. 
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fact that allotments on grounds other than specified 
in the guidelines have also been made. The reasons 
given by the Government that 'no yardstick or 
definition for compassionate grounds h'as· been 
specified', is far from satisfactory. 

In their opinion when categories of persons to be 
covered under compassionate grounds have clearly 
been specified then why other categories such as 
retired, divorcee, special consideration, medical etc. 
have also been considered for out of tum allotment. 

The Committee consider the term 'special 
consideration' and 'medical' vague and apprehend 
that these terms may lead to misuse of the 
discretionery powers. They, therefore, recommend 
that no request from persons other than specified in 
the guidelines may be entertained for allotment on 
out of tum basis. 

29 4.50-4.51 One of the restrictions imposed in January, 1993 
for making out of turn allotments was that the 
applicant should have resided in Delhi continuously 
for a period of 15 years. It is however surprising to 
note that the very condition of 15 years' continuous 
stay in Delhi for OTA was not considered necessary 
by the Empowered Committee at their two sittings 
held immediately· after the imposition of the said 
condition. . 

The Committee are of the view that OT A as a 
measure of compassion should be only for the 
residents of Delhi. Therefore, they recommend that 
some reasonable time limit of continuous stay in 
Delhi (minimum 5 years), as a pre-conditlon for 
OTA, may be prescribed. This condition for 
allotment in exceptional cases may however not be 
insisted upon. 

30 4.52-4.53 The Committee express their unhappiness when 
they find that no survey has been conducted to know 
whether allottees were actually residing in the 
premises allotted to them on compassionate ground 
inspite of the fact that such allotments require an 
urgent degree of immediacy for provi~ion of shelter. 

They recommend that it should be made clear to 
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the persons allotted fluts on out of turn basis on 
compassionate grounds that the premises will be for 
self occupation and if anyone found not residing 
therein, the allotment can be cancelled. Such a clause 
may be incurporated in the term and conditions of 
allotment. For the purpose periodicaf'survey may be 
conducted in order to fintl out the occupancy status. 

31 4.66-4.73 The Commillec note that DDA allots 50"0 of tbe 
LIGIMIG flIlts and 75% of Janta flats of all its 
schemes except undcr SFS, on bire-purchase basis. 
The schedule of payment on such allotments as 
drawn by DDA is full land prcmium and 30% of cost 
of construction to be deposited initiaUy and balance 
70% of the cost (If construction which includes 
interest and other oycrhclld charses to be recovered 
over a period of 10 to 15 yean in equal monthly 
instalments. For delayed payment, penalty at 
different rates depending upon the period of default 
is charged f.lling which action under Punjab Land 
R~venue Act is taken, 

They are further informed that in General Housing 
Schemes out of 66000 allotments made PlI 1988-89 
about 50,000 were on hirc-purchase basis out of 
wbich 11000 notices have been issued for default in 
payment of instalments. The arrears upto December, 
1993 which was hitherto maintained manuany has 
been calculated ail Rr.. 11.94 crores. 

The Committee tire also informed that under 
NPRS, 79 out of 1.2S' lakh allotments, 85000 
allotments were made on hire-purchase .,... The 
defaulter notkes generated by computcn in this 
scheme were as bigh 75000 81 on 31.3.92. As per 
computer records the arrears of outstandinp as op 
31.3.92 was of the order of RI. 163.26 c:rorca. 

The Committee are satillfied to note that u a result 
of computeriaation nnd other corrective mcuurcs 
such as iullC of defaulter Iloticea. non-recovery 
certificates under the runjab Land Revenue Act, de-
centraliaadon of Housing Accounts WiDp, taken by 
DDA.. there is improvement in the payment of 
instalments and arrean by Hire-Purchase aUotteei. 
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The Committee are, however, concerned to note 
that an amount of RI. 649.19 crores (15 crores under 
General Housinl Scheme and RI. 634.19 crores 
under NPRS, 79) is stated to be still outstandin, u 
on 31.3.95. The Committee feel that realisation of 
huge outstandinl arrears requires concerted efforts 
on the part of DDA. 

The Committee in the first instance desire the 
Govt. to let the accounts updated and fmal figures 
giving recovery effected and arrears pendinl at the 
end of each financial year since 1991-92 may be 
furnished to them. 

They also hope that non-issue of defaulter notices 
prior to 1988-89 would be enquired into and officials 
at the helm of affairs would be penalised for 
dereliction of duty under intimation to the 
Committee. 

The Committee also recommend that DDA should 
continue with corrective measures such as issue of 
non-recovery-certificates, attachment notices, 
cancellation of allotments, arrest warrents, etc. 
wherever applicable after following appropriate 
procedure. Periodical assessment of recovery position 
may be reviewed for taking further action. The 
Committee would also like' to be apprised of the 
results achieved in realisation of outstandinas in this 
rClard. 

32 4.83-4.86 The Committee arc pained to note that a number 
of DDA flats were occupied unauthorisedly, some of 
them still under unauthorised occupation by some 
miscreants. It is a matter of shame that as many as 44 
flats (24 in Rajouri Garden and 20 in EPDP Colony, 
Kalkaji) were forcibly occupied by the police. It is all 
the more intriguing to note that even the FIR in the 
case of unauthorised occupation in Rajouri Garden, 
had not been lodged by DDA on the plea that the 
flats were occupied by the police itself. 20 flats in 
Kalkaji have since been allotted to the police. 
Regular allotment of 24 flats in Rajouri Garden is 
also under consideration of DDA on the request of 
Delhi Police. 
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The Committee do not see any logic behind the 
aOotment of flats to the police which were forcibly 
occupied by it. Instead they feel that deterrent 
departmental action should have been taken against 
the personnel occupying the flats under the relevant 
provisions of Indian Penal Code. It is rather a 
complete surrender by DDA to the unlawful criminal 
act of the law enforcing agency for which DDA 
should have taken recourse to law. It would have also 
been befitting for DDA to have initiated criminal 
proceedings against the erring police personnel. 

In the instant case, the Committee recommend that 
24 flats in Rajouri Garden for which request for 
regular allotment has been made by the police, may 
not be accepted to and the flats got vacated. Criminal 
proceedings against the persons occupying these flats 
may be initiated and the damages for unauthorised 
occupation may also be claimed and realised. 

The flats which are still under illegal occupation of 
individuals may also be got vacated at the earliest 
and appropriate legal action initiated against them. 

The Committee note that police is investigating 
cases of allotment/selling of DDA flats on forged 
documents. 8 such cases referred to by the police to 
DDA have been found 'not genuine'. As it has not 
been specified how many allotments/selling of flats 
on forged documents are under investigation, the 
Committee apprehend that the number may be as 
hip as 300 as reported in the press. 

They now expect that DDA will get all the cases of 
allotment and selling of flats on forged documents, 
investigated expeditiously and the culprits booked. 
Conmvance of departmental officials may also be 
looked into for fixing responsibility and taking 
appropriate departmental and legal action against 
them. 

The Committee are informed that five un allotted 
fIa .. in Rohini were rented out by one Jr. Engineer 
of DDA who has since been placed under 
IUlpensioD. The role of other senior Engineers is also 
uDder'investigation to find out their involvement in 
this regard. 
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They feel that delay in the allotment of flats 
instigate the unscrupulous officia1slindividuals to 
indulge in illegal transactions. The Committee, 
accordingly. desire that the flats may not be allowed 
to remain unallotted for long. These may be allotted 
as soon as the essential services are made functional. 

The Committee hope that adequate penalty would 
be imposed on the officials involved in unscrupulous 
activities. 

35 4.105--4.107 The Committee are informed that any development 
including addition/alteration in flats without 
approval, situated in a development ,area. is punish-
able with simple imprisonment andlor fine upto Rs. 
50001- under Section 29(1 )(b) and any user of a flat 
for the purpose other than provided in the plan is 
punishable under section 14 read with section 29(2) 
of DD Act. 1957. The provisions of section 14 read 
with section 29(2) are applicable to all the areas 
whether they are development areas or not. In case 
of continuing offence, fine extending upto Rs. 250/-
for every day during which such offence continues 
after conviction can also be imposed. Further, section 
31(A) of the said act provides for sealing of premises 
for any misuses. Besides sealing, the allotment of 
flats can be cancelled after issuing show cause 
notices. 

The Committee are informed that prosecution of 
misuser has not been very effective as convictions 
were very few and if convicted, the maximum penalty 
is Rs. 5000/- which the misuser do not mind paying 
as converting the residential premises into commer-
cial is extremely profitable., Accordingly, DDA has 
proposed amendment to section 29 of DD Act, 1957 
for the purpose of taking deterrent action against the 
offenders. 

The Committee are surprised to find that action 
under other relevant sections of DD Act providing 
for sealing of premisesicanceUatioD of aUotment, is 
not taken in all the casea wbere misusclunautborised 
construction is reported. In their view sealinJlcancel-
lation of aUotment is morc deterrent as compared to 
imposition of fiDe through courts which is time 
consuming. Therefore, they recommend that as and 
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when any misuse is detected/comes to notice, apart 
from taking action for imposition of penalty under 
provisions of the Act, show cause notices may also be 
issued immediately. If misuse is not stopped after 
issue of show cause notices, action for sealing of 
premiscalcancellation of allotments may be initiated 
under relevant scction(s) of DD Act, 1957. 

The Committee note tbat as a result of proSecution 
launcbed in 356S cases durin8 1983-84 to 1993-94, 
fme amounting to RI. 41,19,334 has been imposed by 
tbe court against the accused. It is, bowever, not 
cleu wbether the same has also been recovered. The 
Committee recommend that the premises against 
wbich penalties have been imposed should be 
periodically rechecked and wherever it is found that 
tbe misuse is continuin8, further fine calculated at the 
rate of Rs. 2501- per day as provided in the Act, may 
be imposed and recovered. They would also like to 
be informed about the latest recovery position of the 
penalties imposed earlier. 

37 4.109 The Committee recommend that an extensive 
survey of all the flats/areas falling under the 
jurisdiction of DDA, may be undertaken immediately 
in a time bound programme in order to find out 
miSuse/unauthorised construction and appropriate 
action against the offenders taken. 

38 4.110--4.112 The Committee arc not bappy to find tbat out of 
10488 cases of unauthorised construction detected 
during the yean 1990-91 to 1993-94, demolition in 
just 284 cases and sealing of premises in only 18 cases . 
could be resorted to. 

In their view, unauthorised construction and 
convcnion of resi~ential buildings into commercial 
establishments cannot be carried out without 
connivance of officials. Even otherwise also, 
enforcement staff is responsible for detectin8 un-
authorised constructionlmisuseladditionlalteration. 
In case they fail in detecting or stoPpin8 the above 
offences, it can be contemplated as connivance or 
dereliction of duty for which they are liable to be 
punished. 
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The Committee, therefore, recommend that 
besides taking action against the offenders, 
departmental proceedings against concerned officials, 
at least in cases of unauthorised construction of huge 
buildings/mansions which cannot be built overnight 
and in cases of continuous misuse after making 
additions/alternations, may be initiated. 

39 4.113 They a1ao urge the Government that CUCI of 
unauthorised construction/misuse may not be allowed 
to remain pending for long. Instead, these may be 
diJposed of in a time bound manner after taking 
appropriate action like conviction, sealing of 
premises, cancellation of allotment etc. 

40 4.122-4.125 The Committee welcome the announcement made 
viti, Notification dated 14.2.1992 issued by the 
Ministry of Urban Affairs and Employment regarding 
conversion of leasehold rights to freehold on payment 
of one time conversion fcc in respect of residential 
plots upto SOO sq. mm. and flats under all categories 
except Asian Games Village Complex Oats. 

The Committee note that as per existing 
instructions all the formalities for conversion are to 
be completed within 90 days from the receipt of 
application. They, however, find that out of 31716 
applications received upto 30.4.95, 12322 requests 
were pending illcluding S854 applications where 
deficiencies were noticed. They are concerned to note 
further that 9587 application were pending for more 
than the stipulated period of 90 days. 

The Committee desire that deficiencies in the 
applications or non-completion of formalities by the 
applicants should be timely communicated to the 
applicants for requiJite rectification. They are, 
however, deeply concerned to note that there have 
been delays due to non-availability of records and 
non-finalisation of certain policy matters. 

The Committee feel that period of 90 days laid 
down for processing and examination of relevant 
documents for conversion is quite sufficient. Any 
delay beyond the period of 90 days, would be 
unjUltified and may breed corruption. M such DDA 
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should adhere to this time schedule for grant of 
conversion into freehold for flats/plots. 

41 S.23-S.26 The Committee are informed that DDA contracts 
are generally awarded to the eligible contractors of 
the entitled class registered with DDA, CPWD, 
P&T, MES etc. after call of open tenders through 
wide publicity. Before award of contracts, tenders are 
processed by the competent authority and the works 
are awarded mostly to the lowest tenders on the basis 
of justified rates. However, short notice tenders when 
the matter is urgent and tenders on a day's notice in 
emergent situations like floods, are also invited. 

The Committee regard to find that works are also 
awarded on work-order basis without any urgency or 
emergency. In this regard, the findings of CE(QC) 
are very revealing, who has pointed out non-
compliance of procedure and norms set out in CPWD 
Manual, which is generally followed by DDA. 

The Committee feel that the works on work-order 
basis are awarded just to avoid competition thereby 
giving undue benefit to certain contractors. In their 
opinion it gives rise to underhand dealings, unfair 
practices and disregard to fairplay. 

The Committee recommend that award of contracts 
on work-order basis should be done away with except 
in emergent situations like floods, earthquakes and 
other natural calamities, etc. 

42 S.27-S.29 The Committee note that non-availability of 
stipulated material, delay in structural design, land 
problem, slow progress of civil works, shortage of 
resources, etc. are the contributory factors for delay 
in the execution/completion of works. 

The Committee have no hesitat,ion in saying that 
all these factors contribute to increase the cost of a 
project/scheme as any delay attracts the provisions of 
penalty clause of 10-CIOCC in favour of contractor 
i.e. increase in rate of materials and wages both 
during and beyond the stipulated period of 
completion. 
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The Committee expect that DDA will take 
remedial measure in monitoring the execution of 
works at appropriate level to ensure execution of 
works according to the schedule and their completion 
in time so as to obviate any steep rise in the 
contractual amount. 

43 5.30-5.36 The Committee find that a number of penalty 
clauses for default in the execution of works. like 
delay. unsound, defective. substandard work etc. 
have been incorporated in DDA agreements. 
Accordingly. they find that as many as 6S major 
works have been rescinded invoking one or more 
penalty clauses of the agreements. The consolidated 
amount claimed by DDA against these contracts 
works out to Rs. 33.50 crores. The Committee are 
dismayed to find that in none of the claims DDA 
could recover the amount as the claims have either 
gone against DDA or were pending in various courts 
of law or under arbitration. 

They also find that in a number of cases the 
rectification work has been carried out at the risk and 
cost of the original contractors under specific 
provision in the contracts and the claims have been 
filed before the arbitrators invoking the arbitration 
clause. 

The Committee are again dismayed to find that 
even in most of such cues the arbitrators have 
awarded the claims in favour of the contractors. 
What is still more intriguing is to note that in some 
cases the awards have gone in favour of the 
contractors due to non-submission of the documents 
by DDA. 

On the other hand. claims of contractors for losses 
or damages suffered by them on account of delay in 
giving decision, material, site etc. have also gone in 
their favour aggravating losses of DDA. 

The Committee express their deep anguish over the 
above unsatisfactory state of affairs where not only 
the claims of the contractors for any kind of default 
on the part of DDA but also the claims of DDA for 
defaults on the part of the contractors. all have lone 
in favour of the contractors. 
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The Committee. therefore. conclude: 
(i) That DDA has altogether failed to saf~guard its 

interests. Whether there arc cases of recovery of dues 
where contracts in respect of works have been 
rescinded· or whcthcI Ihcre arc cases of recovery of 
amount incurred by DDA on rectification of works. 
In none of thc.'Ic case·s DDA has been able to make 
allY significant progress in recovery of their dues 
running into crores of rupees. All of the cases of 
large amounts are stated to be under arbitration or 
pending in the High Court. 

(ii) That provisions of the contracts that have been 
incorporated in the agreemcnts with the contractors 
for execution of DDA works lack deterrence for any 
wrong doing being indulged in by the contractors in 
contravention of terms of the contracts in tbe 
execution of works. 

(iii) That cxecution of works by the contractors in 
blatant and nagrant violation of the provisons of the 
contract agreements on a large scale is not possible 
without the active connivance of the DDA Engineers 
and the staff deployed for supervision. 

(iv) That DDA has not taken any deterrent action 
against the field and other supervisory staff. 

The Committee recommend: 
(i) That in the light uf experience gained by DDA 

in the execution of works by contractors. a review of 
the provisions incorporated in the agreements with 
the contractors mfly be undertaken with • view to 
making the terms of HgreementJIcoDtracts more 
stringent for ell.ccution of DDA workl. 

(ii) That a large number of DDA eDgineen 
including thosc holding vcry aenior positions in DDA 
-have reportedly floated contractor fmns in the Dames 
of their close relations. This is one of the root causes 
for defectivclsub-standard execution of works that 
have reached plague proportions in DDA. The 
Committee desire that a comprehensive review of the 
contractor farml registered with DDA for execution 
of their worles should be undertaken with a view to 
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weeding out tbose contractors who have defaulted in 
execution of works in accordance with terms of the 
contract. 

(iii) That for recovery of amount paid to the 
contractor till rcscisinn of work or for realisation of 
amount spent on rectification works, a clause may be 
incorporated in the contruct requiring the contractor 
to deposit seventy-fivc per cent of the disputed 
amount with DDA when the ca.4Ie is filed in the court 
of law for acttlcment. 

(iv) That a detailed investigation may be conducted 
preferably by CBI covering the following aspects: 

(a) How mlUlY engineers including those holding 
very senior position of DiSA have floated contractor 
firms in the name of their close relations and to 
ascertain th~ magnitude of misuse of official position 
in giving benefit to such contractor firms on mutual 
basis? 

(b) Why in some cases awards have been given in 
favour of con~ractoJ'5 due to non-submission of the 
documents by ODA authorities? 

(c) Itole am~ likely connivance of DDA field and 
other supervisory staff for their partnership in these 
scandlous defcctivclsub-standard execution of works 
by the contractors. 

44 5.44-5.46 The. Committee note thut certain materials like 
cement, steel, GIIC, pipes, shutters, bitumen, etc. 
are procure" through Ccntrol Stores Cell for supply 
to contrllctors executing the construction! 
development work. 

The Committee arc however pained to note that in a 
number of contracts awarded for the execution of 
works the actual amount paid to the contractors is far 
above the contractual amount and one of the reasons 
is delay in tbe supply of stipulated material by DDA. 
They are unable to understand as to why the material 
is not supplied well in Jime kccpina in view the fact 
that the material is issued from Central Stores Cell 
wl,1ere it is imperative to have sufficient material in 
stock to meet the requirement of all ttle worb. 
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The Committee consider such delays either deliberate 
to give undue benefit to the contractors or due to 
sheer negligence on the part of authority for not 
procuring the material wen in time. In both the 
situations persons concerned with the procurement! 
issue of material cannot absolve themselves of the 
responsibility of keeping a balance in the 
procurement and issue of material. In order to avoid 
such situations modem inventory control methods 
should be adopted by them. 

4S 5.47-5.49 The Committee note that penalty clauses for delay in 
the supply of material by the manufacturers etc. are 
incorporated in the agreements where the agreements 
are drawn after tendering. 
The Committee, however, regret to note that in none 
of the cases, where supplies were procured at the risk 
and cost of the original contractors, the extra amount 
spent on completion of supplies, could be recovered. 
The Committee are at a loss to find that even in the 
procurement of material, DDA had to suffer losses as 
the recoveries could not be effected against the 
amount claimed for delay in supply of material or for 
extra amount spent for completion of supplies at the 
risk and cost of the first contractor, particularly 
where a large amount is involved. The Committee 
desire that terms of contract/agreement should be 
reviewed in the light of earlier recommendations to 
protect the interest of DDA. 

46 5.~S. 73 The Committee note that the field engineering staff 
connected with the execution of works, inspect all tbe 
works on day to day basis. Executive Engineers, 
Supdt. Engineers and Chief Engineers also inspect 
the works periodicaUy. Major works costing RI. 7 
lacs aod more are also inspected by Quality Control 
Ceu at different stages of progress ranging between 
20% and 90% and issues observation memOl to the 
field staff for taking appropriate action. 
The Committee are informed that during their 
inspection, if minor defects or sub-standard works are 
noticed, the defects arc either got rectified from the 
contractors or the works arc accepted at reduced 
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rates. Where major defects arc noticed and the work 
is highly sub-standard, the same is dismantled. The 
Committee find that mlljor defects in as many as 30 
works had llcen noticcd in the last few years. They 
are, however, concerned to find out that in none of 
the cases till: UtnQ,lIl1t cluimed, invoking different 
clauses of ugrcenlclIl. could be recovercd. 

The Commitlce arc unable to understand as to how 
the defects or the suh-standard work could not be 
noticed and gut rectified in the first instance in spite 
of the fact that the works urc inspected on day to day 
basis by junior level engineering staff and periodically 
by senior engineers. In their opinion, the Engineering 
staff were either not performing their duty faithfully 
or connived with the contruetors. Whatever may be 
the reason, Ihe defects or sub-standard works are the 
result of negligence uf engineering staff and as such, 
arc liable to be hauled up and punished. 

Though field Engineers-incharge of works are 
accountable for any structural deficiency, they, 
however, find that in most of the cases, only memos 
are issued 10 the concerned JEs, AEs for the lapses. 

In some cases, minor punishment like withholding of 
increments. reduction to one lower stage in the time 
scale/minimum of the scale, censure, etc. are 
imposed. It is only in a very few cases, they are 
ramoved from servi,~e. 

The COmmiltel' consilkr these penalties very 
inadequate liS compurcd to the dcficicncy/defects 
noticed in the works nud the los.~es suffered by DDA. 

The Committee further note that after the Anand 
Committee Report. which was set up h> enquire into 
the deficiencicf; in the dcvelopment of Rohini, an 
instructional circular (No. 434) was issued for strict 
compliance of the quality control measures and 
adherence to procedural formalities failing which 
appropriate udministrativcldisciplinary action would 
be taken under Regulation 14 of DDA (Salaries, 
Allowances and Conditions of Service) Regulations, 
1961. They arc, however. informed that many a times 
inspection reports nre not recorded and in the 
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abacnee of luch a report, accountability cannot be 
fIXed. 

From the above the Committee conclude that neither 
dle lupervilory Itaff not the inspecting' officers 
(senior engincers) are serious about their duties with 
the relult, all kinds of violations are being committed 
without any check. In their view, had the deterrent 
disciplinary action for dereliction of duty taken 
promptly, the affairs of bOA would have bccn 
altogether dffferent. 

It is, therefore, desireable that each and every 
functionary, particularly the field staff should perform 
their duties assigned to them with utmost dedication 
and integrity as DDA being an institution of public 
service. 
The Committee also desire that DDA should take 
acrious' note of these lapses and deterrent punishment 
imposed on field and otber supervisory staff including 
Senior Engineers. 

The Committee are informed that as many as 579 
flats constructed under different schemel, lOme of 
them constructed in 1982 were to be demolished on 
account of beinl defective and lub-standard.Though 
the contractors wllo were awarded tbe works after 
invitinl the tcQders have been black-listed and 
debarred from tendering ill DDA, it iI S1Uprising to 
note tbat one of the work. was awarded on work-
order basis and as such no action could be taken 
alainat the !l8~ciea. 't is notundentood 81 to how 
the contract of c:oaMruction work bas been awarded 
on work order bJais. The Committcc are con~med 
to note 'that in aGIle of calCl, the amount could be 
recovered. 
Expreaain& tbeir deep concern over tile tituation,. the 
Committcc reCDIDIUllcl that d' and when it is noticed 
that tbe c!ODltnICItion work is of 1Ub-ltandard or 
llI'UtturaDr defclctive, neitber fUrther CODItruction be 
auOW" IlOI' .. , P.'ymeat ,be made till the 
rocdfieItiOD Ja oairlcd out or payment at reduced 
ra.,. .. ~ qd tbe diJptItea are raolved . . . 
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47 5.89 All the pending cases of demolition should be 
pursued vigorou.ly and recoveries effected at the 
earliest. 

48 5.90 They also recommend that the rea.sons for awarding 
the work on work-order basis may be investigated 
and the concerned officials, if found favouring the 
contractors, may be penalised adequately. The 
Committee would also like to be apprised of the 
detailed action taken in the matter. 

49 5.91 Since substandard or defective construction of flats 
endangers the lives of inmates, contractors found 
indulging in such nefarious activities should be 
proceeded against and criminal cases registered 
against them without fail. Sucb a clause should also 
be incorporated in all the agreements, to caution 
unscrupulous contractors against indulging in such 
activities. 

50 5.92 Demolition of structures wherever warranted should 
not be lingered on but resorted to as early as possible 
in order to avoid theft and additional expenditure on 
security etc. 

51 5.93-5.97 The Committee happened to visit defective 
construction of C/o 265 DUs at Trilokpuri Pocket 
V(A) during their on-the-spot visit. Since the 
construction work was defective the agency was asked 
to carry out the rectification. Instead of carrying out 
the rectification, the agency resorted to unauthorised 
removal of departmental material amounting to 
Rs. 12,33,972 with clear indication to abandon the 
work. Thereafter the contractor absconded. The work 
was rescinded in 1984 and jt has been decided to 
demolish the structure. As a result of demolition the 
Department is likely to suffer a lou of Rs. 77.70 lakh 
(approx.) 

The Committee deplore the lackadaisical approach 
of the DDA in its the efforts to recover the amount 
and take appropriate action agaiftSt the contractor as 
DDA earlier had said that action including criminal 
proceedings could not be initiated as the contractor 
was 'absconding and now when the contractor has 
presented h~1f before tfie arbitrator, the 
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Department is seeking legal advice whether it could 
start eriminul proceedings. Moreover, the final 
decision regarding demolition of the structure could 
be taken only in October. 1995 i.e. after 11 years of 
the resccssioll of work in 1984 and till that time DDA 
had incurred an adJilinnul amount of about Rs. 21 
lakhs on W&W and security and the loss of interest, 
on the amount incurred hy DDA thereon. 

It is perturbing to lIote thnt on one hand the 
arbitration proceedings ilre going on as also the 
Authority is seeking legal opinion for initiating 
criminal proceedings against the contractor and on 
the other hand it has decided to write off the entire 
amount. 

The Committee deplore the pathetic situation in 
which the DDA hus put itself in undue delay first in 
taking action against Ihe contractor and then writing 
off the amount due from him in the case of clo 265 
DUs in Trilokpuri Pocket V and desire that the case 
may be pursued vigorously and recoveries effected 
expeditiously. Criminal proceedings should also be 
intitiated against the contractor. Appropriate 
administration and legal action may also be initiated 
against the concerned field and supervisory staff. The 
progress of the case may be intimated to the 
Committee. . 

52 5.10U.I06 The Committee hav(~ been informed that in view of 
the adverse reporting in the media about the 
development Ilnd condition of roads in Rohini, DDA 
had set up an Inquiry Committee which, in its report, 
has pointed nllt 1\ nllmher of irregularities in the 
award of cuntracts and deviations/shortcomings in 
the execution of contracts giving rise to speculations 
of financial irregularities and unjustified payments. 

They have also been informed that the 
observations of Enquiry Committee arc further under 
investigation and the records are being called for. 
Even the report of CE(QC) who has also pointed out 
certain deviations' in the execution of maintenance 
and other works are under further investigation by 
different investigating groups set up by DDA. 
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The Committee presume that after the reports of 
investigating groups are submitted, DDA would 
appoint enquiry officers to further investigate! 
scrutinise the cases and propose penalties against the 
erring officials which will again be considered by the 
disciplinary authority and so on. And by the time 
penalties to be imposed are finalised the officials 
might have either been retired or the evidence! 
records would not be available. 

Disapproving the long procedure being adopted by 
DDA to fix the responsibility, the Committee 
recommend that in such cases where the inquiry is 
conducted departmentally or by any departmental 
Committees, their reports should be considered final 
and forwarded to disciplinary authority for taking 
appropriate disciplinary action and fixing penalties 
etc. so that the cases could be disposed of promptly. 

In the instant case the Committee view that final 
action including imposition of penalties might have 
been taken by this time. If not already done, the 
investigation may be completed within a time frame 
and the cases be finalised including action taken 
thereon within three months from the presentation of 
this report. 

53 5.114-5.120 The Committee find that on the basis of press reports 
. and complaints made by some MPs regarding bogus 

payments, issue of work orders by splitting works 
without any emergent situation, irregular allotment of 
works etc. in East Zone of DDA In\tolving about 
Rs. 45 crores, DDA got the matter investigated by 
Chief Technical Examiner (CTE) of Central 
Vigilance Commission (CVC) and Chief Engineer 
(QC) of DDA. 

CTE who investigated just 14 works selected at 
randum, observed a number of irregularies, some of 
them very serious involving crores of rupees, not only 
in the award of contracts but also in their execution 
as well giving undue favour to the contractoR. 
Financial irregularities have also been noticed by 
flouting the codal provisions of the contracts by the 
engineering staff. 
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Chief Engineer (oq who investigated the works 
pertaining to repair. maintenance and earth filling, 
has observed that since the above works cannot be 
verified afterwards. it WIlS imperative to follow the 
codal provislon.,_Howcvcr the same was not followed 
as such it creates doubl whether the works were 
actually executed by the contractors. 

The Commiltce arc astonished to observe the 
abnormal deviations and in contravention of set 
norms and procedure in the award of contracts 
particularly in earth filling and repair/maintenance 
works in East Zone of DDA which has given rise to 
dubious payments amounting to several crores of 
rupees. 

The Committee are also disturbed to find that 
nobody has even bothered to verify whether 
Administrative ApprovaVTechnical Sanction (AAI 
TS) etc., the very pre-requisite condition for the 
award of contracts was available before awarding the 
contracts or sanclioning the expenditure and that 
whether any functionary has superceded his authority 
and awarded the contracts beyond his financial 
powers in a year. 

In the circumstances the Committee have every 
reason to believe Ihul the contracts have been 
awarded floutillg ull nomlS lind in contravention of 
codal provisions. 

Since Chief Tcchnicul Examiner of Central Vigilance 
Commission and Chief Englnccr (oq have examined 
only a few works and have pointed out a number of 
shortcomings. the ComlTlittce, therefore, recommend 
that works in all the divisions awarded particularly on 
work-order basis since 1985-86 may be examined in 
detail and wherever deviations come to notice, action 
against erring staff as per conduct rules may be taken 
under intimation to the Committee. 

As recommended elsewhere, award of'c:Ontracts on 
w')rk-order basis except in emergent situations like 
dood, earthquakes or other natural calamities, may 
be stopped forthwith. 
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55 5.122 Action on the observationslrec::ommendations of CTE 
and CE (QC) may be expedited and deterrent 
punishment to the persons found involved in irregular 
award of contracts lind/or using their discretionary 
financial power. beyund their limit, maybe awarded 
and the Committee informed accordingly. 

56 6.11~.16 The Committee note that Lt. Oovernor of Delhi is 
the ex-officio C~airmQU of DOA and its executive 
head is the Vice-Chairman who is usisted by Finance 
Member, Engineer Member, Commissioners, Chief 
Accounts Officcr, Chief Architect, Chief Vigilance 
Officer, Chief Legal Adviser, Chief Engineer (QC) 
etc. Except the posts of Vice Chairman, Finance 
Member, Engineer Member, Secretary and Chief 
Accounts Officer which are to be filled statutorily by 
the Government of India, all other posts have been 
catel0rised under Group A to D. 

Tbey also note that as alainst the sanctioned strenlth 
of 11710, the actual strength of officers and staff in 
Group A to D Is 11986 I.e. actual strength is more 
than the sanctioned strength. In addition there are 
15445 employees working on work-charged 
establishment against the various projects of the 
Authority. 

The Commltlee arc surprjacd to note that no 
assessment of norms for workload was ever made till 
July, 1991 on the plea that DDA adopted work 
norms of CPWD for execution of works and as and 
when norms of work -loud are revised by CPWD, the 
same are adopted In DDA. 

The Committee alOllO note the observations pf the 
Finance and expenditure Department of DDA that as 
the activities of DDA are confined only to the Union 
Territory of Delhi, the norms in DDA should be 
higber by 50% as compared to tbe nonm of CPWD. 

The ·Committee Dote that Staff Inspection Unit (SIU) 
of the Ministry of Finance conducted a study of 
manpower requirements of 18 units of DDA at 
random and based OD ita recommendations surplUl 
staff in respect of 13 units his been adjusted. The 
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reports of remaining 5 units have not yet been 
accepted. 
In view of the foregoing the Committee recommend 
liS follows: 

(i) Work numls as recommcnded by the Finance 
and Exr~'ndilllrc Department of DDA for Civil 
Divisions may he adopted. 

(ii) Workluud of the entire organisation may be 
assessed afresh periodically after every five 
years. 

(iii) The actual strength of staff in DDA should not 
be allowed tll exceed the sanctioned strength. 
Proper m/ Iwc sanctiun fIIay be obtained for the 
additional staff wherever necessary in the 
exigency of work loud . 

(iv) After defining the work norms and assessing the 
workload. reorgllnisation of divisions/zones may 
be taken up. 

(v) Requirement of strength of each of the 
categories may h~' determined afresh on the basis 
of norms and workload. 

57 6.33 The Committee arc surpriscd 10. find that out of 197, 
recruitment rules in n:sJlet of 60 categories of posts 
have not yet hCCII rralllcd. The Committee desire that 
recruitment rules for these elltcgories may be framed 
without any furthl'l' delay lind the Committee 
apprised. 

58 6.3~.36 As regards appointment to the post of various 
Commissioners. the Committee find that except for 
Commissioner (Planning). no qualification has been 
prescribed for lilly other Commissioner including the 
Principal Commissioner. However, their 
appointments c.m be mltde only after the approval of 
the Ministry of Urban Affairs and Employment and 
the Appointments Committee of Cabinet from 
amongst those officcrs who have adequate experience 
in the matters of urban development. 
Accordingly. they find that except Commissioner 
(Planning) none of the other Commissioners is 
technically qualified. 
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The Committee feel that DgAis a-1ield organisation 
and mQSt of it!; departmCllt8 havO to 10()k after, more 
or less, technicnl 1lIlpect. ... m their respective fields. 
Therefore, the Commine\,' rectJmmend that all the 
departments !;houltl be headed by technically 
qualified personnel. ')'0 this end in view, the 
Committee desire thttt un Expert Group may be 
con!;tituted who mllY go illtQ various technical aspects 
and requirements of each and every job and suggest 
essentials and desirabilities for appointment to the 
post of Commissioners. 

59 6.37 They also recommend that all vacancies of technical 
nature should bc field up within a reasonable 
timeframe. Technical posts should not remain vacant 
for any indefinite period. 

60 6.4S--6.46 The Commillec arc informed that certain posts 
numbering 25 have been exempted from being filled 
by departmental candidates vide Government orders 
dated 23.8.1988. However, 4 such posts (Engineer 
Member, Commissioner-cum-Secretary, 
Commissioner (Planning) and Director (IR) which 
also fall under the above category are, at present, 
being manned by the departmental candidates. The 
Committee note thaI on the other hand as many as 
19 posts in various entellOries which should have 
otherwise been filled by dcpElrtmcntal candidates 
(some of them after IIpproval by the Ministry of 
Urban Affairs and Employment and the 
Appointmcnts Cllml1llltct~ of Cabinet) have been 
filled, by appointment \)11 deputation basis. 

The Committee, however, recommend that except 
for the posts which have been exempted from being 
filled by departmental candidates vide orders dated 
23.8.1988, IlO other post may be filled on deputation 
basis as far as possible. If necessary, these posts may 
be filled up from departmental officers by relaxing 
eligibility criteria. 

61 6.47 The Committce find that a number of persons after 
being appointed 011 deputation were subsequently 
absorbed in DDA. They consider it a deviation from 
the· spirit of deputation and a very unfair, unjust and 
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incquitoUi practice. Thc Committee recommcnd that 
persons appo~nted on deputation basis sbould not be 
absorbed. AU recruitments in DDA mould- be done 
under the recruitment rules laid down for cach 
category {)f posts and that too after proper 
publication/advcrtisement for that post so as to 
ellable all the eUIJiblc candidates to compete for that 
job even if its numher i~ onty one. 

62 6.61~.65 The Committee find that II on March, 1994 there 
were lS44S work-chlngcd employees on the rolls of 
DDA who were appointed right from 1970 and most 
of tbem were enrolled during Auad 1982. At present 
thcre wcre around 6000 to 7000 surpluacs. 

The Committee are constrained to note that inspite 
of such a large number of work-charged staff, no 
policy for tbeir dcploymcDt has becn laid down. Thc 
Committee are informed that surplus staff has been 
deployed on office work and their expenditure is 
charged to the projects on which their original 
appointments stand. 

The Committee nole that with the transfer of 
colonies to MCD their Itaff also stand transferred. 
Howevcr, tbe work-charged staff as the Committec 
are given to undcrstand, Is not transferred with tbe 
traosfer of Resettlement qnd JJ Colonies to MCD. 

From the above the Committee conclude that there is 
no uniform policy in 80 far as (i) charging the 
expenditure incurred on work-chargcd establishment; 
(Ii) tbcir dcploynlcnt~ and (iii) transfcr of staff with 
the transfer of colonies to MCD, arc concerned. 

Since the work-charled staff (R) is entitled to all 
bencfits as are adtniulble to an, replar cmployee, 
fCJt:Sbility of charging tbeir salary etc. under thc 
establishment expenditure may be considered. In cue 
it is not fo"nd workablclfeuible thcir expenditure 
may be challed according to thcir dcploymcDt i.c. if 
they are enpged on a project. tbe expenditure may 
be debited to'thc project .nd if thcy are performing 
office duties, expenditure by way of tbeir salary etc. 
may tben be charged on establishment expcaditure . 

. . ,. 
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63 6.66 The deployment policy may be formulated without 
any delay and deployment of work-charged staff may 
be categorised according to their qualifications and 
aptitude/option e~erci8Cd by them, departmental 
training, etc. 

64 6.67 The Commlttec are unublc to understand as to how 
appointment on forged transfer orders could have 
been made. At this stage the committee hope that 
investigation und finallsntion on 8S cases where FIR's 
have already been lodged would be expedited and 
completed in a time bound manner and persons 
found involved would be punished adequately. They 
also desire that outcome of the investigations. follow 
up action taken by DDA and tbe prosecution 
launched against the guilty may by intimated to the 
Committee. 

65 7.41-7.43 The Committee note that out of 6650 acres of Nazul-I 
land, 4826 acres form part of river bed. About 4100 
acres of land leased out under the "Orow More 
Food" campaign wtJere leases have expired. is still in 
occupation of unauthorised cultivators. Eviction 
notices have been issued to these cultivators to 
reclaim the lapd. 
It is very disappointing to learn that the lands have 
been under unauthorised occupation for the periods 
ranging morc than 15 years. Even the claim of 
damages have not yet been calculated. 
Tbe Committee desire that eviction proceedings 
against lUl8uthorised occupants and recovery of 
damages under P.P. Act may be expedited. 

66 7.44-7.52 The Committee note that the management of land in 
DDA is looked after by the Commissioner (Lands 
Management). The commissione~. assisted by three 
Directors. One of them is re nsible for the 
protection of the land through t Land Protection 
Branch. The Land Protection Br nch evolve policies 
for ~ffective protect jon of land. protect the land 
placed at the disposal of DDA. which hu not been 
banded over to any user department and coordinate 
between the user departments to whom land has been 
transferred 80 as to help them ensure itl protection. 
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Field staff make efforts to stop/remove the 
encroachments noticed and if their efforts fail, they 
report the mottcr to Land Protection Branch"and the 
Police for removing the tlmme. Weekly reports on the 
prescribed prut'ormll IIfC also sent by the field staff. 
Under the luid down system officers of the Land 
Protection Branch ap~lrt from getting information 
from tbe field staff who were supposed to send 
immediate reports IIbout encroachment, also visit 
their areas to see and watch regularly whether any 
encroachment hus taken place and plan action 
accordingly for c1curunce operation. DDA has also 

. taken steps for fencing of land vulnerable to 
encroachment. As sueh there is a regular machinery 
to deal with removal as also prevention of 
encroachment at the very inception. 
Sections 28 to 31 of DD Act, 1957 deal with 
unauthorised construction and encroachment and 
empower DDA to take appropriate action including 
levying penultics for these offences. 

From the information furnished by the Ministry, the 
Committee note that about 1329 acres of Nazul-II 
land at the cnd of March 1992 was reported to be 
under encroachment. During 1992-93 the 
encroachment went up 10 about 1400 acres.Thereafter 
on an averuge thc extclil of encroachment which 
included old. fresh and upwming, remained almost at 
the same level during 1993-94 and 1994-95.The 
Ministry hasulso suhmlttcd thot the encroachment of 
land and ils removal was a continuous process. 
During 1992-93, 1993-94 and 1994-95, 284, 859 and 
352 acres of encroached lond was got freed which 
included old. fresh nnd upcoming encroachments. 

The Committee feci that DDA have taken 
consolation from the fact thut there has been no net 
increase in the extent of eneroochment during the last 
three years. After taking into consideration the 
figures of encroached land rcchlimed and encroached 
again i.e. about 284 acres in 1992-93, 859 acres in 
1993-94 and 352 acres in 1994-95, the Committee feel 
that elaborate system of immediate reporting about -------------------------- ._-----
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encroachment by the field staff to the higher DDA 
authorities, constitution of special vigilanci!' tcams for 
constant vigil, presence of enfon~ement sturr. selling 
up of Land Protcction Branch in DDA hils nut made 
much difference in checking umlUthorisctl wnstruc-
tion and encroachmcnt on DDA lund_ Encwllchment 
continues unabated. 

Who is reponsible for thc spatc of unauthorilled 
construction and encroachment on DDA land'! 
Encroachers or the DDA authorities Ihemselvcs. 
Unauthorised construction and encroachment is nut a 
sudden phenomenon. Encroachment continuc to 
grow unabated over a number of years under the 
watchful eyes of the custodians and special vigilance 
teams. When such unauthorised constructions and 
encroachments assume serious proportions with the 
passage of time, DDA in some cases expresses 
helplessness in removing such encrollchments and in 
some of other cases they undertake demolition opera-
tions spelling financial ruins for families whu invested 
their hard earned saving for shelter. As such. without 
the active connivance of DDA's incpt "lid corrupt 
officials including those constituting speciul vigilance 
teams, the menace would not have bccn of the 
proportions that it is now. DDA hus proved to he 
grossly inefficient and ineffective in checking the 
continued encroachment. Rather it is aided and 
abetted by DDA officials as the) do not initiate 
timely action to curb encroachments at the initial 
stage itself. 

The unauthorised construction and encroachment 011 

DDA land which has become a well known pheno-
menon is not possible without the active connivance 
of the senior functionaries in DDA entrusted with the 
responsibility of management and protection of land. 
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Till they do not discipline themselves, unauthorised 
construction and encroachment wUl continue 
unabated. 
The Committee recommend as follows: 

(i) A comprehensive lIurvey sbould be conducted 
in respect of cncroachment of land under the 
managment uf DDA to Rssess tbe exact extent 
of lh(~ prQblem. 

(ii) Watch and ward staff and enforcement 
machinery may be strengtbened. Make their 
field staff responsible for keeping the land free 
of encroachments. Prosecutionl for violations 
are effectively pursucd. 

(iii) Stringent action should be taken not only 
against encroachers but also against senior 
officials responsible for indifferent and 
apathetic attitude towards illegal constructions 
and land grabbing by the encroacbers. 

(iv) Prevailing proVISions of DD Act on 
encroachment, unauthoriaed constrQctions and 
unplanned development may be reviewed and, 
if need be, amended. 

(v) Performance of the Director (Land 
Maaagement) and Chiefs of tbe user 
department. entrusted with the responsibility of 
protection of DDA land from encroachment 
should be made one of essential paramenters 
for tbeir promotion ia higher posts in DDA. 

(vi) Perforn ... ncc of the Director (Land 
Malla8ement) and Cbicfa of user depanment on 
prevention of encroaciuncilt on DDA land and 
recovering of DDA land throup demolition 
operations should also be the items for 
quarterly review by the Authority. Fresb and 
upcoming eneroachlftClttJ and demolition 
operations should be cIoIely monitored in tbe 
meeting of tbe AuthoriIJ. 

(vii) Authen~city of the weekty reports of the field 
ataff .hould . be verif'&ed tbroup rtDdofll 
lurprile inapoction at ropIar intern". Any 000 
found .ubmittl", fictl$JUI repon .hould be 
hauled up and penaliled ateralylO tb.t punitive 
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actioq co'uld set an example against those 
colluding with encroachers and to send right 
signals to others. 

(viii) The Committee note that encroachment of 
about 84.51 acres of land by religious 
institutions cannot be removed unless the 
Comm.Jltee headed by the Secretary (Home) 
Delhi Administration. give their clearaace. 

(ix) As removal of encroachment from religious 
institution is a sensitive issue, the problem has 
to be seen from 8 different angle. The 
Committee, however, suggest the feasibility of 
realising thc value of land at Government 
notified rate (rom the organisationaltrustll 
individuals, managing these religious 
institutions. 

67 7.53 -7.54 The Committee arc dismayed to note tbat stay orders 
for encroach'ments and unauthorised conltruction in 
2000 cases were in force and out of which in 1795 
cases stay WItS more than 2 years old. 
The Committee desire that ODA should present to 
the Hon'ble Courts aU documents available with it 
and with the LAClL&tB Department of the 
Government of NCfD iocl,..ding the 'Khata' numbers 
establishing its ownerahlplclaim o.er the land under 
dispute to obvillte chances of stay orders being 
granted by the Courts. 

68 7.55 At present the courts arc moved for vacation of the 
stays only when lands were required for completion 
of some projcct&lschemca. As It is the foremost and 
basic duty of evcJ)' oraltnisation to keep its 
properties free from all encumbrances, the 
Committee feel that DDA should not wait for the 
Administrative Department askina the law 
Department to move to the Court for gettin, the Itay 
orders vacated as and when land was required for the 
project/scheme. Instead when the land/property on 
which stay b.. been pnled, rightfully belonp to 
DDA and DDA has .. meien. evidence/proof for ita 
owoership, It is imperatM that DDA mould Jet stay 
orden vacated in time, DPA .. such should preteDt 
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and pursue its claim for its each and every property 
in ~he court of law in right earnest for speedy 
vacation of stay. 
It is highly disappointing to find that in a large 
number of cases stay orders have been granted by the 
courts of law. The Committee desire that the same 
should be reviewed to findout causes why ,n a large 
number of cases stay orders have been granted and 
whether there has been lackadaisical approach or 
negligent attitude or complicity of officials belonging 
both to administrative and law departments of DDA 
while presenting cases in the courts of law at the time 
of granting stay orders. The Committee desire that 
such a review should be undertaken by a retired 
Judge of the High Court or by a senior Judicial 
Officer with a view to suggesting remedial measures 
to combat increasing cases of stay orders and flXing 
responsibility on the defaulting officials. 
The Committee would like to be apprised of the 
action taken in this regard within a period of six 
months from presentation of this Report. 
The Committee note that out of 690.88 acres of 
Ministry of Rehabilitation land transferred to DDA 
under a package deal in 1983, about 216 acres of land 
was under encroachment at the time of transfer. 
According to Government the same could not be 
reclaimed as the land was encroached during fifties 
and seventies and there were court cases. 
The Committee also note the position stated by the 
Ministry of Urban Affairs and Employment in their 
written reply as well as by the Commissioner (Land 
Development) of DDA in his evidence before the 
Committee in July, 1995. From the position stated in 
written reply the Committee are given to understand 
that residential plots numbering about 250 belonging 
to the Ministry of Rehabilitation were transferred to 
DDA in 1982-83. 110 plots, free fr9m encroachment, 
were auctioned in 1984. The remaining 140 plots 
were auctioned during the period 1985-93 after 
getting the encroachments removed and getting the 
zonal plansllay out plans approved. However, in his 
evidence before the Committee the Commissioner 
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(Land Development) of DDA have informed that in 
areas like Malviya Nagar which are free from 
encroachment we have been able to dispose of the 
plots under very good prices ...... during the last two 
years there was a slump in the market. DDA 
property was. not selling..... 'As a prudent market 
man [ should not flood the market with my 
property. . . . By tbe end of 1997, all properties 
available will be disposed of hopefully'. 
The Committee feel that there js contradiction 
between the position stated by the Ministry in their 
written reply and submission mag.e by the 
Commissioner during evidence. -There ale a number 
of plots in areas like Malviya Nagar where plots are 
free from encroachment and remain to be auctioned. 
The Committee desire that DDA should draw up a 
detailed programme for auction of all residential plots 
still lying in rehabilition colonies and after getting the 
encroachments, if any, removed. As these are 
residential plots with high revenue potential in prime 
localities, DDA should make all-out efforts to get the 
encroachment removed before the auctioning of these 
plots. 

The Committee would also like to be furnished 
following plot-wise details such as number, locality, 
areas etc., which remain to be auctioned: 

(i) Plots which are fee from encroachment; 
(ii) Plots which are under encroachment; and 
(iii) Plots which are under encroachment and 

occupants/encroachers have secured injunction 
from the Courts, date when the injunction was 
granted and present position of the case. 

The above information may please be 
furnished within a period of six months from the 
date of the presentation of this Report to the 
House. 

71 8.57-8.65 The Committee are informed that at present 

6142/I.S/F-l~ 

about 9.50 lakh population is residing in areas 
designated as slums notified under the Slum 
Areas (Improvement and Clearance) Act, 1956. Most 
of the notified slums are concentrated in the walled 
city and its extensions. Slum and JJ Department of 
tile MCD has been operating a scheme known as 
Slum Clearance Programme under which dilapidated 
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structures/buildings are cleared and the affected 
families are re-housed in tenements constructed at 
the sites thus cleared or in other parts of the city. 

Slum and JJ Department is also at present running 
and managing night shelters at 19 locations for the 
benefit of about 3500 pavement dwellers out of 
30,000 absolutely shelterless population in the capital 
city of Delhi. 

The Committee further note that apart from slums 
and pavement dwellers more than 20 lakh persons are 
squatting in about 1100 JJ clusters containing 
approximately 4.80 lakh jhuggies. 

As per rough estimates, about 2400 acres of 
Government land is urder encroachment and out of 
this 459 acres belong to DDA. 

The Committee are concerned to note that there 
has been a phenomenal growth of jhuggi-jhompri 
population during the last two decades due to coming 
of migrants to Delhi in search of gainful employment 
opportunities. These in-migrants encroach upon 
public land and form squatter settlements as also 
exert tremendous pressure on city resources causing 
shortage of shelter and civic amenities and services. 

The Committee regret to find that the jhuggies 
have been proliferatillg in Delhi with passage of each 
year. As against 20,000 jhuggies in 1977, the number 
of jhuggies have increased to 98,000 in 1981 and 
2,60,000 in 1990. The magnitude of the problem has 
assumed alarming proportions, with more than 
twenty lakh population living in about 1100 jhuggi-
jhompri clusters in 4,80,000 jhuggies against a total 
population of about 110 lakhs. The jhuggi population 
has increased from 1.3 million in 1990 to about 
twenty lakhs in 1994. The Capital of the country 
today is dotted with jhuggi clusters and every sixth 
person is a jhuggi dweller. Thus the national Capital 
is fast becoming a big slum. 

The Committee therefore feel that Government 
need to take some concrete measures on a very large 
scale to tackle the mushroom growth of jhuggi-
jhompri clusters before the problem could assume 
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unmanageable proportions. 

The unauthorised construction and encroachme~t 
on Government land all over the Delhi city- h~ 
become a well known phenomenon. Not only ~re 
MCD, NOMC, DDA land owning agencies and the 
police in the know of these agencies aided Ipld 
abetted by undesirable elements are in connivaBce 
with each other in allowing encroachment ~nd 
unauthorised constructions to grow. 

Due to enormous influx of people from both urban 
and rural areas, the Delhi city has already outgrown 
its capacity and is unable to expand more with the 
available resources. The Committee feel that it is the 
time when Government should shun its attitude of 
remaining silent spectator to encroachments, m$ke 
stringent laws to prevent jhuggi-jhompri clusters from 
growing in Delhi and take deterrent action against 
those setting up new jhuggies. 

The current policy in regard to the JJ dwellers is 
that on c"e hand no fresh encroachment shaU be 
permitted on public land and on the other hand past 
encroachments which had been in existence pripr to 
31.1.1990, would not be removed without providing 
alternative squatter facility. For jhuggi jhpmpri 
clusters coming up after 31.1.1990, GovernmeGt has 
no scheme for rehabilitation. When such lands are 
r~quired for urgent public purposes, ' the 
encroachments are to be removed. However, it has 
been admitted by the representatives of the 
Government during evidence that such encroachers 
move to other sites and set up their jhuggie~ there. 
So the squatting and encroachment on Gov~rnment 
land continue. . 

The Committee note that one of reasons for the 
mushroom growth of jhuggi-jhompries, as advanced 
by the Government, is the collusion of officials with 
the JJ dwellers. The Committee are also informed 
that the programme regarding removal of jbuggies at 
initial stages had to be deferred/could not be carried 
out due to (i) non-availability of police foree; (ii) stay 
orders issued by the courts, and (iii) human misery 

( 



1 2 

234 

3 

and hardship which would be faced by poor 
JJ dwellers. 

The Committee are not satisfied with the position 
stated by the Government on mushroom growth of 
JJ clusters. The Committee feel that the emergence, 
growth and proliferation of jhuggi-jhompries which 
has assumed alarming proportions, with more than 
2 million people living in 4,80,000 jhuggies against a 
total population of about 11 million is a testimony to 
the culpable negligence of the Government not only 
to contain widespread illegal occupation of vacant 
Government land all over the city but also to address 
itself to the growing demand for housing the poor in 
Delhi. 

The Committee are informed that for improvement 
of quality of life in JJ clusters the Government of 
National Capital Territory of Delhi have adopted a 
three pronged strategy-(i) relocation/resettlement of 
JJ dwellers residing before 31.1.1990 on land urgently 
required by land owning agencies for execution of a 
project of public purpose and who agree to bear their 
share towards the cost of resettlement; (ii) in-situ 
upgradation of JJ colonies where the land owning 
agencies do not need the land in near future; and 
(iii) provision of civic amcntics in JJ clustcrs which 
do not fall in categories (i) and (ii) above. 

They are further informed that the strategy under 
the relocation scheme, contemplates development of 
sites and serviced plots measuring 18 sq. mts. with 7 
sq. mts. share in the undividcd open courtyard on 
Cluster-Court-Town-House Planning Concept for 
resettlement of squatter families. According to the 
Ministry, under this scheme, at the time of its 
inception in 1990-91 initially work for development of 
13,333 plots was initiated and have been developed 
except for the provision of infrastructural facilities by 
DDA and MCD. However as many as 5202 squatter 
families including 670 riot affected families of 
November, 1984 have been relocated in Rohini, 
Dwarka and Narela till September, 1995. 
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As regards upgradation of JJ colonics. the 
Committee note that as many as 784 families have 
been covered in various colonies and provided with 
basic civic amenities after relaying of Jhuggil 
Jhompries in modified layouts. 

In so far as third strategy i. e. improvement of 
JJ clusters by providing minimum basic amenitics is 
concerned. they find that the main facility of drinking 
water supply has been made available in more than 
80% Jhuggi clusters. 

The Committee note that as per existing three 
pronged strategy which is being implemented by the 
Government of National Capital Territory of Delhi 
Jhuggi Jhompries that have come up after the cut off 
date of 31.1.1990 have to be removed witbout 
providing any alternative accommodation as and 
when they are detected. For the purpose. Special 
Vigilance Teams headed by ADM alongwitb 
representatives from Police. DDA, MCD, NDMC 
bave beeh constituted. 

Since the liability of relocation of thousand of 
JJ dwellers was still existing, the Government bas not 
taken any decision in favour of extending the present 
cut off date i.e. 31.1.1990. 

The Committee are informed tbat under the 
relocation scheme it is very difficult to obtain vacant 
land pockets after resettlement of eligible families. It 
is estimated that on an average 30 to 40% of the 
families in such JJ clusters are ineligible. To meet the 
situation the Government of National Capital 
Territory of Delhi bave forwarded a proposal for 
establisbment of permitted squatting zones for tbe 
dwellers which are not covered under the three 
pronged strategy of the Government of Nat;O'lal 
Capital Territory of Delhi. The proposal of squatting 
zones which seeks to make alternative arrangements 
wiD enable the ineligible squatting families allotment 
of plots measuring 12.5 sq. mtn. with provision of 
water. electricity, toilets etc. In view of scarcity of 
land in Delhi for meeting the housing requirement 
the matter is stated to be under consideration of the 
Ministry of Urban Affain and Employment. 
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The Committee note that though the Planning 
Commission is stated to have cleared the proposal for 
the establishment of holding zones, the Central 
Government do not seem to be in favour of such a 
proposal on the grounds that they were not in a 
position to provide full relocation facilities even to 
the eligible squatters, agreeing to the establishment 
of squattinJlholding zones would mean more or less, 
making the ineligible squatters also eligible for 
relocation. Financial capability and infrastructural 
competence for undertaking the commitment are the 
other reservations of the Government. 

Directive principles of State Policy inter alia enjoins 
upon the State to promote with special care the 
educational and economic interests of the weaker 
section of the people and to regard the raising of the 
standard of living of its people as among its primary 
duties. 

Provision of housing is the main input for standard 
of living of the people. Housing include not only the 
shelter structure but also the residentIal plot of land 
with its on-site services like water, power, sanitation 
etc. and the access to off-site services like education, 
medicare, employment opportunities and other urban 
amenities. 

Under the present relocation scheme for squatter 
families, the pocket of 5 hectares would provide for 
1000 residential plots of 18 square meters with 
7 square meters for common courtyard for a number 
of families. 

According to the Government, size of the 
residential plot will make dwelling unit self contained 
with independent WC, bathroom and cook shelf on 
the ground floor. Such colonies are proposed to be 
developed with. density of 200 dweUing units per 
hectare and at the same time there will be provision 
for basic services and urban amenities. 

Under the permitted squatting zones not only the 
ineligible squatter families of the project site under 
clearance but also other JJ families located on non-
project sites whose -existence is creating obstructions 
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in city life and environment, will be given sites of 
12.5 square meters at the alternative land pocket with 
permission to re-erect their jhuggieslinformal shelter. 
Such permitted squatting zones will achieve density 
between 350 to 375 dwelling units per hectare. 

The Committee feel that setting up of permitted 
squatting zones, apart from being against the 
established policy for JJ dwellers, will result in big 
increase in the density exerting heavy pressure on the 
services and infrastructure like road, water, 
electricity, sewage etc. This will lead to a further 
deterioration of living conditions in the city and 
without any perceptible improvement in the standard 
of living of the disadvantaged 11 dwellers. The 
Committee do not approve the setting up of 
permitted squatting zones. 

The Committee feel that taking into consideration 
the human misery and hardships being faced by the 
poor 11 dwellers, the Government should take the 
responsibility at the earliest for their resettlement. 
Otherwise, this problem as per past experience will 
aggravate day-by-day. These people live in a very bad 
condition. It has already become a big problem and it 
could not be brushed aside on the plea of paucity of 
resources. This problem has many facets and need 
humane approach. The task of resettlement of JJ 
dwellers being onerous and challenging is daunting in 
itself for which concerted efforts will be needed to be 
made with greater pace. 

The Committee further note that cost of human 
resettlement in places like Delhi is very high and land 
resources are scarce. The Committee, however, 
recommend that three-pronged' strategy for 
resettlement of 11 dwellers may be relaxed to the 
extent that all squatter families of the project sites 
under clearance irrespective of their eligibility should 
be resettled under the relocation scheme and given 
residential plots of the size of 18 sq. meteres on 
which self contained dwelling units can be 
constructed. 
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73 8.85-8.87 From the informatioll furnished to them, the 
Committee rep:ot to find that as against the targets of 
relocation of 92,000 families during the years 1990-91 
to 1993-94, the physical achievements were just 2990. 
They further find that no physical targets were fIXed 
for the yeats 1994-95 and 1995-96 as resettlement of 
JJ families was linked to availability of serviced sites. 
So far (Sept. 1995) 5202 families have been relocated 
under the scheme. They were also informed that 
work relating to development of 8800 plots for 
squatter's re-settlement was in progress. 

In view of the above, the Committee feel that if 
the pace with which the re-settlement of squatters 
under the relocation scheme is going on, the 
completion of the scheme would be a distant reality. 

The Committee therefore, r~ommend that the 
Government should take up the matter with all 
agencies concerned with the development and 
servicing of plots so that the resettlement of squatter 
families under the relocation scheme may be done at 
a greater pace. 

74 8.88-8.89 Housing for (EWS) categol1 has received very low 
priority on DDA's residentild schemes forcing the 
economically weaker sec,ions of the society to 
encroAch upon any available land. The Committee 
feel that provision of affordable housing to weaker 

. sections would go a long way in preventing the 
growth of slums and JJ clusters. The Committee, 
therefore, stress the paramount urgency of meeting 
the requirements of dwelling unita for this category of 
people. 

The Committee aiso note that the Government 
have undertaken mid-term review of the Master plan 
for· Delhi-200l. In that review, the Government 
should make specific provision for housing the poor. 
The Committee recommend that some of the landl 
arcu in all upcoming DDA colonies should be 
reserved and developed for resettlement/relocation of 

: these squatters. 
-\ 



1 
• 

H9 

II trt i ,t .. ,_ ... 

3 

'lbe 'Govemmeat may ~ enmine th~ f .. ibility 
of CGutruc..1inatnul&storey.d btaildihp Ie. JJ 
dwellen in ~rtaind arcu:undel their encroachment 
'bJ .. eluing buildil11 bye.;lawl as if wObi4not OAly 
aCOOllllnodate Glore people btU _ Creat4f QIra 
apace which ·coul(J be utilied to j¢ftcrate l'CIOu .... 
for self-linandii. Of tae.t Diulti .... urc~ buildin. 

t >. • . G. 



UST OF A:UTHORISID AGENTS FOR THE SALE OF LOK SABRA SEeD1.'.,,-, 
PUBLICATION 

SI. 
No. 

Name or Alent 

ANDHRA PRADESH 

1. WI. VUay Bouk AaellC)'. 
11-1-471, My"rpdda. 
SecunderabH-500 306. 

BIHAR 
1. MIs. Crown Book Depoe, 

Upper Bazar. Ranchl (Bihar). 

GUlARAT 

3. ,The New Order Book Com .... ,. 
'EllIs Brldae. Ahmedabad·J80 006. 
(TjI~o. 79065) 

MADHYA PRADESH 
4. Modern Book HOUle. Shiv V .... Place. 

Indore City. (T.No. 35289) 

MAHARASHTRA 
S. Mis. Sunderdas Glan Chand. 

601. Glrpum Road. Near PrIaca 
Street, BoIIIba,.. OOZ. 

6. TIle Inter_tIoaIII Book Senia. 
Decun GywaIdI ... , P_-4. 

7. The Current Book House, 
Marutl Lane. 
Rqhunath ~I Street, 
Bombey-400 001. 

8. WI. Usha Book Depot, Law Book 
SeUer and Publishers' .\aentl 
Con. Publk-aIIoDi. 585. Chin Bazar, 
KIuan Houae, Bombay-400 002. 

9. M & l Services, Publilhers, 
Representative Accounts & Law 
Book Sellers. Mohan KunJ. Ground 
Floor. 
68. Jyotlba F..... road N .... um. 
Dadar. Bombay-400 014. 

10. Subscribers Subacrlption ServIce india, 
ZI, Ralhunatb J)adlQl Street. 
2nd Floor. 
BoInbey-400 001. 

TAMIL NADU 

II. WI. M.M. IlUbllCrlpUon Apnd., 
14th Murall Street, (bl "·Ioor). 
MahaUngapuram, Nungambakkam, 
Madras-600 034. 
(T. No. 476558) 

Sl. 
No. 

Name 01 Apnt 

UTfAll PRADESH 

12. Law Pubillhen. SariIar ..... 1 M, 
P.B. No. 71. AI"haW, U.P. 

WEST BENGAL 

13. Mil. Med...... Bays " Selll, 
Bow, Bazar Street, CaIcu ... ·I. 

DELHI 
14. Ws. Jain Book A&eIlC)', 

C·,, Conoaupt Place, New Dti~ ,,. 
(T.No. 351663 " J50806) 

15. Mis. J.M. Jalna " BrotIIen, 
P. Box 10%0. Morl Gate, Delhl-l, ; , 
(T.No. ztl5064 " lJ09J6) 

16. Mil. Oxford IIeok " Stad_I1' 
Sdndla H_, C .... ulhl Piau, 
New Delhl·1I0 001. 
(T.No. 3315301 & 45Mfi) 

17. Mil. Book_D. 2172, Sent Nlre,,' 
CoaolY, Klnpway Camp. 
DeIhl-lie 009. (T.No. 71U309). .~ 

18. Mis. R9Ddra Book ApRC)'. 
IV.DRS9. ~pat N ...... 
Oid DobuIe Storey, N_ Delhl·li. "., 
(TNo. 641136l " 6411131). 

19. WI. AIbok Book Apac" 
BH-Il ........ Shalimar Baah. 
Delh1-ll0 033. 

ZOo WI. v .... E1lterprIIa, 
B·2IB5, Pbue·U, Albok Vlhar, 1", •• 

21. Mil. Central Ncwa Apacy Pvt. Ltd ... 
Z3I9O, Coanaupt Circus, 'i 
New Delhl·UI 001. (T.No. J44,40f\ 
3D705, 344478 " J44S08). 

22. Mil. Amrll 8cNIIl Co., 
N-Zl, Connaupl Orc .. , 
New Deihl. 

13. Mil. Boob india Corporadon 
Publlshen, Importers • Exportel' 
L.27, Shllltrl N.r, Delhl·1I0 052. 
rf.No. l696J1 • 714465). 

24. Mis. Sanpm BoOk Depot. 
437814B, Murarl IAL ~. 
Ansari Road. Dary. GanJ. 
New Delhl·1I0 002 .. 



It.c. Me. 1365 

Prit:6: RI. 100' 

C 1997 By LoIt S.uHA SECUTAJUAT 

PublilMd .... Rule 382 of die .uIeI of Procedure lad CoIIduct of 
B ....... ia Lat SabIIa (Eiptla Editioa) .ad priDted by .... u ..... , 
Photo l.JdIo UIIiI, Go¥en ... of ........ , MIDto RoId. New DeIIIl. 


	002
	003
	004
	005
	006
	007
	008
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186
	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198
	199
	200
	201
	202
	203
	204
	205
	206
	207
	208
	209
	210
	211
	212
	213
	214
	215
	216
	217
	218
	219
	220
	221
	222
	223
	224
	225
	226
	227
	228
	229
	230
	231
	232
	233
	234
	235
	236
	237
	238
	239
	240
	241
	242
	243
	244
	245
	246
	247
	248
	249
	250
	251
	252
	253

